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LOK SABRA DEBATES 
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LOK SABRA 

Tuesday, December. 2, 1986/ Agrahayan" 
11, 1908 (Saka) 

The LDk Sabha met al Eleven 0/ the Clock. 

IMR. SPEAKER in the Chair] 

[English} 

SHRI M RAGHUMA REDDY ~ SIf, 
ten mOle lives are lost, adding to the hves 
lost already, today. 

(Interruptions) 

(Trans/at ion] 

M R~ SPEAKER: There is no magic 
wand. look ••• 

(Interruptions) 

[Engllsh1 

SHRI S. JAIPAL REDDY: The whole 
of Delhi is closed. 

MR SPEAKER: There h no magic 
wand and it is going to take some time-
what tbey are go,ng to do. Let them do. 
There is DO magic wand. 

SHRI SOMNATH CHATTERJEE: Will 
Parliament he informed of what steps they 
have taken? 

(111 te rruptionJ) 

SHRI SAIFUDDIN CHOWDHARY: 
Tbe Prime Minister intervened twice. but 
notbioa substantial came. 

(Int~""lIpIlolI$ ) 

-2 

SHRI S. JAIPAL REDDY: Wbat are 
the steps proposed ? 

(Interruptions) 

SHRI SOMNATH CHATTERJEE: 
What is happening in the country ? 

(Interruptions) 

MR. SPEAKER: There is no magic 
wand. It takes time. 

SHRI SAIFUDDIN CHOWDHARY: 
They take this House very casually. 

SHRt SOMNATH CHATTERJEE: The 
Government does not take any notice of it. 
Tb"ey have not been fUDctloning neither 
phYSically fUDctioning Dor mentally func-
tioning. 

SHRI S. JAIPAL REDDY: Do we 
have a Government here? 

( Int~"uptio"8) 

MR. SPEAKER: Certain steps cannot 
be told. The)' have to be implemented. 

(Int~r,upt;ons) 

saRI SAIFUDDIN CHOWDHARY: 
Do you agree with us that Doth ing specific 
came after the Prime Minister·s interventIon 
twice in the House? 

(Inll!rruptiolls) 

MR.. SPEAKER: It is natural that that 
this agitation an~ impre"8ioD of what we say 
is in printed on our hearts because you are 
one of them and they are one of )'OU. Natural 
it is tbat you ... hould be agitated aDd as the 
Prune Min iSler and the Government said 
yesterday. it will have its effect by and by. 
It is Dot a magic wand by which tbey caD 
do it. Tbings '" hicb they have started. let 
tbem take shape. They have realised tbe 
anvit" of tbe situatiOD. 
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(""ftr"""lou) 

Mit.. SPBAKER: Jaipalji. everytbtDI 
CUlIlOt be even explained. It canaot be told. 
It bas to be implemented. 

SHill SAIFUDDIN CHOWDHARY: 
Tbe terrorists have throwa a cballeDlc and 
they are aoiDi GO kiUiq peoplc. 

(hlt.,.,.."tloll8) 

MR.. SPEAKER: I appreciate your 
paiDt. 

(,,,,.,.,10116) 
MR. SPEAKER: I am one .ith you. 

As far as your IClltiments aDd your aaitadoD 
is CODCeI'Ded, I am ODC with you. 

(1"'.",,p,lo1ls) 

MR.. SPEAKER: I know. You arc 
.way from tbem. I am onc of them. I feel 
mach more the panas iD my heart. I know, 
my beart bleeds. 

(T,.",.ltJtlo.) 

SHRI V. TULSJRAM: Mr. Speaker 
Sir. yesterday itselr ) told you tbat tbe dis: 
caaioo beN would not yield any results, 
same .. tid steps ouaht to be taken. 

(111'",upl ;01ls) 

MR. SPBAICEIl: Tell us, what we can 
do ••• 

IlAIIrlld) 
SJIIU SOMNATH CHATI'ElUEB: 

The Rouse is takea casually. 

SBlU BASUDEB ACHARIA : The 
....... Minister baa to come here. 

SBRI SOMNATH CHATTERJEE: Will 
,au 1IOt ...... that this matter II very -no.' I. it reftccted in their act.? What 
.... daey dol,..? .•• (/"'llrrllpl iOR$) Complete 
patIIJ)'Sis bas takea place. 

SHill SAIPUDDIN CHOWDHARY: 
WheN i. abe Home Mioister, Sir 1 It i. aD 
~si, ... tloa. 

(1",..,.",tltHI6) 
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SHR.I SAIFUDDIN CHOWDHARY: 
Whore is tbe Prime MiDister'l 

Ma. SPEA.KER. : We bave a discussioD. 
The Home Minister bas to be here. He caaDot 
escape. He bas to be here. He has to reply. 
He canDot 10 away.. He milbt bave some 
work in the Upper Hou.e also. Both the 
Routes are fUoniol at tbe same timo. I do 
Dot know where he is. He will be here at 
tbe liven time. He bas to be bere. He has 
to be bere. That I know. But I can tell 
you ODe tbiol that Dotbinl is more tralic 
thaD tbis ••• (lnle""pl iolU) 

PROF. N. G. RANOA: Everyday we 
caoDot have this •. (Inter,upllon8) 

MR.. SPEAKER : Please keep siuju.. It 
i. all liaht. 

(InterruptIons) 

(TrtIIU IGtion) 

SHRI V. TULSIRAM : When tbe people 
arc dyins, y..hat .ill you do with questions 
Ranpji? You should sit 81ld read questions 
throu.bout tbe day and nigbt. You are 
talkina in term of questions, in spite of 
bciq sucb a senior Member ••• (/nterruptio1ls) 

[English] 

Mil. SPEAKER: I know tbat the lives 
or the people are more Important than any-
thina else ••. (/nte,.ruptions) 

[T""",'atloll] 

MR. SPEA KER: Tulsiramji, do Dot Ict 
aDDOyed. 

(£Cluh] 

I thiDk, you are duly aDd very very 
100ically alitated. Questions are QUfstioDS. 
but lives arc more important. You are riabt. 
I know that. 

SHRI SOMNATH CHATTERJEE: Get 
the Home MiDister. 

MR. SPEAKER: The Home Minister 
will be comiD,. We will take It up just after 
this, at t2 O·clock anti thea we "'itl uk 
him wbat steps are beina taken. Or certain .bin,. be JDipl poe like tQ cJ\~\11p. we may 
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leave tbose with him. ] tbink, ebe House 
bas conveyed ita &eIItimeats and it. resolve 
that wbateVer be tbe price. it bas to be curbed 
and DO iODOCCDt. lives are allowed to be 
IbSt. That is the consensus of this House ••• 
(/1I'.l7'II/JllolI8 ) 

(T,,,,,,llItlo,,) 

MR. SPEAKER.: Jaipal Reddyji, a 
disease starts quickly. but its cure takes 
time. 

SHRJ V. TULSIllAM : Sir, the injection 
must be eft'ective, that will cure quickly ••• 
(1"'.'1'1111110118) 

MR.. SPEAKER.: All riabt, we will 
do it. 

SHRI V. TULSIRAM: Good medicine 
also acts for an early cure. 

SHRI MOHO. MAHFOOZ ALI KHAN: 
Mr. Speaker, Sir your booey tOD81lC works 
wooders. 

ORA.L ANSWERS TO QUBSTIONS 

(&,/1.1'] 

Prodactloa of ...... e. 

+ 
·407. SHR.I CHINTAMANI lENA: 

SHRI MOHANBHAI PATEL : 

Will tbe Minister of INDUSTlt.y .. 
pleased to state : 

<al whetber tbere is an ......... , .. 
or mo ..... in the country; 

(b) the annual prodactioo 01 ,,'13 III 
in tbe country aod tbe ....... eJre.lwt: .... 

lC) the measures beiDa tatea 10 meec 
the demand? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R. L lAt-
CHANDRA SINGH): (a) to (c). A staac-
ment is given below. 

StatelDeDt 
The productioD of molasses is dependent on the production of sup.r aDd varies 

from year to year. Tbe availability and consumption of molasses durinl tbe last four 
alcobol yean (December-November) bas been as follows: 

(Quantity in lakb tonnn) 

1981-82 1982-83 1983-84 1984-8' 1915-86 

Carry-over stocks 3.09 16.50 17.56 4.95 1.21 
Production 39.93 33.75 23.87 25.12 21.00 

( estima1ed) 

Availability 43.02 50.25 41.43 3007 29.21 

• COIUUmplloll/ Exports 
For alcohol Production 13.05 23.21 26.02 25.49 
For otber uses 3.37 5.60 4.67 3.23 Not,. 

available 
Exported out of India 0.10 3.82 5.79 0.14 

Total 26.S2 32.69 36.48 28.86 

Balaace (+) 16.50 (+) 17.56 <+) 4.95 (+) 1.21 

However. WbeD insutJiciont availability of molasses bal led to sbortqes of aJcolaol 
for industrial pdrpows. duty free import of denatured alcohol is allowed, 
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SHRI CHINTAMANI lENA: The Hon. 

Minister in reply to Unstarred Question 
No. 227S of Lok Sabba dated 11.3.1986, 
UDstarred Question No. 195 dated 21 st 
July, 1986 of Rajya Sabha, Unstarred 
Question No. 341 of Lok Sabha dated 
25.2.86, Unstarred Question No. 5829 of 
Lok Sabba dated 8th April, 1986 bas . ' informed the House tbat tbe Government 
is very actively considering to announce tbe 
new policy on molasses and its control as 
well as fixation of prices of molasses. May 
I know whether the new policy has been 
announced or not? If Dot, why oot? And 
w~n is it expected to be announced? Is 
there any price control on molasses? If not , 
wbether witbout fixing the pnce of molasses 
the illegal distillation bas been increasing 
day bN day? Has this fact been brought to 
the notice of the Han. ~1injster by tbe 
President of All India Distillers Association? 
If so, what action bas been taken by the 
Government on tbis ? 

SHRI R. K. lAICHA~DRA SINGH: 
The policy of molasses hac; not been anDOUDC-
ed. It is under the active consideration of 
tbe Government. 

SHRI CHINTAMANI JENA: I have 
also asked about fixation of price. Has any 
price been fixed for molasses? If Dot, when 
will it be fixed ? 

THE MINISTER OF INDUSTRY 
(SHRf J. VENGAL RAO) : Tbe fixation of 
the prke of molasses is under the considera-
tion of tbe Government. We will announce 
if very soon. 

SHRI CHINTAMANI lENA: Is it a 
fact that molasses are used for prep~lratlon 
of cattle feed? Jf so, whether the prionty 
is not being given by the surplus States fOT 

supply of molasses to the organisation". 
industries and agencies engaged in prepara-
tion o( cattle feed. If so, will the Govern-
ment take action on th is issue? In the 
absence of supply of mola~ses to the organi-
sations. indu!ttnes, etc. who are engaged in 
preparation of cattle feed. they are facing 
lot of difficulties. Side by side millions of 
cattle are tbe worst sufferer today. May 
) koow tbe Government·s attitude in tbis 
regard and action taken on this issue so 
tbat priotil), may be aiveD by tbe lurplus 

States by supp1ying molasses to the Indus-
tries wb icb arc engaged in preparatjon of 
the cattle feed. 

SHRI J. VENGAL RAO: 10 per ceDt 
of the total output is allotted for tbe cattle 
feed and other purposes. 90 per cent is for 
the manufacture of alcohol. 

SHRI C. MADHA V REDDI : While 
agreeing tbat there is deficit of molasses 
there is acute shortage of molasses. Th; 
figures had been presented to show tbat 
every year there has been surplus of 16. SO 
lakh tonnes in 1981-82, 17.56 Jakh tonoes 
in 1 98 2 . 8 3 and again in 1 98 3 -8 4 it is 
4 95 lakb tonnes. In 1984-85 also surplus 
has been shown Does it mean that there is 
actual surplus of molasses in tbis country? 
When we are feeling acute shortage of molasses 
and as a result of this there is acute sllortage 
of alcohol, why is it that sucb a wroog 
presentation bas been made? 

SHRI J. VENGAL RAO: It is Dot 
wrong. There was surplus in the beginning 
of 1\\0 yrars. Now we are in deficll. Sbri . 
Madhav Reddl knows that the supply of 
molas~es depends on the crushing 10 tbe 
sugar factories. Now the iDstalled capacity 
of the 5l'gar factories we are not fully uti-
liSing for lack of sugar cane. 

SHRI BALASAHEB VJKHE PATIL: 
The Minister has replied: 

"However when insufficient availability 
of molasses Jed to sbortage of alcohol 
for industrial purposes duty free 
import of denatured alcohol is 

,owed.·' 

Th MiDister just now admitted 90 per cent 
a I ohol goes for the manufacture of 
a lcohol liquor. The Government is givinS 
it to full-fledged industry. At tbe same time, 
I want to know from tbe Hon. Minister 
instead of increa.«;ing the prices of indigenous 
molass ... ·s for alcohol, why is the Government 
importing duty free alcohol? What is tbe 
advantage of that? There is huge stock of 
alcohol in U. P. and otber parts of tbe 
country. 

SHRI J. VENGAL RAO : In U. P. we 
ar~ surplus and in other States we are deficit. 
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Jt is Dot correct. We are short of free duty 
alcohol. For industrial purposes import of 
alcohol is cheaper than our manufactured 
alcobol. 

SHill V. SOBHANADREESWARA 
RAO : In view of tbe fa«;t tbat the statutory 
minimum price fixed by the Union Govern .. 
ment is Dot communicated to the growers, 
tbe factories are given state administered 
prices which are resulting in loss several 
times. Will the Government DOW consider 
to increase the prices of molasses to enable 
tbe factories to pay high prices to the cane 
growers and bot to yield to tbe pressure of 
the distillery owners? 

SHR( J. VENGAL RAO: I have noted 
the views of tbe HOD. Member. 'Ih&t is 
under the consideration of tbe Government. 

( Inlerruptlons) 

The State Government is not. They arc 
getting a lot of income from liquor. 

(I nterrup t ions) 

[Trans/ationJ 

MR. SPEAKER 
pJayed the trick. 

(English] 

After all, you have 

Delay in submission of accounts by 
public sectnr companies 

*408. SHRI KAMAL NATH : Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether a number of public sector 
companies have not been preparing their 
annual final accounts in time for submission 
to audit which in tum results in delay in tbe 
submission of audited accounts to Govern-
ment and Parliament as per statutory require-
ment; 

(b) whether in some cases submission of 
accounts is being delayed for two years or 
eveD more; 

(c) if so, which are tbose defaulting 
public undertakings; aDd 

(d) Tbe corrective action taken in tbis 
reaard? 

THE MINISTER OF STATE IN THE 
DEPAR TMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDUS. 
TRY (SHRI K. K. TEWARY) : <8> to (d). 
A statement is given below. 

Statemeat 

(a) to (c). Based on the information 
available, out of 217 Central Public Enter-
rrises, 21 3 Enterprises have held their 
Annual General Meetings for 1984-85 so 
far. Information wbetbt r their accounts were 
passe j in each of these cases is being 
collected. 

(d) The public Enterprises have been 
adv'~r.:d by their Administrative Ministriesl 
Departments as well as b)' the Bureau of 
Public Enterprises to keep appropriate time 
scbed u les so that the a .:~ounts are finalised, 
audited, adopted in the Annual General 
Meeting and placed b.:fore the Parliament 
withir. the prescribed t.lne limits. The Bu~u 
of Public Enterprises have also advised 
Administrative MjDi~tries/DepartmeDts to 
ensure tbat there is no ..:leJay in finalisation 
of accounts of the era rerprises UDder their 
administrative control and tbe placement of 
annual reports before P..lrliament. 

SHRI S. JAIPAL REDDY: The state-
ment laid on tbe Table of tbe House is Dot 
so loog as not to be read. Wby Mr. K. K.. 
Tewary is so weak as not to read a state-
ment. 

[ Translation] 

MR. SPEAKER: Now be bas stopped 
doiDg physical exercise. 

(Eng/i&h] 

SHRI S. JAIPAL REDDY : The aDswer 
is shorter than the question. 

SHR) SOMNA TH CHATTERJEE : He 
should be allowed to answer only durioa the 
Zero Hour. Then we can see his activity. 

(Trtlllsiatloll] 

MR. SPEAKER: Tbat is wby I bad 
said tbat be had stopped doiDl physical 
exercise. 
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[Bel,.h] 

SHill KAMAL NATH : Sir, the poiDt 
made by my collcaaue is very valid because 
the aoawet' is Dot strictly on tbe lines of 
procedure and I am sure Mr. Tewary under-
staDds thi' as be is aD experienced parliamen-
tarian and has been mere at the living end 
ntber than at the receivioa end. 

(n-ulatloa] 

MR. SPEAKER: Sbri Kamal Matb is 
tati. advantage of that experience. 

[&gllsh] 
t SHRI KAMAL NATH: Su, my ques-

tion. I think, was very specific and has been 
framed very clearly, where I have asked the 
Dumber aDd Dames of Government companies 
which have deraulted. The Minister in his 
reply has stated that out of 217 Central 
public sector enterprises, 213 have held their 
Annual General Meetings. I had specifically 
wanted to know which ones tbey are. About 
the number I had a vague idea myself. My 
question is, which ODes tbey are aDd whether 
they have passed their accounts. Merely 
holding an Anoual General Body Meeting 
does not necessarily signify that the accounts 
were either presented or if they were presen-
ted. were passed. 

SHRI SOMNATH CHATTERJEE 
OrdiDariJy. 

SHRI KAMAL NATH : So, ordinarily 
tbat sbould be. but it does Dot necessarily 
meaa tbat. So he says. it is beiDa collected. 
I presume that it will be collected. I would 
appreciate if be can let us know when aDd 
which arc the public sector companies which 
baYe Dot even beld their Annual General 
Meeting at aU and wbat is the reason for 
the delay aDd by which time does be hope 
to coUcICt tbe aDswer to my questioo. 

PROF. K. K.. TBWARY: Mr. Speaker, 
Sir, my coUeague, Nr. Kamal Nath, is a very 
koowJedaeable man. 

SHRI KAMAL NATH: I .ant an 
IUInNf to my question. not a certificate. 

lilt. SPEAKER.: Now be kDowI tbat 
,. .... DOIDOIW ....... 

SHItI S. JAIPAL REDDY: Sir. Mr. 
Kamal Nath defiDitely knows it. He bilDleJf 
is an industrialist. He may be appoiDted on 
a public corporation. That is their policy 
DOW. 

MR.. SPEAKER : Is it? You koow 
better than tbat also DOW. 

PROF. MADHU DANDAVATB: Mr. 
Kamal Natb thioks that it is • defamatory 
remark against bim, Sir. 

MR. SPEAKER-: Will somebody brio. 
a privilege motion ! 

SHRI KAMAL NATH: They have also 
cballenged it. 

(Translation] 

SHRI BALKAVI BAIRAGI: Kamal 
replying to Kamal will Dot do. How far will 
this dialogue between Kamal and Kamal go 
OD ? 

f\1R. SPEAKER: Add one more 'a" to 
it and it will become 'Kamaal'. 

(EngIiJh) 

PROF. K. K. TEWARY: Sir, ) was 
merel v acknowledging the erudition and 
kDO.J., ledge of my colleague about tbe maoqe-
ment of company affairs and accounts of 
companies. So, naturally he has more 
expertise in tbe matter. But so far as tbe 
main question is concerned, in the reply we 
have cateaorically stated tbat out of 217 
companies' 142 held their AGM up to 30th 
September, 1985. 

SHRI KAMAL NATH: No, Sir. It 
says, out of 21 7 companies, 213 have held. 

PIlOF. K. K. TEW AR Y : I am clarifYiDa 
it. Out of 217. 142 beld tbeir AGM up to 
30th September, 1985. Out of 15 enter-
prises, 71 held 1beir AGM betw~ Septem-
ber 1985 till date. Whether lD the AGM 
audited account. were also presented. on 
that issue, Sir. we have assured. the Member 
because tbole compauies are spread over in 
a number of administrative MiDistries. We 
coDect information about them and we are 
in the process of collectio8 information about 
die defaalda. oompanica aDd as IOOIi • 
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iaformation is available, it will be placed on 
the Table of lbe House. 

SHRI KAMAL NATH: Sir, OD tbe 
question of Government companies. public 
teetor companies, Section 619(B) of tbe 
Companies Act atales tbat the Government 
company is a company wbere ~ 1 per cent or 
morc sbares are held in _regate by tbe 
Ccntral or Srate Government or Government 
companies or Centra) or State corp0ratioDs or 
combination thereof. Now a company where 
5 I per cent or more shares are beld by tbe 
State Government or Central Government 
or tbe corporations tbereof. in a,aregate, 
tbat itself. should be deemed to be a 
Government company aDd, therefore, tbe 
Government must c) os ely monitor the 
accounts and tbe submission of those 
companies· accounts. It is necessary because 
the Government bas 5 1 per cent or more of 
shares in those companies but tbey are not 
accouDtable either to the Government or 
Parliament. So, in tho!.e companies where 
5 I per cent or more sh .. ues are held by rhe 
Central Government or the State Govern-
ment or their corporations thereof, tbey must 
be made accountable to tbe Government 
and consequently tbereafter to Parliament. 

Is tbe Government considering such a 
tbing, or is the Government willing to IOClk 
at such a thiDg so tbat tbese companies are 
accountable to Parliament and to ,be 
Government? 

PROF. K. K. TEWARY: There are a 
Dumber of companies in private sector where 
Public Fuods are around 5 1 pee cent or 
more. Public funds are used because tbese 
companies in private sector have been resort-
iDa to borrowings from publk funding 
system. Tbeir pattern of auditing of course 
is different from the ODe available or appU: 
cable to GoverDment Cltmpanies. That is, 
tbeir accounts arc not audited by tbe 
Comptro]Jer and Auditor General (CAG). 
This aspect bas been brouabt to the notice 
of tbe House and tbe Government will look 
into this aspect. 

Si:JRI SOMNA TH CHA TTERJEB: Sir, 
we are aU one that the public sector eoter-
prises f,hould· function very efficiently and 
there are various metbods adopted to some-
bow brill8 the pu blie; lector under some sort 

of compliaace. This poiDt, is made Damely 
accounts are Dot made up-Io-date 10 tbat 
public is made a lort of. aware tbat this ia 
not functioninl efficiendy. In many casea, 
the companies' accounts are ready but the 
C aDd AG takes time and even appointment 
of auditor takes time wbich unnecessarily 
delays tbe process of auditing the aecouota 
aod finalisation of tbe accounts. Has the 
Minister got any such report of delay in 
sending tbe auditors from the C and A. G. 
pane) for auditing aDd jf be bas, will be 
takes necessary steps so that auditing is done 
as soon as intimation is seat to the auditor? 

PROF. K. K. TEWARY : This delay 
takes place because of various reasons and 
about the one wbicb Mr Chatterjee bas 
pointed out, I agree with him, namely delays 
have been caused because auditors bave not 
been appointed or audit might get delayed 
also at C and A. G stage. We have lOt 
some reports, and delay also takes place 
because many companies, multi-unit com-
oanies are spread over ar.d many companies 
have their offices in foreign countries. So, it 
takes somefime. and in some cases, submis-
sions of tbe accounts get delayed. Bot I can 
assure the Members that we are looking into 
all these aspects and a Iso the delay that bas 
been cau~ed. The public enterprises survey 
for J 084-85 has been submitted to tbo 
House and the survey for 1985-86 will be 
presented to P.arliament, in course of time. 
i.e. in 1987. Tbat is not d~)ayed. And any 
delay anywhere is bein8 looked ioto and we 
will definitely take steps to correct it. 

SHRI S. JAIPAL REDDY: I must 
thank Mr. Kamal Natb for raising tbis very 
r\! levant question and it is a question of radi-
cal importance. 

SHRI KAMAL NATH: I am aettiDa 
praises from everywhere" 

SHRf S. JAIPAL REDDY: He has 
referred to a number of big private sector 
units in ~bjch tbe Government has taken 
shares of more than 5 1 per ern!, or even 
up to 70 per cent or 80 per ceDt also. Take 
for example TISeO. I UDd~rstaDd Tatas ba'Ve 
only 3 per cent shares ill TISCO. Wby 
should • different procedure be made appli-
cable to TISeO and other such compaDies 
from tbe public ~tor compaoies at least ia 
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respect of accounting -z This question ba!1 
been raised many times. The Hon. Minister 
bas merely acknowledged the question and 
never cared to answer it. 

PROF. K. K. TEWARY: I had replied 
to the question. I did not try to evade it and 
my Hon. colleague Mr. Jaipal Reddy knows 
that Dormal1y I would not like to evade 
questions. 

SHRI SOMNATH 
Normally I 

CHATTERJEE: 

MR. SPEAKER: Otberwise. it leads to 
abnormal use. 

(Interruptio"s) 

MR. SPEAKER: I shall have to aJjudge 
which is normal and wbicb is abnormal! 

PROF. K. K. TEWARY: There has 
been no attempt on my part to evade reply-
ina to the question. Any Member should 
have brought this tJ tbe notIce of the Hou~e. 
somebow, tbis was not brought to the notice 
of the House. But, there is a different 
mechanism for mODJtoring the accounts of 
tbe company. It is Dot tbelt accounts are not 
monitored. It is Dot that Government is Dot 
aware of what is happening in these c<'m-
panies hecause there also 00 the Board we 
bave our representatives. (Interruptlon\). If 
tbe HOD. Member wants the same mechanism 
of accounting and auditing to be made appli-
cable in the case of private companies also, 
since Government funds are involved, tbe 
Goveromea t will defini tely bave a look 
at it. 

SHRI KAMAL NA TH : Let tbe Hon. 
Minister assure tbe House tbat be will come 
up with a po) cy statement after a specific 
time. 

(Inter,uptlon.. ) 

SHR.I Y. S. MAHAJAN : All the public 
Enterprises are rCli~tered under the Com-
paoies Act or under different laws passed 
by the leaislature. AU these statutes and the 
Companies Act lay down that audited 
accounts sbould be placed before the annual 
pneral meetinl within six months of the end 
of tbe fioancial year. It means, there are 
breaches of tbe law and secondly wbetl 
audited accounts are Dot placed before tbe 

annual gen~ral meetiua. still tbere is tho 
report of the Bureau of Public Uodertakinll. 
giving upshoot of tbe whole financial affairs 
tbat so many bundreds of crores of rupen 
losses are incurred. How are these profit. 
and losses calculated when the audited 
statements arc not there with the Govern-
ment? 

SHRI KAMAL NA TH : Do tbey consult 
the auditor or the astrologer ? 

(/"te,ruptlons) 

PROF. K. K. TEWARY: Public sector 
never consults astrologers. It depends on the 
advice of experts and 00 the audited 
accounts. 

SHRI S. JAJPAL REDDY: Ministers 
dealing with P1lblic Sector Companies can 
consult. 

[Trarulot;on] 

MR SPEAKER: Those who aspire to 
become ~ In isters consult astrologers more. 

(Interruptions) 

[English) 

PROF. K K.. TEWARY: As I said iD 
the beginning, duly audited accounts are 
presented to AGM of the Company and it 
bas to be done within six months of the 
closing of the accounting year. So, in many 
cases, accounts were not available That is 
why, I said that the information is beiDa 
collected and for 1985-86, we are making 
public enterprise survey and we are collecting 
information and there will be DO delay aDd 
duly audited accounts will be made available 
to Parliament, as soon as they are made 
available. 

(I"terrupt tons) 

SHRI B A YY APU REDDY: Sir. the 
inve~tment of the Union Government and 
tbe State Governments in companies which 
are in the Private Sector is more tban Rs. 
1 bOO crorec;. Now, there bas been no 
accouDtability on tbe part of these prlva Ie 
comp.tnie411 which are actually running OD 
public fundc;. win the Government take 
steps to cee that tbere is annual aCcountability 
reDdered by aU these private sector compaDies 
to Parliament, if it is asreed to ba" tbo 
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companiea brouaht under the juritdiction of 
the PubUc Accounts Committee of Parlia-
ment'l 

MR. SPEAKER.: Why dOD't you ask 
for it 'I 

AN BON. MEMBER: It is a very 
relevant question. 

PROF. K. K.. TEWARY : I bave already 
answered this supplementary. The Govern-
ment is looking into all these aspeets. The 
mecbanism available as of now is that tbe 
public (undiOS institutions have their repre-
sentatives. We are lookinl into all tbe 
relevant aspects. 

SettJ8g op of qaaJit.r t.tiDg laboratory 
In ADd..... Pradesb 

*409. DR.. T. KALPANA DEVI : Will 
the Minister of FOOD AND CIVIL 
S UPPLIBS be pleased to state: 

<a> whether there is any proposal for 
setting up a quality testing laboratory of tbe 
Indian Standards Institution in Andhra 
Pradesh; 

(b) if so" when; and 

<c) if oot. tbe reasons therefor? 

THB MINISTER OF STATE IN THE 
MINlSTR Y OF FOOD AND CIVIL 
SUPPLIES (SHRJ GHULAM NABI 
AZAD): <a> to (c). 10 view of resources 
constraint there is DO proposal for setting up 
a quality testiog laboratory by tbe Indian 
Standards Institution (lSI) in Andbra Pradesh 
duriDg the Seventh Five Year PlaD. Tbe 
lonl term plaa for tbe laboratory set up of 
lSI is UDder formJlation and tbe need for 
settin. up a qualIty testing laboratory in 
ADdbra Pradesh by lSI will be looked into 
wbile fin.lisiDI tbis plan. 

DR. T. KALPANA DEVI: The very 
answer livea by tbe HOD. Minister is very 
uDsatisfactory. How can we expect quality 
when tbere are no facilities available for 
quality teatiDI aDd coDtrol' How can we 
prevent adulteratiou and substandard quality 
products? OD a priority basis, tbe Govern .. 
mont of India must establish quality testina 
laboratories in aU tbo States. Our Primo 

Minister bas aDnouoccd November. 1986-
tbe Quality Improvement y". By .imp~ 
observing tbis montb. by aabratinl SOlDO 
functions, are we seinl to ac1IIiwp aD)'tbiaa 
witbout proper infrastructure for qualitJ 
control and testiol? To improve our liv" 
standards and to sustain tbe competitioD in 
the international markets. we need quality. 
purity and sincerity .•• 

DR. V. VENKATESH : She is comiaa 
to tbe point .•• 

MR. SPBAKER. : They are an 
sugeations ••• 

DR. T. KALPANA DEVI : I would like 
to know from the Hon. Minister as to hoW 
many quality control Jabor.:' tories are tbC1'e 
in our country; tbe number of . industrw:-
utilising them and wbat is the ratIo of tbeu 
utilisation· wbether these laboratories are 
able to dispen§e tbinga in time and if not 
wbat are tbe steps proposed by the Govern-
ment in this regard. 

[TrtllUlation] 

MR. SPEAKER: You have a loqlist. 

[Engll.h) 

DR.. T. KALPANA DEVI: I don't get 
the cbance ••• 

[T'tlllSlatioll] 

MR. SPEAKER: The moment I looked 
towards you, tbe page was twned over. 

SHRI V. TULSIRAM: Mr. Speaker 
Sir, you are aU tbe time taJkiDl about the 
development of women. but l'OU haft 
fOl'8otten a lady. 

[Eng"'"h) 

MR.. SPEAKER.: Dr. Xalpana Devi 
believes in tbe law of averaaes ••• 

THE MINISTER OF PARUAMEN-
TAlty AFFAIRS AND MINISTER. OF 
FOOD AtND CIVIL SUPPLIES (SHlU 
H. K. L. BHAGAT): Six laboratories of 
Indian StandArds Institutioo are in operation. 
Atleast 200 otber laboratories in the country 
wbicb are recognised by tbe lSI ale used fOl' 
testina of standards. samples eto. I fully 
.,reo with tbe HoP. Membor that it is 
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necessary to augment the number of labora-
tories. Of course one laboratory building in
Bangalore is ready and we hope that it will
come into operation soon. In about two
years' time, one more laboratory will come
up in Ahmedabad. It is true about Andhra
Pradesh. I would like to clarify that there
is need for a laboratory in Andhra Pradesh.
The number of samples relating to various
industries have to be tested and quality
has to be seen. At present, since there are
no proper arrangements, a number of samples
are tested elsewhere. We are in discussion
with the Andhra Pradesh Government. In
a number of cases. a number of State
Governments came forward with the sugges-
tion that they would give land, they would
do this and that. The AndhraPradesh
Government also said something in principle,
but that has not been worked out in detail.
The funds at our disposal in the Seventh
Plan are needed for certain purposes for
which they have. been allocated. I would
personally like to discuss this question with
the Andhra Pradesh Government. So far as
the total number of industries is concerned,
there are certain industries or certain products
where testing or sampling, etc., is mandatory;
that is 112 plus 10 which we have recently
sanctioned now. Otherwise, the number runs
into a large one. But keeping in view the
quality and the consumer interest, Govern-
ment decided to make an amendment and
tbis House bas already passed tbe Bill
regarding conversion of the ISI into a
Standard Bureau where the idea is to improve
the ISI, strengthen it, make more and more
articles proportionate to the strength that the
ISI .has developed. Personally we are
sympathetic to the idea of having an ISI
laboratory in Andhra Pradcsh. This will
depend on, and subject to, our 'discussion
with the Andhra Pradesh Government.

DR. V. VENKATESH: Andhra Pradesh
is prepared to give everything except votes.

DR. T. KALPANA DEVr: I want to
know from the Hon. Minister the percentage
of spurious and hazardous drugs produced
in the country during the period i980 to
J 985, the. names of these companies detected
by the quality laboratories and the action
taken in this regard like penalisation,
cancellation of licence and criminal 'prosecu-
tions. if any, of these' companies and the
persons responsible.

Oral Answers 20

SHRI H. K. L. BHAGAT: I am very
sorry. I normally never wish to say 'no' to
a lady Member, but unfortunately this infor-
mation is not available ... (Interruptions)

SHRI P. KOLANDAIVELU: How can
there be such a discrimination between a
male Member and a female Member? How
can he say that?

SHRI H. K. L. BHAGAT : I would like
to give every possible information to every
Hon. Member, including a lady Member.
You should not grudge it. But I am sorry
this information is with the Health Ministry
who deals with it and not with me at
present ... (Interruptions).

[Translation]

SHRI V. TULSlRAM: Bhagatji, it is
your 'right'.

SHRI H. K. L. BHAGAT: Not only
mine, it is yours as well.

SHRI' V. TULSIRAM: Mr. Speaker,
Sir, whatever the Hon. Minister has said is
not satisfactory .. ,.

MR. SPEAKER: We shall ask Hon.
Shri, Sontosh Mohan Dev to reply ....

SHRI V. TULSIRAM: The Hon.
Minister has said that he does not say no to
a lady Member, but the reply which he has
skipped is very much in the negative. He
does not have any proposal for setting up a
Centre during the Seventh Five Year Plan,
The reply says that the need for setting up
a Quality Testing Laboratory will be looked
into. It is not known by when it will be
done. Mr. Speaker, Sir, you may please see
to it.. .•

MR. SPEAKER: I am seeing.

SHRI V. TULSIRAM : I had said earlier
also that our good questions are left out
in the ballot and useless questions come up,
and the Hon. Minister does not have to
take much trouble in answering these ques-
tions. The concerned Secretaries send
written answers. Whenever the question of
Andhra Pradesh comes up, the answers are
generally in the negative. What sins the
people of Andhra Pradesh have committed?
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TIle CoDareta Part, bad ruled tbat State for 
35 yea,., aDd as the Telup DeIsm party 
II iD power in that State at preseat, 10 
.... d.. replies are belaa livoo. A Ceatrc 
has been opened at Baaplore. I would Uke 
to koow whether a similar Centre is lOiDi 
to be opened in Andbra Pradesb duriD8 the sneatb Five Year Plan ? I am patti.,. tbis 
question, because you do Dot la, 'no' to 
the quostioos of lady Members. Therefore. I 
would request the Hoo. MiDister tbat 
immediate action should be taken for tbe 
settloa up of this Centre. May I know the 
time by which tbe Ceatre is likely to be set 
up '1 

SHR.I H. K. L. BHAGAT: I do not 
qree witb tbe HOD. Member's contention 
lbat we are always pviDg negative replies to 
tbe questions 00 Andhra Pradesb. It 1s not 
truc. Firstly. we do Dot make any discri-
mination in reprd to Andbra Pradesh. 
Secondly. so far as tbe Deed for setting up a 
Centre in Andbra Pradesb is concemed. tbere 
is clearly a need for it in view of the amount 
of work at present and there cannot be any 
doubt about it. Tbirdly, be wanted to know 
how tbe present requirements were beiDa 
fulfilled. I would like to say tbat testiD. 
facility is beiDa provided elsewhere. Fourtbly. 
I caDDot aive a definite date by which the 
Centre will be completed .••• 

SHlU M. RAGHUMA REDDY: That 
is what we waut to know. By wben will it be 
completed ? 

SHill H. K. L. BHAOAT: 1 Cl\Doot 
live any exact date for it, because it bas 
DOt been included in the draft Seventh Five 
Year Plan. Still we are boldiDI discussions 
with tbe Andbra Pradesh Government in 
this reprd. J have told you earlier tbat I 
sbalI myself tako it up with the State 
Government aDd only after lbat it would be 
5ecided as to when it wou1d be completed. 

[BlwlbA) 
PROF. MADHU DANDAVATB: 

Please do Dot caoceJ tbe ODe at BaopIOl'C. 

Esploltatl_ cd ...... of "era •• ..... 
·410. DR. It. O. ADIYODI : Will the 

~..... of INDUSTRY be pleased to .... : 

(a) the aooual produc&iOD ad adIi_-
tion/COOIIJIDPIion of ..... iD tbe CiOIIIdI7; 

(b) whether GOYerDlDCDt are awant ... 
the sa'" of Kerala beac_ cootaiD caricbed 
.... particles; 

(c) if so, whether OOlWlllllellt IIaw 
taken any steps to apIoit tbis material; 
and 

(d) jf no •• tbe step. likely to be taken to 
explore tbe possibilities ? 

THE MINISTBR. OF STATE IN 
THE DEPAR.TMBNT OF INDUSTRIAL 
DEVELOPMENT IN THB MINISTRY OF 
INDUSTRY (SHRI M. AR.UNACHALAM); 
<a> The anoual productiOD by aearIy 60 
units eopged io the manufacture of YBI'ioas 
items in the organised sector is around 10 
Jatb tonoes valued at about Rs. 348 ctorw. 
The production capacity of amaH units is 
2 lakh tonnes valued at Its. S2 crores relatial 
to 11 16 units (as on 31st March. 1981). 

(b) Glass particles do Dot occur free in 
nature and it is only tbe glass quality S8Dd 
whicb occurs freely in nature aDd its deposita 
are scattered io various parts of the COUDtI7. 
Sands of Kerala beadles do Dot then-
fore, contain enricbed &lass particles. 
However, they contain aood quantit)' of 
quartz as in many other beadles. 

(c) and (d). Beach sands of Kera.Ia are 
mined for economic beavy miDeraIs. Besides. 
some smaU scale units. MIs Excel G __ 
in Kerala are usin. local saads for maouflle-
turiol .1 .. bottles. 

DR. K. G. ADIYODI: Sir. I UDd_-
stand tbat tbere is a propocal by tile 
Government of Kerala for maaafacture of 
refractory &lass witb foreip aoUaboratiaa. 
It is peodiDa with the Umoa Go ......... 
for sanction. May I know whether tbere 
is any bottlenecks for issuq saDCtioD , 

saRI M. ARUNACHALAM: Aa far 
as Koral. is CODCemed. DO appIicati .. 
is peodina with tbe Miaistry of 1Dd'*'7 • 

DR. K. O. AD1YODI: Ma, I bow 
tbe total import of ..... iacIucUaa ICfIlM:lOQ 

..... frOID ' .... COla'" t 
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SHRI M. ARUNACHALAM: We are 
importina less quantity of float glass. I don't 
haw tho filures. ] will pass it oD to tbe 
Member. 

SHRI DIGVIJAY SINH: I am very 
much interested in this question because 
Gujarat produces more slass tbaD aoy otber 
State. A R.I. 200 erores project for 
producing :float glass was in tbe offerinl and 
I presume, you know that once tbe 80at 
.. ass production takes place io this country, 
almost all other types of glass fade away 
because it is tbe latest technology. It is 
cheaper to produce and it is tougher aod it 
is the most ultimate in glass technolQIY. 
Now for this big collaboration of Rs. 200 
crores glass factory, industrial licence was 
beaten around between Gujarat aod Uttar 
Pradesh. Now it is coming up in tbe 
AIIababad district of UP. What I want to 
know is that when this big float glass factory 
comes up anywhere in India, what will 
happen to tbese 1116 small scale units which 
will be 00 tbe verge of closing down. Will 
the Government have tbe perspective to see 
tbat tbese small scale units are somebow or 
the other protected ? 

SHRI M. ARUNACHALAM: As far 
as Gujarat is concerned, recently we bave 
issued a letter of intent for the manufacture 
of this glass by fusion pro.;ess with a capacity 
of 6.16 sq. metres. As far as small scale 
is concerned we do not bave any information 
on closure of such units. Jf there is anything 
we Will certainly look into it. 

SHRI P. KOLANDAIVELU: Sir, I 
want to know from tbe Hoo. Minister whe-
ther a survey bas been conducted in almost 
all the beaches where sands are available. 
We are codo..v witb abundaot supply of sand 
and we are also baving so m:l0Y coastal 
areas and river beds wbere silica sands are 
available for starting a Ila-;s factory. I waDt 

to know whether a survey ba. beeD conduc-
ted in Madras in Marioa beach and other 
b~cbes in order to fiDd out whether these 
sand. available in Marina beach are capable 
of putting up a glass factory ? 

THB MINISTER OF INDUSTRY 
(SHRI J. VBNGAL RAO) : Sir, for putting 
up a glass factory tbe main raw-mated all, 
viz., quartz are available in Gujarat, 
Rajasthan, Mabarashtra. Andbra Pradesh 
and Kamataka. In tbese States quality sands 
arc available for manufacture of glass. 

[ Tran8lation] 

Lignite Deposits iD RajaS.baD 

*41 t. SHRf VIRDHI CHANDER 
JAIN: Will tbe Minister of ENERGY be 
pleased to state: 

(a) the names of places in Rajasthan 
where lignite has been found indicating tbe 
quantity and quality of lignite found; and 

(b) the efforts made so far for using 
lignite for tbe purpose of electricity 
generation and the success achieved in the 
process? 

[Engl;~"J 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) and (b). A statement 
is given below. 

StatemeDt 

(a) Lignite deposits are reported in 
BeHmer. Bikanor and Nagaur Districts of 
R3jac;than. The broad ec;timates of geological 
reserves which could be identified and tbeir 
approximate quality in different areas as 
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r"vealed by resiona) driUiDa/detailed inve&tiptioos are given in the table below: 

Reserves _..-._----_------------=-
S. No. Area Quantity (in millioo Quality (Gross 

toones) calorific valae in 
IC. Calfta) 

1. Palana 13.65 (Proven) 3300 

2. Kapurdi 70.00 (Indicative) 2660 
3. Jalipa 40.00 ( " 2700 
4. Barsio.baar 70.00 ( ., ) 2700 to 3000 
s. Merta R.oad 23.90 ( t~ ) 2600 
6. Mokala Indawar 12.00 ( " ) 2760 
7. Gurba 40.00 ( " ) 2400 to 2800 

(b) A thermal power station of 2 X 60 MW 
capacity based on PalaDa lignite bas beeD 
approved in August 1986. Several tecbnical 
aDd economic issues are still to be resolved 
before considering exploitation of tb~ lignite 
reserves of otber areas for setting up power 
plants. 

plant with 2+60~tW capacity wiD be 
installed there. Two units haviog a capacity 
of 60 megawatts each win be set up and 
both miDi. as well as generation of eledricity 
will 10 simultaneously. Rs. 1 70 crotes for 
lignite mining and Rs. t 80 crores for the 
plant have been earmarked, and heoc:c this 
project would cost about Rs. 257 crores 
whereas Rajasthan Government bas allocated 
Rs. 140 crores for this purpose in their 
Seventh Five Year Plan. From tbis we 
understand tbat tbey haft the required 
ca pacity. But the question is of colJaboratioo. 
In tbis connection, some interesting proposals 
have been received from Hunsary, G. Do. It. 
Polland, Austria and F. R. G. Tbe Rajasthan 
Government is neaotiatiD8 with these 
countries, and after the State Government 
comes out with a definite pIau, this project 
would be taken up on the basis of a 
competent collaboration. in consultation 
with the State Govet'nment. There is DO bitch 
OD our part. and we are certaiDly heipiq tbe 
Government of Rajasthan in tbis matter. 

[Trails/at ion} 

SHRI VIRDHI CHANDER JAIN : Mr. 
Speaker. Sir, it is clear from tbe HOD. 
Minister·s reply tbat there are large deposits 
of lignite in Barmer. Bikaner and 
Nasaur districts of Rajasthan. In this 
connection. I would like to know from the 
HOD. Minister the proaress made so far in 
respect of the lignite-based plant at Palaua 
whicb has already beeD sanctioDed by the 
Central Government. 1 tbiok the work has 
Dot beaun as yet. Negotiations were loing 
on with West Germany earlier, but tbe 
Government of Rajasthan did not have 
enougb resoutces to set up a lilnite plant at 
PalaDa all by itself. Tberefore, I want to 
know what assistancc tbe Central 
Government are giving in tbis reprd. because 
1 am apprebensive tbat iD spite of the project 
baviol been approved, the work may not 
start aDd there may Dot be any progress iD 
tbi, rcprd. 

SHRI VASANT SATHB: Mr. Speaker 
Sir. 10 far as li.oite-based power plant at 
PaIaoa ia CODcerned. tbe Rajasthan State 
Electricit, .Board bas decided to ruD it. A 

SHRI VIR.DBI CHANDER JAIN : Mr. 
Speaker Sir, tbe HOD. M inister's reply in re-
gard to the Palana lignite-based pJaat is 
quite satisfactory and it seems from Itis IeJQ 
that it would be made operatioDal at the 
earliest. Acconliq to the iDformatiOD aiYeD 
by the Hoo. Minister, sewn crore metric 
tODDeS of lipite bas been fOUDd at ICapunti 
in Barmer district aod four CI'OJe metric 
toones at Jalipa. TbtaS 11 crore metric toaoes 
of Jipite baa been ideatified and the ....... 
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sarvey b .. also been completed. I waDt to 
mow wIQr the Mineral ExploratioD Corpora-
tioD. which is baDdlina tbis work. hal not 
p .... ted project report so far? How will 
you CODItn1ct a thermal power plant and 
start wortiq on that aDd how much funds 
have been allocated in the Seventh Five Year 
Plan for this purpose ? 

. 
SRRI VASANT SATHE: Mr. Speaker 

Sir, about the rest of tbe reserves. there bas 
oal, been indicative exploration; detailed 
iDteDsiYe as well as extensive exploration is 
.till aoiDa 00. About Rs. 24 crores baw been 
allocated in the SeveDtb Five Year Plan for 
ioYeSti&ations alone aDd we want tbat tbe 
_tire lipite deposits i D Rajastban sbould be 
properly explored. The depth at whicb 
liaDite deposits are available should be pro-
perl, explored first, because it is spread oyer 
• laqe arca. Tberefore, unless it is properly 
explored, we cannot say for sure whetber it 
can either be used for mining purposes or 
for tbe pur.pose of electricity &eneration. But 
it would be a boon for us if we could utilize 
tbis Ijpite for tbe benefit of Rajasthan. 

SHill RAM SINGH YADAV: Mr. 
Speaker. Sir, .. hUe informiDI us about tbe 
lianite reserves in ilajastban, tbe HOD. 
MiDister bas stated tbat tbere are 70 million 
tonnes of deposits at K.apurdi, 40 
miDion tonoes at Jalipa, 70 million tonna at 
BaniDghsar, 23.90 million tonncs at Merta 
!load, 12.00 million tonnes at Mobla 
Iodawar and 40.00 million tonnes at Gurba. 
In terms of capacity and quality, Palana and 
Banin&h_r top tbe list. But so far as 1 
know tbe R.ajastban Government and the 
Central GoveJ'll1DeDt bad liven tbe coDtract 
to • West German (p.G.a.) firm. three 
7CUS ago. for conductiDI the sorvey and 
preparation of the project report. Tbis 
finD baa also done a lot of wort. Today. 
70U are -yina tbat tbe deposits are Ipread 
over a large area. but at certain places 
lipite deposits are found in adequate 
qaaotities. The firm of Federal Republic of 
GenDaDy has opined that a power station 
witlla very good capacity based OD IilDite 
could be iastalled there which would be a 
booD lor R.&Jastbao. EVeD today there il a 
power shoI'taae of 11 to 12 per ceDt in 
Rajutban. I waut to know whether you 
WOIIkI take immediate steps for the IOPply of 
IIlectricitJ and would ao abead with the pro-
ject after __ the project report from this 
Ora' 

• 
SHRI VASANT SATHS: Mr. Speaker, 

Sir. tbe GermaD firm hal done tbe prelimi-
Dal")' survey. I have told you tbat It il iD-
dicative 01 the Ifpite deposita. I bav. allo 
told that the deposits are Dot located at ODe 
place. Tbey are spread over differeDt diatricts, 
sucb al Barmer, Bikaner and N_ur. 

SRR.I RAM SINGH Y ADAV: Deposita 
have beeD fouDd in tbe HOD. Sp_ker's cons-
tituency Sikar .a well. 

SHRI VASANT SATHE: Yes, deposita 
are tbere in tbe HOD. S"_ker·. CODItiIUeDC)' 
also. 

[Englls"] 

EleetrODIc ese ...... aDd other IlIIIOva-
tloas by Ma ........ r Tete,.._. Nigam 

*413. DR. CHINTA MOHAN: Will 
tbe Minister of COMMUNICATIONS be 
pleased to state : 

(a) wbetber Mahanalar Telepbone Nigam 
has introduced electronic excbaoles and also 
made inDovations such as electronic mail, 
digital radio paging. videotex, packet 
switched public data nctwork, tetcrax, tclctex 
and mobile telepboDes; 

(b) the details of tbese installatioDs. 
indicating separately capital cost, recur.rioa 
expenditure and foreip excbaDae: and 

(c) tbe benefits to accrue therefrom in 
terms of moDey value and efticieocy '1 

THB MINISTER OF STATB IN THB 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DBV): (a) Yes 
Sir. lome of these baYe beeD inuodac:ecl. 

(b) aad (c). A Ita tement is aiVeD below. 

sea ..... t 
E/~cl'DtIk EJlt:1uutgu tlIIIl 0''', 1IUI(W1J-

IlDn6 by MtUuJlfII6fIr r.,.pho_ N1611111 

I. BJoctrooic Bxcba..... a. iDcUcatecl 
at A.DDexu,.. I and II have beeD 
Jaatalled at New Delbi aDd Bombay. 

2. Some of the eervicea meDtloDeCI 
baw beeD iotroduced .. per detaila 
at Aaoeaare W. 
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3. pollowt ........ are es,eeted : 

3.1 ElecCrcNaJe Esc .. • ... : 

Ca> The number of faults in 
Blectronic excb80ps is 
very m6ch )OIS aDd tbe 
call completion rate is 
also very bigb. 

(b) These types of excbansel 
require little maintenance 
effort. 

(c) The revenue !rom elec-
tronic ncbanles is ex-
peded to be 10 to 12 
per ceot bi.ber. 

ADDeaare I 

3.~ 0tIIer Senlee : 

(a) Pllt:ltll SwltcMd DillS 
Net-work 
This Network would ulti-
mately cater to the io"! 
creased aced for data co-
mmunicatIons of various 
users. 

(b) Mobile Te/epho_ &r.1u : 
Subscribers availiDa this 
facility can make/receive 
calls from a moviq 
vehicle witbin a speci6ecl 
zooe. 

(c) Radio PlIging: 
This tlet'Vice is very uaefu , 
for tb'! subscribers who 
are always on the move. 

Details 0/ Ekctro,,1e ExchQll6es In Deihl 

S. No. Name of tbe Exchange Capital Cost Foreign Annual 
(Ra. in Crores) Exchange llecorrma 

component BspeDditure 
(Ils. in Crores) (R.s. in CI'01'CI) 

1. Idp.b 11.3 2.0 1.59 

2. Tis Hazari 5.12 2.S2 1.0 

3. Tis Hazari Expo. 12.33 1.63 1.82 

4. Sen. BbavaD 9.62 2.10 1.52 

s. Kidwai Bbavan 11.37 1.89 1.8 

6. Rajouri GardeD 11.94 1.99 1 .. 89 

7. Karol BaaII J 1.27 2.22 1.78 

8. Nehru Place 1 \.09 2.01 1.62 

9. Nehru Place ExpD. 1.8S 1.53 1.1S 

10. Rajouri Oarden Diaital 14.52 1.83 2.65 

II. Shaktl Napr Dllita) 15.33 1.79 2.76 

12. Karol Baab Tdm Dilital 5.49 1.74 0.77 

13. SPC Telex 15.63 3.19 2.10 

14. SPCTAX 8.43 2.33 2 .. 80 
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A8aexare II 

LHlalls 0/ Electronic Exchall6u ,,, Bombay 

SI. No. Name of the Bxcbaose 

1. Co-operage-V 

2. Gbatkoper-II Tandem 
3. Khar-III 

4. Marol-III 

s. Worli-III 

6. Wadala-II 

7. Marol-Tandem 

8. BaDdra I and II Extension 

9~ Mazgaon.III 

10. Prabhadevi -II 

Capital Cost 
(Rs. in Crores) 

13.04 

12.07 

8.73 

13.12 

13.19 

13.11 

7.89 

23.56 

11.32 

12.54 

Foreiao 
Bxcbanae 

component 
(Rs. in Crores) 

1.37 

2.41 
1.08 

3.13 

406 

2.01 

069 

6.97 

5.13 

2.60 

11. Co-operage IV and IV Extn. 22.63 7.67 

12. Prabbadevi Telex 16.96 4.04 

13 Prabbadevi TAX SPC-A 13.81 2.44 

14. Kat.mboli (PRX A) 2.54 o 5S 

Aaaemre In 

Other &rvlce' I"troduced 

81. No. Service Capital cost Foreign 
exchange 
component 

1. Packet Switched Ils. 1.8 7 crores Nil 

Data Network at 
New Delhi, Bombay 
and Madras. 

2. Mobile Telephone Rs. 1.2 crores Rs 1.0S crores 
Service at Delhi onJy. 

3. Radio Palinl at Delhi Rs. 29 laths Rs. 28 lakbs 
only. 

Annual 
B.ecurriol 

Expenditure 
(Rs. io Crores) 

2.13 

2.02 
1.42 

2.14 

2..15 

2.14 

0.59 

3.37 

1.61 

1.81 

3.28 

2.42 

1.91 

0.40 

Recurrina 
expenditure 

") As these services 
I are partly ex-
I perimental and 
, R.esearch Per-
}SODDel are en-
J engaged, these 
'have not beeD 

J estabUsbed. 
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DR. CHINTA MOHAN: Sir, is it a 
fact that iD the present MTNL system, tbe 
new telepbone connection reaching the sub-
scriber is costing 26,600 ? If so, what are 
tho details of expenditure incurred by the 
Government and with the present rates, 
how is the Government plaDniog to meet 
that expenditure of ~6,600 ? 

SHRI SONTOSH MOHAN DEV: Sir, 
our target of 26,600 is phased out during 
the whole 7th Five Year Plan. We are 
trying to let the exchanges from the 
Bangalore factory which is working in colla-
boration with the Electel. The details of 
the expenditure are given in tbe statement 
for Bombay and Delhi. 

DR. CHINTA MOHAN: You have 
not given it in that. You have given foreign 
exchange and all that. But you have not 
given the break up figures for tbis 26,600. 

SHR) SONTOSH MOHAN DEV: 
have given the details in the statement. 

DR. CHINTA MOHAN: Sir, is it a 
fact that the MTNL received 25 applications 
from different companies and the MTNL 
bas screened the applications. Three com-
panies have been (liven orders for five lakb 
instruments; some other companies received 
orders for two lakh instruments; and yet 
another company received orders for about 
1 S.OOO instruments. Wbat is the criterion 
followed by the Government and how many 
Ministers9 sons are involved in getting the 
orders? 

SHRI SONTOSH MOHAN DEV: 
These contracts are awarded by the Nigam 
and tbey have got a Board which decides 
as to who should be allotted what quantity. 
Ir there is any irregularity and if you bave 
any specific complaint9 you can give it to 
me and I will get it examined. 

SHRI V. S. KRISHNA IYER: The 
HOD. Minister bas stated that he would get 
the equipment (rom the Bangalore factory. 
But tbe digital trunk exchange factory has 
not been started yet; and tbe existing cross-
bar section factory is beiog closed and 
nearly seven to eight thousand employees 
are out in tbe streets. When is tbe Govern-
ment startinB tbe di,ital factory ? 

SHRI SONTOSH MOHAN DEV : The 
process is on and very soon a decision wiD 
be taken about the Banlalore factory. 

SHR.I G. G. SWELL: The question 
speaks about tbe electronic mail. I would 
like to know wi thin which areas tbis eltctro-
oic mail is operating and what is tbe system 
beiog used. 

SHRI SONTOSH MOHAN DEV: This 
electronic mail system has been introduced 
only in Delhi and it bas been liven to six 
firms .•• 

SHRI G. G. SWELL: What is tbe 
system? I am Dot speakinl about tbe 
electronic mail. I am speaking about tbe 
system. What is tbe system beiDg used in _ 
electronic mail ? 

SHRI SONTOSH MOHAN DEV: This 
is a computer. Yon can feed tbe information 
into the computer and If you are a subs-
criber, the computer on tbe other part can 
receive the message and tbis system is 
introduced only in six firms as an experi-
ment. If it is found successful9 this will 
be introduced iD other metropolitan cities 
also. 

SHRI 8URESH KURUP:· Now tbe 
telephone bonds are being issued and a 
large amount of money is being collected 
from all over the country. I want to know 
what amount of money did tbe ,Ministry .. 
expect through these bends Are tbey loio. 
to spend it only for Bombay and Delhi ? 

SHRI SOMNATH CHATTERJEE: A 
very pertinent question. 

SHRI SONTOSH MOHAN DEV : We 
have been allowed to float bonds for 
Rs. 1 SO crorers at tbe initial stage. Our 
total application was for Rs. 3eO crores. If 
we can sell bonds worth Rs. 1 SO crores. we 
sb~1I go for another Rs. 1 SO crores And 
tbis money is meant for tbe Nigams of 
Bombay as well as Calcutta .. 

SHRI NARAYAN CHOUBEY: There 
is no Nigam in Calcutta. Calcutta is Nigam 
less. 

SHRI SONTOSH MOHAN DEV : Sir~ 
so rar Its. 250 erores have beco ,iveo to 
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Calcutta durio. the 7tb Five Year Plan. 
T., sllould be ready for this. 

AN HON. MEMBER: Sir, I thank 
the M iniater for including Calcutta. Thanks 
to tile new Minister for getting a Nigam for 
Calcutta. 

--_ 
WRITTEN ANSWBR.S TO QUESTIONS 

[awli.,,] 

Quality of rice supplied In tribal 
..... of Wyaad district 

*412. SHRI MULLAPPAlLY RAMA-
CHANDRAN: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to state : 

(a) wbether Government have received 
any reports regarding the supply of poor 
quality rice, unfit for human consumption, 
to tbe Adivasis of Appappara and other 
tribal areas in Wynad dl~tr iet of Kerala 
dUriD. ODam tbrough fair price shops; and 

(b) if so. tbe action taken by Govern-
ment in tbis reprd ? 

THB MINISTER OF PARLIAMEN-
TA.R.Y AFPAIRS AND MI~ISTER OF 
FOOD AND CIVIL SUPPLIES (SHRI 
H. ~. L. BHAGA1): (a) The Central 
GOYeI'IImeIlt bave Dot rccehed any comp-
laiQl. HOweYer. it is und~r'ltood that rice 
of poor quality was received by two fair 
price shops in the area. 

(b) The poor quality rice was replaced 
witb lood quality rice for distribution. 

(T, .... 'io.] 

Week-arutS .. I. MarDti Carl, 
V ... ete. 

·414. SHR.I It. M. BHOVE: Will 
the Minister of INDUSTRY be pleased to 
Itate : 

<a) whether Government are aware of 
the reports of blackmarketing in Maruti 
C ..... 'VAllI aDd' Gypsies due to artiBeiaJ 
.1aorttF aad tate'bookinp; 8 .. 4 

(b) if so, what efforts are being made to 
curb tbis trend? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO): (a) There is no 
statutory control on tbe prices of vehicles. 
Some of the Maruti Vebicles reportedly 
enjoy premium in the market .. 

(b) Efforts are constantly being made to 
increase production to meet the demand. 

LIDldng of cities of PuuJab with DeIhl 
by S.T.D . 

·41 S. SARI TElA SINGH DAROI : 
SHRI BALWANT SINGH 

RAMOOWALIA: 

Will the Minister of COMMUNICA-
TIONS be pleased to state : 

(a) whether Government have any 
scbeme to link some other important but 
small cities of Punjab with Delbi throusb 
S.T.D·i 

(b) if 80, the details of the scheme; 

(c) if Dot, the reasons therefor; 

(d) whether Government propose to 
link Anandpur Sahib with Delhi through 
S T.D.; 

(e) if not, the reasons therefor; and 

(f) if 80, the time by which the scbeme 
is likely to be completed ? 

THE MINISTER OF COMMUNICA-
TIONS (SHR1 ARJUN SINGH): (a) to 
(c). In view of the limited availability of 
resources, there is no specific scheme to link 
small cities or Punjab with Delhi throup 
S.T.D. Tbe S.T.D. plan policy provides for 
tbe following : 

(i) Connecting State Capi tals with 
Delhi; 

(Ii) Connecting District Headquarters 
within 300 kms. of Delhi witb 
Delhi; 

(iii) Other routes justified by beavy 
tra~. 
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(d) No, Sir. 

(e) and (f). ADaodpur Sahib at present 
is a small excbanp of 120 lines and there-
fore is Dot covered by the preseot policy 
guidelines .. 

(E,.li.h) 

Comprebenslve PlaD for Cycle 
Corporation ef IDdla 

·416. DR.. SUDHIR ROY: Will the 
Minister of INDUSTRY be pleased to 
state : 

<a) whether a comprebensive plan for 
Seventh Plao period bas beeo submitted to 
Government by tbe Cycle Corporation of 
India (Sen Raleigh Uoit); 

(b) if so, the details thereof; 

(c) tbe fund released by Government 
to the company for 1985-86; and 

(d) whether tbe plan targets could be 
reached? 

THB MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO): ,a) and (b). A 
Plan submitted to tbe Government by tbe 
Company visualises a holding opera tion 
with production level of 2,95,000 cycles in 
1986-87 and 4.22.000 in 1987-&8; there-
after a reorientation operation with produc-
tion level reaching upto 7,22,000 Nos. in 
1990-9 t; manufacture of all components 
except rims to be ancillarised at Asansol and 
Kalyani Unit to be made independent 
profitability centre. The investment plan 
for this purpose visualises a total plan 
expenditure of Rs. 700 lakhs and non-plan 
expenditure of h. 1100 lakbs during 1985-
86 to 1989-90. 

(c) During 1 985 -86 Government have 
released Ils. 65 lakbs as plan loa D and 
Rs. 400 lakbs as NOD-Plan loao to tbe 
Company. 

(d) Tbe production targets could not 
be achieved by tbe Company fully due to 
various rcaSODS. 

Fair prlcelliops 

*417. SaRI ANANTA PRASAD 
SETHI : Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) tbe Dumber of fair price shops 
opened in the couotry 10 far and the 
types of articles beiog sold throuab tbcsc 
shops; 

(b) whether Government propose tb 
set up watch-dog committees to check aDd 
see tbat all essential commoditica are sold 
to tbe public at fai r prices; and 

(c) whether Government propose to 
issue directions to tbe State Goyernments 
to allot these fair price sbops to JIIelDben 
of weaker sections to enable them to dcriye 
full benefit of the Govemment policy 'I 

THB MINISTER OF PARLIAMi!:-t-
TARY AFFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRI 
H. K. L. BHAGAT) : (a) to (c). As OD 30th 
June, 1986. a total number of about 
3.28 lakh fair price shops were operatiD8 
in various parts of the country for supplyio8 
essential commodities under tbe Public 
Distribution System. The Central Govern-
ment has assumed responsibility for procure-
ment and supply of seven essential 
commodities, namely; wheat, rice, levy sugar, 
imported edible oils, kerosene, soft coke and 
controlled cloth to the State and Unioil 
Territories for distribution to the consumers 
through the oet" ork of Public Distribution 
Sys!em. The State Governments/Union 
Territory Administrations bave been aiYeD 
option to add any otber commodity cJf 
mass consumption after matiDl arrange-
ments f\)r procurement and distributidrl on 
their own. 

2. Having regard to tbe consumer 
oriented nature of tbe public distribution 
system!t the Central Government bas impreS-
sed upon all the States/U.Ts. to set up 
Advisory /Vigilance Committees at Block. 
District and State level involving tbe leading 
personalities including women and social 
workers for cosuring equitable distribotioo 
of essential commodities to the COIlS1IIDe1'S. 
These Committees are functioniDI in one 
form or the other in all tbe StatesfUDiOD 
Territories · 
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3. Information received from various 
States/U. T. Administrations indicates that 
most of the States are giving preference to 
members of tbt weaker sections of the 
Society in tbe matter of allotment of fair 
price shops. 

Iad.a Judicial Service 

*418. SHRI BANWARI LAL 
2UROHIT : Will tbe Minister of LAW 
AND JUSTICE be pleased to state : 

<a) whether Government propose to form 
an Indian Judicial Service (IJS) in the 
country sbortly; and 

(b) if so, the details thereof '! 

THE MINISTER OF LAW AND 
JUSTICE (SHRI A. K. SEN): (a) and (b). 
The Law Commission of India bas submitted 
to tbe Government its ONE HUNDRED 
AND SIXTEENTH REPORT 00 formation 
of ao All India Judicial Service. Steps will 
be taken to lay the copies of tbe Report on 
the Table of botb the Houses of Parliament. 
A detailed study of tbe recommend a tions in 
tbe Report will be made by the Govern-
ment. 

Crisis ia sports aoods industry 

*419. SHRI YASHWANTRAO 
GADAKH PATIL: Will tbe Minister of 
INDUSTRY be pleased to state: 

<a> wbether Government are aware that 
_ports goods manufacturing units in Punjab 
are faclDg crisis wbich might result in closing 
down of thousands of units aod reDder 
thousands of workers jobless; 

(b) if so, tbe details thereof; and 

(c) tbe measures proposed to be taken 
to save the industry? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO): <a> and (b). 
Government are Dot aware of any specific 
crisis facioS sports goods industry only in 
Puajab. All industIiea in Punjab bave been 
adversely affected in varyinl degrees due to 
tbe continuing law and order problems. 
However I sporls loods iDdustr)' whicb arc 

predominantly in tbe small and cottale sector 
requires modernisation aDd tecbDOloaY 
upgradation to compete effectively in iDter-
national market aDd moet the Irowioa 
internal demand. 

(c) : (i) Government have set up a pro-
cess-cum-Product Deve]opment Centre for 
Sports Goods at Meerut with UNDP 
Assi&tance. The Centre will assist tbe industry 
in product development, uparadation of 
technology, training of entrepreneuR and 
skilled workers, dissemination of technical 
and commercial information, testing aDd 
qua lity control. 

(ii) The State Trading Corporation of 
India have 4iet up a Design-cum-Deve)op-
ment Centre for Sports goods at Jalandbar. 
The Centre is at present supplying raw 
material like cane, to tbe industry and will 
include other imported raw materials in due 
course. 

(iii) C. L. R. I. Regional Extension 
Centre at lalandhar have established a full 
fledged workshop and laboratory for deve-
lopment and testing of leather required by 
sports goods industry. 

(iv) The State Government of Punjab is 
running a quality marking centre for sports 
goods at Jalandhar. 

(v) Duty free import of raw materials 
are allowed under advance licence against 
export of sports goods. 

(vi) Cash compensatory support ranaina 
from 1 0 to 1 5 per cent is liven on specific 
items of sports goods exported. 

Mlni-lDicro hydel scbemes 

*420. SHRI AMARSINH RATHAWA: 
Will the Minister of ENERGY be plcased to 
state: 

<a> whether there is any proposal to 
establish mini-micro hydel power projects in 
the country and particularly in tbose areu 
which are faciol acute power shortaae; 

(b) the number of mini-micro hydel 
projects set up in each State till date; 

(c) whether certain State Governments 
ba ve indentificd a Dumber of sobemea aad 
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have forwarded. to tbe Union Government 
for clearaoce; aDd 

(d) if so, the Dumber of sucb scbemes 
sent by Government of Gujarat and the 
action taken by Union GovemmeDt tbereon '1 

THB MINISTER. OF STATE IN THB 
DBPAR.TMBNT OF POWER IN THE 
MINISTR.Y OF ENERGY (SHRIMATI 
SUSHILA R.OHTAOI): (a> and (b). Micro! 
mini/small hydro-electric schemes are 
currently being executed under tbe State 
Plans. Tbe State-wise break-up of the 89 
such projects under operation in the country 
is indicated in tbe Statement given below. 

(c) and (d). Project reports in respect 
of 16 such schemes, including one scbeme of 
Gujarat, have been received in the Central 
Electricity Authority (CEA) for tecbno-eco- . 
nomic appraisal. The proposal received 
from Gujarat bas been examined by tbe 
CEA and comments have been seot to the 
State authorities. 

Statemeot 

Mini/Aflcro/Small hydroelectric projects 
under operation 

S. Name of tbe State/UT 
No. 

1 2 

Norlhern Region 
1. Himacbal Pradesh 
2. Jammu & Kashmir 
3. Uttar Pradesh 
4. Punjab 

Wester" ~gion 
S. Maharashtra 

Southern Rqio" 
6. Andbra Pradesb 

Eastern Regio" 

7. D. V. C. 
8. Sikkim 
9. West Beqal 

No. of 
Stations 

10 
6 

23 
1 

2 

2 

1 
3 
7 

3 

1 2 

IVorrh Eastern Reg/on 
10. Assam 1 
11. Manipur 3 
12. Meghalaya 2 
13. Nqaland 1 
14. Tripura 3 
1 s. Arunachal Pradesh 22 
16. Mizoram 1 
17. NEEPCO 1 

TOTAL 89 
-------

[Translalio,,] 

Supply of I'a. material to smatl 
aDd cottage industries 

*421. SHRI KAMLA PRASAD 
RAWAT: Will the MInister of INDUSTRY 
be pleased to state : 

(a) wbether timely supply of raw material 
at fair price is not made to small and cottase 
iodustries; and 

(b> if so, the steps proposed to be taken 
by Governments to provide them raw 
material at fair price ? 

THE MINISTER OF INDUSTR.Y 
(SURI J. VENGAL RAO): <a> and (b). 
Supply of scarce raw material to small aDd 
cottage industries is made as per tbeir 
demand and availabibty. Some of the steps 
Government bas taken to provide raw 
materials to S8I sector reasonable prices 
are : 

(0 B. C. Grade aluminium is aUocated 
to small scaJe cable and conductor 
manufacturers and the price is 
controlled as per the Aluminium 
Control Order 1970. 

(ii) In case of iron and steel" supplies 
are normally made throuah Small 
Scale Industries Corporatioo (SSIC) 
and the prices are fixed by the Joiat 
Plant Committee. 

(ii) Imported palm fatty acid is distri. 
buted to smaU scale soap manafac .. 
factures tbrouah State GoYel'DlDODt 
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nominees, generall, SSICs. and tbe 
release price is same all over tbe 
country. 

(iv) Paraffin wax is distributed to small 
scale units by tbe lodian 011 
Corporation at fixed price on tbe 
recommendations of tbe State 
Governments. 

(Errgli8h] 

Produetloa of 011 

*422. SHItI R. S. MANS: 
SHRI SOMNATH RATH : 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state 

<a) tbe shortfall in production of oil 
within the countlY every year; 

(b) the shortfall in crude expected during 
the next three years, giving fiaures for each 
year; and 

(c) whether Bombay Higb is expected to 
reacb tbe peak point of production before 
the year 2000 AD ? 

THE MINISTER OF STATE OF THE 
MlNISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMA-
DUTI) : (a) There has been no shonfall 
in production of crude oil. AgaiDlt tbe Sixth 
Plan target of 93.4 million tonncs, tbe pro-
duction was 102.8 million tonnes. During 
1985-86, apinst the target of 30.14 million 
tonnes, tbe actual produGtion was 30. 1 7 
million tonnes. 

(b) Tbe targets for crude production 

81. Name of the Company 
No. 

1. Fulford India Ltd. 
2. Lupin Labs. 
3. Biochem Pbarma Ltd. 
4. Biochem Pbarma Ltd. 
s. Btbico Drup &. Chemical. Mf •. Co. 
6. Ranbaxy Labs. 
7. L,ka Labs. 

from 1986-87 to 1'8-9 .. 90 are as foUow. : 

1986-87 
1987-88 
1988-89 
1989-90 

(I" mllllo" tClllM.f) 
30.21 (BE) 
30.46 (Teatative) 
31.90 I 7tll Plan 
34.53 l document 

taraet 
Tbese are expected to be achieved. 
(c) Yes. Sir. 

Reeovery of anlateaded proflts b, 
drug .......... 

·423. DR. B. L. SHAILBSH: 
SHRI SANAT KUMAR. 

MANDAL: 
Will the Minister of INDUSTRY be 

pleased to state: 
<a) whether Government have recently 

launched a major drive to recover the 
"unintended profits" made by several drug 
companies over the last seven years on 
various formulations of drUIS manufactured 
by them instead of depositiog the same in 
tbe Drug Prices Equalisation Account; 

(b) if so, tbe companies and amount 
involved; and 

(c) the outcome of the steps taken by 
Government towards recovery ? 

THE MINISTER OF INDUSTRY 
(SHRI l. VENGAL RAO) : (a) Government 
have issued notices to a Dumber of drug 
manufacturing companies which are liable to 
pa} ioto Drug Prices EqualisatioD Account 
con~tituted under the Drugs (Prices Control) 
Order, 1979. 

(b) After calling for tbe details based on 
tbe notices so issued, a scrutiny of tbe rates 
of purchases aod utilisation of bulk drug is 
required to be carried out before arriving at 
tbe amounts due. Details of the Companies 
_inst whom the amount bas beea fiaaUsed 
are given below : 

Name of the Amount due 
Bulk Drug Ra./laths 

Gentamycin 194.62 
Rifampicin 215.89 
Gentamycin 33.88 
Rifampicin 34.28 
llifampicin 141.00 
Rifampicin 36.23 
Gentamycin 27.47 
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(c) Tbe process of recovery is OD in 
accordance with the duo process of law. 
MIs. Fulford India Ltd. have already 
deposited Rs. 2 S laths into Drugs Prices 
Equalisation Account out of the total amount 
due from them following tbe direction or tbe 
Supreme Court. 

Plantations as key National De\'eJopmental 
Activity 

·424. SHRI BALASAHEB VIKHE 
PATIL : Win the Minister of INDUSTRY 
be pleased to sta te : 

(a) whether any proposal made by tbe 
Paper Induc;try to recognise plantations as a 
key national developmental and environ-
mental activity and provide finance for 
captive plantations on very soft terms is 
under consideration of Government; and 

(b) if so, wl-en it is likely to be 
fln~Ji!t~d 7 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO) : (11) The Paper 
Indu,try has expressed the view tha t captive 
plantations for paper units is the only long· 
term solution to overcoming the raw material 
constraint faced by the Industry. The 
ID_~stry has also suggfOsted leasing out of 
ade4U8te ]and for tbis purpose, provision of 
finance at low rates of interest and introduc-
tion of suitable provision in the Income 
Tax Act to permit deduction to the full 
extent of the investment made on captive 
plantations frum tbe total income for 
taxa tion purposes. 

(b) A committee bas been set up by tbe 
National Wasteland Development Board to 
10 into all a~pocts connected with tbe 
involvement of the Industry in general in the 
raising of captive plantations by afforesting 
wasteJands, and to sUMeSt policy measures 
ror the consideration of Government. The 
report of the Committee bas not yet been 
received. 

CIosiDg down of distilleries 

-425. SHRI R P. DAS: Will the 
Minister of INDUSTRY be pleased to 
state: 

Ca) wbether a larle number of distilJeriea 
remained closed down for a considerable 
period in tbe past few years; 

(b) whether tbe alcohol based cbemical 
industry has also been suffering all tbe8e 
yean; and 

(c) if so, the remedial steps Goveromeat 
propose to take in tbis regard? 

THE MINISTER OF I NDUS1'It Y 
(SHRI J. VENGAL RAO): (a) to (c). 
During the last two years the supply of 
molasses and alcohol bas been inadequate 
to meet its demand. The AlI India Distillers' 
Association and U. P. DistjJJ~rs' Association 
have recently reported closure of manufac-
turing activities of some distilleries in U. p. 
due to poor off· take of akobo) owing to 
hike in export pass fee by U. P. 
Government. 

In order to maintain the production 
of chemical items. duty free import of 
alcohol (denatured) was permitted to actual 
users (Industria)). In addition, U. P. 
GovereDm~nt has been advised to rationalise 
the duty structure of aJcohol so as to 
facilitate movement ~f alcobol from U. P. 
to deficit States. 

Seminar on power projects 

• 426. DR.. G. S. RAJHANS : Will the 
Minister of EN ERG Y be pleased to state : 

(a) whether the n~d for implementing 
power projects on scbedule without cost 
over-runs was emphasised at a seminar beld 
recently at New Delhi; 

(0) if so. the outcome of the discussion 
beld at the seminar; and 

(c) whether 
examine tbe 
seminar? 

Goverrment propose to 
points discussed at the 

THE MINISTER OF ENER.GY (SHRI 
V ASANT SATHE): <a) to (c). A National 
Worksbop on proje.ct Implementation was 
organised by tbe Ministry of Prop_mmo 
Implementation in collaboration witb the 
Indian Institute of Mallaaement. Calcutta 
in Soptember, 1 986 at New De1bi. The 
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scope of tbe Workshop wag not confined to 
power projects. Tbe report of the Workshop 
is being prepared by tbe Ministry of 
Programme Implementation and will be 
considered by Government after it is 
submitted. 

TedaDo-ec:ooomie vlabUlty of Low 
Tenaperature C.rbonsisatloD 

4280. SHRIMATI BIBHA GHOSH 
GOSWAMI: Will tbe Minister of ENERGY 
be pleased to state: 

<a> whether Government propose to 
evaluate the techno-economic viability of 
the integrated Low Temperature Carbonisa-
tion and Formed Coke industry througb 
Central Fuel Research Institute; and 

(b> if not, the reasons tbereof? 

THB MINISTER OF ENERGY (SHRI 
VASANT SATHE) : 'a' and (b). Government 
is Dot considering putting up any commercial 
scale integrated Plant involving Low 
Temperature Carboni58tlon and Formed 
Coke Technology of C. F R. I. at this 
stage. A developmental project for production 
of 300 tonnes per day of formed coke for 
use in steel plants was considered but was 
given up on arounds of adverse economics. 
Initially Central Fuel Research Institue 
system of Low Temperature Carbonisa don 
was tried but was given up on technical 
&rounds. 

Memor ........ froID All Iodia Bridge 
aDd Roof Employees UDioa 

4281. SHRt HANNAN MOLLAH: 
Will tbe Minister or INDUSTRY be plcased 
to state: 

(a, whether Government have received 
auy memorandum from tbe All Jndia 
Bridge and Roof Bmployees Union; 

(b) if so. the details thereof; 

(c) whether Government have examined 
tbe problems of that enterprise; and 

(d) what steps Government have taken 
or propose to take in this reprd ? 

THB MINISTER. OF STATE IN 
THB DBPARTMBNT OF PUBLIC 
ENTBRPRlSBS IN THB MINISTRY OF 
INDUSTRY (PR.OP. K. IC. TBWARy): 
<a> to (d). The cuual and temporary 
workers of Bridge and Roof Co. (India) 
Ltd. submitted a Charter of Domanda 
througb various Members of Parliament. 
These demands are tbat tbey should be made 
permanent, that they should be given wage 
and DA at par with the employees working 
in BHEL etc., tbat they sbould be given 
project/sit allowance, tbat all the work of 
Band R should be executed departmentally 
and not through contractors, tbat they should 
be given medical facilities at par with tbe 
employees of other undertakings, that they 
should be provided sufficient residential 
accommodation, that tbeir children should 
be given various kinds of educational 
facilities etc. 

Tbe demands of tbese workers are 
unreasonable. Tbe work of tbe Company 
at any particular site is time bound and of 
temporary nature. The workers have to be 
recruited on a temporary and work-charged 
basis. They are disengaged OD completion 
of work OD payment of all dues according 
to the law of tbe land. If tbese workers are 
permanently absorbed, tbey will have to 
paid without any work after completion of 
tbe project. This is neither feasible not 
desirable. 

Tbe seven Members of Parliament. who 
forwarded the Charter of Demands of these 
employees have been informed that it is 
Dot possible to accede to tbese demands. 

Gafdellaes for fransfer 'a NCCF 

4282. SHRI RAM PUJAN PATEL: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) wbether any ",uidelines have been laid 
down for transfer of personnel serving in the 
National Consumers Cooperative Federation; 

(b> if 10, the details tbereof including 
the period of tenure at one place; and 

(c) the Dumber of officers/staff wbo 
completed their normal prelcribed tenure 
but are sti11 beinS 8nowed to cootinue by the 
maDapment and reasons (or tbeir retention 
.fter completion of tho normal t.nuro ? 



49 W,I,,., AutHn AGRAHAYANA II. 1908 (SAKA) Writ." ~,.. 5. 

THB MINISTER OF STATE IN THE 
MINISTRY OF· FOOD AND CIVIL 
SUPPLIES (SRR) GHLUAM NABI AZAD): 

<8> NCCF has reported tbat it bas not framed 
any rules for transfer of Personnel serviOl 
in the NCCF. 

(b) and (c). Do not arise. 

Losse! in Coal India Limited 

4283. SHRI PURNA CHANDRA 
MALIK: Will the Minister of ENERGY 
be pleased to state : 

(a) whether the writing off of several 
million tons coal of pit head stock in Coal 
India Limited (elL) is tbe pdmary cause of 
loss to CIL; 

(b) if so, that details thereof; and 

(c) if not, the details of other reasons? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE : (a) to (c). No, Sir. 
Coal India Limited had been incurring 
losses till 1980- 81. It earned a profit of 
Rs. 3420 crores in 1981·82. Losses 
suffered by Coal India Limited during the 
last three years were as under:- . 

Y~a, 

1983-84 

1984-85 

1985-86 

Losses suffered 

iRs. in crores) 

242.68 

78.03 

Accounts not yet 
finalised. 

Out of six coal producing subsidiaries 
(including two newly formed) Eastern 
Coalfields Limited and Bharar Cok ine Coal 
Limited bave been suffering losses while 
Western CoaJfield Limited and Centra I 
Coalfields Limited bave been earning 
profit. 

The losses are mainly due to fall in 
production in Bharat Cokiol Coal Limted 
and Bbtern Coalfield~ Limited an account 
of difficult leolraphical and geomioiog 

conditions. preponderance of under arouad 
mines in which cost of production is more. 
erratic power supply, large labour force. law 
aDd order probJem etc. Losses arising out 
of writing off of pit bead stocks have 
been marginal. 

Basfe necessities to worken ad 
retrenehments la C_I M .... 

4284. SHRIMATI SUMATI ORAON : 
Will the Minister of ENERGY be pleased to 
state : 

(a> whether the labourers workins in 
many coal mines in Cbotanagpur region of 
Bihar have st111 not been provided with 
basic necessities like drinking water, hospitals 
and schoo1s for their cbildren despite 
approval accorded by Government; 

(b) the action proposed for providinl 
the 1;asic necessities to tb~ labourers; 

(c) whether ad-hoc labourers are re-
trenched to deny them absorptioo as J"elUlar 
employees; 

(d) if so, the steps Government propose 
to take to stop such retrenchments; and 

Ce) tbe welfare measures proposed to 
improve tbe working conditions of workers 
in mines in Cbotanagpur region in Bihar ? 

THE MINISTER OF ENERGY (SHRJ 
V ASANT SATHE) : (a) and (b). Coal Com-
panies provide facilities to their workers in 
tbe fields of housing, water supply, medical 
care, recreation and education. However. 
improving the living conditions aDd tbe 
quality of life of the workers is a continuio& 
process. The Coal Compaaies regula,ly mako 
adequate financial a nd administrative provi-
sions for welfare meac;;ures. which are also 
constantly reviewed by JBCCJ •. 

Specifically I in regard to Chota N8IPur. 
the Table below gives an idea of what bas 
heen done after nationalisation for tbe we)-
fare of workers of tbe two coal eGmpaDies 
operatiD8 io tbe resion. 
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At the time of 
DationallsadoD As on 1.4.86 -_---_,_-.-.-- -----------

BCCL CCL DCCL CCL 

Houses availablo 37.383 22,850 63.591 63,150 
PopuIatioa covered 
by water suppl, t 3,150 1,01,500 S ,64,000 3.67,760 
ADaual expeaditure 
on welfare 84 343 1.482 3.004 
(in latba) 

---------------------
(c) No Sir. 

(tI) Does Dot arise. 

(e) Answer to tbis part of question is 
covered uader aoswer to parts (a) aod (b) of 
tbe question as above. 

0..- Ca.t Pits __ r Easten 
C."'" Limited 

4285. SHRI ANANDA PATHAK: 
Will the Minister of BNERG Y be plcasod 
to atate : 

Ca) tbe number of open cast pits taken 
UDder Eastern Coalfield Limited; 

(b) oat of tlae total, how maDY baye be-
come successr~l and tbe Dumh\!r which could 
not live aD, dividend and ultimately bad to 
be closed down; 

(c) the amount of investment made iD 
the open ca.t pits viz. Mababir OCP, Rati-
... , ocp .... d Jambad OCP: 

(d) the quantitJ or coal produced iD the 
.bow three open cut pits; 

(e) "'etller the iD vestm eDt made and 
coal produced il commensurate witb eacb 
otber; aDd 

(I) if DOl. whelber tbe persons respon-
aihle for such aoa-productive investment 
wi.laOtit proper aSlOSllllent aod survey, haYe 
bee. brOUllbt to book ? 

TII8 MINJSTBR OF ENERGY (SBRI 
V ASANT SATHB); <a) Tho DJJJQw. Or 

OpeDCaSt projects taken up by Eastern Coal-
fiolds Limited is 26. 

(b) Out or tbe above 26 projects, two 
projects could Dot be started due to 000-
availability or land and 'or obstruction by 
local people, and another three schemes bad 
to be closed down due to adverse geo-miniDg 
condit ions. 

(c) to (c). The investment in ea~b miocs 
is as follow, ; 

Ratibati 
Mallabir 
Jam bad 

(Rupees in lakbs) 

261.40 
182.80 
Dot yet sanctioned 

00 closure of Ralibatl, Plant and Equip-
meot valued at Rupees 259.40 lakhs bavo 
beeIl transferred to other projects. In 
Mababir, Plant aDd Equipment valued at 
Rupees 182.11 lakhs have bee.D transferred 
to other projects . 

The production at Ratibati was 1.8 latb 
tODoes valued at Rupees 2.69 crores and at 
Mababir 5.62 lath tonnes yalued at Rupee& 
5.93 crores. 

Tbus the cost bas been commensurate 
with value of production. 

(f) Question does not arise. 

DI .... lblltl_ of electrleity b, DVC I. 
Bard".n .Welt Be_I 

4286. SHRI SAIFUDDIN 
CHOWDHARY:. 

SHill A"!~ PASU ; 
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WUI the Minister of BNB&GY be p1eued 
to atate : 

(a> the area declared by Damodar Valle, 
Corporation as command area for the pur-
pose of diltributioa of electricity directly in 
tbe district of Burdwan, West BeD .. li 

(b) the area in urban and rural field 
withiD lbe conunaDd area of Dve for which 

" tbe DVC i8 exclusively committed to supply 
electricity and the effective suppJ)' that i. 
beillS undertakeD by tbem; and 

(c) the names of the mOUDS particularly 
in vill.pI that have been provided with 
electricity by DVe duriol tbe last three 
years ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRJMATI 
SUSHILA aOHTAGI) : <a> Damodar Valley 
Corporation distributes powen to West 
B"olal State Blectricity Board. Railways, 
Duraapur Stoel Plant, Alloy Steel Plant and 
Indian 'Iroo and Steel Company directly and 
to Eastern Coalfields Limited through 
Disbersarh Power Supply Company. 

(b) DVC does Dot supply power to rural 
and urban areas directly. It falls within tbe 
responsibility or West BeDlal State Electricity 
Board. 

(c) aural electrification does Dot come 
under tbe purview of tbe Damodar Valley 

. Corporation. 

HI8. c",.es It, DI.bergarla Power 
Sappl,. West ...... 

4287. SHRr ANIL BASU: Will the 
MiDister of BNBRG Y be pleased to state : 

(a) whetber an a.teement between 
Disbeqarb Power Supply. Disbergarh. West 
Beopl and Damodar Valley Corporation is 
lubaistioa aDd Damodar Valley Corporation 
is luppiyina power to Disberaarb directly; 

(b) the details of tbo asrcement and the 
cost per unit beiDa cbaraecl by Dve; 

(c) wbetber tbe charps I~vied b! Disher-
&arb Power Supply flOlD tbeir CODSWDCJ'S io-

cludiq the State BIectricftJ Board II muc:Ia 
biaher tbaa what Damod.r VaJIq Cotpora. 
tion cbarp; 

(d) if to, tbe IUDOUDt .,. _it beiDa 
cbaraed by Disbeqarb Power PIaDt frca 
tbeir cooaumcr. includi. State Blectrici~ 
Board and other Govemmeat aaclertakiap: 
aod 

(e) the reasons wby DiIberIar Po .. 
Supply is allowed to cbarae anaece._ril, 
extra amoUDt as a -mklcllemaD· iDIIead of 
suppl,i ... directly to State BlecbicitJ Boai'd 
and otber CODSUlDers by DVe aad probable 
date to formulate the existi.,. a,leement , 

niB MINISTER OF STATE IN THB 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENBRGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) Yes. -Sir. 

(b) According to tbe .areement between 
Disbergarb Power Suppl, Company aDd 
DVe executed in 1 971 initially for a p:riocl 
or 10 years and tbereafter revalidated from 
year to year. DVC supplies power to the 
Compauy at three points. Tbe 8Ireed tamr 
in force from 1.6.1 986 is as follows :-

(i) Energy charge : 24 paise 
per Kwh 

(ii) Demand charge : Rs. 61 per K VA 
per montb _ben 
drawal is within 
limitation. 
Rs. 63.50 per KVA 
wbeD drawal exceeds 
limitation. 

(iii) Fuel cost sur- : 27.76 pai.. per 
charae Kwb. 

(c") to (e). The information is beiIw 
collected and will be laid on the Table of tile 
House. 

c ..... 
4288. SHR) C. K. KUPPUSWAMY: 

Will tbe MiDister of LAW AND JUSTICE 
be pleased to state : 

(al whether Government COUDIeIs are 
appointed/hired after attaioiu. tbe aae of 60 
years or more; aod 
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(b) whather any personal interviews to 
.... tbe aTlUiD8 capacity especially in 
reaard to tbe physical bealth of the Govern-
ment coUDsels are conducted before enrolling 
them as Oovernmcat counsels, particularly in 
arbitration cases? 

THB MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICB 
(SHRI H. ll. BHARDW Al) : <aj Govern-
ment CouDsels are appointed/hired OD tbe 
basis of their qualifications, experience, 
alaDdin8 at tbe Bar and competence and 
after ascertaining the VIC:WS of tbe concerned 
Departments and otber knowledgable sources. 
Tbe age of the person concerned is not a 
relevant factor. 

(b) No, Sir. 

Special stamp OD Mohun Bagan 
Atlal.etic Club of Calcutta 

4289. SHRI SOMNATH CHATTERJEE: 
Will tbe Minister of COMMUNICATIONS 
be pleased to state : 

(a> wbether Government have decided to 
issue a special stamp on the occasion of tbe 
centenary of Mohun Bagan Athletic Club of 
Calcutta; 

(b) if so, whether Government will 
finalise tbe design also in consultation wIth 
the authorities of the Club; and 

(c) tbe time by which the stamp is hkely 
to be issued ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : <a> The 
propo~al will be placed before the PhilateliC 
AdVisory Committee for con~lderation at its 
next meeting. Decis;on Tegarding the issue 
will be taken after obtaining the recommenda. 
tions of the Committee. 

(b) If the proposal is approved If tbe 
dcsiln etc. will be fioahsed on tbe basis of 
tbe material provided by the sponsors. 

(c) if tbe issue is approved, it win be 
released on a suitable occasion to mark the 
centenary of the club in consultation with the 
'900501'1. 

Decoatrol items uader D .... (Prices 
Control) Order 

4290, SHRI MOOL CHAND DAGA : 
Will tbe Minister of INDUSTRY be pleased 
to state tbat : 

<a> the reasons for having a decontrol 
category of items under the Drugs (Prices 
Control) Order; 

(b) whether majorIty of the items in the 
decontrol category have a mark up of more 
than '00 per cent; and 

(c) if so, the criteria for markins up these 
items? 

THE MINISTER OF ST A TE IN 
THE DEPARTMENT OF CHEMICALS 
AND PETRO-CHEMICALS IN lHE 
MINISTRY OF INDUSTRY (SHRt R. K. 
JAICHANDRA SINGH): (a) to (c). The 
entire scbeme of price control of bulk drugs 
and formulations IS under active considera-
tion of the Government. 

Accidents in Nc) veli Lignite Corporatio. 

4291. SHRI H. C. RAMULU: Wi]) 
the MInister of ENERGY be pleased to 
state: 

(a) whethc:r the Neyveh Lignite Corpora-
tion bad bought certain Junk equipment 
which failed to operate at tbe site and caused 
sevele accidents, project losses including 
losses of human lives etc.; and 

(b) if so, the facts thereof and action 
taken to fix the responsibJitles ? 

THE MINISTER OF ENERY (SHRI 
V ASANT SATHE): (a) and (b). Neyveli 
LlgIllt~ Corporation procured two Bucket 
Wheel Excavators of J 400 htres capacity for 
the Second Mine Stage I project fron1 MIs 
M AN of West Germany considered techni-
cally qualified by M/s Rheinbraun Consult-
ing. the consultants of NLC. 

After commissioning of the Bucket Wheel 
Excavators the take over test for 8 hours and 
long-term performance test for 1000 hours 
as stipulated in tbe contract were carried out 
c;ucce~sfully·ror both the bucket wheel exca-
vators. On 6-10- t 984 wben repairs were 
beios carried out OD one of tbe Bucket Wbeel 
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Bxcavators to attend to a crack. the counter-
weight structure collapsed killing three per-
sons and injuring some others. 

Independent enquiries into the accident 
beld by the Director General Mines Safety. 
a Committee of NLC officers and an inde-
pendent West German expert revealed that 
tbe cause of the accident was due to human 
failure in tbat the counterweight boom was 
not brought to proper position before starting 
the repair work. Prosecution was launched 
by DGMS against five officers of NLC. As 

. per available information, these officers h2. ve 
been aquitted by the Court. 

Allocation of Kerosene to States 

4292. SHRIMATI JAYANTI PATNAIK: 
Will tbe Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

(8) whether Government have enhanced 
the monthly allocation of kerosene to some 
States; 

(b) whether the allocation of kerosene to 
Orissa has been enbanced; 

(c) if so, total tonnes of kerosene alloca-
tion proposed to be made to Orissa between 
October and December~ 1986 I,month·wise); 
and 

(d) tbe details thereof '! 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHl\1ADUTT) : 
(a) and (b). The allocation of kerosene to 
all Statei\/UTs, including Orissa, for the 
Winter Block. comprising the months of 
November, 1986 to February, 1987. has 
been enhan~ed over the alloc.1tjon made for 
the corresponding period of last year. Ad-
hoc allocations are also being made to meet 
specific and special requirements. 

(c) and (d). A total quantity of 32,910 
tonnes of kerosene has been allocated to 
Orissa for the months of October to Decem-
ber, 1986. as detailed below : 

October, 1986 

November. t 9 8 6 

December. 1986 

(Figures in tonnes) 

Total allocatioD 

10.220 

11.345 

11,345 

32,910 

Production of cocoaut 

4293. SHRI G. BHOOPATHY: Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether India has acquired third 
place in production of coconut in the entire 
world; 

(b) whether there i:.- a decline in produc ... 
lIon of coconut oil as compare4 to tbe 
consumption; and 

(c) if so, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI 
AZAD): (a) Yes Sir. 

b) and (c). The production of coconut 
OIl had declined in 1983-84 due to drougbt 
in Kerala but it had increased in next year. 
The consumption of coconut oil bas beeo 
rising. 

. SC/ST ia Bharat CokiDI Coal 
Limited 

4294. SHRI BASUDEB ACHARIA: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the total number of persons emp-
loyed/recruited in Bharat CokiDI Coal 
Limited since 1982; 

(b) the percentase of Scheduled Castes 
and Scheduled Tribes out of them with year-
wise breakup; and 

(c) the total number of persons recruited 
wbose land bad been acquired durin. tho 
same period with year wise break up ? 
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THB MINISTER OF BNBR.GY (SHRI 
V ASANT SATHB): <a> The requisite iofor-

Yetii' Total IIIIntber _ 
-, ~mplOyee8 

1982 1,71,420 

1983 1,72.326 
1984 1.73.688 
t985 1,72.330 

(b) The iDforma tion is as under : 

mation is as uD4~r : 

Tottll """,/Mr 0/ ,.,10118 ,.,ui,.d 'II 1M year 

1410 
1039 
302-

-154 

Year Percentqe of Percentqe of Percentage of _PerceDtale of 
SC employees ST employees SC persous ST perSon. 

1982 

1983 

1984 
1985 -

in tbe total 
work force 

29.97 

30.97 

30.21 

31.07 

in tbe tota1 
work force 

10.76 

10.41 

9.87 

9.90 

recruited iu recruited in 
the year tbe_year 

3.90 0.92 

6.44 5.65 

5.62 2.31 

9.74 1.94 
--------- ------------ -- -- -- - .. - ------_- -_----_._ .. -- -------_._----

(c> Total number of persons recruited 
whOle land has been acquired for the same 
period. witb year wise break-u p, is as 
follows: 

Y~ar P~r$O"s 
,tecru;t~d 

1982 217 
1983 184 
1984 53 
1985 43 

Tel.,..,....UDlcatiOli projects 

4295. SHR.I JAGANNATB PATTNAIK : 
Will-the ~ini.ter of COMMUNICATIONS 
be pleased to state : 

<a) tbe names of tbe telecommunicatioDs' 

projects which were to be completed durio. 
tbe Sixth Five Year Plan period and; 

(b) whether these have been completed 
and if Dot, tbe details regarding tbe tele-
communications projects yet to be completed 
and tbe time by when tbey are likely to be 
comp1eted ? 

THB MINISTER -OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DBV) : (a) and 
(b). The scheme wise targets projected in tbe 
Sixth Five Year Plan and the actual acbieve-
ments during tbe Sixtb Plan period are 
furnished in tbe statement liven below. Tbe 
scheme. of Telecommunications are of a 
cODtinuiol nature. There were excess acbieve-
ments on some scbemes and sbonfalls in 
some other schemol. Tbe. spill oven carried 
on to Seventh Plan aDd. ate likely to be 
comp1eted durin. tbis period. 
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Physical IlITIels/ Achlev6meal. 0/61h Fl •• YI'. Plan 1980-8' 

Item 
TelecommuDicatioDs schemes 

1. LoeaJ Tele.iI9ae Sy.telD. 

t.l Switching Capacity (Lath Lines) 

1 2 U/G Cavkes (Lath Prs. Km) 

1.3 DELs (Lath Lines) 

1.4 Subs. Telepbone StatioDS (Lath Nos) 

1.5 Telepbone ExchaDles 

2. LOB. DlstallCe SysteD'S 

2.1.1 TAX (Nos) 

2.1.2 TAX Copacity (Lines) 

2.t.3 STD ROUTES (Pt. Pt. Nos) 

2.1.4 MaDual Trunk Boards (Nos) 

22 Loag Dlshaaee T",Dsml .. 1ea S,.lelllS 

2.2.1 Coaxial Cable (R.oute Km) 

2.2.2 Microwave (Route Km) 

2.2.3 H. H. F. System (Route Kms) 

2 2.4 Openwire ChIs. (Nos) 

3. Opeawlre aDd Telegraphs 

3.1 Telegrapb Offices (Nos) 

3.2 Long Distance Public Telephones. 

3.3 Telex Excbanges (Nos) 

3.4 Telex Capaelty (Llaes) 

\8) Local 

(b) Transit 

3.5 Telex Connections (Nos) 

3.6 V. F. T. Chis (Nos) 

VI Five VI Five 
Year PlaD Year PlaD 

tarlet Acbieve-
meDts 

t4.80 9.7 t 

78.00 58.93 

13.30 8.82 

17.29 11.58 

3500 3278 

40 12 

94770 47220 

60 76 

2500 992 

12000 1659 

16000 5969 

14000 3610 

1500 6057 

20000 10794 

20000 11774 

100 51 

22500 17079 
13000 10700 
18300 8270 

7000 5908 

Variation 
Excess/ 
Shortfall 

5.09 

19.07 

4.48 

5.71 

222 

28 

47550 

-16 
(excess) 

1508 

10341 

10031 

10390 

1440 

9206 

8226 

49 

5421 

2300 

10030 

J092 
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Tra.Bmlssloa of power supply to 
ICerai. from Ramalandam In 

Aadbra Pradesb aad 
Kalpakkam In Tamil 

Nadu 

4296. SHRI T. BASHEER. : Will the 
Mi~ister of ENERGY be pleased to state: 

<a> whether power supply has become 
available to Kerala from Ramagundam in 
Andhra Pradesh and KaIpakkam in Tamil 

. Nadu of the Central Sector units; 

(b) if so, the quantity available at 
present; and 

(c) the steps taken for. transmission of 
that power? 

THE MINISTER OF STATE IN 
THE DBPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) Yes, Sir. 

(b) Kerala received 35.3 milljon units 
and 5.7 million units from Ramagundam 
STPS and Ka1pakkam APS respectively 
during the month of October, 1986. 

(c) 400 KV Cuddapah-BangaJore and 
220 KV Madurai-Sabarigirj and Kayathar-
Edamao traosmission lines have been com-
pleted to effect supply of power to Kerala 
from these power stations. 

Setting up of 90 MTPD bydrogen 
p.ant in Gujarat 

4297. SHRI V. SREENIVASA . 
PRASAD: 

SHRI ATISH CHANDRA 
SINHA: 

Will the Minister or PETROLEUM 
AND NATURAL GAS be pleased to 
state : 

(a) whether a decision bas been takeD to 
_t up a 90 MTPD bydrogen plant for tbe 
Gajarat RefiGery of IOC as part of a distillate 
hy4rocracter plant; 

(b) whether tbe cost of sucb project bas 
been estimated; 

(c) if so, tbe facts thereof aDd total 
amount of alloca tion made for tbe project; 

Cd) wbetber any bid has SiDce beeD 
received for tbe same; and 

(e) if so, tbe details thereof ~ 

THE MINISTER OP STATB OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMA DUTT): 
(8) A proposal bas been received by Govern-
ment for setting up such a plant. 

(b) and (c). Cost of tbe hydrogen plant 
has been included in tbe total cost estimates 
for setting up additional Secondary Processing 
facilitie~ at the Gujarat refinery. which is 
Rs. 620 crores. A provision of Rs. 340 
crores bas been nlade in tbe Seventh Plao. 

(d) and (e'. In anticipation of approval 
of the project, enquiries have been floated 
by IOC with 15.12.1986 as tbe last date for 
receipt of bids. 

Investment jn Public Sector in Madbya 
Pradesh 

4298. SHRI PARASRAM BHARDWAJ: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether any study bas been made 
regarding the per capita investment in Public 
Sector by the Ce~tre in Madbya Pradesb 
under the Fifrh and Sixth Five Year Plans; 
and 

(b) if so, the details thereof? 

THB MINISTER OF STATE IN THE 
DBPARTMENT OF PUBLIC ENTER-
PRISBS IN THE MINISTRY OF 
INDUSTRY (PROF. K. K. TEWARY): 
(a) and (b). The per capita investment, iD 
tbe Central Public Sector Enterprises, based 
on the actual investment in terms of Gross 
Block of these enterprises in Madhya Pradesb 
as at tbe end of Stb and 6tb Five Year 
Plans is as detailed below: 
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Total investment 
in Central Public 
Enterprises in 
Madbya Pradesb 
(Rs. in crores) 
Population : 
52-1 8 minion 
(as per 1981 
census) 
Per capita 
investment 

As at tbe end 01 --- ----
Stb Plan 
(i. 8. on 
31.3.79) 

6th Plan 
0. e. aD 
31.3.8S) 

1846.13 5396.12 

Rs. 354 Rs 1034 

Opening of Poet OfBces la West 
Beagal 

4299. SHRt PIYUS TIRAKY: Will 
tbe Minister of COMMUNICATIONS be 
pJeased to state : 

(a) the Dumber of post offices and 
population average in tbe State of West 
Bengal., dIstrict-wise; 

(b) the number of new post offices 
opened in West Bengal in tbe last three 
years, year-wise and district wise; and 

(c) the reasons for not providing a post 
office i D every tea garden in West Bengal ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(StiRI SONTOSH MOHAN DEV): (a) The 

iDformation is furnished in statement-i aivcn 
below. 

(b) The information is furnisbed in 
statement .. II liven below. 

(c) Opening or post offices is based 00 
. certain parameters which cover population. 

distancee from tbe Dearest post office aad 
the anticipated income a a perceotap of tbe 
cost. Only .proposals wbich quaUfy under 
these parameters can be considered. There 
is therefore no questioo of opeuml a post 
office in every tea gardeo. 

State .... t .. 1 

District Number 

1. Bankura 
2. Burdwan 
3. Birbbum 
4. Calcutta 
s. Coach Bebar 
6. DarjeeliD8 
7 • Jal paiguri 

8. MaIda 
9. Midnapore 

10. Mursbidabad 
11. Purulia 
12. Nadia 
13. Hooahly 
14. Howrab 
1 S. West Dioajpur 
16. 24-Parganas 

.01 .. 
Offices 

.. 64 
729-
435 
253 
304 
180 
265 
298 

1334 
521 
421 
438 
492 
338 
330 

1306 

Avera .. 
popula-
tion per 

post 
ofIice 

5117 
6S96 
4815 

13010 
S827 
SS91 

• 8329 
6829 
5040 
7107 
4401 
6791 
7215 
87. 
7287 
nl3 
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Statement-Q 
~ 

District No. of post offices opened in ' ----__.._._------------------. 
1983-84 

1. Bankura 

2. Burdwao 

3. Birbhum 

4. Calcutta 

5. Coocb Bebar 

6. Darjooliol 

7. JalpailUri 

8. Maida 

9. MidDapore 

10. Munbidabad 

I J. PuruJia 
12. Nadia 

13. Hoolilly 

14. Bowrab 

15. West Dinajpur 

16. 24-Parpnas 

.. ,.....r ..... ..net .cryllc Ibfe U.,r., Ba.larpur I ........... 

12 

6 

5 

4 

14 

3 

7 

a 
17 

8 

6 

6 

3 

S 

7 

48 

4300. DR. 'V. VENKATESH : Will tbe 
..... ter of INDUSTRY be pleased to state: 

.• ) whether tbe Ballarpur Industries and 
Himachal Pradesb Mineral and Industrial 
Development Corporation ha ve entered ioto 
• collaboration arranpmeot for import of 
ICCODd baDd aCll'lic fibre unit from a U. S .. 
based multi_tiouat firm; 

(b) whetber Government haw liven tbe 
clearance for import of a se~oDd badd plaDt 
when lb. cost of Dew plant is only ma .. -
nail, a little lIiaher; 

(c) if 10, the facts and details tbereof; 
Md 

1984-85 1985-86 1986-87 

. .. 
~ 

-.. 

1 • •• # 

1 

1 1 

• •• . .. 
. .. 
... ••• 

... 
1 

2 ... • •• 

(d) the action beiol taken to cbeck s~b 
imports ? 

THE MINISTER OF. STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVB· 
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
Ca) to (d). The Himacbal Prad~sh Mineral 
aDd Industrial Development Corporation 
bave been granted Jetter of intent 00 14th 
April. 1986 for the manufacture of acrylic 
fibre. The Cor.porlttion have stated tbat tbey 
propose to implement this Project in tbe 
atsisteclscctor with M ' •. Ballarpur Industries. 
AD applicatioD for import of a second haud 
Acrylic Fibre Plant at aD #I estimated c.i.f. 
cost of RI J 5.80 crores was received on 
28.11.1986 aod tbe application i. beiDa 
processed. 
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Telephone .,stea t. Rata.alr' .ad 
S.adhudurg dlstrlets 

4301 PROF. MADHU DANDAVATE : 
Will tbe Minister Qf COMMUNICATIONS 
be pleased to state : 

<a> whether the telepbone system in 
Ratnaliri and Siadbudurl districts of tbe 
Kookan reaioD of Mabarashtra is an extre-
mely bad condition and very often wben calls 
are booked for places in tbese districts from 
Delhi aDd Bombay. tbe parties concerned 
are informed tbat tbe telephone lioes are Dot 
in working condition; 

<b) if so, the reasons for tbe dislocation 
of these lines; aod 

(c) what steps are taken to improve 
tbese Ii Des ? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : (a> No, 
Sir. Tbe telepbone system of tbese districts 
and tbe tronk lines connecting the exchanles 
to Bombay are working satisfactorily. In case 
of interruptions of tbe trunk circuits subs-
cribers are informed tbat tbe circuits are 
faulty. 

(b) Not applicable in view of tbe reply 
of part (a; abovc. 

(c) Working of tbe circuits is watched 
by maintenance staft' regularly aDd in case 
of aoy interruption immediat~ steps are 
takeD to restore tbCD1. 

A.OIIat lave.ted by Major fDdastrlal 
Groups J. R .I: D 

4302. SHRI SYED SHAHABUDDIN : 
Will tbe MiDister of INDUSTRY be pleased 
to state: 

(al wbether major industrial groups 
make substaDtial investment in research and 
doveloplDCDt as distinct from quality control 
operations; and 

(b> if so, the amount Invested by major 
industrial poups in researeb and dnelop-
ment durin. tbe last tbree years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DBVE-
LOPMENT IN THB MINISTRY OF 
INDUSny (SHRI M. AR.UNACHALAM): 
(8) The expenditure incurred by iIiIustrial 
units on R ct D have shown iacrcue in the 
last few years. Currently. tbe expenditure 
incurred by the industrial It It D tJaita is 
of tbe order of over Rs. SOO cror. a Jalr. 

(b) At present, there are over 10 in-
house R. a 0 Units incurriu. expenditUre 
of Oftr Ra. 1 Crore a ,ear aad OYer I SO 
Unit, ioc:urrios expenditure of ... 2' 10 
Rs. 100 lakhs a year. 

Fore •• Collaboration I. ~.t_obIte 
Industry 

4303. SHRI SRIBALLAV PANIGRAdl: 
Will tbe Minister of J NDUSTRY be..,1easecI 
to state: 

(a) the number aDd names of (oreip 
collaborations made. in automobne industry 
in respect of different types '" automobiles 
such as passenaer cars and commercial 
vebicles etc. in the country; and 

(b) how many of them are fUllCtioniDl 
in tbe State of Orissa ? 

THE MINISTER OF STAt. TB IN THB 
DePARTMENT OF INDUSTRIAL DEVIl-
LOPM['NT IN THE MINISTRY OF 
INDUSTR Y (SHRI M. ARUNACHALAM): 
<a> A statement is Biven below. 

(b) Tbere is no Licensed or DGTD 
Resistered unit for manufacture of passeoaers 
cars, COMdleleiei vehicles two .... throe 
wheelers in tbe State of OriSsa .. 



71 "'rI"." .......... OeCSMBER. 2. 1;80 ."1,, •• .......... 72 

StateDieDt 

SI. No. Name of the Campany Foreign collaborator Product 

'i. ~dustaD'Motors Ltd., 
Calcutta 

Isum Motors Ltd., Japan 

2. Premter Automobiles Ltd., Nissan Motor Co .• Japan 
Bombay 

3. Standard Motor Products Austin Rover Group U.K. 
of.lDdia L1d .• Madras. 

4. Maruti Udyog Ltd. 
GUqaOD 

Suzuki Motor Co. Ltd. 
Japan 

s. Sipani Automobiles Ltd. Reliant Motor Co. U. K. 
BaDplore 

6. DCM-Toyota Ltd., Delhi Toyota Motor Co., Japan 

7. Swa~-Mazda Ltd., Mazda Motor Co .• Japan 
R.opar 

8. AlIwyn Nissan Ltd., 
Hyderabad. 

9. Eicher Motors Ltd., 
New Delhi 

J o. Bajaj Tempo 1 td., Pune 

Missan Motor Co., Japan 

Mitsubishi Motor Co., 
Japan 

Daimler Benz, West 
GermaoJ 

Passenger car (Bosine & 
Transmission), Commer-
cial vebicle and general 
utility vehicles 

Passenger cars (Enline & 
Transmission) 

Passenger car (Body & 
upder carriage) 

Passenger car, vans and 

jeep type vehicles 

Passenger cars 

Liaht commercial vehicles 

Light commercial vehicles 

Light commercial vehicles 

Light commercial vehicles 

Light commercial vehicles 

11. Mabindra '" Mahindra 
Bombay 

Automobile Peugeot, Commercial vehicles 
France 

11. Simpson &t Co. Ltd., 
Ma'''' I 

Ford Motor Co., U. K. Commercial vehicles 

t 3. Asbok Leyland Ltd., 
Madras 

BL, UK and Hino Motors, Commercial vebicles 
Japao 

, 
c..pIetfoa of power pro,Jeds 01 

X ..... taka 

4304. SHRI SRIKANTA DATTA 
NARASIMHARAJA W ADIY AR : Will tbe 
MiDister of ENER~Y be pleaSed to state: 

<a> bow maDY power projects uDder 
execution in Karnataka arc expected to be 

completed by the eod of the current financial 
year; 

(b) tbe total MW of power to be sene-
rated from tbose aJower projects; 

(c) how far those power projects would 
meet the growing need of power io tbat 
State; and 
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(d) the details thereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRlMATI 
SUSHILA R.OHTAGI) : (a) No power pro-
ject under execution in Karnataka is 
expected to be completed by the end of the 
current financial year. 

(b) to (d). Does not arise, keeping in 
view the reply to (a) above. 

OpeDiog of Super Bazar branches in 
DeIhl 

4305. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of FOOD 
AND CIVIL SUPPLIES be plea~ed to refer 
to the reply given to Starred Question No. 
286 on 1 4 March, 1 986 regarding Super 
Bazar branches functioning in Delhi and 
state : 

(a) the names of places at \\thich new 
branches have since been opened during 
1986-87; and 

(b) tbe details of steps taken for 
improvement in customer services at the 
brancbes of Super Bazar? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SURI GHU~AM NABI AZAD): 
(8) Super Bazar, tbe Cooperative Stores 
Limited New Delhi has informed that five new 
branches have beeD opened at tbe following 
places so fat during the current financial 
year 1986-87 : 

1. Kalkaji 
2. Nehru Nagar 
3. Swasthya Vibar 
4. Safdarjung Enclave 
s. Mayur Vihar 

(a) Super Bazar has informed tbat, it 
bas, subject to limitation of space, intro-
duced self-service system in many of its 
branches for the convenience of tbe customers. 
Self·service bas now beeD introduced in the 
fruits and vegetables department at 
Conoaught Place after it has heen air-coodi-
tiODoci. The drua store at Dr. Ram 

Manuhar Lobia Hospital bas started func-
tioning witb 24-hour service, raising the 
number of drug outlets having day aod night 
service to fOUT. Renovation and remodelling 
of tbe brancbes has been taken up to 
improve tbe customers' convenience. 

Sending of executives to foreiga 
countries for traioiog under transfer 

of techDology programmes 

4306. SHRI SUDARSHAN DAS : 
Will tbe Minister of ENE.IlGY be pleased to 
state: 

(a) whether Na t!ooal Hydro-electric 
Power Corporation Limited is sending its 
executives to foreign countries for training 
under transfer of technology programme; 

(b) if so, tbe number of such pro-
grames witb different ccuntries indicating the 
total man-months under each programme; 

(c) how many man-months were covered 
under each programme by sendidg the officers 
uptil now; 

(d) the total man-months covered by 
Scheduled Caste and s~ ~du)ed Tribe officers 
again~t part {c.l above; 

e) tbe percentage of officers in part (d) 
to officers in pau (e); and 

(f) \\- bether it is according to the policy 
of the Government ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) Yes, Sir. 

(b) The agreement signed by the National 
Hydroelectric Power Corporation Limited 
(NHPC) with MIs. SNC/ACRES, Canada 
for pre-engineering contract iD respect of the 
Chamera H ydroe lectric Project, Stqe I 
provides for 60 man montbs for transfer of 
technology programmes in Canada. 

The Agreement signed by tbe NHPC 
with MIs. SNC/ ACRES,· Marine IDdustries 
Limited and Canadian General Electric 
Company Ltd., Canada in August, 1984 for 
the execution of tbe Chamera Hydroelectric: 
Project, Stale I provides for uansfer of 
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tecbnotOl)' for 750 man mODths in Caaada 
and France. 

(c) A total of 321 man-months have 
been covered under these transfer of techno-
logy programmes upto October, 1986. 

(d) and (e). 15.5 man-montbs, wbich 
is 4.83 per cent of tbe total man-months 
indicated in reply to part (c), were covered 
by officers belonging to Schedulei Castes 
(SC) and Scheduled Tribes (ST). 

(f) Although no specific reservation is 
made for deputing SCs/STs officers under 
these programmes. due care is taken in respect 
of sponsoring suitable SC/ST candidates. 
keepinl in view tbe work requirements and 
suitability of tbe candidates. 

IIIstaliatlon of DeW Telephone 
Exeilaages in Trivaadram 

4307. SHaI A. CHARLES: Will the 
Minister of CO~MUNICATIONS be pleased 
to state: 

(a) whether there is a proposal to pro- . 
vide a new Telecom, Electronic Exchange in 
tbe Medical CoUege area in Trivandrum 
district of Kera1a State; 

(b) if so, the details thereof; and 

(c) tbe proposed date of installation of 
the new excbaoge ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): (a) 
Yea, Sir. 

(b) and (c). A 10.000 line E lOB local 
digital electronic telephone escbaDle bas 
been aIJoted for Medica) CoJJep area in 
Trivaodrum. However. to accommodate tbi. 
exchange, a Dew building bas to be construe-
ted. wbich is likely to come up in tbe 8tb 
plan. Accordingly, this excban&e will be 
installed during tbe 8tb plan period. 

Sett ... up of c..tlc Soda Plant at 
Haldf. 

4.308. SRRI SATYAGOPAL MISllA! 
Will tbe Minister of INDUSTRY be pleased 
to state: 

(a) tbe prescnt position of setting up 01 
a Caustic Soda Plant by Indian Aluminium 
Company at Haldia; aDd 

<b) the details tbereof? . 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF CHBMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R. K. JAI-
CHANDRA SINGH): (a) and (b). The 
request of MIs. Indian" Aluminium Company 

. Limited for grant of a licence for the 
manufacture of Caustic Soda. Liquid 
Chlorine etc., at Haldi... Wt"St Bcapl, has 
been approved. subject to MRTP/FERA 
clearances. 

AcceptaDce of money orders by poet 
offices 

4309 SHRI P. M. SAYEED: WjJl 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the post offices arc accept .. 
ing n10ney orders in rupees only; and 

{ ~ \ if so, the det ails tbereof ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF COMMUNICATJONS 
(SHRI SONTOSH MOHAN DEV): <a> 
Yes, Sir. 

(b) Section .. 43 of tbe Indian Post Office 
Act. 1898 empowers the Central Govern-
ment to make rules regardiolJ money orders. 
Indian Post Office Rules 1933 (Rules 110 
to 142) define the conditions under which 
the money order service is operated. Now 
the Government bas decided tbat money 
orders can be issued only in rupees aDd Rule 
110 of tbe Indian Post Office rules, 1933 
bas been amended as below: 

''The amount for which a sinal. mooc, 
order may be issued shall not exceed 
Rs. 1000/- and shall nOI include a 
fractiOD of a rupee." 

Workers emplo,ed ID Colr lad_If, 
4310. SHal VAKKOM PURUSHO-

THAMAN : Will tbe Minister of INDUS-
TRY be pleased to state : 
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<a) whether Government have any 

Itatisties about tbe number of workers 
employed in tbe coir industry in the 
country; 

(b) if so, the total number of coir 
workers in India, and Kerala in particular; 
aDd 

(c) the number of coir workers now 
unemployed in tbe production sector due to 
DOD-availability of husks? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN 1HE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
<8> and <b). Yes, Sir. The total number of 
workers employed in the coir industry is 
estimated at five lakhs in the country of 
which Kerala acc;ooots for 4.75 lakhs. 

(c) No unemployment is reported in 
tbe production sector due to non-availability 
of busks. 

Violatioo of Mild Steel Tubes Qualit, 
COlitrol Order, 1978 

4311. SHRI AKHTAR HASAN: 
SHRJ V. SREENIVASA 

PRASAD: 
PROP. CHANDRA BHANU 

DEVI: 

Will tbe Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

<a) wbetber it is a fact tha t according 
to tbe Mild Steel Tubes QuaHty Control 
Oroder 1978, no mild steel tube can be 
manufactured, stored or sold or distributed J 

bavina wall thickness Je~s than that stipulat-
ed under I S. ~ 1239. ~xcept for Sprinkler' 
Jrrisation System; 

(b) wlletber I.S I. bas recently permitted 
in violatioD or the Quality Control Order, 
a larae Dumber of users other tban 
Sprinkler IrriaatioD System, of mild stcel 
tube baviDi wall thickness Jess than that 
stipulated under 1.5. 1239; and 

Cc) if 10. the detaill .h~reof and tbe 
'_soas therefor ? 

THB MINISTER OF STATE IN TIlB 
MINISTRY OF FOOD . AND CIVIL 
SUPPLIES (SHR) GULAM NABI AZAD): 
(a) Tbe Mild Steel Tubes Quality Control 
Order, 1978, prescribes minimum tbickness 
or tubes which can be used for coDveying 
steam, water, gas and air. The Quality 
Control Order does not make any referenco 
to sprinkler irrigation system. 

(b) aDd (c). As certain new varieties of 
tubes based on foreign technology with a 
thickness Jower than that specified in tho 
Quality Control Order, 1978~ appeared in 
the market, tbe need for prescribiog a 
separate Indian Standard for them was felt. 
These pipes which -are to be used for 
conveying water caD be easily transported 
and quickly assembled and dismantled. The 
Indian Standard specification for these pipes 
has been recently pu!-Jjshed afler takillg 
into account their characteristics referred 
to a~ove. The Indian Standard now publish-
ed permits tbe use of the lJfew pipes Dot 
only for sprinkler irrigation: but also in 
areas where ease of transportatioD and quick 
assembljng and dismantling are tbe prime 
requisites of the uscrs Such areas are as 
follows: 

(a) Irrigation includio, sprinkler 
irrigation; 

(b) Construction site-water supply in 
Civil engir.eering a nd construction 
projects; compressed air pipe lines 
and networks at· construction 
sites; 

(cl Temporary or emergency water 
service; 

(d) Suction lines (tube ~ells); 

(e) Dewatering in flood relief operatioDS; 

(0 Dust supre!)o;;ioD through splinldiol 
in mining, are handling. etc.; 

(8) Industrial piping system reqUiriDI 
occasional dismantlinl for cleaniDI 
or realignment; 

(h) Well point dewaterinl Detworks; 

(i) Aeration in fish rarmioa; and 

(j) P.re preventioa aDd fiabtina (coaI-
yards/pits. tilbberyards/ra'W materia. 
stock),ards for paper mUll). 
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The standards prescribed in IS: t 239 
relate to conveyance" of water througb pipes 
for regular water supply schemes. As the 
new Indian Standard does not, at present, 
permit the use of pipes in question for 
regular water supply schemes, tbe Quality 
Control Order, 1978 does not apply to 
them. 

Uniform retirement age. of executives 
of private sector companies 

4312. DR. O. S. RAlHANS: Will the 
Minister of IN!)USTRY be .pleased to' 
state: 

(a) whether Government propose to 
amend the Companies Act in order to 
provide fOr a uniform retirement age of 
executives of private sector companies as 
in public sector with a vie", to provide 
employment to highly qualified profe4)sionals 
and engineers; and 

(b) if .. the full facts thereof and if 
Dot tbe reasiiis therefor? 

TIlE MINISTER OF STATE I~ THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INQUSTRY (SHRI M. ARUNACHALAM) : 
(a) and (b). There is no such propcsal under 
the consideration of Government. 

Delhi TelepboDe Directory 

4313. SHRI KAMLA PRASAD 
SINGH: 

SHRI DAL CHANPER JAIN: 

Will the Minister of COMMUNICA-
TIONS be pleased to stat'! : 

(a) whether Government ai e aware of 
the complaint') about recently published 
Delhi Telephono Directory which is stated 
to have been badly printed and published 
and also a large number of names of subs.' 
cribers excluded; aDd 

(b) if so, tbe action taken by Govern-
ment thereon ? 

THB MINISTER. OF ST A TB IN THB 
MINlST&Y OF COMMUNICATIONS 
(SHRI SONTOSH MOH~N DEV): (a) 
Delbi Telephone Directory, 1986. bas boca 

printed witb great care. Tho type-size and 
format of 'the pages are tbe same as of 
old directory. The Directory bas been widely 
appreciated by the press and public. How-
ever, as the Directory contains over five 
lakhs entries, there may be possibility of 
some missing entries inspite of tho great care 
taken in pubJishing the same. 

If any copy thereof is fouod deficient 
in any respect, it is immediately replaced at 
printer's cost. 

(b) A computerised directory entry 
correction counter is being opened at 
Khursbid Lal Dbavan J New Delbi. Wben-
ever mistakes are pointed OUI,' tbe correc-
tions will be fed to tbe computer so tbat 
the mistakes are not repeated in tbe next 
issue. 

Emuent Treatment Plant for oil 
fields of Assam 

4314. SHRI M. R. SAIKIA: Will the 
Minister of PETROLEUM AND NA"(URAL 
GAS be pleased ·to state: 

(a) whether Effluent Treatment Plants 
!ETP), are there in all the oil fields of 
Assam; and 

(b) if nOl, how much time it will take 
to construct effluent treatment plants in all 
the oil fields of Assam to prevent POIlUtiOD ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SiIRI BRAHMA DUTT): 
(a) and (b). In all oil fields of ONGS and 
OIL in Assam effluent treatment facilities 
a re in existence. ONGC have elso set up 
a n Effluent Treatment Plant (ETOP) in their 
Lakwa oil field where most of the emuents 
is produced. Another ETP is being set up 
at Rudra~agar and is expected to be ready 
by 1988. ONGC have also planned for 
modular portable units for Geleki and otber 
field. Orders for 2 sucb units bave already 
been pJaced. 

Complaints regar.'D& obooxlous ceil. 

4315. SHRI U. H. PATEL: 
SHRIMATJ PATEL RAMABEN 

RAMJIBHAI MAVANI : 
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Will the Minister or COMMUNICA-
TIONS be pleased to state : 

(8) whether Government have received 
complaints from leoeral public regard lUI 
receipt of obnoxious cans on tbeir telephones; 

<b) bow many such complaiots have 
beeD received during the last three years on 
different Teiephone Exchanges, exchange-
wise; 

(c) tbe nature of the complaints; and 

Cd) wbat steps bave been taken in tbis 
regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SURf SONTOSH MOHAN DEV): (a) 
Yes. Sir. Sometimes such complaint. are 
received 

(b) to (d). There are more tban 1 O~OOO 
Telephone Exchang~5 in tbe couotry and 
no such separate statistics are maintained 
present. Therefore it is not possible to 
furnish the information. However individual 
at complaints when received are investigated 
on merits of each case and appropriate 
action is 8]SO takeD. 

Criteria for determining a joint stock 
public limited company as deemed 

GOl'ernment Comp8DY 

43 t 6 SURl V. N. GADGIL: Will 
tbe Minister of INDUSTRY be pleased to 
atate : 

<a) the criteria for determining a joint 
stock public limited company as a aCdeemed 
Government Company"; 

(b) wbether investments made by State 
Government and State financial institution 
are taken into account in decidiog the 
character of such companies; and 

(c) wbether tbere are companies in 
wbich CeQtral and State Governments 
tOlotber bold more than 90 per cent of 
sbares aDd yet are Dot reaarded as "deemed 
GoYOrOmeDt companies·' ? 

THE MINISTER. OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTIl Y OF 
INDUSTRY (SHRI M. AR.UNACHALAM) : 
<a) to (c). There is DO definition of ··deemed' 
Government Company" under the provisioDS 
of Companies Act" 1956. However" Sectioa 
619 of tbe Companies Act wbleb applies 
to Government Companies also aprJ.. to 
a company in whicb not less than S 1 per 
ecDt of the paid-up sbdre capital is held b7' 
one or more of the followioS or any combi-
natioD tbereof, as if it were a IOvemmeot 
company, namely : 

<a> tbe Central Government and ODe or 
more Government companies; 

(b) auy State Government or Govero-
ments and one or more Govern-
ment companies; 

(c) tbe Central Government, one or 
more State Goveromeots and ODe 
or more GovCrDmellt companies; 

(d) the Central Government and one 
or more corporations owned or 
controlled by the Ceotral Gow:rn-
ment; 

(e) tbe Central Government, ODe or 
more State Govemments aud one 
or more corporations owned or~ 
controlled by the Central Govern-
ment; 

(0 one or more corporations owned 
or controlled by tbe Central 
Government or the State Govern-
ment: 

(8) more than ODe Gowmment 
company. 

RecoastituUoa of £...... .... G ....... ,. .. 
COIDIRlssloD 

4311. SHRI RAM DHAN: Will tbe 
MiDister of INDUSTRY be ploaaed to 
state : 

(a) wbetber it is a fact that GOvernmeDt 
bave decided Dot to reconstitute Kbadi and 
Gramodyoa Commission on tbe expiry of tbe 
term of lbe last CommilSioa in Septemberl 
~tobor. J 986; 
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(b) if so, the reasons for the same; 

(c) the steps being taken to fill up the 
PD so created ., 

THB MINISTER OF STATB IN 
THB DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTR.Y (SHRI M. ARUNACHALAM): 
(al No, Sir. 

(b) Does not arise. 

(c) Tbe Government proposes to re-
constitute the Commission shortly. 

Pia. lag Commissio~'s suggestion to 
elose dowa slek public undertakings 

4318. SURIINDRAJIT GUPTA: 
SHRI SRIBALLA V PANIGRAHI : 

Will tbe Minister of INDUSTRY be 
pleased to state: 

(a) whether it is a fact that the Planning 
Commission bas suggested the closure of 
some of tbe sick public sector undertakings; 

(b) if so, the names of those sick units; 

Cc) whether it is also a fact that the 
PlanniDg Commission has sugg~ted some 
measures to protect tbe ind igenous capital 
loods industry; and 

(d) if so, the details and Government's 
reaction thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PIlISES IN THE MINISTRY OF 
INDUSTRY (PROF. K. K. TEWARY) : Ca> 
No sucb specific suuestion has been received. 

(d) Does not arise 

(c) and (d). The IJ'OUp of Secretaries 
under tbe Cbairmanship of Secretary 
(Planning) submitted a report on policy out-
line 'or reduction in the imports of capital 
Roods by the Public Secror Projects. The 
maiD thrust of recommendations is better 
utiJilatioD of tbe capacir, of the public sector 
capital Ioode manufacturers through a longer 
Jtnp aDd suataincd approach toward. techno-

logy upgradatioD, strengthening of the 
capabilities of tbe public sector capital goods 
manufacturers and developing effectivo 
)i,nkales with the user sector. The Govern-
ment have broadly accepted tbe recommenda. 
tions and have directed tbe concerned 
Ministries to take necessary action. 

Impact of Freight Hike 

4319. SHRIMATIOEETA MUKHER-
JEE: Will the Minister of INDUSTRY be 
pleased to state: 

<a> tbe impact of the recent freight hike 
effected by the Railways on the industrial 
goods aDd raw materials; and 

(b) the estimated cost escalation tbereby ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (Sl-IRI M. ARUNACHALAM) : 
(a l and (b) The impact of the re\'ision of 
freight structure \\ ith effect from 1.1 2.86 in 
case of certain importdnt Industrial commo-
dities on whoJe~alc price index bas been 
estimated by Ministry of RaiJwa)'6 as under; 

Commodity 

Coal 

Iron'" Steel 
Plates 
IroD & steel 
structurals 
H. S. Diesel oil 
Kerosene 
Petrol 
Cement 
Fertiliser 
Lime Stone 
Salt 

Percentage 
incr~ase in 
whole sale 
price index 

(direct) 

0.072 

0.008 

0.006 

0.019 
0.e12 
0006 
0.023 
0023 
0021 
0.001 

Percentag~ 

increase in 
whole sale 
price index 

(total) 

0.169 

0.039 

0.038 

0.019-
0.012* 
0.006 
0032 
0.100 
0021-
0.001-

-These are direct impact figures taken 
from column 2 as total fisures are not 
available. 
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Eleetrlftcatlon of villages fa GaJarat 

4320. SHRJ BHARAT KUMAR 
ODBDR.A : Will the MiDister of ENERGY 
be pleased to state: 

... 
(a) tbe Dumber of villases so far electri-

fied in Gujarat State under 20 Point Pro ... 
grammes till 31st October, 1986; aDd 

(b) tbe target to be achieved i~ one year 
under this programme? 

THB MINISTER OF STATE IN THE 
DBPARTMENT OF POWER IN THE 
MINISTR.Y OF BNERGY (SHRIMATI 
SUSHILA ROHTAGI) : <a> 17268 villages 
have beeD electrified in Gujarat State upto 
31 st October, 1986. 

(b) A target of electrification of 900 
villages in Gujarat bas been fixed by the 
Planning Commission for tbe year 1986-8 7. 

MaDufacture of sparious cement 

4321. SURI P. A. ANTONY: Will the 
Minister of INDUSTRY be pleased to statc : 

(a) whether Kerala Government bave 
proposed a legislation to prevent manufacture 
of spurious ceme~t; and 

(b) if so, the salient features of the pro-
posal? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THB MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(8) and (b). Thc Government of Kerala 
have informed tbat they are proposing to 
make a lesisJatioD to prevent manufacture of 
spurious cement. The proposed l~gislation 

intends to make differentiation between 
cement and otber ccmentitiou5 materials 
wbicb will prevent rna nufacturers and sellers 
to manufacture and/or sell as cement. other 
cementitious materials either alone or in ad-
mixture with cement. 

Slaifti0l of Regloaa' O8lce of Food 
Corporation of .ad i. 

4322. SHRIMATI lIATEL RAMABEN 
ltAMJIBHAI MAVAN) : Will the Minister 

of FOOD AND CIVIL SUPPLIES be 
pleased to state : 

(a) wbether Government are c:onsiderilll 
sbifting of tbe Regiona] Office of the Food 
Corporation of ladia from its present loca-
tion in Rajendra Place. New Delhi; 

(b) jf so. the reasons thereof; 

(c) whether tbe shifting of tbe oflice will 
result in an additional expenditure !)f B.s. 6 
lakhs annually on account of rent· , 

(d) whether tbe Food CorporatioD of 
India Employees Union bave Biven a Memo-
randum on 21 May, 1986 in this reprd· 
and • 

(e) if so, tbe action takeD thereon '1 

THE MINISTER OF STATE IN THE 
MINISTR:V OF FOOD AND CIVIL 
SUPPLIES (SHR} GHULAM NAB) AZAD) : 

(a) No, Sir. 

(b) and (c;. Do not arise. 

(d) Yes. Sir. 

(e) No !-pa~e i~ being surrendered/vaca-
ted by tbe Regional Office of tbe Food 
Corporat!on of India. 

RevampiDg of Zoaal Committees 

4323. SHRI R. JEEVARAT-HINAM: 
Will the Minister of PETROLEUM AND 
NA TURAL GAS be pleased to state: 

a) whether Government propose to re-
\~mp the Zc.oal Committees dealiDs with 
issue of agencies for oil and gas with seniol' 
lAS officers and other technocrats iD place of 
r~tired judicial ~ervice <,meers to tODe up 
their functioning; and 

(b) if so, tbe details then:of ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRf BRAHMADUTT) : 
(a) and (b'. The arrangement of Oil Selection 
Boards being beaded by retired Judaes of abc 
Hi,b Court is proposed to be CODtinuccl. 
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DeYelOJRDeDt Panel for Fal'll.ee IIMtMtr, 

j "'24. SHRI SR.lHARI RAO : Will the 
Minister of INDUSTB. Y be pleased to state: 

(al whetber tbere is aoy proposal to con-
stitute a development panel for furnace 
iDdustr)'; aad 

(b) if so, the details thereof? 

THB MINISTER. OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTR.Y (SHill M. ARUNACHALAM) : 
<a) Yes, Sir. 

(b) The details are being worked out in 
coDS~tatioo witb tbe Furnace Division of 
Confederation of Bngineering Industry. 

W ... of dall, wage "OI'ken I. 
P_lIe Sedor UDClertaklulS 

432S. SHaI MURLIDHAR. MANE: 
Will tbe Minister of INDUSTRY be pleased 
to state : ~ 

(a) wbether it is a fact that a larle 
Dumber of daily wale workers bave been 
enaaaed by "arioUl Public Sector Under-
taldop with discriminatory wages and service 
conditioDS for similar types of jobs; 

(b) if so, wbetber Dorms have been fixed 
by Government in tbis regard; aod 

(c) the steps laken by Government to re-
move the discriminatioD and ensure that all 
public sector enterprises follow uniform rule 
in reaard to payment of daily wages and 
acrvice cooditions ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF PUBLIC ENTER-
PIlISES IN THB MINISTRY OF 
INDUSTRY (PROF. K. K. TEWARY): 
(a) to (c). Tbe informa lion is beinl collected 
and will be laid on the TabJe of the House. 

[Translation) 

4326. SHRI RAJ KUMAR RAJ: Will 
the MiDista" of COMMUNICATIONS be 
plealCd to llate: 

<a) Whetber 32 newly constructed aDd 
duly completed houses have been l:yiDa 
vaccant in the PitT Colony. Kalibari. 
Delhi. 

(b) if so, the penons to whom these 
bouses will be allotted; and 

(c) tbe reasons for delay in tbe allotment 
ot tbese bouses ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : (a) No. 
Sir. Thougb 32 Type-I quarters have been 
constructed for Departments of Posts aDd 
Telecotnmunications by the Central Public 
Works Department, these quarters bave not 
yet been made over by tbe CPWD. 

(b) and (c). Does not arise. 

(E"glish] 

Foreign collaborations approved by 
the Group OD IndigeDisatloD of 
Oilfield Equipment and Services 

4327. SHRI JAGANNATH PATT-
NAIK ; Will the Minister ,of INDUSTRY 
be pleased to state: 

(a) the number of joint ventures and 
technical collaboration agreements between 
Indian and foreign companies approved by 
the Group on Indigenisation of OHfield 
Equipment aDd Services; and 

(b) the measures taken or proposed to 
be taken to speed up technology absorption 
and diffusion in Indian industry and to provide 
tbe right type of signals for meaningful and 
... ucce4isful research and development in the 
induliitT) 1 

THE MINISTER OF STATE IN THE 
DEPAR.TMBNT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. AR.UNACHALAM): 
(a) Government has approved 17 joint 
ventures/foreian collaboration for rcnderina 
drillinl services. 

(b) With a view to encouraae tbe 
indiaenisation of oilfield ttquipmeDt, the 
GoverDment have extended tbe followiD, 
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concessions to the indigenous manufac-
tures of oilfied equipment: 

(i) Supplies of oilfield equipment to 
ONGC and OIL would be entitled 
to deemed export benefits if the 
offers are internationally compe-
titive. 

(ii) Permission to import duty-free 
raw materjal and components 
required for the manufacture of 
these items. 

(iii) Price preference ranging from 15 
to 35 per cent depending on the 
value addition. 

IndigenisatioD bas been affected in tbe 
manufacture of land rigs, offshore platforms~ 
jack up rigs, offshore supply vessels, pumps 
and compressers, oil field chemicals, oil well 
cement, etc. Many Indian companies have 
also come forward for setting up joint 
ventures with reputed foreign companies for 
rendering oil field services. 

Family courts Delhi and otber 
States 

4328. SHRI BANWARI LAL 
PUROHIT: Will the Minister of LAW 
AND JUSTICE be pleased to state: 

(a) whether tbe Union Government have 
decided to establish three family courts in 
Delhi to deal with all kinds of matrimonial 
cases as reported in "Indian Express"· dated 
20th November, 1986; 

(b) whether any fresb guidelines have 
been issued by (Jovernment for setting up 
Family Courts in various States; and 

(c) if so, tbe details tbereof and to what 
extent the family courts will speedily dispose 
of the mounting cases of marital disputes? 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ): <a> The 
Government have saoctioDed 3 posts of 
Judps fo~ settiDl up family courts in 
Delhi. 

(b) and (c). The State Governments have 
been reminded from time to time emphasisioa 

tbe need to set up family courts expeditiously. 
The Act provides for the establishment of 
family Courts 9ttitb a view to promoting 
conciliation and securing speedy settlement 
of matrimonial disputes with minimum 
resort to forma] court procedures. This is 
evident from the fUDctioning of Family 
Court at Jaipur which had disposed of 848 
cases out of 1117 cases instituted before it 
from 1.1.86 to 31.8.86 

Coal production target. 

4329. SHRI GURUDAS KAMAT: 
SHRI CHITTA MAHATA: 

Will the Minister of ENERGY be pleaaed 
to state: 

(a) tbe traget of coal production doriu. 
April-October, 1986; 

(b) whether tbe target has Dot been 
achieved; 

(c) if so, the reasons therefor; aDd 

(d) the steps proposed to be takeo by 
Government to step up coal production in 
tbe country ? 

THE MINISTER OF ENERGY (SHRl 
"AS ANT SATHE): (a) to ~c). Tbe actual 
production of coal during the period April-
October '86 has been 82.52 million tonDes 
as against tbe target of 86.61 million tonnes 
indicating shortfall of 4.09 million tonDeS. 

The shortfall i.) production aaainst tbe 
target during this p~riod was due to factors 
like uopreoedent and heavey rains. power 
interruptions~ absenteeism. delay in com-
missioninl of new prcjccts etc. 

(d) Apart from close monitorina of 
performance of coal companies. steps bal'e been 
takeD to ensure better utilisation of IDee aDd 
machinery \ by improvem ent in managerDeDt. 
infrastructura) facilities I viz. adequate powr 
suppJyetc., expeditious completion of projects 
and better industrial relation etc. 

MlorowaYe tower at P ...... tllitta, 
Xerala 

4330. PROF. P. J .. KURIEN: Will the 
Minister of COMMUNICATIONS _ pleale4 
to atate : . 
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(a) whetber the microwave tower at 
Pathanamtbitta. has been completed; 

(b) whether the commissioning of this 
station is getting delayed due to the non-
availability of certain equipments; and 

(c) if so, the steps being taken to supply 
these equipments at tbe earliest 'I 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): (a) 
Yes. Sir. 

(b) Yes, Sir. The radio equipment from 
MIs. GCEL are still awaited. 

(c) The Department has been in constant 
touch witb MIs. GCEL who have now 
promised to offer the equipment for evalua-
tion during January 1 987. 

(TrDIIS!atio" ] 

Employment to local people in Gauri 
Ganga Project 

4331. SHRI HARISH RAWAT: Win 
the Minister of ENERGY be pleased to 
state : 

(a) the total number of employees 
working io the survey work of Gauri Ganaa 
Project as permanent employees at present; 

(b) whether these employees include 
some local person, also; 

(c) if so, the total Dumber tbereof; 
aDd 

(d) wbether thi~ Dumber is adequate and 
if Dot, tbe steps proposed to give preference 
to local people in the project work? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRlMATI 
SUSHILA ROHTAGI): <a) As on 
1.1 o. t 986. 38 I'eplar employees were 
enp.pd on the surveY-4Work of tbe proposed 
Gauri Gaup Hydroelectric Project in Uttar 
I'radeah. 

(b) and (c). or these 38 employees. 12 
belong to the State of Uttar Pradesb. 
including 2 employees belonging to Pitbora-
garb district. 

(d) The National Hydroelectric Power 
Corporation have first to deploy the 
surplus manpower, available at their otber 
projects, to meet any additional maD power 
requirement at new sites. sucb as Gauri 
Ganga. The remaining vacancies if any. 
can be filled up by inducting suitably 
qualified local people, in conformity with 
tbe existing policy of tbe Government. 

(English] 

Jacking of price of PVC resiD by 
Natiooal Organic CMmlcals 

Industries Ltd. 

4332. SHRI V. TUL. SJRAM: Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether National Organic Chemicals 
Indu~tries Ltd. have jacked tbe price of 
PVC resin, a basic plastic material mainly 
used for manufacturing wire cables; 

(b) if so, the details of bike in the price; 
and 

(c) the extent to which it will affect the 
manufacturers and particularly small scale 
units in the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R. K. 
JAICHANDRA SINGH) : (a> to (c). 
National Orp.oic Cbemicals Industries 
Limited have increased tbe list price 
(excluding excise duty) of main arades of 
PVC resin by 6 per cent with affect from 
1.10.1986. It will have only marlinal 
effect 00 manufacturers. 

Poor oW-fake of subsidised 
foodgrainl 

4333. SHal PRAKASH V. PATIL: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

la' whether tbe off-take of subsidised 
foodarains is not bilbi 
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(b) whether due to high cost of 
transportation of rice and wheat from North 
and South respectively to other parts of tbe 
country the 6nal cost of foodgrains becomes 
bigb and is a contributing f"ctor to Jess off-
take Apart from tbe low purchasing power 
being a subsidiary cause; 

(c) what otber causes, according to 
Government are contributing to thin spread 
over; and 

(d) tbe steps being taken to improve tbe 
situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRf GHULAM NABI 
AZAD) : (a) No. Sir. The tor a) offtake of 
foodgrains which stood at 13.33 million 
tonnes in 1984 rose to 15.80 million tonnes 
in 1985. and durin~ J 986 (upto October) 
has amounted to 14.99 millior. tonnes. 

(b) The foodgrains from the Central 
Pool are Issued at subsidised Centra) issue 
pric.!s9 which ar.! uniforol through-out the 
country. 

(c) the off-take from the public distri-
bution system depends on a Dumber of 
factors such as availability In the open 
market, prevailing prices, conSUlner prefer-
ences etc. 

(d) The Go\ernment ba\e Jibera1ised the 
allocations for public distribution. Food-
arains are also being provided for 
rural employment schemes, and also for 
distribution a sJteciaHy subs}di~ed rates to 
the people in the tribal areas and in welfare 
schemes for women and chiidren. 

Mismanagement la atrairs of n~seareb 
aad De"elopmeDt or BHEL 

4334. SHar PHATTAM SRIRAMA 
MURTY: 

SHRI V. SOBHANADREES-
WARA RAO: 

Win the Mini~ter of INDUSTRY be 
pleased to state: 

(a) whether Government }1s\'e s~en pre:)s 
reports about alleged mismanalement in the 

affairs of the Research and Development or 
the Bharat Heavy Electricals Limited; 

(b) if 10, tbe reactioD of Government 
thereon; and 

(c) wbat remedial steps are being taken 
in this regard ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF PUBLIC 
ENTERPRISES IN THE MINISTRY OF 
INDUSTRY (PROF. K. K. TEWARY): 
(a) Yes, Sir. 

(b) and (c). BUEL has formulated 
guidelines for technology policy for R and D 
work. The facilities created at the Rand D 
centre are being u~ed for various testing and 
development programmes Orders for about' 
Rs 200 croles have aire2dy been received 
for the products deveJored througb Rand D 
efforts. 

Expert Committee to ~xamioe Drug 
l. oits 

433!. SHRI SUBHASH YADAV : 
Win the Minister of INDUSTRY be pleased 
to state: 

(a) whether it is a fact that Government 
have appointed an Expert Committee to 
examine certain Drug Units in both Small 
Scale and DGTD registered units permitted 
to produce 6- A PA and other Semi Synthetic 
PeniciJlins from PenciIJin to assess their 
installed capacities; 

(b) if so, the number and names and tbc 
members of the Expert Committee; 

(c) whether tbe Committee has since 
submitted any rep<'rt to Government and if 
so .. its main findiogc:; and 

(d) the reaction of Government thereto 
and action taken thereon ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (StiRI R.. K. JAI-
CHANDRA SINGH) : (8) Yes, Sir. A team 
was appointed inter alia to determine the 
capability of the small scale sector units to 
produce 6-APA before arraDliDI availability 
of PenicilliD I st Crystals. 
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(b) The Team consisted of three mem-
ben and their names are given be10w : 

t. Srbi P. M. Mehta-Deptt. of Chemi· 
cals &; Petrocbe-
micals 

2. Sbri S. N. PandeY-Ole. GeD. of 
Technical Deve-
lopment 

3. Sbri S. R. Singb-Office of tbe Deve-
lopment Commis-
sioner, Small Scale 
Industry. 

(c) and (d). The team has since submitted 
its report and the findings of the Team have 
been used for tbe a lIotment of Penicillin-G 
for the production of 6-APA. 

Import of D. M. T. plut by a 
Bombay based compan)' 

4336. SHRt S. M. GURADDI : 
SHRI PURNA CHANDRA 

MALIK: 
SHRIMATI PATEL RAMABEN 

RAMJIBHAI MAVANI : 
VR. G. VIJAYA RAMA RAO : 
SHRI D P. JADBJA : 
SHRI MANIK REDDY: 

Will tbe Minister of INDUSTRY be 
pleased to state : 

<8> whether GOvernment·s attention bas 
been drawn to tbe recent press report about 
grant of import licence for DMT plant to a 
Bombay based company f(lr allegedly higher 
value tban itl actual cost; 

(b) if ..so, tbe reaction of Government 
thereon; 

(c) whetber the deal involved any foreign 
excbange vio1ation; and 

(d) if so, tbe action taken in tb is 
reprd ? 

THE MINISTER OF STATE IN THB 
DBPARTMENT OF CHEMICALS AND 
PETROCHBMICALS IN THB MINISTRY 
OF INDUSIIlY (SHRI ft.. K. lAI-
CHAND&A SINGH) : (a) Yor, Sir. 

(b) The allcaation is Dot correct. Tho 
import of DMT Plant was permitted as per 
the policy prevalent at tbe time of imports 
and the total foreign exchange approved for 
this DMT project remained unaJtered. 

(c) No. Sir. 

(d) Does not arise. 

ProvidiDg LaWfers' C ...... ben In 
Supreme Court aDd other Courts 

iD Delld 

4337. SHRI RAM BHAGAT PASWAN: 
Will the Minister of LAW AND JUSTICE 
be pleased to state : 

(a) whether it is proposed to CODltruct 
Lawyers Chambers in Supreme Court; High 
Court of Delhi and District Courts of Delhi 
to meet the acute shortage of accommodation 
for lawyers; 

(b) if not, the steps Government propose 
to take in the matter; 

Cc) whether Government will allow Bar 
Association to construct new chambers at 
lawyers cost; and 

(d) if Dot, the reasons thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : (a) In the case 
of Supreme Court, 120 additional lawyers 
Cbambers are proposed to be constrncted 
and for this purpose a plot measurina 
2648.18 sq. yards bas been allotted. ID the 
C3se or High CC"urt or DeJhi there is a pro .. 
posai to acquire land for tbe extension of 
the High Court maio building including 
construction of additional chamber for tbe 
lawyers. 

In tbe case of Di!trict Courts, construe-
truction of additional chamben at Tis 
Hazari has already been approved and work 
of construction is under consideration of 
PWD. At Shabadra 6.02 hectares of land 
bas been acquired for the purpose 
of constructinl additional courts includina. 
Jawy~rs· chambers. 

(b) Ooe~ Got ul". 
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(c) and (d). No such proposal is under 

consideration of the GoveroOlent. 

Setting up of frau_portable _ateilite 
colD.manlatlon eartb statiODs 

4338. SHRIMATJ MADHURI SINGH: 
Will tbe Minister of COMMUNICATIONS 
be pleased to state : 

(a> whether GoverDment propose to set 
up transportable satellite communication 
earth station for the benefit of rural areas in 
tbe country; and 

(b) if so, tbe details tbereof'1 

THE MINISTBR. OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHR) SONTOSH MOHAN DEV): (a) 
In addition to two emergency communication 
terminals already available with the depart-
ment, tbere is a proposal to acquire ten more. 
These transportable emergency communica-
tion terminals will cater to emergency 
requirements of communication. It is Dot 
considered co~t effective for meeting rural 
communications. 

(b) These ten emergency transportable 
communication terminals will be deployed 
in various regional centres of the country in 
such a way tbat tbey can be quickly moved 
to .reas requiring communications at short 
notice. 

CODstructioo of teJepbooe excbaoge 
18 Xatnl 

4339. SHR.I MAY MUSHRAN: Will 
tbe Minister of COMMUNICATIONS be 
pleased to state : 

Ca> whetber his Ministry bas received 
any proposals from Madhya Pradesb Govern-
ment about the acquisltioD of land for CODS-
truction of MAX-I Telepbone Exchanae in 
Katni; 

(b) if so, wben it will be established and 
start fUDctioninl: and 

(c) the fUDds allocated for tbe construe-
liOD of this cxcbarap ? 

THB MINISTER. OF STATB IN THB 
MINISTRY OF COMMUNICATIONS 
(SHR.I SONTOSH MOHAN DBV): (8) 
and (b). Yes, Si1". A plot of land i. under 
process of acquisition from tbe State Govern-
ment for the construction of MAX·) buildiDa 
at Katni. Suitability of the plot is under 
examination. The land will be acquired as 
SOOD as it is found suitable for tbe conslruc-
tion of TE buiJdin.. Tbe telephone Excball&e 
is not under commissioninl prop'Bmme of 
7tb Plan. 

(c) It will take sometime for aettiDa tbe 
approval for tbe constructioD of the TB 
buildiol. Hence tbe questiOD of allocation . 
of funds during this year does Dot arise. 

IDtrodaed_ of 8111a)1 alze LPG 
eylladen 

4340. SHRI DINBSH GOSWAMI : 
DR. G. VIJAYA RAMA RAO: 
SHRI MANIK REDDY: 

Will tbe Minister of PETROL BUM AND 
NATUR,4L GAS be pleased to state: 

(a) wbether it is a fact that lDdian Oil 
Corporation propose to introduce Imall size 
gas cylinders; 

(b) if so, tbo details tbereof; 

(c) wbether all LPG fiUmas are bei.,. 
standardised; and 

(d) if so~ whether any time limit has 
been laid down for doioa it ? 

THB MINISTER OF STATB OF THE 
MINISTR.Y OF PETROLEUM AND 
NATURAL GAS (SHRI BItAHMADUTT): 
Ca> and (b). The Indian Oil Corporation is 
proposiug to undertake a pilot scheme fOl' 
test marketing of small LPG cyliDden in tbe 
billy areas of Uttar Pradesb. 

(c) and (d). While LPG cylioder flttl .. 
like the pressure recuJator aocl tbe valve are 
beiDa standardised for eventually adlieviDa 
inter-cbanaeability amona the 011 martetiDa 
companies, DO time limit for tbe aamo baa 
been specified. 
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Estimates for strengt"'.... and 
...... ilg of roads a!fected due to 

haspertatiOD of coal 

4341. SHR} MAHENDRA SINGH: 
Will tbe Minister of ENERGY be pleased to 
state : 

(a) wbether the estimates for strengthen-
iDa aDd wideninl of the roads (2950 
Kilometres in leogth and cost Ra. '200 
crores) affected due to transportation of coal 
were received by Government for fiDancial 
approval in the year I 982 from the Public 
Wor~s Department of Madbya Pradesb 
Government; 

(b) whetber tbese estimates were finan-
cially approved by the Union Government; 
and 

(c) if not. tbe reasons for the delay and 
the time by which financial approval is likely 
to be accorded ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) Yes, Sir. 

(b) No, Sir. 

(c) Construction of state roads is prima-
rily the responsibiJity of tbe State Govern-
ments wbo sbould tbemsch,es find out ways 
and means to finance such projects. 

(&6116") 

Cost elCalaUoa of Imported equip_eat 
for Neyvell Lignite Corporation 

4342. SHR! ATISH CHANDRA 
SINHA 

SUR.I V. SIlEENIVASA 
PRASAD: 

Will the Minister of ENERGY be 
pleased to state : . 

(a) whether cost of tbe imported equip-
ment for Nt)-veli' Lianite Corporation 
Li .. lled "mil'Medli. for wbich firm orders 
.eM .... Id witb various suppliers in br 
a"-t 1"'-82 md thereafter. increa~ed ",,""ow. doe to d~s in delivmfS; 

(b) whether tbe delays were caused by 
tbe suppliers; 

(c) whether for such delays also those 
suppliers were given cost escalation beDefits 
due to loopholes in contract agreements; and 

(d) if 58. tbe facts and details of each 
sucb ::ontract between parties, their number, 
names of parties and their countries of 
origin, value and imports in each case, cost 
escalation benefits given etc. ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) No, Sir. 

(b) and (c). In the case of two contracts 
delays wt"re attributable to the suppliers but 
no cost escalation was given on account of 
such delays. 

(d) Does not arise. 

Closure of Modern Rice l\fill, 
Miryalagoda 

4343. SHRI B. N. REDDY: Will tbe 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) whether the parboiled rice section of 
the Modem Rice Mill of the Food Corpo-
ration of India at MiryaJaguda was closed 
without obtaining permiSSion from the 
concerned authorities and laid off SO 
workers; 

(b) if so, tbe reasons thereof and the 
loss suffered due to its closure; and 

Cc) tbe efforts made or proposed to be 
made to reopen the closed uoit and pay the 
wages to workers for closure period? 

THB MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI OHULAM NABI 
AZAD) : (a) and (b). No, Sir. The parboif 
liDI section did not function OD account 0 
water scarcity due to drougbt in Nallooda 
District. Since this was part of rice milling 
operation, no spt:cific loss could be assessed. 

(c) The operations are expected to 
resume when the water supply and availabi:-
litr of raw material improvos. 
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Tbe labour involved being casual labour 
supplied by the handling contractor. as and 
wben required, there is no liability for tbe 
Corporation to. pay tbe wages to these 
workers during the non-functioning of the 
parboiling section. 

Loss of 01) from Bombay High due 
to seepage 

4344. SHRI DIGVIJAY SINH : Will 
tbe Minister of PETROLEUM AND 
NA TURAL GAS be pleased to state : 

<a) whether about 1 7 million tonnes of 
recoverable oil has been seeped away in 
Bombay Higb_ and lost for ever because of 
lack of deployment of water injection 
techniques; 

(b) total loss to the nation in terms of 
foreign exchange; and 

(c) the reasons why tbe recommendation 
of lowering the production flom 2,60 .. 000 
barrels to 1,80,000 barrels per day until tbe 
water injection system for maintaIning 
reservoir pressure is installed was not 
followed? 

THE MINISTER OF STAiE OF TliE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMA-
DUrn: No, Sir. 

(b) and (c). Do not arise. 

Fuel consumptioD of Standard 
Motors' Rover 2000 

4345. SHRI SHIVENDRA BAHADUR. 
SINGH: Will tbe Minister of INDUSTRY 
be pleased to state : 

(a) whether the Standard Motors' Rover 
2000 meets the norms prescribed for being 
declared a fucl efficient car; 

.lb) if so, what is its fuel consumption; 
and 

(c) if not, the reasons for giving tbe 
benefits of a fuel efficient engine to standard 
motor. especially for imponed componcnts 
aDd spateS for ita B.over 2000 '1 

THE MINISTER OP .STATE IN THB 
DEPARTMENT OF INDUSTJUAL DEVE-
LOPMENT IN THE MINI~TRY OF 
INDUSTRY (SHRI M.ARUNACHALAM): 
(8) and (b). As per tbc norms laid down by 
th~ GoverDmen~ palsenger car with IID8iDe 
capacity exceeding 1400 cc with a pa)'Joad 
of 450 kgs at a steady speed of '0 km/br. 
certified to run not Jels tban 1 S KM per 
Jitre of petrol is eJ igible to be considered 
fuel efficient. ··Rover 2000" car of MIs 
Standard Motor Products of IDdia Limited 
was certified as fuel efficient as per the 
prescribed Dorms. 

(c) Does Dot arise. 

Educational facility to wards of 
employees in Public Uadertaklap 

4346. SHRI MAHABJR. PRASAD 
YADAV: WHJ the Minister of ENERGY be 
pleased to state : 

(8) whether it is the policy of Govern-
ment to provide educational facility to the 
wards of tbe employees in tbe Public Under-
takings under his Ministry; 

(b) wbether sctoo) facilities are Jim;tcd 
to tbe school level~ 

(c: whether tbe wards of tbe employees 
in the Public Undertakings have to run from 
pillar to post for admission iD the collcaes 
for higher education: and 

(d) if so, tbe reasons why Govemmea& 
do not take measures for establishiogc:oDeaes-
to be affiliated to the University UDder tbe 
jurisdiction of which tbat public undcrtakiD. 
belong~ ? 

THE MINISTER OF STATE IN THE 
DEPARTMBNT OF POWER. IN &THE 
MINISTRY OF ENERGY (SHRIMATI1' 
SUSHILA ROHTAGI): (a) to (d). The 
informatioD is beiDg collected and will be laid 
on the Table of tbe House • 

Blo~ps Developmeat Projects 
Prolral8llle iD Orissa 

4347. SHRI HARIHAR SOREN : Will 
the Minister of ENERG Y be plescd lQ 
&tatc: ; 
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<a> the particulars of the districts in 
Orissa COyered under Bio-gas Development 
Projects PrOaramme 10 far; and 

(b) the details thereof ? 

THE MINISTER. OF ENERGY (SHRl 
VASANT SATHB) : <a> and (b). All the 

13 districts in the State of Orissa are covered 
under NationaJ Project on Biops Develop-
ment. The details of plants set up district-
wise during 1981-82 to 1985-86. and ex-
penditure incurred in Orissa duriDI these 
years and amounts released so far durin. 
1986-87 are liven below in the Statements 
I and II respectively. 

StateDleat I 

Cuttact 

Db_kanal 

MayurbbaDj 

ICeoajhar 
Pari 

Gaajam 

Kalabandi 

Belanair 
Itoraput 

Hal-sore 

Pbulbani 

SanderaOib 
Sambalpur 

Orl8sa DI8trlct-wl.~ plan,s set up during 1981-82 to 
1985·86 und~r NPBD. 

1981-82 1982-83 1983-84 1984-85 

2 69 103 406 

2 83 70 102 

3 87 136 460 

1 52 83 102 

2 81 131 94 

10 86 159 209 

7 70 26 403 

... 94 129 74 

... 37 S5 23 

... 2 139 61 

... 15 23 14 

... 41 83 301 

53 88 601 

27 770 1225 2850 

S .. felaeDt II (b) Amounts released to 
NPBD up till Oct. 1986 

1985-86 

602 

152 

605 

253 

IS8 

1103 

602 

2S 1 

93 

273 

SS 
564 

636 

5347 

Orissa under 
83.75 (durioS 

<a> Expenditure incurred under NPBD in 1986-87). 
OriiaState 

Dlstrlbatloa of electricity from thermal 
Year Amount lb.(Lakh8) power statiOD of NLC Limited 

1981-82 14.99 43-'8. SHRI N. VBNICATA R.ATNAM : 
1982-13 32.88 Will the Minister of ENBRGY be pleased to 
1983-84 36.92 state : 

1984-85 84.7' (a) the electricity generated from Neyvell 
.985-86 153.7 J Lisnite Corporation·. tb~rmal po,,'er statloD 
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and its distribution among the States, and 
particularly in Soutbern relion; and 

(b) the reasons for disparity, if any? 

rilE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHT AGI) <a> and (b). Tbe 
power generated from the Neyveli Lignite 
Corporation's (NLC)'s first mine cut 600 
MW power station is supplied to the Tamil 
Nadu Electricity Board (T .N.E.B.) after 
meeting NLC's own requirements. The gross 
generation during April-October 1986 was 
2229.98 million units out of which 1699.72 
milJion units were supplied to the TNEB. 
The NLC's second mine cut Stage-I (3 X 210 
MW) Thermal Station has been envisaged 
as a regional power station for tbe benefit of 
all tbe states in tbe Soutbern Region; power 
bas been allocated to beneficiary States, as 
per Central formula, as under :-

Andhra Pradesh 97 MW 
Karnataka 84 MW 
Kerala 63 MW 
Neyveli Lignite Corporation 50MW 
Pondicherry 6S MW 

Tamil Nadu 176 MW 
Unallocated 9S MW ----

Total 630MW ----
The 210 MW unit since commissoned at tbe 
second mine cut station generated S 11.6 I 
mOlion uDits (aross) during ARril-October 
1986, out of which 393.91 million units 
were supplied to the beneficiaries. There is 
DO disparity in tbe aUocation of power of tbe 
second mine cut station. 

Import of Sagar 

434,. DR. DATTA SAMANT : 
SHRI T. BASHEER : 
SHRIK.RAMAMURTHY: 

Will tbe Minister or FOOD AND CIVIL 
SUPPLIBS be pleased to state : 

<a> the quantity of sugar to be imported 
durio, 1986-87, tbe ratea tboreof aad tbe 

country from which it will be imported 
aJongwilb tbe value involved; 

(b) tbe quantity of sugar jl).lported a100a 
with its value during 1984-85 and 1985-86 
and the names of countries from which 
imported; and 

(e) the total production of sup!' in the 
country in 1984· 8 5 and 1985 -86 and ex-
pected production in 1986-87? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES(SHRI GHULAM NABI AZAD): 
(a) Import of sLgar during tbe current year 
1986-87 (April-March) to meet the require-
ment of internal consumption would depend 
on the sugar production expected to be 
achieved during 1986· 8 7 sugar year(Qctober 
September). Since the Sugar season has just 
begun, it is too early to make a reliable 
estimate of sugar production as well as tbe 
quantity to be imported, if any, during the 
year 1986-87. 

(b) As per the information received from 
tbe State Trading Corporation, tbe quantitJ 
of sugar imported in tbe years 1984-85 and 
1985-86 (April-Marcb) was about 4.85 lakh 
metric (onnes and 20.22 lakb metric tonnes 
and its c.i.f. value was about Its. 110.99 
crores and Rs. 446.84 crares respectiftly. 

During these years, sugar was imported 
from Brazil, South Korea. Philippines, 
Bulpria, Cuba, Thailand, Fraace, UK. West 
Germany, China, Poland, YoaosJavia. 
Czecboslovakia, USA, Denmark, Netherland, 
HOnaDd, Ireland, Malaysia, VietDam and 
Mauritius. 

(c) Tbe information is as under : 

SugGr Y~Q' ProdllCtlo" of .... 
(OctoNr-.seJlt~mbe,) (1IIIdJ 10_") 

1984-8S 61.44 
1985-86 
1986-87 

[ Tralulatlo,,] 

70.03 (ProvisiODBl 
75.00 (Estimated) 

Dlstrlbuti_ of lodiled Mia .. 
MadIIra Pra ..... 

4350. SHill M. L. JHIICIlAM : WiD 
the Minister of INDUSTRY be pleucd CO 
atate ; 



DeceMBER 2. 1~8& loll 

(a) the names of States where iodised 
salt is being distributed to cbeck &OitTc 
disease; 

INDUSTRY (SHRI M.ARU~ACHALAM) : 
(a) )od.sed salt is beiDI supplied UDder tbe 
NatioDal Goitre Programme. all over the 
country. I 6 States have banned the sale of 
nOD-iodised saJt for edible purposes. Names 
of these States/Districts aTe ,iven in tbe 
statement below. ID these states. iodised 
salt is being supplied regularly. 

(b) wbetber tbe iodised salt was to be 
distributcd in Madbya Pradesh since 1 978 
but it bas Dot been distributed so far; and 

(c) if so. tbe reasons tberefor ? 

THE MINISTER OF STATE IN THB 
DBPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 

(b) and (c). Iodised salt is beiDa distri-
buted in Madbya Pradesh from the dates on 
which districts have been identified as goitre 
endemic and entry and sale of nOD-iodised 
salt bas been banned. 

Statement 

List 0/ NaIMs of Stales I Districts which "(We banMd the ~ale of 
NlJn-lodised salt/or ,dible purposes 

1. Himachal Pradesh 

2. Jammu It Kashmir 
3. Cbandigarh 

4. Manipur 
s. Arunachal Pradesh 

6. Nasa1and 

7. Mizoram 
8. Sikldm 
9. Punjab 

10. Baryana 

11. Uatter Pradesh 

12. Bihar 

13. Mabarasbtra 

14. Gujarat 

1 S. Madhya Pradesb 

16. West Benpt 

(Entire State) 
(Bntire State) 
(Union Territory (Entire area) 

(Entire State) 
(Entire State) 

(Entire Sta te j 

(Entire Ssate) 
(Entire State) 
(Gurdaspur, R. 'par and Hosbiarpur) 
(AmbaJa) 

(Almora. Ch:lmoli" Garwal, Tebri Garhwal, Nainital 
Uttar Kashi, Pithoragarb, Basti. Bijnore. Dehradun. 
Deoria. BareHi, Kheri, Pilibhit, Gonda. Gorakhpur, 
Rampur. Beraicb. BadauD, Sbabjbanpur) 

(Champaran. Sahrsa, Madbepura, Purne&. Katbibar, 
Sarn, Ma74f1'arpur, Sitamarhi, Darbanp, Madbubani 
RaDcbi. Gumla. Lobardala, Palamau, Dumka, 
GOOda. Deogbar. Sabbganj) 

(Auraopbad. JalaDa, Wardba, Amravati, Buldana, 
Statara and Dule) 

(Bbaruch) 

{Sindbi, Shahdol, Sarguja. Raiprb. KbargaoD, 
(West Nimar) Betaul, Khandwa. Hoshangabad. 
Cbindwara. Mandla. Bit.spur. and JabatptJr) 
(Maida. Coach Bibar. West Dinajpar, DarjeeliDI 
and la1paiguri). 
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Siek SClar ""Its In, reamataka 

4351. SHRI V. S. KRISHNA IYER: 
Will the Minister of • FOOD AND CIVIL 
SUPPLIBS be pleased to state : 

(a) the number of sick sugar units in 
Karnata1ca at pr~sent; 

(b) whttber NABARD has given finan-
cial assistance for the revival of these sick 
sugar units; and 

(c) jf so, details thereor9 mill-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRJ GHULAM NABI AZAD): 
(a) The Ministry of Food and Civil Supplie41 
has not evolved any parmeters for identifying 
sickness sugar units, which d~pendc; upon a 
variety of factors including agro-climatic 
factors. 

(b) and (c). This Ministry provides loan 
assistance to sugar mins out of the Sug?r 
Development Fund operated by it. Such 
assistance for the rehabilitation/modernization 
of sugar mills is available on easy terms to 
tbe extent of gap in promoter's share as a11 
adjunct to )(1ao a~sistance by financial insti· 
tutions. There are no NABARD assisted 
scbemes in the D~partmeot of Food. No 
sugar min from Karnataka has availed any 
assistance for reba bi) itatioD Imoc1erni~a tion 
from the Sugar Development Fund so far. 

[T,.QlIslotion] 

Klsen Sabakari Mill In FaizRh8d 
\U.P.) 

4352. SURT R. P. SUMAN: Will tbe 
Minister of FOOD AND CIVIL SUPPLIFS 
be pleased to state : 

(a) whether Government had issued a 
licence for setting up a Kis8n Sahakari Mill 
in district Paizabad in l'ttar Pradesh; 

(b) if so, the circumstancec; under which 
tbe licence was revoked; 

(c) whether any request has been 
received by Governn1ent for restoratioD of 
tbe licence; aDd 

(d) if so, the decision taken in tbe 
matter? 

THE MINISTER. OF ST ATE IN T..8B 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (RHRI GHULAM NABI AZAD) : 
(a) Yes, Sir. A licence was granted on 20th 
April, 1974 for setting up a new iDdustrial 
undertaking at Akbarpurt District Faizabad 
in Uttar Pradesh. 

(b) As tbe Cooperative Society failed to 
take effective steps to e3tablisb tbe Dew 
industrial undertaking within the time 
specified in the licence, tbe licence was 
revoked on 18th March, 1978. 

(c) Yes, Sir. The Cooperative bad 
appealed in December, 1978 for renewal of 
the licence. 

(d) There is no provISIon in the rules 
for withdrawing a revocation order. The 
Cooperative wal§ informed according by on 
23rd December, 1978 that it is not possible 
to renew the licence which has already been 
revoked. 

IF.ng!ishl 

Civil aDd criminal eases pewadiug iu 
Supreme Court and Higb Court 

4353. SHR] K D. SULTANPURI: 
Will tbe Minister of LAW AND JUSTICE 
be pleased to state : 

(a) the numher of civil and criminal 
cases pending in Supreme Court and various 
High Courts in tbe country as OD 30th .JuDe. 
1986; 

(b) whetber the Dumber of cases is 
increasinl at a faster pace; and 

(e) the steps taken to clear tbe baekloa ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF LAW AND JUSTICB 
(SHRI H. R. BHARDW Al) : <a> Informa-
tion as furnished by tbe Reaistries of 
Supreme Court and Higb Courts is liveD 
in the statement No. I below. 

(b) Yes. Sir. 

(") Stops taken '\0 reduce peodcucy a. 
given iD the statement No. 11 b.c1ow. 
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Citlil a"d criminal ca_. pending in the Supreme Cour' cl High Court' 

Supreme Court 

Civil 

Ordinary Civil Appeals : 

Constitutional Appeals : 

Writ petitions 

Special Leave Petitions 

25874 

611 

16184 

30126 

72795* 

Pendency of civil and criminal cases 
(Regular and Admission Matters) 

Criminal 

Criminal Appeals: 

Writ Petitions (criminal) 

Special Leave Petitions 

4091 

1299 

4588 

"" ·In addition 64892 Miscellaneous Petitions were also pending. The break up is Dot 
• ".ilable. 

Higb Courts 

1. Allahabad. 
2. Andhra Pradesh· 
3. Bombay 
4. Calcutta 
S. Delhi· 
6. Gautbati 
7. Gujarat 
8. Himachal Pradesh 
9. Jammu A Kashmir 

10. ICarnatak. 
J I. Ker.la 
I ~. Madbya Pradesh 
13. Madras 
14. Orissa 
IS. Pat_ 
16. Punjab 4. 

Haryaoa· 
J 7. Rajasthan 
18. Sikkim 

Pendency as on 
31.12.J985 -----_ __. 

Civil Criminal 

225622 
87535 

104992 
1349S6 
70511 
13242 
36623 
10323 
27272 
85801 

110340 
38200 

14S141 
27878 
39832 

41315 
37185 

62 

62438 
2035 
7096 

13374 
2904 
3043 
5127 

610 
2750 
1807 
7772 

13-879 
13377 
3484 

17072 

4283 
J 1736 

1 

1236830 J 72788 

·Pipfa for tbe HiSb Court of Allaha-
bad. Andbra Prada. Delbi aDd Punjab and 
Bal)'ua -1"0" 08 30.6.1'86. 

Statemeat It 

Steps taken from time 10 lime to r('duce 
pendency: 

The foJ]owing steps have been taken in 
recent years to reduce pendency in the 
Supreme Court and High Courts. 

1. Elimination of arrears in all the 
Courts bas been discussed in the 
Conference of Chief Justices, Chief 
MiQi~ters and Law Ministers of 
States held on 31st August-1st 
September, 1985 and the Resolu-
tions of the Conference have been 
commended to tbe Higb Courts 
and tbe State Governments. 

2. The Code of Civil Procedure was 
amended in 1976 to abolish Letters 
Patents Appeals from judgment of 
Single Judge of the Higb Court 
in Second Appeal (vide Section 
100 A). 

3. The Code of Criminal Procedure 
based on tbe recommendations of 
tbe Law Commission was enacted 
in 1973. 

4. The Judge strength of the Supreme 
Court has been raised from 17 to 
2S (excluding the Chier Justice). 
witb effect from 10.5.1986 by 
amendinl the Supreme Court 
(Number of ludps) Act, 19 S 6. 
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S. Tbe sanCtioned slreolth of tbe High 
Court Judges bas been increased 
from 3 S j in Marcb, J 977 to 434 
as on 1st November, 1986. 

6.1, The Supreme Court has also taken 
the followiDg measures : 

(i) PJiority is given to certain 
matters; 

(ji) Miscellaneous matters are 
fixed dail),; 

(iii) Writ Petitions with identical 
questions are grouped together 
and batches runniDg from SO 
to 1 00 matters are listed 
together for hearing; 

(iv) Other matters involviDg identi-
cal questions are also identi-
fied from time to time and 
put together, and efforts are 
made to see tbat such groups 
are disposed of early; 

(v) The Supreme Court Rules 
were revised in 1 ~66 provid-
ing for printing of records 
under its own supervision. As 
that was also taki"g quite 
sometime, the Court. of late, 
has started wherever possible .. 
dispensing with the prepara-
tion of records, and hearing 
tbe appeals on Special Leave 
Paper-Book itself. after the 
parties bave filed their 
counter-affidavits and affidavits 
iD reply; 

(vi) To save the Court's time, tbe 
Honourable tbe Cbief Justsce 
of India is takiDg mentioniol 
afh:r Court's hours, whicb 
were previously taking at least 
about one bour; 

(vii) In Criminal Appeals. Counsel 
for tbe Appellant is required 
ro file cyclostyJed record to 
save time in leuiD. it printed, 
so that tbe matters could be 
beard early; 

(viii) The Supreme Court R.ules have 
beea amended empowerins the 

Honourable Judae iD Cham-
ben and the B.eaiatrar to 
dispose oft certain types of 
matters, wbich were previously 
beiDllisted in tbe Court. Tbis 
bas been to save the Court·. 
time; 

(ix) Specialized benches ar~ 
constituted to Jist particular 
type of matter. relatiq to 
that braodl of law, in wbicb 
the Honourable Judles coDsti-
tutiog the Specialized Beneb 
are experts. This euable ,be 
Specialized Beach to dispose off 
luch matter expeditiously; 

(x) Tbe Hon'ble tbe Chief Justice 
of Jndia bas recently directed 
tbat tbe Counsel in eacb 
matter must file written aqu-
ments, if the aJ'8UmeDts are 
to take more than five hours 
on each side. The oral aqu-
ments on each side are DOW 
restricted to five bours. unless 
tbe court feels tbat more 
time is to be liven to tbe 
Counsel. in wbich case a 
maximum of ten boors are 
given fOl' oral arguments to 
eacb side. The IeDBtb of oral 
arguments by counsel of botb 
the sides have tbus been 
curtailed, which results in the 
quick disposal of matters. 

7. Apart from the above, certain Blab 
Courts are tatiD8 the followiD. 
steps for ensuriD8 bettor disposal 
of cases : 

Ca) Cases iovolvina commoa 
questioDs are beiDB pooped 
by several Hiab Courts; 

(b) Matters fixed for beari .. by 
livi DB sbort retumable dates; 

(c) Dispensioa witb printiDa of 
records; 

(d) Expeditinl aDd aiviDl priority 
to matters under certain Acta. 

8. The recommendations contained iD 
the 79tb lleport 01 the Law Com-
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missioD have been examined. As 
action on majority of the recom-
mendations is to be taken by tbe 
State Governments and the Hilb 
Courts, tbese bave been sent to 
tbem along with the views of tbe 
Union Government, and they have 
!xen requested to take necessary 
action. 

9. The Government have entrusted to 
tbe Law Commission, tbe study of 
the judicial system to introduce 
necessary reforms. The terms of 
reference are : 

(a) the need for decentralisation 
of the system of administration 
of justice by : 

(i) establishing, extending 
and strengtbening in 
rural areaCi the institution 
of Nyaya Panch~yats or 
other mecbanisms for 
resolving disputes; 

eii) setting up a system of 
participatory justice witb 
defined jurisdiction of 
and powers in suitable 
areas and cen tres; 

(iii) establishing otber tiers 
or systems within tbe 
judicial hierarchy to 
reduce the volume of 
work in the Supreme 
Court and tbe High 
Courts. 

(b) tbe matters for wbich Tribunals 
(excluding Services Tribunals) 
as eovissled in Part-XIV-A 
of tbe Constitution need to 
be established expeditiously 
and various aspects related 
to their establisbment and 
working: 

(c) the procedural laws witb 8 
view llCmeraUy to disposing off 
cues expeditiously. eliminating 
uDnecessary litigation. delays 
in bearing of cases and reforms 
in proceduTe!t and procedural 
JaWl aDd parr kularly to devis-
iDf procedur", appropriate to 

tbe forms envisaged in item. 
<a> <i) and <8> (ii); 

(d) tbe method of appointments 
to Subordinate Courts/Sub-
ordina te Courts/Subordinate 
Judiciary; 

(e) the training of Judicial 
Officers; 

(f) tbe role of the legal profession 
in strengthening tbe system of 
administration of justice; 

(g) tbe desirability of formulation 
of the norms, which the 
Government and the Public 
Sector Undertakings should 
follow in the settlement of 
disputes including a review of 
the present system for conduct 
of litigatjon on beha If of the 
Government and such under-
takings; 

(hJ the cost of litigation with a 
view to lessening the burden 
on the litigants; 

(i) formation or an All India 
Judicial Service; and 

(j) such other matters as the 
Commission consider proper 
or .!Iecessary foc the purposes 
aforesaid or as may be refer-
red to it from time to time 
by the Government. 

Mlerottave S. T. D. link between 
Satna aDd Rewa 

4354. SHRI PRATAP BHANU 
SHARMA: Will the Minister of COM. 
MUNICATIONS re ple~sed to state: 

<a) whether Government propose to 
provide microwave S.T.D. link between 
SatDa and Rewa in Madhya Pradesh; and 

(b) if so, the pr08ress jn this rcsard ? 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV)· (8) At 
proseot, tbOR is no SYD facility between 
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Satna and Rewa. However, Salna and Rewa 
are planDed to be connected to Jabalpur 
TruDk Automatic Exchange for STD facility 
durin. tbe 7tb Five Year Plan. . 

(b) A UHF scheme between Satna and 
Rewa bas recently been commissioned during 
October .. 1986. A Narrow "Band Microwave 
link is under execution between Satna and 
Allahabad and is planned for commissioning 
during 1986-87. The circuits from Satna, 
R.ewa will be built up via Allahabad for 
Jabalpur TAX for providing S1'D facility. 

ShuttJele_! looms 

4355. SHRI H. N. NANJB GOWDA: 
SHRI G. S. BASA V ARAJU : 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether tbe new revolutionary cloth 
weaving equipment of "shuttleless looms" 
just developed and marketed by an Italian 
firm has made its debut in India; 

(b) jf so, whether tbis equipment has 
been already instaned in Tamil Nadu Textile 
Mills; and 

(c) if so, to what extent this will belp 
the textile projects aod what other steps 
Government propose to take to introduce 
tbis equipment for modernisation of textile 
mills? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THB MINISTR Y OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
<a> to (c). Presumably the ioformation 
required is in regard to introduction of 
Shuttleless Looms imported from Italy in 
Indian Textile Mills. MIs. Loyal Textile 
Mills Ltd., Madras have imported 1 No. 
Multi Phase Weaving Machine from ]taly 
In 1986 and the GoverDment have also 
approved the CDlaaement of a foreilD 
tecboician from Italy for errectiol and 
commissioning tbe same. This is a Shuttle-
leu Loom of its own type find ina introduc-
dOD in lodia. 

In accordance witb tbe st.tement of 
'r_tito Policy JuDO, 1'85. tbe Government 

encourases tbe modernisation of latHe mitl. 
and the replacement of old looms by modem 
ShuttJ~less looms is considered on tbe basis 
of their replacement in tbe rado of J : t 
aod certain sophisticated shuttlcleu loom • 
are under OGL list aDd can be freel, 
imported in accordance with the conditioDS 
of the Import Policy. Shuttleless looms 
imported from Switzerland particular))' 
Sulzer Projectile type looms have been more 
popular in India than the Italiaa Sbuttlelas 
Looms. Shuttleless Looms are also available 
indigenously from various manufacturen. 

ProearelDent of paddy b,. prlYllte 
parties in Punjab aad IIaryaaa 

4356. SHRI NITYANANDA MISRA: 
SHRI SOMNATH RATH : 
SHRIMATIOBBTA 

MUKHBIUEE : 
SHRl INDRADT GUPTA: 

Will the Minister of FOOD AND CIVIL 
SU PPLIES be pleased to state : 

<a> whether the price of paddy, both in 
Punjab and Haryan, is ruling higber than 
tbe support price fi 1ted by Food Corporatkm 
of Iodia and Nationa I Agricultural Market-
iog Federation of India Ltd .• if so, to what 
extent; 

(b) whether most of the paddy oltered 
has been or is being cornered by tbe private 
traders in tbese States; 

(c) wbether tbis' will affect the larleta 
of procurement for Food Corporation of 
India and National Agricultural Marketiaa 
Federatioo of Iodia Ltd. for padd, tbis 
year; and 

(d) if so, the shortfall. if any likely to 
ari se io tbis r~ard ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF f:OOO AND CIVJL 
SUPPLIES (SHRI OHULAM NABI 
AZAD): (a) aad (b). Prices of paddy in tbe 
markets of Punjab and HaryaD. have, by 
and larle, been ruliog hilher thaD tbe 
support prices fixed by the GOvemmoDt of 
India. As a result. 63. 7 lakb tonna of 
paddy have ~D sold to traders out or 87.19 
lath tonGeS tbat arrived iD tbc mart_ of 
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Paqjaf) am! B_ryan .. till 27.11.86. duriq 
die correDt marketin8 seasOD. 

(c) and (d). No taqets of procurement 
IIaw been bed, as paddy is bouabt by the 
Pood Corporation of India and other public 
procarlq aaeocies to extend price support 
to farmers, wbereas rice is procured from 
millon/traders uDder statutory leVy. 

....... ef MEG prices by ... 1 •• 
PetNdae_IQlJa Li_lted 

4351. SHill P. KOLANDAIVBLU: 
WUl the MiDistel' 01 INDUSTRY be pleased 
to state: 

(8) .bet.r it is a fact that Indian 
Petrochemicals Limited raised MEG prices 
,..... as. 13.'00/- per tonne in Marcb, 
1916: te Ra. 15.900/- per tODDe from April 
1 '16 onwards; 

(b) if so, the reasons thereof; and 

(c) the reaction of Government tbereto ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PBTIlOCHEMICALS IN THE MINISTRY 
OF INDUSTR.Y (SHRl R. K. JAI-
CHANDRA SINGH): (a) to (c). No, Sir. 
Durio. 1'8 S - 8 6, the price of MEG was 
... 15.S00/- per tonne which was raised 
by Indian Petrochemicals Corporation 
Limited (IPCL) by Rs. 400/- per tooDe from 
1st April, 1986 to partially offset tbe 
iDcrcaIe. in tbe input cost. However. I PCL 
offered durina February-March 1986 a 
trade diJcoUDt of Rs. 2,000/- per tonne to 
MIl a Iarp stock accumulations-

Power ga ... SoatberD RegiOD 

4358. DR. P. VALLAL PBRUMAN: 
Will the Minister of ENERGY be pleaso4 
to state : 

(a) the prevailinl power aap in the 
Boada •• RcaioD aad the anticipated pp iD 
dlat &elliOD in 2000 AD; 

(b) whether tbe power sbortaae in tbe 
s.atberD Reaaoo will be made up by iustat-
IiD& power stations by brio.ina coal from 
N.r,bern lodi&; aud 

i~O 

(c) whether there is any proposal for 
UsiOllilDite for improviDI tbe power sector 
aDd if sb, tbe details thereof? 

THE MINISTER OF STA TB IN THB 
DEPARTMENT OF POWEll IN THE 
MINISTRY OF ENERGY (SHill M ATI 
SUSHILA ROHTAGI) : (a) Durml the 
period April-OCtober. 1986, the eDeru 
shortage in tbe Southem Resion' was of tbe 
order of 12 per ceot. The power position 
in tbe year 2000 A. D. can be determined 
after the power proarammes in the Biahtll 
and Nintb Plan periods are formulated. 

(b) For coal-based thermal power 
stations in tbe Southern Region, lintalel 
with coal fields in tne country already exist 
and further linkages could be considered, if 
necessary. 

(c) In the Southern Region, the Neyveli 
Ligoite Corporation·s Thermal Power 
Station-J with a capacity of 600 MW is 
already in operation. Second Mine Cut aDd 
Second Mine Cut Extension power stations 
have been sanctioned with a capacity of 630 
M Wand 840 M W respectively. One unit 
at Second Mine Cut bas already beeD com-
missioned. 

Plytrood uaits in Orissa 

4359 SHRI SRIBALLAV PAMI-
GRAHl: Will the Minister of INDUSTRY 
be pleased to state : 

(a> the number and places where plywood 
units are fUDctioniDI at pnsent ~n tbe State 
of Orissa; 

(b) whether the State of Oriss, bas 
requested the Uoion G'lvemment for open-
iDS more plywood units in tbat State; and 

(c) if so, tbe Dumber of productioD 
u 1 Its of plywood proposed to be set up is 
Orissa aloDlWitb tbe places identified for the 
location or sueb wits ? 

THB MINISTER. OF STATE IN THB 
DEPAR.TMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTR.Y OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
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<a> At present there is DO plywood unit in 
production in tbe Organised Sector in tbe 
State of Orissa. 

'(b) and (c). Based on tbe recommenda-
tiOM of the State Government or Orissa, 
two approvals were granted for tbe estabUsh-
ment of Plywood Units at Bolaogir and 
Puri Districts of Orissa. 

Iadastry spoDsored power projects 

1.360. SHRIMATI KISHORI SINHA: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether industry sponsored power 
proje~ts would be !lanctioned for specific 
industrial belts which face chronic power 
shortages; 

(b) if so, whether State Electricity 
Boards and National Thermal Power cor-
poration have reservations about them; 
and 

(c) which are the industria) belts s~lec
ted for granting such industry sponsored 
power projects? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) and (d) The 
policy with regard to the generation Bnd 
distribution' of electricity is regulated by the 
IDdustrial Policy Resolution of 1956. The 
expansion of existing privately owned utilities 
or the establishment of new units in tbe 
private sector is Dot precluded under the 
Resolution. The installation of captive 
power ptants is also being permitted, parti-
cularly where tbe requirement of power is 
larae and continuous aDd reliable power 
supply is necessary. 

Specific proposals for installation of 
power projects are considered 00 the merits 
of _cb case, in tbe liabt of the above 
policy. 

(c) No sucb selection bas beeD made by 
Government. 

Priori" to worken of pri~.te seetor 
ID employment 

436 1. SHR.I RAM BAHADUR 
SINGH: Will the Minister of INDU$TR Y 
be pleuod to state : 

(a) whetber Government have decided to 
give priority to tbe workers of the closed 
units in the private sector for emplOYlDCllt 
in the public sector; 

(b) whether any circular in tlria r.-rd 
bas been issued by tbe Department of Public 
Enterprises; and 

(c) if so, tbe details tbereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF PUBLIC ENTER.PR.I-
SES IN THE MiNISTRY OF INDUSTRY 
(PROF. K. K. TEWARY) : (a) to (c). No 
sucb general decision has been taken. But 
in the case of Union Carbide Factory at 
Bhopal, as Madhya Pradesh' Government 
decided to close that Factory, Government 
have advised the Central public Sector UDder-
takings located in Madhya Pradesh to pve 
preference to tbe employment of tbe retren-
cbed employees, if nec.t;S~ry, by relaxing tbe 
age limit and the order of priority for 
employment jf they arc otherwise suitable to 
be employed. 

New power projects in ICera .. 

4362. SHRl THAMPAN THOMAS: 
W ill the Minister of ENERG Y be pleased to 
state: . 

(a) whether there is any proposal to set 
up any hydroelectric. atomic or solar eoeray 
power projects in Kerala; and 

(b) if so J the de: tails tbereof ? 

THE MINISTER. OF STATE IN THE 
DEPARTMENT OF POWER IN THB 
MINISTRY OF ENER.GY (SHRIMATI 
SUSHILA R.OHTAGI): (a) and (b). lb. 
following bydro-eJectric project$ in kerala 
are under CODstruction/saDcdoDed by the 
PianDin8 Commission : 

Idamalayar 
Kakkad 
Kallada 
Lower Periyar 
PuyaDkutty St. I 
Madupatty 
Malampuzha 
MuvattapuZba 
Cbtmooi 

IllStalW CtlJlllClty 
(MW) 

2 X 37.5 
2X2S 
2X7.5 
3X60 
2X 120 
lX2 
1 X 2.5 
IX6 
1 X 3.S 
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No decision bas beeD taken so far in 
repro to sctgng up of a nuclear plant in 
Koral •• 

Uader tbe Solar Tbermal Extension 

Year System 

Programmes. funds bave been allocated aDd 
taraets fixod for installation of Solar Thermal 
EnerlY Systems in Kerala as per details 
liven below : 

Target AliocatioD 

1915-86 Solar Water Heating System 12 Its. 12.301akhs 
Solar Timber Kilos 1 Rs. 0.40 Lakb 
Solar Disallination System 2 B.s .. 0.20 Latb 
Solar Air Heaters/Solar Cold 1 Rs. 1.00 Lakh 
Storale 

Domestic Solar Water Heating 10 Rs. 0.30 Lakb 
System 

- --
The State Government of Kerala is 

implementing the programme, selection of 
sites and execution of work is beinl done by 
it directly. 

Houey Production 

4363. SHRI N. DENNIS:' Will the 
MiDister of INDUSTR Y be pleased to 
state : 

<a) tbe approximate quantity and value 
of boney production in tbe country; and 

(b) tbe steps taken by Government for 
the proper exploitatioD and development of 
hooey production in the country ? 

THE MINISTER OF ST A TB IN THE 
DEPARTMENT OP INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTR.Y (SBR.I M. ARUNACHALAM): 
<a) Production of Honey UDder K VIC durio. 
1984-85 in tbe country was 55,07,366 
kilol valued at Rs. 936.25 lakhs btmdes 
19.511 kilos of wax wortb Rs. 6.25 lakhs 
was also produced. 

(b) KVle extends tecbnical assiltanee 
ioctudiDl distribution of equipmeot as well 
aa fiDllociaJ assistance for settin. up of 
medium and semi-commercial apiaries aDd 
marketina facilities ineludioa working capital 
loan for purebase of hooey from bee-keepen 
fqr die dcvelopmeot of bee· keepiDa IDdustry 

to State K VI Boards registered institutions 
and bee-keepers cooperatives. Central Bee-
Reasearch Institute, Pune with its units 
located in bee- keeping regions attends to 
improving the strains of bees, productivity 
of bees by better management techniques and 
study of useful plants etc. 

Opening and apgradatioo of braocb 
post offices In Ka .. nataka 

4364. SHRI H. B. PATIL: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the number of branch post offices 
proposed to be opened in Karnataka. Divi-
sion-wise during tbe year 1986-87; and 

Cb) the Dumber of brancb post offices 
which are to be uPlrad~d to sub-post offices 
in Ka rna taka during the current financial 
year? 

THB MINISTER OF STATE IN THB 
MINISTRY OF COMMUNICATIONS 
(SHR) SONTOSH MOHAN DEV) : (a) OD 
account of tbe contiouinl ban 00 creation of 
posts. no programme of opcninl of new post 
offices could be implemented in Karaatau 
or iD oiber postal Cireles. Howover. tbe 
Department is DOW takin. a frem look at 
the Dorms followed for opeD\na of post 
oflices takins into consideration tbe recom-
meodations made by the Committee of 
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Enquiry on Extra-Departmental System and 
otber relevant circumstances, the objective 
beiDI tbat within the limited funds made 
available under tbe Annual Plans, prC'posals 
in respect of tbe relatively Jess dev~loped 
areas may be formulated and cleared witb 
tbe Ministry of Finance OD special basis. 
In this exercise. the genuine requirements of 
all tbe Circles, including Karnataka are to 
be considered. 

(bl There are no proposals under con-
sideration for conversion of extra-depart-
mental branch offices into departmental sub 
offices as such conversion being a non-Plan 
activity 8ttract~ the ban on creation of 
posts. 

ClOSing of post offices in Allahabad 

4365. SHRI AMITABH BACHCHAN 
\\'ill tbe Minister of COMMUNICATIONS 
be plea~ed to state: 

(a) \\-hetber a one-~aD committee cons-
tituted by GO\'ernment bas recommended 
the closure of 35,000 post offices through-
out the country; 

(b) whether in tbeir place the Depart-
ment propoc;es to issue licences to postal 
agencies to rUD these services; 

(c) whether in tbe AlIahabad Division 
some post offi~es have already been closed 
down and some more are in the process of 
being closed without any alternative arrange-
ments having been made in their pla,-"C: 
Ilnd 

(d) if so, the step!. Government propo~e 
to ensure that these postal facilities are not 
withdrawn before makina any ~atisfactory 
alternative arral1 gelI'ents ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): (a) 
This is not exactly so. Wbat tbe Committee 
of Enquiry on Extra-departmental System 
(1986) bas recommend~d is tbat-

ei) Branch post offi",-es which do not 
satisfy the condition of minimum 
distance of 3 kms sa'\'e those sped-
fteaJl)' authorised by tbe Director 

General Postal Services sbIJuJd not 
be retained; 

(ii) Where branch offices are workiDI 
at a higher cost, tbe first effort 
sbould be to reduce tbe expenditure 
by reduction of establishment 
through a judicious combination of 
duties, and 

(iii) tbere sbould be no concept of per-
manancy and tbat an extra-depart-
mental branch office should be 
retained oDly if the 8nnual review 
sbow that the level of financial 
subsidy aHowed to rural post offices 
;s Dot exceeded. 

It does Dot necessarily follow from tbe 
above recommendations that a pre-determi-
ned number of post offices should be closed. 
The spirit of tbe recomm~ndatioD is that 
'" bile the existing comprebensive postal 
coverage of tbe rural sector ~bould be conti-
n 1.led and improved where necessary. tbe 
prescribed parameters in r~pect of minimum 
distance between po~t offices and the permis-
sible limits of losses ~hould be strictly enfor-
ced in public interest. The question whether 
any post offices need to be closed in the 
light of tbese cntena will primarily depend 
on the judgement of the Circle/Regional 
postal authorities who are bound to ensure 
that postal fdcilities are available within a 
reasonable distance lD every case where 
discontinuance of an-existing post office 
becomes justified. 

(b) The sch~me of Licensed Postal 
Agents is basically intended to provide a 
minimum level of postal ser"'ice in new areas 
in view of tbe ban on creation of posts and 
( tber constraints on opening of Dew post 
offices. There is no pohC'y to the effect tbat 
in every case "here tbe discontinuance of aD 
existing post office becomes DeceSSary, a 
Licensed Postal Alent should be set up_ This 
would depend on tbe requirements in eacb 
case. 

(c) No Sir, tbis is not exactly so. Tho 
position is tbat one extra·d~partmental sub 
post office which '" as situated within a close 
distance of Ranipur post office in AlJababadJ 
and wbicb did Dot have suf6cieut posta 
wert and ,,·as also incurring los!cs ... as dis-
continued. Two other cases were considered 
but DO final decision has becD tatoo. 
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(d) 10 all such cases it is CDSUred that 
postal facilities continue to be available to 
the residents of the concerned locality 
darouah another post office or pOstal agency 
situated within a convenient distance. 

Production of obsolete aad defeetive 
Telecomm1lDicatiOD systems at 

lDdiaD TelephoDe Industries 

4366. SHRI JITENDRA PRASADA: 
Will tbe Minister of COMMUNICATIONS 
be pleased to state ; 

<a> whetber the Telecommunication 
systems being manufactured at the IndiaD 
Telephone Industries at Rai Bareilly and 
Allababad have become obsolete in view of 
tbe Government opting for systen::s like 
c-<:entre for Development of Telematics" and 
cCPibreoptics"; 

(b) if so, whether necessary technical 
cbaoges in the ITI factories of Rai Bareilly 
and Allahabad are proposed; and 

(c) the production schedule of tbe I.T.1. 
at Rai Bareilly and Allahabad for the next 
three years ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): (a) 
and (b). Tbe production of Strawger and 
Crossbar switching equipment at Rae BareH 
is proposed to be pbased out by 1990 and 
1995 respectively. The Naini Unit of the 
Indian Telepbone Industries Limited (I.T.I.) 
Dear Allahabad is producing transmission 
equipment aDd telepbone instruments. It is 
proposed to upgrade the former by manufac-
ture of digital traDsmission equipment. I.T.I. 
is also settiD8 up manufacturing capacity for 
rotary as well as electronic pusb button dial 
telepbones at their Naini and Bangalore units 
for replacing old models. The decision 
about tbe location of tbe tbird electronic 
switching factory will be tak.eD in due course. 
taking into account. existing infrastructure 
and manpower likely to be rendered surplus 
in tbe Baoplore and Rae Bareli units of tbe 
ITI u a result or phasing out of crossbar 
aud strow.,Ier equipment production. 

(c) SSrowpt" division of llao Bereli is 
lCbeduled to lDaQUracturc 50.000 linea per 

annum till 1990. The Crossbar division of 
Rae BareU is expected to produce about ODe 
lakb lines of ICP equipment in each of the 
Dext three yean. The transmission divisiOD 
of Naini is to manufacture equipment w.ortb 
Rs. 51 crores durinl 1987-88, Ra. 61 
crores in t 988 - 8 9 and R s. 6' crores in 
1989-90. The telephones division is to 
manufacture 3 lakhs. 4 lakbs and S lakhs 
telephones in 1987-88, 88-89 and 1989-90 
respectively. 

[Tran.tlallon1 

Losses 10 DESU 

4367. SHRI MADAN PANDEY: 
SHRI NANDLAL 

CHOUDHARY: 

Will the Minister of ENERGY be pleased 
to state: 

(a) whether DESU bas suffered he&vy 
financial losses due to irregular purchase of 
equipmen ts in the recent months; 

(h) if so, the details of tbe 10sses so 
suffered; 

(c) whether Government are considering 
to condpcf an inquiry into the matter; and 

(d) if so" the time by wbich the inquiry 
will be conducted and if not the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
~1INISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) No, Sir. 

(b) to (d). Does not arise in view of 
answer to (8) above. 

ContrlbotioD by Public UodertaJdD8s 
ia National Produetion 

4368. SHill BANWARI LAL BAIIlWA: 
Will the Minister of INDUSTR.Y be pleased 
to state tbe contribution made by Public 
Undertakings in tbe national production 
during 198'-86 and the Dumber of persons 
provided with employment durina tbis 
period? 

THE MINISTER OP STATB IN THB 
DBPARTMENT OF PUBLIC BNTER. .. 
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PRlSES IN THE MINISTRY OF INDUS-
TR.Y (PROF. K. K. TEWARY): Based OD 
tbe provisional figures, received from public 
enterprises, tbe productioD of major sectors 
like steel, coal, petroleum etc. duriog tbe 
year 198.5-86 are as follows: 

Actual 
production 

Product Unit 1985-86 
-----

Steel ((ingot» Min. T. 6965 
Sa1eable Steel ,. ':.004 
Coal ft 134.09 
Lignite 7.13 
Zinc '000 T. 60.123 
Lead ., 17.208 
Copper " 32.621 
Gold Kgs. 916 
Petroleum 
Crude Mill. T. 30 182 
Petroleum 
Refining ,t 42.91S 
Fertil izer eN' '000 T. 2052.0 

Fertilizer" P205 " 304.0 

As regard~ employment, the figures for 
1984 .. 85 only are avai1ab1e and as per the 
Public Enterpric:es Survey 1984· 8S the 
Central Public Enterpri4)es employed 8 total 
of 21.81 lakb employees. 

[Eng;,sh] 

Proposal to set up HMT A51scmbly 
Unit in Mizoram 

43b9. SHRI P. NAMGYAL : Will the 
Minister of JNDUSTR Y be pleased to 
state : 

<a> tbe names of the States wbjch have 
demanded for setting up of HMT Assembly 
Unit; 

(b) wbether it js a fact tbat Union 
Government bave decided to set up a HMT 
Assembly Unit in Mizoram; and 

(c) if so, the reasons' for Dot setting up 
of .sucb unitl in othOl States '1 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF 
INDUSTRY <PROF. K. K. TEWARY): 
<a> During tbe last tbree years GOVenDDeots 
of Manipur, Tripura, Megbalaya. Maha-
rasbtra and Pondicberry have requelted the 
setting up of HMT Wateh Assembly UDita 
in their respective States. 

(b) No, Sir. 

(c) Does not arise. 

Teclaaology for Aromatla P ..... 

4370. SHal SRIKANTA DA1TA 
NARASIMHARAJA WADIYAR.: Win tbe 
Minister of INDUSTRY be pleased to 
state: 

. <a) whetber Government bave a proposal 
to build up the capability to provide techno-
logy for Aromatics Plants in the wortd 
petrochemicals market; 

(b) if so, the specific steps taken therein; 
and 

Cc) the steps taken by Indian Petrochemi-
cals Limited to meet tbe growing demand 
of technololY fcr the plants comins up io the 
country ? 

THE MINISTER. OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINiSTRY 
OF INDUSTRY (SHRI R.. K. lAI-
CHANDRA SINGH) : <a> and (b). The 
Indian JDstitute of Petroleum. DebradUD. 
National Cbemical Laboratory. Pune. ludiaD 
Petrochemicals Corporation Limited Baroda 
and Eogineers India Limited are ",orkiol in 
close collaboration to develop tecbnology for 
Aromatics production in tbe area of lsomeri-
sation. Reforming and Orlbo Xylene 
Separation. 

Cc) IDdiaD Petrocbel1'icaJs CorpontioD 
Limited bas developed indigenous capability 
for Isomensation witb collaborative wort of 
National Cb~mical l.aboratory. Associated 
Cement Compaoy and EDliDCers ladia 
Limited. Tbe new ly developed EDcilite 
Catalyst based XylofiDiol tecbDoiop bas 
beep offered to Dharat Petroleum Corpora-
tion Limited for its ptC\poeed ,..._.~~ 
Complu in Bomba7. 
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MkTowa.. frleplloae .r.... In 
Konput Oris. 

4371. SHRI K. PRADHANI: Will the 
t,linister of COMMUNICATIONS be pleased 
to atate : 

(a) whetber Government baye any propo-
... 1 to extend microwave telephone system in 
Komput district of Orissa; 

(b) whether the work has been started 
at Koraput; 

(c) if so, the progress of the work; and 

(d) by what time it is expected to be 
completed ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMUNICATIONS 
(SRRI SONTOSH MOHAN DEV): (a) 
Yes. Sir. 

(b) Yes. Sir. 

(c) Civil works are in progress. 

(d) lCoraput is expected to be linked to 
Vis1iatbapamam through a narrow band 
Microwave IiDk durin. t 988 -89. 

Rile .. Price 01 Toilet Soaps 

4373. SHill SALEEM I SHEB.VANI: 
SRRI U. H. PATEL: 

WiD tbe Minister of INDUSTRY be 
plaeled to state : 

(a) the Dumber of multi-national com-paa- manufacturinl toilrt soaps. tbeir 
brand names. prices. weigbts and sizes and 
the ehanaes made therein during the I.st five 
yean: 

(b) the Dumber of tDdiaD comlt8nies 
e....-J in tbe manufacture of toilet soaps, 
their braad DameS. prices. wei.bt .. _aod sizes 
and eba...- tDacIe thereiD during tbe last five 
Jean; 

(c) .heIIIer Oowrament have taken DOte 
GI... lreq_t iDCl'e8Ie in priceS of toilet 
"1M aDd aimultaneOUI reductioD ia their 
liP 11141-.... t ; 

(d) if so. the steps taken or proposed to 
curb tbis trend; 

(e) whetber Government propose to la, 
down any standard in terms of quality" and 
quantity and also introduce price contro.: 
and 

. (0 if Dot, tbe reasons therefor? 

THB MINISTER OF STATB IN THB 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THB MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
<a> to (f). The Information to tbe extent 
possible is being collected and will be laid on 
the Table of the House. 

Subsidy on rice. "heat and sugar 
given to Kera" 

4374. PROF. K. V. THOMAS: Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a> tbe food subsidy given by Govern-
ment for tbe rice, wheat and susar supplied 
to Kerala durio. 1984-85 and 1985-86; 

(b) whether more rice. sugar and 
kerosene are proposed to be allotted for 
December. 1986; and 

Cc) if so, tbe quantity of eacb item ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI OHULAM NABI 
AZAD): (a> There is no subsidy on SUlar. 
The amount of subsidy liven on wbeat and 
rice issue to Government of Kerala during 
1984-85 and 1985-86 is as under: 

Wheat 
Rice 

1984-85 
12.49 
97.73 

(Rs. /11 crorel) 
1985-8' 

17.74 
109.38 

(b) aDd (c). The allotment of rice. suaar 
aDd keroseae for the montb of December J 

1986 i. at foUowa ! 

Rice 
SUlJ8r 
lterON. 

(Flga,_, I" To",..) 

1.25.000 
11.225 
19.312 
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New cle .. lfleatloD of _II Hale -It. 
4375. SHR.I LAKSHMAN MALLICK. : 

Will tbe Minister 01 INDUSTRY be pleased 
to .tate : 

(a> whether Government bave recently 
decided a new classification of small-scale 
units; and 

(b) if so, the details re .... dinl tbis 
scbeme, a)oDlwitb its procedure to be 
followed in view of tbe study made, if any, 
aDd SugestiODS from tbe difFerent units ? 

THB MINISTER OF STATB IN 
THE DEPARTMENT OF INDUSTRIAL 
DBVELOPMENT IN THE MINISTRY OF 
INDUSTR Y (SHRI M. ARUNACHALAM) : 
C8> No. Sir. 

Cb) noes not arise. 

SettiDl up of Netloaa. Drag 
Aathortty 

4376. SHRI SATYENDRA NARAYAN 
SINHA: Will tbe Minister of INDUSTRY 
be pleased to state : 

<a) whetber Government are considering 
setting up a National Drul9 Authority to 
review and rationalise the existing drug for-
mulationa as reported in the Economic Times 
of November 9, 1986; 

(b) if so, whetber sucb an Authority 
would also look into tbe use of barmful druls 
that are already banned abroad; and 

(c) whether formation of sueb an Autho-
rity could belp brinl down risiDI costs of life 
laviOI drop? 

THB MINISTER OF STATE IN THE 
DSPAllTMBNT OF CHEMICALS AND 
PBTROCHBMICALS IN THE MINISTRY 
OP INDUSTRY (SHRI R. K. JAI-
CHANDR.A SINGH): (a) to (c). The 
matter is under consideratioo. 

Cost stracture of loca&/truDk calls 

4377. SHRI SHANTARAM NAIK.: 
Will tbe Minister of COMMUNICATIONS 
_be pleased to state : 

<a> wbether GOYerDlDeDt bave cbalted 
out cost structure 01 local calla. i.e. bow 
much ODe Jocal call made costs; 

(b) the marlio of profit fixed b7 Govern-
ment 00 locaIJ call, perceotaae-wise or other-
wise; and 

(c) the particulan with napect t. the 
. COlt-structure of tnmk calls ? 

THE MINISTER OF STATE IN THB 
MINISTR.Y OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DBV): (a) to 
(c). Cost analysis in the Depanmcot is made 
for workiDB oUl the cost of a departmental 
excbaoge line, a departmencai telex line. Ioa& 
distaoce carrier line etc. The switc:hiDa 8Ild 
transmission equipment as wen as manpower 
for OpeJ'8.tiOD and maioteoaDce of the equip-
ment is commoD for more tban ODe of tbo 
items of ultimate service like local call, truDk 
icall, telex call and STD call. TIle Detwork 
is also common to Telegraph in some cases. 

In view of these factors ma,.m of profit 
is considered for the entire outlay io abc 
Department and not with reference to the 
costs involved in individual items of service. 
Beside, most of the services in the ruclIIl and 
backward areas are cun OD subsidised basis. 
Hence tbe policy of tbe Department is to 
secure a return io the overall ioycstlDCllt in 
the country as a Wbo1e aDd Dot separatel, 
under various beadiDp like rental, local 
calls and trunk calls. 

S. T. D. facility la Osma ..... 

4378. SHR) ARVIND TULSMI 
KAMBLB : Will the Mioister of COMMU-
NICA TioNS be pleased to state : 

(a) whether tbe people of ()sma_bad 
will be benefited by tbe Microwave Tower 
already installed there; aDd 

(b) wbetber there is any proposal to pr0-
vide STD facility to tbe pcopJe of Osmaoa-
bad? 

THE MINISTER OF STATB IN TH8 
MINISTRY OF COMMUNlCATIONS 
(SHIll SONTOSH MOHAN DEV) ~ (a) 
Yes, Sir. 

(b) Yes. Sir. It bas been plaoDed to pro-
vide STD fac:ilit)' to tile subscribers of til. 
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osm_aabad Telephone Bxch8Jl1C duriDI the 
7tb Plan. 

01'1111111 la JogapaUI, Bibar 

4379. PR.OF. CHANDRA BHANU 
DBVI : Will the Minister of PBTROLBUM 
AND NATURAL GAS be pleased to state: 

<~ whether the drilling work in Jasapatti 
arD of Dotia district in Bihar has now been 
abandoned after speDdiDg 30 crore of rupees 
tbereoo;and 

(b) if so, tbe reaSODS for stopping the 
drilllBl work mid-way by the Oil aDd 
Natural Gas Commission ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM AND 
NATUltAL GAS (SHRI BRAHMADUTT)"': 
Ca) aDd (b). Tbe well Oandak-l in BeUlah 
District, Babar drilled for obtaIning subsur-
face details, WM terminated 2It a depth of 
5314 metres. Tbere was no need for drilling 
tbe well funber after meeting the geological 
objectives. The expenditure on this well was 
about Rs. t 5 crores. 

Criteria fer dellee_iog of drugs aod 
dn. iatermediates 

4380. SHRI VISHNU MODI: 
SHRI ANANTA PRASAD 

SETHI: 

Win tbe Minister of INDUSTR Y be 
plealed to state : 

<a) tbe criteria adopted for deliceo~iD8 
of drup and druB intermediates; 

(b) tbe criteria adopted for recommend-
illl bulk import of drug~ and drUB inter-
mediates under OpeD Genera I Licence; aod 

(c) whether any review or tbe Ust of drug 
intermediates bas been made for delicensiDI 
or reoommeadiDI for import and jf so, the 
details tbereor ? 

THE MINISTER OF STATE IN 
THB DEPARTMBNT OF CHEMICALS 
AND PBTROCHEMICALS IN THE 
MINISTRY OF INDUSTRY (SHit. R.. K 

JAICHANDRA SINGH): (a) and (b). Tbe 
licensins and import policy of a drul is 
formulated in consideration of several factor. 
jncludina its essentiaJity, demand vis-a-vis 
indigenous production. availability of 
technology etc. 

Cc) The list of drug and drug intermediates 
for de licensing or reommendinl for import is 
under COQstaDt review by tbis Ministry. 

[Tran..t/Qlion) 

OatstandioK payment against Uttar 
Pradesh EleCh"lcity Board to 

Madhya Pradesh 

4381. SHRIMATI VI DYAVATI 
CHATURVEDI: Will the Minister of 
ENERGY be pleased to state: 

(a) whether at the instance of Govern-
ment, Madhya Pradesh State Electricity 
Board had supplied power to Uttar Pradesh 
State Electricity Board via Bihar in May I 
June, 1984 for further transmitting it to 
Orissa for RourkeJa Steel Plant; 

(b) whether an amount of Rs. 88.50 
lakhs of Madhya Pradesh State Electricity 
Board is outstanding on this account; and 

(c) if so, whether Government propose 
to take any action for th.e payment of tbis 
outstanding amouDt to Madbya Pradesh 
State Electricity Board ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWE.R IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) Yes, Madhya 
Pradesh State Electricity Board supplied 
19 92 million units of power to Rourkela 
Steel Plant through U. P., Bihar and Orissa. 

(b) and {c). The Union Government 
took up tbe matter with the concerned 
organisations. Rourkela Steel PJant bas re-
leased the payment of tbe outstanding 
amount to Madbya Pradesh State Electricity 
Board. 

(£ gli&h) 

Cooking gas ageaey at Nandi Kotkur 
(ADdbra Pradesh) 

4382. SHRI M. SUBHA REDDY: Will 
the Mioi~ter of PETROLEUM AND 
NATUR-'L O~S be pleased to stale : 
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<a) whether there is a proposal to start 
a cookiog gas agency at Nandi Kotkur (AP) 
where most people cook of fire wood del-
troying tbe forest area; and 

(b) if 10, at what stage is the proposal '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BltAHMADUIT): 
<a) and (b). While there was a proposal to 
start a LPG distributor~hjp at this locat;on,. 
tbe proposal has been kept in abeyance 
following a review by Bharat Petroleum 
CorporatioD Limited which reveals that a 
distributorsbip would not be economically 
viable. 

Opening of post offices and telegraph 
offices iD Aodhra Pradesh 

4383. SHRI T. BALA GOUD: Will 
tbe Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of Post Offices ard tele-
graph offices proposed to be opened in 
Andhra Pradesh during Seventh Five Plan; 

(b) how many villages have been covered 
during the years t 984-85, 1985-86 and tiU-
date; and 

(c) whether tbe target for the Sixth Five 
Year Plan period bas been fully a ... hieved, if 
not, wbat i. the sbortfall ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS ~SHRI 
SONTOSH MOHAN DEV) : (a) Post Office3 : 
On account of tbe continuing ban OD crea-
tion of posts no programme of opening of 
new Post Office could be implemented in 
Andhra Pradesh or in otber Postal Ci rcles. 
However the Dc:partment is now taking a 
fresh look at the norms followed for opening 
of Post Offices taking into ccnsideratioD the 
recommendations made by tbe Committee of 
Bnquiry on Extra Departmental System and 
otber relevant circumstances, the objective 
beiDa tbat within tbe limited funds available 
under the anDual plan proposals in 
respect of tbe relatively less developed areas 
may be formulated and cleared with the 
Ministry of Finance on a special basis. In 
tbis ex,=rcise, the sonunie requirement of all 

the Circles. including Andbra Pradesb are to 
be considered. 

Telegraph Offices: 200 loog distance 
public telephone are planned to be opened in 
Aodbra Pradesh during Seventh Five Year 
Plao. Out of tbese, those opened in Post 
~c:e~, will be provided with telegraph 
facllJtles on Phonocom basis. 

(b) Post Offices: At prescot, there are 
I ~,674 ":,ral Post Offices In Aodbra Pradesb 
Circle which provide Postal Services to all 
the 27,22 1 villages in tbe State. This baa 
been tbe position practically since 1.4. J 984. 

Ttlegra!'h Offices: The numtXt; of villages 
covered With telegrapb facihty are given 
below: 

Year 

1984-85 

1985-86 

Number 

52 

44 

April '86 to Oct. '86 Nil 

(c) Post Offices: The targets set under 
Annual PJan 1980- 81,1981-8.! and 1982-83 
have been acbieved. Since the ban on crea-
t ion of Post had come in force at the 
begioning of 1984, there was a shortfall of 
3 Post Offices in that year. No programme 
of opening of Post Offices as such was imple-
mented during 1984-85 as tbe ban bad 
continued. However, on tbe basis of special 
relaxation, one Post Office was opened. 

Telrgraph Offic~s: Yes, Sir. 2890 long 
distance Public telephones were opened in 
Andbra Pradesh during Sixth Five Year Plan 
against a target of 2 I 90. 

Forelga c~ll.borators belpiD& iD 
improviDg textile machiDel")' 

maaafaclariDa industry 

4384. SHRIMATI D K. BHANDARI: 
Will thte Minister of INDUSTRY be pleased 
to state tbe names of foreign \..~lIabgrators 
helpina in improvil!S textile machinery 
manufacturing iodustry in India? 

THE MINISTBR OF STATE IN THB 
DBPARTMENT OF INDUSTRIAL DEVB-
LOPMENT IN THE. MlNISTRY OF 
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INDUSTRY (SHRI M. ARUNACHALAM): 
The Number of Foreign collaborations 
approved for the various types of Textile 
Macbinery for tbe years 1984, 1985 and 
1986 (Upto tbe AUlUst, 86) is as under: 

y.,. Nos. 

1984 ... 4 
1985 ... 9 
1986 4 
(apto Aua., '86) 

Details of all approved foreian collabora-
tions showiol the names of Indian and 
Foreip Firms, item of Manufacture and 
aature of collaboration are publisbed on a 
quarterly basis by tbe Indian Investment 
Centre as a Supplement to its Montbly News 
Letter. Copies of tbe publication are sent 
nplarly to tbe Parliament Library. 

(7)otllUlatlolJ) 

..... talJadou of Dllcrowave tower at 
Giridlb (Bilaar) 

4385. SHRI SARFARAZ AHMAD; 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

<8> whetber telephone system in Giridib 
(Bihar) is being operated manually at 
preseot; 

(b) whether the buildina for the tele .. 
phone excbaDac witb dialliDl system bas 
already been cooatructed; 

(c) whether STD microwave towor 
eqipmeot is also lyiDI there, if so, siDce when 
aod tbe reasons for not instaUin. it there 
uJ)1ill now; and 

(d) tbe time by whieh tbe microwave 
tower would be commissioned ? 

THB MINISTER. OF STATB IN THE 
MINISTR.Y OF COMMUNICATIONS 
(SHR.I SONTOSH MOHAN DSV): (a> 
Yes, Sir. A 600 lines Central Battery Multi-
ple (CBM) Manual Bxcbaoae is workin. at 
Giridih (Bihar). 

(b) Yes9 Sir. 

received 
baa aioce 

"""". ~ ... , 140 

been utilised as it could Dot be installed for 
tbis scbome due to Don-availability of IaDd. 

(d) Giridih-Aaansol UHF scheme is 
tentatively planned for commissiooiD8 durin. 
tbe 7th Plan, subject to availability of Iud 
by December. 1987. 

Inquiry J.to "orld •• of SaI.1 Hydro-
electric Power Project 

4386. SHRI MOHD. MAHFOOJ ALI 
KHAN: 

SHRI YASHWANTRAO 
GADAKH PATIL : 

SHRI VIJOY KUMAR YADAV: 
PROF. NARAIN CHAND 

PARASHAIl : 

Will the Minister of ENERGY be pleased 
to state: 

(a) whetber Government have made aD 
ioquicy into tbe working of tbe ma081cmcot 
and the entire process of tbe execution of 
the Salal Hydro-electric Power Project; and 

(b) if so, the outcome tbereof aDd tbe 
action taken/proposed to be takeo by 
Government in tbe matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER. IN THB 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA 1l0HTAGIl : Ca) and (b). The 
Ministry of Proaramme ImplementatioD bas 
commissioned 00 indepth StudJ of a few major 
00 Boing projects, iDcludiol the SaJal Hydro-
electric Project. to examine the principal 
causes of time and cost over-ruos aDd draw 
lessons for future projects. The measures 
indica ted iD the Interim Ileport of tbe Study 
have been taken into considerations by tbo 
Salal Project authorities. The final Report 
which bas al80 since beeo received cODtains 
recommendations regardiol sucb aspects.s 
tbe imperative need for detailed soil invcsti-
.... iODS, framinl of realistic cost and time 
estimates/lebodulos. freeziDl of tbe project 
concept and conduuit,Y of tbe top man_-
mente The recommendatiODI made"would be 
kept in view in tbe implementalioD of futuro 
projects. 



141 AGRAHAYANA II. 1908 (SAKA) 142 

(T'tllUlatlon] 

Setting up of ladastry baled OD 
Phol'phate In Mad"ya Pradesh 

4387. SHRI NANDLAL CHOU-
DHARY : WiJl the Minister of INDUSTRY 
be pleased to state: 

(a> wbether Government are coosideriDg 
any "roposa) for settiog up a factory based 
on pbosphate in Madhya Pradesh in tbe 
public sector; aDd 

(b) jf so, by when ? 

THE MINISTER. OF STA TB IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
(a) and (b). Tbe information is beinl collec-
ted and will be laid on tbe Ta ble of the 
House. 

[English] 

Exploration of 011 iD Tamil Nadu 

4388. SHRf KADAMBUR JANAR-
THANAN : Will tbe Minister of PETRO-
LEUM AND NATURAL GAS be pleased 
to state: 

(a) whether Government have received 
any intimation from Tamil Nadu Govern-
ment resarding gas struck in a villale Dear 
Era I tolfn in the newly formed Cbidamba-
ranar district of Tamil Nadu; and 

(b) if so, the steps takeD by Government 
for exploitatioD of gas from tbis Dew found 
relion? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMADUIT) : 
(8) Yes. Sir. 

(b) ONGC bas commenced Jnvesti-
lations. 

FIB.acla. asslstaaee for expa.sloa of 
... areane Ayalat. la Aadbra 

Prades. 

4)89. SH1\1 C. SAMBU : Will the 
Mini~ter of FOOD AND CIVIL SUPPLIES 
be pleased to ltate : 

Ca) whetber Government have considered 
tbe representation of supr mitis from Andbra 
Pradesh requesting for finaoeial assistance for 
expansion of sugar cane Ayakutt and for 
development of supr cane in Andhra 
Pradesh; 

(b) if so, tbe decision tbereon; 

(c> whether Government are considering 
aoy proposal to provide fin,!lncial assistance 
on 10DI term basis for sugar cane industry in 
Andbra Pradesb from the "Supr Cas 
Fund" and rel_se of Joan to supr cane 
ryots on subsidy basis; and 

(d) if so, action takeD in tbis rqard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI 
AZAD): (a) to (d) The Sugar Undertakinp 
are eligible for Joans from tbe Supr Deve-
lopment Fund for Development of Suprame 
in their respective areas, 00 Soft Terms, 
mainly for tbe followins purposes : 

(i) setting up of beat treatmeDt plaDts; 

(ii) rearing of nurseries; 

(iii) pest control measures: 

(iv) incentives to cultivators to switch 
over to improved varieties of 
sularcaoe; and 

(~) irription. schemes.-

10 applications received from Sup!' Under-
takings in Andbra Pradesh tbrough tile State 
Government for loans from tbe fund fo~ 
Su.arcane Development were examined b, 
the Screening C"mmitt~e OD 22.10.1986 
and furtber supJ)<\rting data have been called 
which are still awaited. 1 7 other applications 
received during October/Novrmber, 86 were 
also examined and tbe sbortcomiDp bave 
been pointed out to tbe applicant suaar 
undertatiDI. Tbese applications will be 
placed before the Screen in. Committee on 
receipt of requisite information. 

De1DaDII 101' I'lse I. prke of le~ 
cel8eBt 

4390. SHlllMATI USHA THAKKAR.: 
Win tbe MiDister or INDUSTRY be pleased 
to state: 
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(a) whether cement industry is demand-
ina rise in levy prices of cement; if so, tbe 
details thereof and decision taken; 

(b) the per tonne cost of production of 
cement in India and other advanced cement 
producing countries; 

(c) the elF value of imported cement 
and tbe sale price of levy as well free sale 
cement produced in India; 

(d) tbe policy of Government with 
regard to imports, distribution and pricing 
of cement; and 

(e) whether tbis policy is applied to all 
tbe varieties of cement as defined in Cement 
Control Order, 1967 "1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : ... 
<a) Yes, Sir. Representations have been 
received from the Cement Manufclcturer~' 

Association seeking increase in the retention 
price of levy cement by Rs. 36.37 per tonne 
till January '86, and again by R~L t I • 1 8 
per tonne in September, 86. The increase 
sougbt has been on account of cost escalation 
in power tariff, price of coa.l. movement of 
coal by railways, increase in wages etc. No 
decision has been taken by Government so 
far in this regard. 

(b) As Per the assessment made by the 
Bureau of Industrial Costs and Prices in 
December, 1985. the direct cost of produc-
tion of naked cement excludi og depreciation, 
interest on loans and (return on capital) on 
normative basis worked out to approxi-
mately Rs. 310 per tonoe. InformatioD in 
other advanced cement producing countries i~ 
Dot available in-as-mucb as cost of produc-
tion of cement is a function of various 
factors including the scale of operation and 
tbe cost of various inputs like raw material, 
fuel aDd power. Comparison of international 
cost and prices will be relevant only if such 
factors operatinB in Indian plants are similar 
to tbose prevailing abroad. 

.. 
(c) Tho information is given in tbe 

ltatcment·J below. 

(d) Information is liven in tbe state-
ment-II below. 

(e) Tbe policy of Government applied 
to an varieties or cement as defined in 
,Cement Control Order, 1967. 

StatemeDt-I 

elF value of ;mpor[~d cement 

In re~ent months, no contract bas been 
entered into for import of cement in tbe 
country.. As sucb, current c.i.f. value of 
imported cement is not available. 

uvy C~ment 

The sale price of levy cement in respect 
of Ordinary Portland Cement and pozzolana 
Portland Cement is Rs. 854 per tonne and 
Rs. 839 per tonne respectively. which is 
inclusive of excise duty and packing ebarges, 
but exclusive of central sale tax, local sale 
and other local levies, tax which vary from 
place to place . 

Free Sale Cement 

There is no price control on non-levy 
cement. Actual market price fluctuates from 
place to place and on day to day basis. The 
Cement Manufacturers Association have, 
however, fixed on upper ceiling for freee sale 
cement as under: 

K~rata, Mharashtra, 
Jammu & Kashmir, 
Assam and North 
Eastern States. 
Other States 

Rs. 69 per bag. 

Rs. 64 per bag. 

The above prices are inclusive of dealeri' 
margin, central ~ale tax and freight upto 
20 kms. from the last rail head of tbe 
destination but are exclusive of local sales 
tax and other local levic=s. 

Statement-II 

Import of C~ment •• Under the current import policy, import 
of cement including clinker but excluding 
oii well cement required by ONGC and 011 
India Limited, wiJl be made by tbe State 
Trading Corporation of India under OGL, 
on the basil of Corcian excbaDSO roleasocl by 



145 AGRAHAYANA J J. J.901 (SAKA) J4C1 

the Government in its favour. The import, 
distribution and pricing will be made by tbe 
STe, as per tbe connected policy of the 
Government in the Ministry of Industry. 

In view of tbe improved availability of 
ce~ent ill tbe country, Government, at 
present, bas no plan to import cement. 

Di'tribution and Pricing 0/ Cement 

After the introduction of tbe scheme of 
partial decontrol of ~ement with effect from 
28.2.82. there are two categories of cement 
viz. levy cement and nOD levy cement avail-
able to tbe consumers. Wb!le levy cement 
is subject to pricing and distribution control, 
non-levy cement is free from such control. 
The procedures of cement bave to give a 
part of their production for sale as levy 
cemel1t. 

[Translation) 

Income of South Eastern Coalfields 
Limited 

4391. DR. PRABHAT KUMAR 
MISHRA : Will the Minister of ENERGY 
be pleased to state : 

(a) the total jn~ome of South Eastern 
Coalfields Limited in 198 S - 86 after locating 
its bead office of B ilaspur; 

(b) the total number of persons provided 
with employment after set.ting up of the new 
company tber~; and 

(c) the Dumber of local people amODI 
tbem and tbe posts on which tbey have been 
appointed? 

THE MINISIER OF ENERGY (SHRI 
VASANT SA THE): (a) The South Eastern 
Coalfidds Limited, 8 new sub~idlary of Coal 
] ndia Limited. was incorporated under tbe 
Companies Act, 19S 6 with effect from 
28.11.1983. For accounting purposes, fte 
Company started fUDctioniol witb effect from 
1.4.1986. The accounts in respect of period 
prior to 1.4.1 986 were merged with the 
accounts of companies i e. Western Coalfields 
Limited and Central Coalfields Limited, out 
of wbich this company bas beeD carved. 

(b) and (c). 1 236 persons were provided 
with employment in South Eastern Coal-
fields Limited (rom 1.4.1986 to 30.10.1986. 
Out of them, I 134 were local persons who 
were appointed as monthly rated workers. 
daily rated, piece rated and badly/casuals etc. 

(English] 

Commlssloaiug or A.tolDatle Tele-
phooe exeballge at T ..... ja •• i. 

Tamil N.da 

4392. SHR1 S. SINGARAVADIVBL : 
Will tbe Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether tbe Automatic Telepbone 
Exchange at Tbanjavur in Tamil Nadu could 
oot be commissioned within tbe target 
period; 

(b) whether there was iDordinate dela), 
in the completion of tbe construction of tbe 
building; 

(c) whether the delay was caused 
because of the sinkio. of a portion of tbe 
building; and 

(d) whether Government have made any 
enquiry aDd taken any action against aoy-
body for this Japse ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : (a> 
Revised target for commissioning of tbis 
excbaD@e was January 1987 but this bas been 
already commissioned 00 12. J 0.86, ahead of 
target date. 

(b) No, Sir. 

(c) No, Sir. 

(d) The building bas inspected by the 
Cbief Engineer (Civil). Madras and he was 
reported tbat the sinkiolt was due to ftoodina 
of the site on account of heavy rains. The 
building is comp)et~d and the eJlcbaogc is 
workiDg now. As such no action .piost 
aDyone was takeo. 

' ..... trlal proposa15 fro. NR) In .. t.,... 
In K~ra" 

'3~3. SR'RT K. MOHANDAS : Will 
the Minister or JNOrTSTRY be pleased to 
atate : 



J47 DSCEMBBR 2. 198' """l-~ 148 

(a) alae number of industrial proposals 
under CODsi-

~) Iiace "beD they are peodioa witb 
the Oootre; and 

Cc) tbe steps beina taken to speed up 
their clearance" 

THE MINISTER OF STATE IN THE 
DEPAR.TMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRV OF 
INDUSTRY (SHR.I M.ARUNACHALAM): 
Cal No application. received from any non-
resident Indian seeking industrial licence 
IIDder tbe lodustries (Development and 
Reaulatioo) Act. 1 95 I. to set up an indus-
Ifia) uoit in Keral. is pendiDB with the 
Government of India. 

(b) aDd (c). Do not arise. 

ApplicatiODS for Industrial Lieeaces 
froaa Aadbra Prndesh 

4394. SHRI MANIK REDDY: Will 
tbe Minister of INDUSTRY be pleased to 
state: 

(al the total number of applications sent 
by tbe Government of Andhra Pradesh to set 
up majorl small scaJe industries in And bra 
?rade6 pending witb tbe Union Govern-
...... tfor dearauce since 1 983; and 

(bl tile D1IIIlber of letters of intent issued 
to tile OcMterameot or ADdhra Pradesb since 
t 9.3. , .... -wile? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMBNT IN THE MINISTRY OF 
JliD\JSTR.Y (~HR.I M.ARUNACHALAM): 
(a) As on 27.11.1986. 4 Industrial Licence 
applicatiOfts received from State Government 
uadcrtakilws of Andbra Pradesb for the 
p- ef lAUen of Intent under the provi-
ti_ ., I .... triel <Development and tR~
Jillion) Act. 19' I. were at varioUl stages of 
consideration. All these applicatioos relate 
to &be yat 1-984. 

(b) 44 ........ at lotent ~re i .... d to 
... Slate (Jo..,-,.1Mftt of Aodbra P,.flcsla 
JQ9iudi", tbt St,t, 'Qdl.JSlria. J)evelopo.lCDI 

Corporations since 1 983 (The break- up 
details is as follows : 1983 -13. 1"4-t 3. 
1985-13, and 1986 {upto 30.9.198-6)-5. 

Del'elOpDleDt Co .. ll. 

439S. DR. KRUPASINDHU BHOI: 
Will the Minister of INDUSTRY be pleased 
to state: 

<a> whetber it is • fact tbat Government 
bad announced tbe formation of various 
Development Councils sometime back; and 

(b) if so, the names of iDdu~hies where 
tbese Development Councils bave been 
formed and tbe details thereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTR Y OF 
INDUSTRY (SHRI M.ARUNACHALAM): 
(a) and (b). Development Councils bave 
been constituted from time to time under 
Section 6 of the Industries (Development 
and Regulation) Act 1 95 1 for tbe following 
industries : 

1. Instrumentation industry. 
2. Cycle and Cycle parts. 
3. Heavy Electrical and Allied industry, 
4. Machine tools industry . 
5. Equipment for oil and gas exploratio. 

and production industry. 
6. Printiog industry. 
7. Paper Pulp and Allied products industry. 
8. Leatber and Leather Goods industry. 
9. Cement industry. 

10. Tyros and Tubes. 
1 t. Food l'rocessing industry. 
12. Soaps and Detergents. 
13. Automobiles and Ancillar;es. 
14. TextiJe Machinery. 
1 5. t ron and Steel (Metal) and Special Steels 

industry. 
t 6. Sbip-buildilll, Sbip-l_,eair aQd J\Q<;Ula-

rles Industries. 
17. Textile Jndu_tey. 
1 8. Electronics industry • 
1 ,. Aluminium industry. 
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20. Noli-Perrou. Metal' (other than Alumi-
nium). 

21, Cbemicals industry. 
22. SUlar industry. 
23. FC'Uit aDd Veaetable Processing industry. 

These Councils consist of categories of 
perSODl ... pJOSUibed in Section 6(1) of tbe 
Industries (Dovelopmept and Regulation) 
Act t 95 1. The fuoctl.oos usia0e4 to these 
CouDcils are as in tbe Second Schedule to 
tbe said Act Members of tbese Councils do 
Dot exceed 2S iD number and are appointed 
for a term of 2 years. 

S..IIII of 011 by B"tiada Power House 

4396. SHRl Y. S. MAHAJAN: Will 
tbe Minister of ENBRGY be pleased to 
state : 

<a> whether Bbatinda Power House has 
saved oil worth R.s. 6 crores durinl the 
current year; 

(b) if so, what techniques have been 
followed by tbis power bouse in effecting 
economy in tbe use of oil; and 

(c) the steps Government propose to 
take to introduce these techniques in other 
power houses also to save oil in an the' power 
bouses? 

THB MINISTBR OF ST ATB IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (Sl-IRJMATI 
SUSHILA ROHTAGl): (a) AccordiDI to 
tbe PUlljab State Electri~ity Board, during 
1985-86, Rs. 6.7 crores were saved on 
account of lesser specific oil consumption at 
Guru Nanak Dev Thermal Power Station at 
BbatiDda. 

(b) Tho various measures takeD to r~duce 
fuel oil consumption include : 

(0 Rociuction in tbe number of trip-
pinp and down time of tbe units 
after trippiol; 

(ii) Renovation or problem areas; 

(iii) Preventive maintonanco of various 
a_iliaries and proper traiDioa of 
0& M eaalaoen. 

(c) Instructions have been issaed from 
time to time to tbe State Electricity Boards 
for adoption of prevtnti.e maioteaaace 
techniques for reducing outale period, plant 
bettermetlt prOll'amme. renovatiOD aod 
modernisation, training of ealineers.. etc. 

Suppl, of Bombay Ida.... ...... 
pipes In BoaIbQ 

4397. SHRI MUnl DBOllA : Will 
tbe MiniDster of PETROLBUM AND 
NATURAL GAS be please. to st.to : 

(8) whetber it is a fact t'_at the -associa-
ted 8as· from the Bombay Hiab Oilfields is 
still continuing to be ·-£lared up·'. 

(b) if so, tbe steps, if any. beiD8 taken 
for pipiDa the gas for tbe use as domeslic 
fuel in homes in BIo)mbaYi and 

Cc) tbe action beiog takeo in tbis reprd? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMADU1TJ: 
Ca) to (c). Flaring of associated aas from 
Born bay Higb fields is primirarily due to 
mis-matcb between production and compres-
sion facilities. No natural gas bas so far 
been committed for use as domestic fuel ill 
Bombay. 

Meetiag to stllCly causes of slckDess I. 
cement iDdastry 

4398. SHRI AMAR. ROYPRADHAN : 
Will !be Minister of INDUSTR.Y be pleased 
to state: 

(a) wh~ther be bad recently convened a 
mccUllb to sludy tbe causes of SidDell ia 
cement industry; and 

(b) if so, the details thereof? 

THE MINISTER OF Sf ATE IN TH8 
DEPARTMENT OF INDUSTlUAL DEVB-
LOPMENT IN THE M1NISRTY OF 
INDUSTRY (SHRf M.ARUNACHALAM): 
(8) and (b). No meeting was CODvened to 
study speci6cally tbe causes of sic-tDess in 
cement indus:ry. However. meeling coac:ero· 
in. (:clDeDt on the follo\llti-. subject. wac 
rcc;entl¥ bel' ; 
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(i) Meetq held OD 13 Auaust, 1986 
to reyiew the production performan-
ce of individual cement UbitS 
where some units bad expressed 
doubts about adequate availability 
of raw materials like coal and 
power. The producers bave assured 
that tbey will strive to achieve the 
talllotted production for the current 
year. Their problems have already 
been taken up with the Ministries 
of Eocl'lY anj Railways. 

(Ii) Meetiog held on 4 October. 1986 
io Madras was to consider tbe 
problems of cement units in Tamil 
Nadu in reaard to non .. renewal of 
existing leases and deJay in the Irant 
of fresh leases of limestone. The 
State GOl'emment bas been impres-
sed upon to renew tbe mining leases 
for Cement Industry. wherever 
necessary. expeditiously. 

llllport of mldDg coal 

4399. SURI SAIFUDDIN CHOW-
DHARY: Will the Minister of ENERGY be 
pleased to state: 

(a) whether a plan and 5trategy was sub-
mitted by Central Puel Researcb Institute in 
1982 to reduce import of coking coal; 
and 

(b) if so, tbe details there of and action 
eaten in persuaoce thereof? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : <8> and (b). In 1982. 
Central Fuel Research Institute advocated a 
plan for Rducing imports of coking coal foc 
steel plaots. The plan was examined and 
discussed by expert committees. Tbe com-
mittees came to the conclusion tbat till 
modernisation and reao".-at;on of existing 
wasberies \VaS donr. import of superior quality 
of coal wal necessary. W jtb tbe renovation 
of existio8 wasberies and setfing up of ncw 
coal preparation plants with improved 
• asbiDI circuits tbe 8vaiJabili:y of coking 
eoat. qualitatively and quantitatively Will 

improve. 
Freqaeat fallare of electricity ia eoa) 

Mines 

440 I. SHRI ANIL BASU: Will the 
Mloistcr Of ENEJ,lGV be pleased to slate : 

(8) tbe average hours of DOD-SUpply of 
Electricity per day during tbe Jast two 
financial years jn coal mines of EasterD 
Coalfields Limited and Bbarat eokio. Coal 
Limitcd. 

(b) its resultant effect on production in 
coal mines; 

(c) wbetber sudden and frequcnt nOD-
supply of electricity endangers tbe safety of 
the workers working under ground; 

(d) whether it is also tbe Jeadin& health 
hazard due to non-operation of ventilation 
equipment in coal mines; and 

(e) what alternative action is proposed 
to obviate the impending probable danger 
of accident and safety of underground mines 
and also to ensure undisturb~d produc-
tion? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) Average bours of 
non-supply of Electricity to EeL are 2 4 
and 2.55 per feeder p~r day for 1984-85 
and 1985-86 resp~ctively. In the case of 
BCCL average hours of non-supply of 
electricity are 1.55 and 1.88 per feeder per 
day for 1984-85 aDd 1985 .. 86 respectively. 

(b) The resultant lose; in production due 
to power shortage in ECL is 19.901akh 
tonnes and 24.57 lakb tonnes for 1984-85 
and 1985-86 respectively. Likewise for 
BCCL~ the resultant loss of production is 
8 SO la kh tonnes and 1 2.15 lakh tonnes in 
1984-8 Sand 1985 -86 respectively. 

(c) and (d). Yes. Sir. It endangers tbe 
safety of the workers and operating personnel 
working underground due to build up of 
gas and accumulation of water during 
prolonged interruptions. It is undoubetedJy, 
a health hazard due to non-operation of 
ventilation equipment but during prolonged 
interruptions men are " itbdrawn from tbe 
nllllC from the puint of view of safety • 

(e) A number of steps bave been taken 
to in'prove pow~r supply from DVC and 
other sources and to immunise important 
feeders from interruption. Besides this. 
captive generating sets bave been installed 
to provide approximately 16. S MW in 
EeL and 43 MW In BCCL as a .taDdb)'. 
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Government have also approved installation 
of 2 X 10 MV captive power stations in 
these companies. 

Losses sustaiDed by 011 ONGC aCcouDt 
of 011 ria 'Sag.r Pragati' 

\. 

4402. DR. B. L. SHAILESH : 
SHRI K. S. RAO : 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(8) whetber bis attention has t.een drawn 
to the Dews item captioned "Sagar Pragati's 
Dubai misadventure" appearing in tbe 
'Indian Express', New Delhi dated 1 
November, 1986. 

(b) if so, tbe facts of tbe case; , 

(c) tbe total loss sustained by the Oil 
and Natural Gas Commission bv way of 
loss of drilling time and in foreign exchange; 

(d) when the rig is likely to t-e made 
available for deployment after repairs; 
and 

(e) the reasons why the rig in question 
could not be repaired in India? 

THE MINISTER OF STAlE OF 
THE MINISTRY OF PETROLEUM 
AND NATURAL GAS (SHRI 
BRAHMADU1'T) : (a) to (c). Yes, Sir, 
Cracks were observed on the legs of ONGC's 
rig Sagar Pragati in April, 1 985. In tbe 
absence of adequate dry docking facilities in 
India and tbe impending monsoons, it was 
decided to tow tbe rig to the Gulf for dry 
docking, During tbe journey, the rig 
encountered severe cyclonic conditions wbich 
resulted in some further damage. The towing 
was dODe by MIs. Salco Salvage Ltd., 
Singapore, selected on tbe advice of the 
under writers to the insurers, MIs. Noble 
DonteD, at a cost S 381,426. The damaged 
Ie.. of the rig were got out off by MIs. 
M .I.L.. Dubai. al a cost of $ 452,000 to 
enable tbe ria to enter tbe shallow waters 
of tbe Dubai port. The dry dockiol cotract 
"'as awarded to Mis. Dubai Dry Docks, 
Dubai. This job and otber repairs carried 
out during tbis dry dockins cost • 2.45 2 
million. The ri, is pr~sentl)' cnroutc to 

Japan for tbe installation of the DeW I~gs 
for whicb a contract has been a .. arded to 
MIs. Hitacbi Zosen. Japan, at a cost of 
Yen 1620 million. Tbe shortfall of ria 
months on account of the Don-operation of 
tbis rig was met by tbe ONGC tbroup tbe 
charter bire of rigti. The average day rate of 
chartered rigs was S 23400 dudD. 1985-86 
and S 19900 during 1986-87. 

(d) The rig is Jikely to be available at 
Bombay in tbe middle of April. 1987. 

(e) Adequate dry doctiDg 
were not available in India 
job. 

Industries for NRl's 

facilities 
for this 

4403. SHR1 MOOL CHAND DAGA: 
Will the:: Minister of INDUSTRY be pleased 
to state: 

<a) tbe areas in industrial sector which 
bave been earmarked for NOD-resident 
Indians ooly and the reasons for OOiDS 
so; 

(b) since when N\ln .. rcsident Indians 
are availing these preferences; 

(c) tbe reasons for giVIng additional 
preferences and facilities to Non-resideot 
Indians; 

(d) tbe number of Non-resident Indians 
wbo have set up industries in India and 
have also industries abroad in same field; 
and 

(e) wbether Government bave made an, 
study about the im;Jact of preferences to 
Non-resident Indians as compared to local 
residents? 

THE MINISTER OF STATB IN THB 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTIlY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
(a) to (c). The applications. received from 
Non-resident India seeking industrial 
licences under the Industries (Development 
and R.eaulation) Act, 1 95 I to set up 
industries in India ar" considered by tbe 
Government of India in accordance with tho 
Industrial Policy. as amendod from timo 
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to time. The- proposals from non-resident 
Indians are treated on par with tbose of 
nsideDt Indians. Government have not 
earmarked any areas in industrial sector 
fM NR.ls only • However, for import of 
capital IC)Ods, some special facilities are 
available to nOD-resident Indians. in 
accordance with tbe provisions of tbe Import 
Policy, as amended from time to time. 

(d) This iaformatioD is not malatained 
by the Government of India. 

(0) No. Sir. 

Sa"'y of cylinders to CODSIImen 

4404. SHRr R. M. BHOYE: Will tbe 
Minister or PBTROLEUM AND NATURAL 
GAS be pleased to state: 

<a> whether it bas come to tbe notice 
of Government that the LPG cylinders sold 
as scrap ate finding their way back to tbe 
market throuah tbe collusion of unscrupulous 
businessmen or officials of oil companies 
aDd this bas resulted in maoy unpleasant 
accideDts recently; and 

(b) if so, the measures being taken by 
Govetomeot to ensure tbat only lood 
quality cylinders are supplied to tbe 
COIlIUDlCJ'S ? 

niB MINISTER OF STATE OF THE 
MINIST8.Y OF PETROLEUM AND 
NATURAL GAS (SHRI BRAH MADUTT): 
<a> All defective/spurious/unserviceable 
cyliodcrs detected at manufacturer'. end 
and/or at bottliua plants are compressed and 
deabaped into ftat sbee', before heiOl sold 
as scrap to eosure tbat they are oot reiatro-
duc:ed in tbe market and act as a safety 
hazard. 

(b) LPG cylinders for oil marketiog 
companies are required to be manufaetured 
accordiaa to lSI specifications aDd are 
purdlased by tbe cqplPanies after suitable 
qualit, control checks. Before fillioa at tbe 
LPG Bott1ioa plan ... cylinder are visually 
IDspected for defects. Abo periodical 
aaatutory pressure tests or LPG cylillderu are 
coaductod to eaurc safety. 

Lleeaee for __ ....... for petrol/ 
diesel at Wyaad, lteraJa 

4405. SHill MULLAPPALLY RAMA-
CHANDRAN: Will' tbe Mini_r of 
PETIlOLEUM AND NATUR.AL GAS be 
pleased to state: 

(a> wbetber tbere bas been aoy com-
plaint or allt'gatioDs regardiDl the iuue of 
licence for doalersbip for petrol/diuel ,at 
Kalpetta iD Wynad district, Kera).; 
aDd 

(b> if so, details thereof? 

THE MINISTER OF STATE OF THB 
MINISTR Y OF PETR.OLEUM AND 
NATURAL GAS (SHRI BRAHMA DYTT): 
(8) No, Sir. 

(b) Does Dot arise. 

MaDufacture of welding equiplDeDts 
aad welding .. Ieetrodes 

4406. DR. B. L. SHAILBSH: Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) the various major registered manu .. 
facturers or welding equipments and weldina 
electrodes in the country; 

(b) Government's current Jiccnsiul policy 
for set tina up of new manufacturing units 
for weldin. equipments aud electrodes 
industries; 

(c) wbether any plan is under way to 
indigenise at viable production levela au)' 
of tbe currently imported types of wcldiaa 
eqoipmeats aud electrodes: and 

(d) if so. tbe detaiJs thereof? 

THE MINISTER OF STATS IN 
THE DEPARTMBNT OF INDUSTalAL 
DBVELOPMENT IN THB MINISTRY 
OF INDUSTR Y (SRRI M. 
AllUNACHALAM): (a) Tbe nam .. of 
the majgl Dl8Dufacturen onppd in tbe 
manufacture of Wcldi... Equtpmeola . aDd 
Weldioa Blectrodea are liven below i 
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(I) W~ldl", Equip",.,.,. 

(0 Mil IAdvani OverHkon Ltd. 
Pooaa 

(Ii) MI. Indian Oxygen Ltd., 
Calcutta 

(iii) M/s Jayahind Sciaky Ltd., 
Poona 

(iv) MIs Pieco Electronics and 
Electricals Ltd., Bombay. 

(II) Welding Electrod,s 

(i) MIs Advani OverUkon Ltd , 
Poona 

(ii) MIs D and H SecheroD Elec-
trodes Priva te Ltd. 

(iii) MIs EWAC AHoy Ltd., Bombay 

(iv) MIs Indian Oxygen Ltd., 
Calcutta 

(v) MIs Modi Arc Electrodes Co , 
Modinagar 

(vi) Mis. Peico Electl"onics and 
Electricals 

(vii) MIs Apar Pvt. Ltd., Baroda 

(viii) MIs Welding Rods Manufac-
turing Co., Surat 

(b) Creation ef additional capacity in 
tbe manufacture .of welding equipments as 
well as special types of welding electrodes 
(exc'uding mild steel electrodes) is being 
encouraged. 

(c) and (d). The 4icmand for welding 
eqwpments and special weldin. ~lec:trodes 
varies from industry to industry depending 
uJ)On Its end-use. As the demand (or welding 
equipment which arc beina currently 
imported is limited and the custom- built 
it may not be possible to encour.,~ 
Indisenous production based on economi~s 
of scale. However, iDJilencus capacity 
for weldin, electrodes is being ,iven • consideriDI the economic scale of produc-
tion. 

I_I. Netherlaads ~oll.bontioa In 
teoleeomlBtllllcatioas 

4407. DR. B L SHAILESH: 
SHill PIYUS TlR.AK.Y : 

Will tbe Minister of COMMUNI-
CATIONS be pleased to state: 

(a) wbether India and NetherlaDda bave 
decided to iDteosify collaboration in tele-
communications by lauDcbiDl new projects; 

(b) if so, tbe specific project proposals 
formulated by the Netherlands Authority for 
consideration by the Indian Govermneot; 

(c).wbich other international telecom 
firms have offered tehnical assistance to 
catcb up with the latest developmollta in 
tclecommuDicatioDS technol('8Y: and 

(d) what steps are beinl takeD to deve-
lop indigenously the latest t«bao)..,. in 
telecommunications ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMUNICATIONS 
(SHRJ SONTOc)H MOHAN DEV) : (a) and 
!b). Some proposals for cocperati()n in the 
field of tclecommunications bave beeD recei· 
ved from Netherland~. Broad areas suagested 
for cooperation are: Network development 
and planning; Rural Telecom development 
and R.esearch and Development. 

(c) MIs Alcatcl of France. AT'" T 
.phillips of Holland. MIs C. 1teh of JapaD. 
NEe of Japan, MIs Kokusai ElectroDics of 
Japan MIs LM Ericsson of Sweden, MIs 
Nippon Electronics. Japan. MIs EQuitoriai. 
USA. MIs Granaer Associates. USA. 14/. 
Alcatel Tbomson and Mis Saacm of France 
have otrered Mixed packages. some of tbem 
consistiDI of commercial loans for suppl, of 
equipment aDd tecbnical services for dnelop-
meot of te'ecom services in general. 

(d) CODstant efforts are beiDg made in 
the Tekcom Rtsearcb Centre UIIdcr the 
Department of TC)f>communicat ons. the R a. D 
Division of t~e Jodian Telephone Industries 
and the HiDdustaD Tel~printers under the 
anmiDstrative control of tbe DepartmeDt. of 
Telecommunications for dr"elopira indiaenous 
tecbnolOlY and up.datilll techDOIeD in 
telecommunications. The Centre for Dnelop-
IllfInt of Telematics (C.DOT) is elJI8&ed in 
developinl iadiaeDously S",itchina TechnoJo&y 
and has successfully brouabt out a 128 )iDe 
~ABX . of iadiaeeolK desian. The It & D 
Unit of I.T·' had SGCC8IIfullr :developed .. 
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integrated local and Trunk Excbange, capable 
of Biving 2000 connections. It bas plans to 
develop Satellite Communication Projects, 
Line Systems, Digital Communications 
Projects, Telemetry Circuits, Project 00 
Micro Electronics, Steps Division PABXs. 
Analog Electronic PABX Digital PABXs etc. 

O8Ices and telephone exchanges in 
tribal areas of Orlsla 

4408. SHRI SOMNATH RATH: Will 
tbe Minister of COMMUNICATIONS be 
pleased to state tbe details of the proposal 
of Government to open Telegraph Offices, 
Post Offices and to instal telephone exchanges 
in the tribal areas of Orissa during tbe next 
two years ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN nEVj: The 
tentative proposals for the two years are 
liven below : 

1987-88 1988-89 

1. Te1ecraph Offices 20 
(Combined Offices) 

2. Telephone Excbanges 9 

3. Post Offices Nil 

IDtrodudlOll or eDergyefticient 
tecboolog, la reBaeries 

20 

9 

Nil 

4409. SHRI MOHANBHAI PATEL: 
Will tbe Minister of PETROLEUM AND 
NATURAL GAS be pJeased to state: 

(a> tbe Dames of tbe oldest refineries in 
Iodia; 

(b) whetber it i! a fact tbat the produc-
tiOD in tbose refineries is declining year after 
year; 

(c:) whether tbe Bureau of Public 
Bnterprises baa recommcnded the introdu-
ction of latest coe1'8Y-eflicient tecbnology and 
advanced in9trumeDtatioD in those refineries 
to increase ,be productiOD; -and 

Cd) if 80, the steps taken by GovtrnmeDt 
to modemise thOle UDits ., 

THE MINISTER OF STATE OF TliB 
MINISTR.Y OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMADUTT) : 
<a> Tbe o)~est refinery in India is tbe Dilboi-
refinery of Indian Oil CorporatioD. 

(b) No, Sir. 

(c) and (d). Government lays emphasis 
on use of energy efficient teehnology and 
modernisation of refineries. A proposal bas 
been received for modernisation of tbe 
Digboi refinery. 

A pplieatlons for mini cemenf p'ants 

4410. SHRI MOHANBHAl· PATEL: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) tbe number of applications received 
from eacb State for the establishment of mini 
cement plants at the end of March, 1986; 

(b) the number of applications approved 
for each State upto 31.3.1986; 

(c) tbe Dumber of mini cement plants 
established by 31.3. t 986; 

(d) the annual production of cement 
through miDi cement plants in tbe country 
and how far they are helpful in achieving the 
production target of eement in tbe country: 
and 

(e) the number of miDI cement plants 
which are under construction and by wben 
tbey will start functioning? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M.ARUNACHALAM): 
(a) to (e). A statement giving tbe required 
information is given below. 

Statemeot 

(a) Statewise details or applications 
received for the e,ta bUlhment of mini cement 
plant duriDi tbe period from I at April. I 985 '0 31st Marcb, 1986: 
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State/UDion Territory No. of applications No. of applicatioos Total 
received for tbe received ror reaistratioD 
arant of Industrial with the Directorate 
Licence General 01 Technical 

Development 

ADdbra Pradesh 8 4 12 

Arunacbal Pradesh 1 1 

Assam 3 8 It 
Bibar 1 I 

Gujarat 1 1 2 

Jammu & K.ashmir ... I 1 

Kama taka ... 11 II 

Madhya Pradesh I 2 3 

Mabarasbtra I 4 5 

Meshalaya I 1 2 

Orissa 1 1 2 

Rajasthan 1 4 5 

Tamil Nadu 1 .- 5 

Uttar Pradesh 1 S , 
Pondicherry 1 1 

19 49 68 

(b) Tbe d~tails of industrial approvals accorded for the setlin. up of mini CClDCDt 
plants which were und~r implementation as on 31st March, 1986 are liven below: 

State/Union Territory Industrial Letters of DGTD Ileail- Total 
Licences IDtent tration 

t 2 3 4 , 
An4hra Pradesh 4 4 39 47 

Assam 6 13 19 

Bihar 1 6 ., 
Oujarat S 3 IS 23 

Himachal Pradesh t t 16 18 

Jammu & ICasbmir ••• I •• 10 10 
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I 2 

ltamatab 4 
Maharasbtra 1 
Madhya Pradesh 1 

Meshalaya _. 
Orissa 1 
Rajasthan 1 
Tamt1 Nadu ... 
Uttar Pradesh ... 
Poodicheny 

18 

(c) Forty two mini cement plants had 
reported to bave commeD(,f'd production by 
31 st March, J 986. 

(d) During tbe current year (1986-87), 
the mini cement plants are expected to COD-
tribute t .1 S million tonnes against the 
taraet of 36.50 million toones of production 
for tbe year. 

(e) As mentioned in reply to part (b) 
above. 252 IndustriaJ approvals for settiDg 
up of miDi cement plants were under imple-
mentation as OD 31st March, 1986. The 
Dormal aestatiou period (or these plants is 
4 to S yean. 

0;.. .. of SIi1»-POst Of6ces I. Galarat 

4411. SHRI MOHANBHAI PATEL: 
Will the Minister of COMMUNICATIONS 
be plealecl to state : 

(8) wbetber Government have received 
any rfPreBCOtations from the Cbambers of 
Commerce and Industry in Gujarat reaardio8 
openiq of Sub-Post Offices a t various places 
in Gujarat and particularly in S'lurasbtra 
reaioo; 

(b) wbether any representations bave 
been made by the Members of Parliamf'Dt 
bolODli ... to Gujarat iq tbis respeet; aDd 

4 5 

8 26 38 

3 4 

1 37 39 

2 3 5 

2 S 8 

2 11 14 

... 11 II 

2 4 6 

... 3 3 

32 202 252 

Cc) if so, tbe detaiJs tbereof aod tbe 
action taken thereon ? 

THB MINISTER OF STATB IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : <a) Yes. 
Sir. 

(b) Yes, Sir. 

(c) Tbe details are furnished in tbe state-
ment liven below. 

Statement 

(1) .4lun, (Ta/oia) post~omcea bas been 
approved in principle. Furtber 
action is subject to liftinS of tbe ban 
on creation of posts. 

(2) Maka,pur. GIDe: Tbe cODsidera-
tion of tbe proposal awaits IiftiD8 of 
ban on c~atioD of posts. 

(3) Mota IlGzar (Navsart) : Tbe proposal 
was approved but pos~ 1~~. could 
not be opened due to non·availabi-
lity of a suitable buiJdina. Further 
action can be taken wbe~ the ban 
OD creation of posts is lifted and 
subject to availability of a buildiDl. 

(4) J(lswoda (SQllrlUhlra): The~propo .. 
181 was approved in prlnc'ple. 
Further tl(;tioif awaitl Urtinl or the 
ban, 



(5) MINkh.. (Saurtuhtra): Not yet 
tak,a up fur deta~1ed eut;Dinat~OD. 

(6) and (7) Kotwada and Moll MOllpu,' 
(SaurQ6htra) : It was found on 
eumination tbat these proposals did 
~ot fuim the preacribed norms for 
ol*liDa or post ofIicea. 

IllceDtiYes .... eGDeelSI0D8 to bearl •• 
-I I ...... try f • 

4412. SHRI R. M. BHOYE : Will the 
Minister of INDUSTRY be pleased to state : 

<a) whether an official report prepared 
by the Directorato General of Technical 
Development recommended Ifant of certain 
fiscal concessions and incentives to under-
taklnp eniaaed in Bearing InduBtry to 
encouaap DOW investment, expansioD and 
modernisation of existing plaDts operatiDI in 
tbis field; 

(b) if so, tbe estimated demands for 
roller beariDg; aod 

(c) tbe reaction of Government thereon ? 

THE MINISTER. OF STATE IN THE 
DEPAR.TMBNT OF INDUSTRIAL DEVE-
LOPMBNT IN THE MINISTR.Y OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
<a) to (c). Tbo Directorate General of 
Technical Development prepared a document 
entitled •• Rolling Bearing Industry - A Pers-
pectivc". It indicates that the present demand 
of all types of bearinp is 65 million DOS. 
aad in 1990 and I 995 it is "peeted to be 

1983-84 

I.D.P.L. (-) 19.43 

8.A.L. (-> 1.11 

B.C.P.L. (-) 4.85 

S.S.P.L. (-) 0.12 

B.I.L. (-) 3.77 

95 million DOS. aDd 140 million DOS. res-
pectiveJy. Purtber, to ~~.iF~ tbe I?rod~~iOD 
ta~~ to ~eet tbe powiDa ~Dd. it.,. 
been 8~ted, tbe industr)' ~ be IJ'8Dted 
certain fiecal ccnccssiooa and inceatives wbich bave, bowever, DOt beCn speci8ed or q~_ 
fied. In tact on the iocideDce 01 tasatioD' ia. 
baa been sugeated tbat the PaJiei on the 
Bearinl Industry may like to 80 iDto details 
and IJJ!Ilte s~ific iecommeD~atioD.'." .. 

Tbe document has been remitted to tile 
Development Panel so tbat it "interacts willi 
tbe user industries aDd other authoridea aacI 
formulate appropriate recommendation for 
consideration of Government. 

Pr~8t/Joss bJ public aeetor ... 
anits 

4413. SHRI R. M. BHOYB ! Will tbe 
Minister of INDUSTRY be pleased to 
state : 

<a> the details regardio. the profits or 
losses made by the five public sector drua 
units durio. the last three years, year-wile; 
and 

(b) whether prices were marked up to 
tbe prevailing market rates to reduce losses , 
if any? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R. K. lAJ-
CH-\NDRA SlNGH) : (aJ The details of 
profits or losses made by the five Public Sec-
tor Drul Units during the last tbree years arc 
as follows: 

(Rs. ill cro,es) 

1984-85 1985-86 

(-) 26.25 (-) 32.21 
(-) S.81 (-) 8.11 

(-) 4.84 (-) 5.90 (PrOY.) 

(+) 0.02 (-) 1.35 

(-) 2.60 (-) 3.15 (Prov.) 
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(b) PdceI of most of the drup and 
................ maoufactured by these com-
"Dies are aowmed by tbe Drua Price CoD-
trol order and as such tbe prices of sucb 
drap can be marked up only to tbe limits 
paelCl1-..t under tbe Order. 

1II ..... c ... of Ccapater TecIIDol .. y 
.. 811 ...... C ... t aad Hlp C ..... 

4414. SHIU ll. M. BROYB: Will the 
Miaiator of LAW AND JUSTlCB be pleased 
to ... te : 

<a> whether GOYCl'nment have takeo any 
decision 00 tile question of introd0cin8 com-
puter techDolOlY in Hiah Courts and Sup-
reme Coun for speediD8 up the work aDd 
disposal of cues; 

(b) wbetber Government propose to 
iatrocluce tapeI for recording atatementa and 
aI80 uae otber mecbanical devices like pboto 
CIOPYiD8. telex facilities. microfilminl and 
alao propose to set up a researcb, informa-
don aDd development department; and 

(0) if.,. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICB 
(SHIll H. R.. BHAIlOW AJ): <a> The pro-
posal for iDtroductioD or computer tecbno-
lOU in the Supreme Court bas been accepted 
by tbe Government in priociple and otber 
modalities are heiDI worked out in consul-
tatioa with tbc Chicf Justic:e of India 

(b) aDd <c). As intimated by the State 
OoYcmmeets and Rcaistry of the Supreme 
Court Telex machines bave been installed in 
Yarious HiBb Courts and Supreme Court. 
TIle State GoverDmenL. have also been 
reqacstcd to supply modern office cqUipmcDtI 
to &be Hilb Courts. 

4415. SHill ANANTA PRASAD 
SETHI: Will tbe Minister of ENERGY be 
pleaMCI to state : 

(a) whetber tbe Union Government as 
per their decision ,_rdinl CeDtral1y spon-
IOred IdIomcl for fcuovatloD aDd modem; .. • 

tion of certaiD thermal power stations bave 
received performanco reports on tbe imp.ro-
vement made; and 

(b) if so. tbe names of such units. the 
improvements achieved in eacb case 80 far 
and tbe expenditure incurred on tbo 8cheme ? 

THB MINISTER OF STATB IN THB 
DEPARTMBNT OF POWER. IN THB 
MINISTRY OF BNERGY (SHRIMATI 
SUSHILA ROHTAGI): <a) Tbo renovation 
and modemisatioD prOl1'amme is ill the pro-
cess of implementation aDd bas not been 
fully implemented at aDY of tbe ltations. 
The results will be known after completion 
of tbe acbeme .. 

(b) Does not arise in view of the answer 
at 'a' above. 

Production of drags b, small scale 
lIOits 

4416. SHRI JAGANNATH PATT-
NAIK : Will the Minister of INDUSTRY 
be pleased to state: 

(a) whether tbe quantity of caDalised 
drug items supplied to tbe small seal e units 
was increased during tbe last two years; 
and 

(b) if so, whetber there was a propor-
tiona te increase in tbe production of drup in 
1984-85 by sucb units as compared to tbat 
in 1983-84? 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF CHEMICALS AND 
PETROCHBMICALS IN THE MINISTB.Y 
OF INI)USTRY (SHRI R. K. JAI-
CHANDIlA SINGH>: <a> Yes, Sir. 

(b) The Dumber of units iDvolved and 
die number of products maDufactured b, 
them beiDa I.rae. time and efforts iuvolvec:l 
in collecting the details asked for would not 
commensurate with tbe results likely to be 
achieved. 

Prl"ate sector __ len ID PubUc 
Eaterprl_ 

4417. SaRI MOOL CHAND DAGA: 
Will the Minister of INDUSTRY be pJoaacd 
to scatc ; 
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Ca) wbetber it is a fact that Government 
are loiol to have privatisatioo of public 
maoalement; 

(b) whether it is also a fact tbat a num-
ber.' private sector managen have been 
appointed in the last two months as heads 
of Public Sector Bnterprises; 

(c) if so, the names of these managers 
alonl with names of these public enterpri-
ses; 

(d) whetber it is also a fact that majo-
rity of these private sector managers are 
from a well-known biS industrial house; 

(e> if so. tbe reasons therefor; and 

(0 how far the ba,ic objectives of public 
sector enterprises will be safeguarded by 
these private sector managers ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTERPRI-
SES IN THE MINISTRY OF 
INDUSTRY (PROF. K. K. TEWARY}: 
(a> to (f). The Government policy OD selec-
tioo of top posts in PSUs was evolved in 
1977 and is still continuing. According to 
this policy, tbe guidelines on top posts in 
PSUs are: 

<a> Unless markedly better candidates 
are available from outside. vacan-
cies wiJI be tlUed by promotions 
from within a Public Enterprise. 
For tbis purpose. the Public Enter-
prises Selection Board will assist 
Pu blic Enterprises in adoptiog 
orpnisational structures which make 
such promotions possible; 

(b) If internal candidates are Dot avai-
lable preference will be given to 
candidates working in other public 
sector so that promising officers 
whose promotion opportunities arc 
blocked in their own enterprises 
are given wider career opportuni-
ties. 

(c) Pailinl availability of suitable can-
didates from (a) and \b) above, 
selec.tions would be made from 
other sources lite Government aDd 
Private Sector etc. AppoiDtmeDts 
to posta of Chief BxOCUtivOI of 

PSUs are made on the buis of job 
requirements of eacb specific poat 
and the main criteria of the selec-
tion are: suitability of the caudidate 
for a particular job; their qualifica-
tions and experience: track record, 
qualities of leadenhip to bead 
multi-discipline team. initiative aDd 
drive etc. Durin. the lu' six 
months, out of 18 appointmeats of 
Chief EJitecutives made b)' tile 
Government only 4 have IODC 
in favour of persons wbo wen 
workiDl ea dier in the private 
sector. 

Appllcatioos for letters of lateat ... 
Industrial liceaces receiyed'" 

disposed of 

4418. SHRI SOMNATH CHATrBR.-
lEE: Will the Minister of INDUSTRY 
be pleased to state: 

<a> the Dumber of applications for new 
industries received, number of lettera or 
intent issued and the number of Iicoacea 
granted to the different States (State-wise) 
from 1980 till 30 September. 1986 (Jear-
wise); and 

(b) bow many applications are J*MIioa 
consideration of the GovernmeDt and since 
\'then? 

THB MINISTER OF STA TB IN THB 
DEPARTMBNT OF INDUSTRIAL DBVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. AR.UNACHALAM): 
<a) and (b). DoriDa the years 1980 to 1986 
(upto 27 .. 11.86) 16074 Industrial Licence 
applications were received UDder the provi-
sions of Industries (Development aDd Reau-
lalion) Act, 1951 for the 8J'8Dt of Letters of 
Intent for locatiDl industries in various 
States aDd Union Territories. Of those 662 
proposals. 3 for 1983, 18 for 1984. 48 
for 1 985 aDd the remainina 593 for the 
year 1986 were at various stqes of CODSi-
deration. A statement iDdicatina tbe state-
wise aDd year-wise break-up of Industrial 
Licences aDd Letters of latent isliWD below. 
The Industrial Licences and Letters of I.teat 
issued in a particular year do not aeceaariJy 
relate to the appJica'ioDS received dDI'iDaJ 
that JOBr .. 
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OI1ID Caavel')' Basla 

4419. SHRI CHINTAMANI JENA: 
Will tbe Minister of PBrROLBUM AND 
NATURAL GAS be pleased to state: 

<a) whether oil bas been struck in tbe 
cauvery Basin; 

(b) if so. tbe quality of petrol and otber 
products likely to be got; 

(c) whether the work bas been It.rted; 
aDd 

Cd) if 80, wben the production is likely 
to be started and wbat is the quantity of oil 
reserves lyiDl in that area ? 

THB MINISTER OF STATE OF THB 
MINISTR.Y OF PETROLEUM AND 
NATUR.AL GAS (SHRI BRAHMADUTT) : 
<a) and (b). Yes, Sir. It is c(;osidered to be 
of 800d quality. 

(c) Exploration work in Cauvery basin 
is continuing. 

(d) At present oil production is being 
obtained only from Narimanam-I well 
througb extended production testing. 

Geoloaical Reserves in the basin are 
estimated at 6.32 million tonnes of oil as on 
1.1.1986. 

Slaortaae of petrol aad diesel in 
Madhya Pradesb 

4420. SHR.I PARAS RAM BHARDWAJ : 
Will tbe Minister of PETROLEUM AND 
NATUR.AL GAS be pleased to state: 

ta> wbetber Government have received 
reports reaardiol tbe sbortage of petrol aDd 
dinel beiDl experienced in various parts 
or tbe country" particularly Madhya Pradesh; 
and 

(b) "ther Government have made 
arraopments to ensure reptar supply of 
diesel aDd petrol? 

THE MINISTER OF STATE OF THB 
MINISTRY OP PETROLEUM AND 
NATURAL GAS (SHR.I B&AHMADUTT) : 

<a> and (b). No reports about any lenora I 
shortage of diesel and petrol in tbe country 
including Madbya Pradesh have been 
received. Shortage of diesel io some partl of 
R.aJasthan bas been reported and immediate 
remedial measures have beon takcn to meet 
tbe situation. 

No anoea tions of petrol and diesle are 
made to State/UTs. Tbese products are 
available on free sale basis and the oil com-
panies have standins instructions to meet 
tbeir demand in full, as rar as possible. 

Sappl, of essential commodities I. 
8astar, M. P. 

4421. SaRI PARASRAM BHAR.DWAJ: 
Will tbe Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government are aware of 
non-availability of essential commodities 
through public distribution system to the 
tribals of Bastar in Madbya Pradesh; and 

(b) if so, tbe steps being taken to make 
available tbe essential commodities to the 
tribals of Bastar district ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI AZAD) : 
(a) and (b). An Inter-Ministerial Team 
visited Bastar District of Madhya Pradesh 
recently to see the functioning of the scheme 
of supply of specially subsidised foodgrains 
to the peoplo living in tbe ITDP areas. The 
recommendations and findings of the Team 
have -been sent to the Chief MiDister of 
Madhya Pradesb for improving tbe function-
ing of tbe Public Distribution System in the 
ITDP areas of the State. 

Waiting list for telephone eODDeet.oDs 
In Calcutta 

4422. SHRI SANAT KUMAR 
MANDAL Will the Minister of 
COMMUNICATIONS be pleased to state: 

<a) tbe time by wbich tbe 1008 waitiDI 
list for telephone coDnections uDdea: Calcut ~ 
Telephones will be cloared; and 



177 AGRAHAYANA II. " •• (SAKA) """ ....... 

(b) tbe places in West Benpl whicb are 
proposed to be linked by STD .ystem with 
Calcutta during tbe current year and the 
S~ Pive Y".r Plaa ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMUNICATIONS) 
(SHRI SONTOSH MOHAN DEV): (a) It 
is proposed to clear a major part of the 
present waiting list duriog tbe 7th Plan 
period, subject to tbe availability of increased 
Plan allocation and adequate resources. 

(b) The places in West Bengal which are 
proposed to be linked by STD with Calcutta, 
are as under : 

(A) DUri", Current Year : 

Purulia bas been linked during 
1 86. No more station in West 
Bengal is likely to be linked in the 
current year. 

(8) During 7th Five Year Pion: 

(i) Tamluk 
(ii) Diamond Harbour 

(iii) Barbampu· 
(iv) DurgaCbowk 
(v) Kalyani (in coming from 

Calcutta). 
evi) Namchi 

(vii) Mongan 
(viii) Jalpailuri 

(ix) -BalutPat 
(x) . GayeziJIl 

(xi) Kursconge. 

This will however subject to the availabi-
lity of equipment. 

Publlc:atiOD of particulars of employees 
In _ual r..-ts of COIb,..i. 

4423. SHRI SANAT KUMAR 
MANDAL: Will the Minister of iNDUS-
TR Y be pleased to state : 

(a) whetber it bas come to the notice of 
tbe Departmeut of Compau, Afrain tbat 
recentl, some of tbe large industrial HOUIa 
are publisbiDI tlte statement of employeea 
drawing annual salary of more diaD Ra. 
'6'000/- prescribed in the Companies Act .. 
• closely printed matter in their Annual 
Reports obviously aimed at misJcadina the 
shareholder of the bish salary aod peru 
drawn by some of their employees; and 

(b) if so, the particu ..... tMreof a8d the 
steps proposed to be taken to streamline tile 
whole matter and eDs~ the priotioa of 
.uch an important statemcat· in a ,,-bolar 
form ? 

THE MINISTER OP ST A 1'E IN THE 
DEPARTMENT OF INDtJSnllAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. AR.UNACHALAM) : 
(a) and (b). Tbe Government' does not have 
any information tbat close printiDI of the 
statement of employees drawing annual 
salary of more than Ra. 36000/- is .ODe 
with a view to misleading tbe shareholders. 

L.P.G.~. ~ ~In 
West ...... 

4424. SRRI PIYUS TlRAKY: Will 
the Minister of PETROllWM AND 
NATURAL GAS be pleased to state : 

(8) the number of cooItia8 ps ...... ies 
operating iD West BeDgal, district-wise; 

(b) the number of LPG coDnectioos 
sanctioned in West Bengal. district-wise. 
during the last tbree years. year-wise; and 

(c) the action takeD 10 ioc:.reMe tbe 
allotment of qencies to Scheduled C88!c.and 
Scheduled Tribe applicants ? 

THB MINISTER _OF STATE IN TRB 
MINISTRY OF PBTllOLEUM AND 
NATURAL GAS (SHRI BRAHMADUTT)! 
<a) and (b). The requisite iDformatioo i, 
,iveD in the statement below. 
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Statem.t 

Sl. Name of tbe District Total No. of No. of LPG coDnections allotted 
No. LPG distri- --------,_,_---

butorsbips iD 1983-84 1984-85 1985-86 
operation as 

OD 1·10-1986 

I. Calcutta 21 

2. Howrab 11 

3. BurdwaD 17 
4. Midnapore 10 

s. 24-PargaDas 59 

6. Booably 10 

7. Nadia 9 

8. Durgapur 2 

9. Bolpur 1 

10. Da rjeel ina 6 

J 1. Coochbehar 4 

12. Bankura 1 

13. Pumlia 3 

14. Birbbum 2 

15. Jalpaiguri 3 

16. MaIda 1 

t 7. West Dinajpur 2 

II. Munhidabad 4 

166 

(c) The prescribed re~ervatioD of 25 
per cent in respect of SC/ST i, beiD8 
continued. 

Take over of Hladastan PIIllngfOD 
Gla .. Work .. 

4425. SHRI PURNA CHANDRA 
MALIK: Will the Minister or INDUSTRY 
be pleased to state : 

(a\ whether Government appointed a 
tulWf comaaitteo about tbe takins over of 

12894 8408 10274 

10217 5118 8108 

10326 6626 7720 

3478 92S 42S7 

40663 15869 41497 

6343 205S 11003 

511 1962 6704 

491 347 226 

24S 170 10 

3327 446 2872 

328 896 242S 

281 438 224 

807 248 S5 

112 249 955 

409 479 248~ 

516 326 708 

161 305 1045 

830 1637 1951 

91939 46504 102539 

Hindustan PHkington Glass Works. Asansol 
in West Bengal; 

(b) if so. the findin8! of the committee; 

(c) whether Government propose to take 
over this unit or help its reopening; and 

(d) tbe number of workers who laave 
lone out of en\ploymeot as a result of tbe 
closure of this unit? 

THE MINiSTER OF STATE IN THB 
DBPA.R.TMBNT OF INDUSTRIAL DEVE-
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LOPMBNT IN THE MINISTRY OF 
INDUSTR Y (SHRI M. ARUNACHALAM): 
<a> and (b). A Committee conaistina of 
representatives of tbe State GovemmeDt of 
West Bengal, Industrial Reconstruction 
Corporation of India and Grindlays Bank 
was constituted to consider tbe offers of 
various private parties wbo bad shown 
interest in takiog over tbe unit. Tbe entre-
preneur wbose offor was found suitable did 
Dot sbow any interest subsequently. 

(e) The future disposition of tbe com-
pany bas to be decided by banks. finaocial 
iDstitutions and tbe State Government. 

(d) Fourteen hundred employees are 
reported to be out of emp)oymeot as a result 
of closure of this company. 

EDtertaiuDleot expenditure by tbe 
MiniDg and Allied MacblDery 

Corporation LilDlted 

4426. SHRI PURNA CHANDRA 
MALIK: Will tbe Minister of INDUSTRY 
be pleased to state : 

(a) tbe amount spent on entertainment 
bead by the Mining and Allied Macbinery 
Corporation Limited during tbe last tbree 
years, year-wise; and 

(b) the expenditure incurred on tbe 
account of sumptuary allowances during that 
period? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENI"ER-
PB.ISBS IN THE MINISTRY OF INDUS-
TRY (PROF. K. K. TBWARY): (a> The 
amount spent by the Corporation under the 
bead "cntertaiDmeDt" during the last three 
years, year-wise. is as under: 

Yeal 

1983-84 
1984-85 
1985-86 

Amounl 

(R.r. in Jakhs) 

1.9S 
2.20 
2.25 

(b) No expenditure was incurred on 
account of sumptuary aUowBnccs durina the 
above period. 

4427. SHRI PURNA CBANDltA 
MALIK.: Will the Minister of INDUSTR.Y 
be pleased to state : 

<a> the amount earmarked for modemi-
satioD of Dbarat Ophthalmic Glasa Ltd •• 
Durl8Pur in the current Plan period; aDd 

(b) the amount provided in tbe budpl 
provision for 198 S· 86 and 1986-87 '1 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF PUBUC BNTER-
PRISES IN THE MINISTRY OF INDUS-
TRY (PROF. K. K. TBWARY): <a) A 
sum of Rs. 1 4 crores bas been iDCIudecl for 
modernisation and otber Plan scbemos of 
BOGL during 7th Plan period. 

(b) For 1985-86, an amount of B.s. 
1.8S crores was provided in tbe Budget for 
Plan scbemes of the Company which was 
later revised to Rs. 43.45 lakhs. For 
1986-87. a provision of Rs. 3.S0 crOtes 
exists in the Budget for Plan scbemes· 

Oil exploration iD exchlsiye 
Economic ZoDe 

4428. SHRI S~ED SHAHABUDDIN : 
SHRI ATISH CHANDRA 

SINHA : 

Will tbe Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) wbether any exploration for oil or 
natural sas is in prolress in tbe aclusive 
economic zone; 

(b) if so, the particulars thereof with tbe 
D3me of the agency undertaking tbe explo-
ration: 

(c) wbether there is any foreip colla-
boration in tbis field; and 

(d) if so, tbe terms thereof ., 

THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMADUTT) : 
<a) an~(b). Yes, Sir. ONGC is c:oppd in 
exploration for h,drocarbons ia Exclusiv. 
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Bo'''I11'' __ ''~) of Kutc1a.&,aarasbtra, 
Bombay MMl Ker.Ia-KonDo basins in 
Westem Coast; Cauvery, Krishna-Godavari, t'" .. l- .al¥l AluhDaa basins on tile Bastern 

.. .qc.t. 
Oil lodia Limited is exploring in EEZ of 

;a\~aaa~ .ad ¥abaoadi (NBC) basins. 

Cc) No. Sir. 

(d) Does Dot .arise. 

C_pleti_ of major projects UDder-
..... ." N, H. P. C. 

. *29, IHlti SYBD SHAHMJUDDIN : 
WII tile Mioi_. of ENERGY be pleased .,-- : 

W'III ......... 114 

(It) ~ --.es of lDa.iOll pr...-- QIlder-
tat.-o by til. National Hydm-elceta8 PQWer 
Corporation; 

(b) tbe years of -8111810& Ulct'COQ~ 
aDd the value of the ~OQtracts as estimated 
at tbat teme aDd tbe .. reed poriod for tbe 
completioa of the projects; aDd 

(0) tbe prescot position 1'CCU'tliaa &he 
possible dates of completion 1Uld .. _Ii .. 
mated cost of the projects io each case ? 

THE MINISTER. OF STATtS IN THE 
DEPARTMENT OF POWER IN THB 
MINISTRY OF ENERGY (SHRIMATI 
SUSfHLA ROHTAGI) : (a) to (c). Tbe 
requisite iaformation is given in the State-
ment below . 
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To be aDswered on the lad December, 
1986 production, eoasumptlOD uad 

import of IUgar 

4430. SHRI SYBD SHAHABUDDIN : 
Will tbe Minister of FOOD AND CIVIL 
SUPPLIBS be pleased to state: 

(a) the estimated production of sugar 
during tbe sugar year whicb bas just closed; 

(b) the quantity of sugar imported during 
tbe sugar year just closed; 

Cc) tbe quantity of sugar consumed 
during tbe period; and 

(d) the quantity of sugar in stock at 
tbe end of the last sugar year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NAVI 
AZAD): (a) to (d). The sugar production, 
imports, internal consumption du ring the 
season t 985-86 (1st October to 10th 
September) and stocks at the end of 1985-
86 session i.e on 30.9. 1986 were as under: 

i) Prod uction of sugar 
i i) Import of sugar 

iii) Internal consumption 
iv) Stocks as on 

30.9.1986 

(Lakh Tonne.,) 
(Provlsio"al) 

70.03 
16.28 
83.32 
19.09 

Vaeaoeles of Jodges 10 Higb Courts 

4431. SHRI SYED SHAHABUDDJN: 
Will tbe Minister of LAW AND JUSTICE 
be pleased to sta te : 

(a) the number of proposals for filiing 
up vacancies of Judges in High Courts under 
consideration Statewise; 

(b) tbe number of proposals pending for 
over three montbs; and 

Cc) tbe criteria for the creation of addi-
tional posts 'I 

THE MINISTER OF STATE IN THB 
MINISTRY OF LAW AND JUSDa 
(SHRI H. R. BHARDW Al): (a) and (b). 
Tbe required Judge information is given in 
tbe statement below. 

(c) The required Judge-strenltb of a 
H ilh Court is calculated with reference to 
the institution and pendency of main cases 
and a working norm of average 8nDual dis-
posals per Judge. Tbe working Dorm adopted 
is a disposal of 650 main cases per judp 
per year year, or the average actual dispoaa1 
of main cases per judge per year over tbe 
preceding 3 year~, whichever is higher. The 
required strength of permancot Judges is 
calculated taking into aceouot tbis norm of 
disposal and the a'erage Dumber of maiD 
cases instituted over tbe preceding three 
years. The strength of Additional Judaa 
required for clearing arrears within a period 
of 2, 3 of 4 years, as tbe case may be, is 
calculated using tbe same workiD8 DOrm of 
disrosal of tbe Dumber of main cases peudina 
for over 2 years. While tbe aritbmatica1 
guidelines indicate tbe Dumber of posts 
required, sucb relevant aspects like availability 
of accommodation for Courts. chamber aDd 
feosidenccs for Judges, financial constraints 
etc. are also taken into considration. 

StatemeDt 
- -----_._-- -------

Sr. No. Hilb Court 

1 2 

----------- -------------
No. of proposals received 
for filling up vacancies of 
Judges Addl Judges and 
pending 

No. of proposals 
pending over three 

months 

4 
-------- - -----------

t. 
2. 

Allahabad 
Andbra Pradesh 

5 
2 

... 
2 
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1 2 3 .. 
3. Bombay .",. 
4. Calcutta 7 s· 
s. Delhi 2 2 
6. Gaubati ... 
7. Gojarat 

8. Himachal Pradesh 3 ... 
9. Jammu aDd Kasbmir 

10. Karaataka 4 

t I. Keral. . .. 
12. Madbya Pradesh 2 2 

13. Madras 3 2 
14. Orissa ... 
IS. Patoa 4 

16. Punjab aDd HaryaDa 4 1 

17. RajastbaD 2 ... 
18. Silddm 

Total 38 14 

~ S proposals have beeu approved aod will be notified shortly. 

&liar .... of po •• leaen.ti ... 
........... t. 

4432. SHRI AMARSINH RATHAWA : 
WiD the Mioister of ENERGY be pleased to 
state : 

<a> wbether tbere is shortage of power 
acoeratinl equipmcnu iD tbe countryi 

(b) the names or those units wbich are 
aupplyinl power poeratiDS equipments; 

(c) the reasons for tbe shortase or 
power poeratioa equipments; 

(d) whether Govommeot are consideriaa 
to import such equipment. to increase tbe 
production of power in tbe couDtry. if 10. 
tbe detail. thereof; aad 

(e) if not, what steps are beina taken to 
increase tbe production of power aeneradal 
equipments in the country to meet the 
demaDd of power uDits , 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWBR. IN THE 
MINISTR.Y OF ENERGY lSHRIMATI 
SUSHI LA ROHTAGl) : (a> to (c). There is 
DO shortase of maio power IcueratiDS equip-
ment io abe country. Main power seDoratiD. 
equipment for larle hydro and thermal units 
is beiog manufactured by BHEL. The boilers 
for thermal units were also being manufac-
tured by Mis. ACC Babooek Ltd. MIl. ABL 
have since field an application in tbe Hilb 
Court for I iquidatioD. 

Primary relianco fer procuremeDt of 
main power seDoratint .ui{mlcot CODtiouos 
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to be on the indigenous manufacturers. 
Import is resorted to only selectively and, on 
merits, dependiog on tbe totality of circums-
taD~s. 

Cycle Corporation of India 

4433. DR. SUDHTR ROY: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether GoverDm~nt are considering 
any proposal for privation of tbe Cycle 
Corporation of India; and 

(b) whether representatives of private 
Industries were approached for the dispo'\al 
of tbe concern ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PllBLIC ENTER-
PRISES IN THE MINJSTRY OF INDUS-
TRY (PROF. K. K. TEWARY): (a) and 
(b). In connection with a proposal for 
privati~ation of the Cycle Corporation of 
India, discussions were held with representa-
tives of private industries. 

Loss of foodgralos ia transport and 
storage 

4434. SHR) BHATTAM SRIRAM 
MURTY: 

SHRI BAL~SAHEB VIKKE 
PATIL : 

Will tbe Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) whetber tbe Food CorporatiOD of 
India is planning various steps to check buge 
losses of foodgrains during transportation; 

(b) if so, the details tbereof; 

(c) wbetber the actual losses in terms of 
money during tbe last five years haYe 
increased annualy, and if so, tbe details in 
this regard; 

(d) tbe percentage of loss to the turn-
over during these years; and 

(e) tbe quantity etf foodgrains lost during 
transit and during storage from tbe- years 
1 98 1- 82 onwards annually ? 

THE MINISTER OF STATB IN THB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI 
AZAD) : (a) Yes, Sir 

(b) Tbese include avoidina movement in 
open wagons, reducing the quantum or filii. 
in each bag tightening security and surprise 
checks. 

(b) to (e). The losses in terms of money. 
percentage and quantity are as per tbe detailS 
below: 

Qty. in Lath MTS 
(Value in Rs. Crores) 

Total Shortages (Transport and Storage 
--------------------

Year Purchase plus Shortage %age of Shortasa in 
Sale --_-------- terms of Qty. over 

Qty. Value purchages plus Sales 
--

1981-82 285.82 6.51 115.91 2.28 

1982-83 312:78 7.40 143.66 2.37 

I CJ83-84 319.00 6.74 140.70 2.11 

1984-85 29S.14 5.72 122.76 1.94 

1985-86 368.40 S.95 136.12 1.62 
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P .... otIOD of traditional iadastrles 
I. AntJ I.,.. Prade." 

4435. SHit) V. TULSIRAM : Will tbe 
Min_tel". or INDUSTRY be pleased to 
stato : 

(a) whetber it is a fact that Andbra 
Pradesh tops all tbe States h~ tbe country in 
tbe matter of traditional village industries; 

(b) if so. whetber in view of Andhra 
Pradesb maintaiDioa the standard of tradi-
tional industries. Union Government have 
decided to financc the State Government to 
promote rurther tbe traditional industries 
there; 

Cc) the details of industries to be finan-
ced aDd tbe expected number of faimilies to 
be benefited with tbis Central help; and 

(d) the steps taken for the promotion of 
such traditional industries in Andhra Pradesh 
d_iol tbe last three year~ and also the same 
to be taken during the coming three years ? 

THB MINISTER OF ST ATB IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTR Y OF 
INDUSTRY (SHRT M. ARUNACHALAM): 
(a) According to the Planning Commission'. 
classification. the traditional industries include 
tba4.i aad vii..., indu~fries. handlooms, 
sericulture. bandicrafts and coir industry. 10 
respect or number of units, employment and 
production and eltJ)orts (Quantity and value) 
ift each or these industries. the position of 
tbe States inclodiol Andh:ra Pndesh varie •. 
For instance. in termt or the estimated 
nomber ~f bandlOOf1\A in the country, Andhra 
Pradesh ranks second among the statcs. 

(b) to (4). The responsibility for deve-
lOPment of these industries primariiy \fests 
witb the State Government. However, 
promotional scbemes such 89 financial assis-
tance to .rtieans. research and development 
training, export Pl'Otnotion etc. of all -- India 
nature are beina jmplemented by the central 
",amotional agencies ~uch a!' the Khadi and 
VBI_se Industries Commission. Office 
of the Development Commislioner for 
Haud100ms. Handicraff~. Small Scale 
JrMtUfhfea, Contra. Silk Board and 

Coir Board. An outlay of Rs. 8SS.84 
crores has been provided in tbe central sector 
in tbe Seventh Five Year Plan for impJa-
montation of these all .. lndia scbemfs for the 
promotion of these traditional industries. 
State-wise outlay is not made. Apart from 
this, SeveDtb Plan for Andbra Pradesb 
(1985-90) also includes a separate provision 
of Rs. 66.50 crores for the development of 
these traditional industries. As a result of 
implementation of these scbemes in tbe 
Seventh Plan, over 2.25 lakh artisans are 
expected to be benefitted in A ndhra Pradesh. 

The type of scbemes implemened for 
promotion of these industries both by the 
State Government and all-India organisations 
referred to above include training of artisans 
strengthening of cooperative structure, wel-
fare and social security measures, research 
aDd development for productivity improve-
ment and upgradation of technology, supply 
of improved tools and equipment!, marketing 
assistance including promotion of exports of 
tbe products of these ipd1,Jstries et~r 

Agreement with Hangary for esport 
of Maratl cars 

4436. SHRI YASHWANTRAO 
GADAKH PATIL : 

SHRJ SHANTARAM NAIK: 

Will the Minister of INDUSTR Y be 
pleased to state : 

(a) whether an agreement has been 
entered into with Hungary for export of 
Maruti cars; 

(b) if so, the details tbereof; and 

(c) tbe earnings expected? 

THE MINISTER OF STATE IN THE 
DEPAR.TMENT OF PUBL1C ENTER-
PRISES IN THE MINISTRY OF INDUS-
TRY (PROF. K K. TEW A.RY) : (8) to Ccl. 
A Sales Agreement has been arrived at by 
Maruti Udvog Ltd. with Mis MOOURT 
of Hungary for sale of ~ no Maruti Cars 
durin. 1987 (or a total vaJue of about US 
82 minion including cost of spare pal'tl. 
The Aaret'ment is ~1Cpectcd to ho si,ned 
Ibortly. 
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Theft from oft-slaore platforms in 
Bombay Higb 

4437. SHRI SANAT KUMAR 
MANDAL : Will tbe Minister of PETRO-
LEUM AND NATURAL GAS be pleased to 
state : 

<a> whetber his attention bas been invit-
ed to tbe news item captioned ·'Bombay 
High in DaDser" appearing in tbe Bombay 
Weekly -Blitz' dated 1 November. 1986 
regardin& tbeft of some inputs from off-shore 
platforms in Bombay Higbi 

(b) tbe circumstances under which these 
tbefts took place; and 

(c) tbe steps being taken to plUI tbe 
various loopboles in the existing security 
system? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMADUTT): 
(a) and (b). Yes, Sir. A solitary incident 
of tbeft took place in December 1 98 S on an 
unmanned platform. 

(c) Patrolling OD tbe periphery of oil 
installations is proposed to be intensified. 

Regional dispersal of iDdustries 

4438. SHRI BHATTAM SRIRAMA 
MURTY: Will the Minister of INDUSTRY 
be pleased to state: 

(a) whetber the reaional dispersal of 
industries i. being pursued viaorously lioco 
1971 and more so since 1982; 

(b) the Dumber of applicatioas fur 
industrial licences received approved. rejected 
or witbdrawn aod peoding since 1984. year-
wile and State-wise; and 

(c) the correspondinl Saures for DGTD 
registrations? 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF INDUSTRIAL DaVB" 
LOPMENT IN THE MINISTRY OF 
INDUSTR Y (SHRI M. ARUNACHALAM) : 
(a) Regional disbursement of industries was 
first emphasised in para 15 of tbe InddStrial 
Policy Resolution, 1956. The objective of 
correcting regional imbalances "'as reiterated 
in para 18 of J Ii d ustrial Policy Statemcat 
of 23.7.1980. Ca pies of the publicatioo 
contaiDiLg these documents cGuidelincs for 
Industries"-Pdll I are available in tbe 
Parliament Llbrar). 

(b) aod (c). Number of Industrial Lic:er.c 
applica lions and Directorate General for 
Technical Development Registrations received 
and disposed of since 1984 is given in the 
statement below_ 1 be details of all Indus-
trial Licences/Letters of Intent/Directorate 
General for TechnIcal Development Ileaistra-
lions issued to \tarious applicants are regularly 
published in tbe c. Monthly Newslettn" 
brought out by tbe Indian Investment 
Centre. Copies of these publications arc 
available in tbe Parliament Library. 

Statemeat 

Th~ break-up o/Induslrial Licence Applications and 0/ DGTD Registrations 
during the years 1984 to 1986 (Upto 309.1986) 

I year 

1984 

1985 

1986 
(upto 27. It . t 986 ) 

Total No. of 
applications 
received 

2825 

2660 

2487 

Approved 

1146 

977 

542 

Rejected 

1661 

1635 

1352 

Pending 

18 

48 

59] 
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II year Applications 
received in 
DGTD 

Repstrations 
granted 

Applications 
rejected/ 
witbdrawn 

1984 

1985 

1986 

3306 

3689 

1980 

Abserptlon of retreachecl employees 
br Fe I, Nadgonda district 

(ADd •• Pradesh) 

4439. SHRI B. N. REDDY: Will tbe 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state : 

<a) tbe Dumber of vacancies of watchmen 
in Food Corporatlon of India, Nallonda 
district; 

(b) wbetber Government will give pre-
rerence to retrenched employees of FCI 
while filling up these vacancies; and 

(c) if not, tbe reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GUULAM NABI 
AZAD) : (a) 57. 

(b) Other things being equal, tbe retren-
ched ~mployee5 will be given preference by 
pel in re-emp'oyment as aDd wben recruit-
ment takes place. 

(c) Doa. not arise. 

(TtrllUlatlo" ] 

Letter or intent for manufacturing 
... -olour photo films 

4440. SHRI HARISH RAWAT: Will 
the Minister of INDUSTRY be pleased to 
ltate : 

<a) whetber a letter of intent bad been 
iuued to an undertaking of Uttar Pradesh 
Government or startiog a project for manu-
fae,uriol color photo films; 

1915 

1961 

898 

1991 

1728 

1082 

(b) if so, tbe date on which this letter of 
intent was issued; and 

(c) further progress made in settiog up 
tbe project ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRJ M. ARUNACHALAM): 
(a) and (b). MIs. Pradeshiya Industrial and 
Investment Corporation of U. P. Limited 
(P]CUP) were issued a letter of intent on 
14.3.1986, for the establishment of a new 
undertaking at Almora in U. P. for tbe 
rna nufacture of Photo sensitized good s. 

(c) In AUllust, 1986, PICUP informed 
that they had relea~ed an advertisement in 
the PreCis inviting prospectl\1e entrepreneurs! 
jndustrial groups to join them for the project 
and bad received sevecal offers. 

lEllgllSh] 

Letter of intent for Piston Pin 
Project 10 Orissa 

4441. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of INDUS"IR Y be pleased 
to state: 

(a) wbether Government had received a 
proposal to set up a Piston Pin Project in 
Oris~a; 

(b) whether the above proposal is pend-
ing with the Government for clearance since 
long: 

(c) if so, ttle reasons for delay in arantinl 
tbe letter of intent; and 
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(d) whether the proposal is expected to 
be implemented d urins this year 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM: 
(&) to (d). MIs. Industrial Promotion and 
Investment Corporation of Orissa Ltd., have 
been issued a letter of intent in July, 1984 
for tbe manufacture of Piston, Piston pins 
and Piston rings in a unit to be set up at 
Tehsil Rairangpur, District Mayurbhanj in 
the State of Orissa. They have also been 
granted a foreign collaboration in May, 
1985 with M/s. Mondial Pistons, SPA Italy. 
The letter of intent bas subsequently been 
transferred in the name of MIs. Associated 
Pistons Ltd ... a joint ~ector conlpany pro-
moted by MIs. Industrial Promotloll and In-
vestment Corporation of Orissa Ltd. The 
company bas made a request for change of 
location from District lvlayurbhanj to District 
Bhuvnc:ihwar and also extension of the 
validity of the letter of intent. Now, since 
the automobile ancIllary industry has been 
deJicensed, the company bas been advi~ed to 
go in for registration with SecretafJat for 
Industrial Approvals as per delicensing 
scheme. It is expected that the company 
would take more time to fully implement the 
project becau~e of their proposed plan to 
shift the location of the unit. 

Bio-gus plant!. in India 

4442. SHRIMATI JAYANTI PAT~AIK: 
Will the Minister of ENERGY be pleased to 
state : 

(a) wbether tbe progress in the imple-
mentation of bio-gas plants programme bas 
been slow; 

(b) if so, the reasons therefor; 

(c) the measures taken to implement the 
programme to instal more bio-gas plants in 
tbe States exped ltiollsly; clod 

(d) the details thereof? 

THE MINISTBR OF ENERGY (SHRl 
VASA NT SATHE) : (a) No, Madam. 

(b) Docs not arise. 

(c) and Cd). A National Project for Bio-
gas DeveJopment which caters to family 
based biogas plants is under implementation 
since 1981- 82. A target of setting up of 
1.5 lakh biogas plants b~ been fixed for 
1986-87. The Department of Non .. ConveD-
tional Energy Sources bas taken a packaae 
of measures. jncluding technological improve-
ment. training of users and masons, post-
instaIJatloD servicing of plants, provision of 
repair and maintenance kits, creation of 
Regional Biogas Training and Development 
Centres, monitoring and evaluation, etc. 
during the last two years which has helped 
in expeditious implementation of tbe project. 
The achievements in 1984·85 and 1985-86 
were accordingly well in excess of tbe targets. 
Finan.:;al assistance in the form of Ceotral 
subsidy, turn- key job fee, promotional casb 
incentives, repair aud mainteoauce charges 
etc. are being gh:cn. During 1986-87 , 
added emphasis has been laid on promotion 
of biogas plants linkec with sanitary latrines, 
01 ganisati.:>n of field cemonstrations on the 
utility of biogas manure and promotion of 
five new and cbeaper models which were 
developed as a result of R&D efforts made 
by the department du log the last two years. 
l\1ore biogas plants CC:ll1 be installed moce 
expeditiously if addit 100al financial alloca-
tions are made availabl\! for tbe programme. 

Hyde) project on DbaJeswari river 

4443. SHRI SUDARSAN DAS: Will 
the Minister of ENERGY be pleased to state: 

(a) the proaress made in the construction 
of the hyde} project on the Dhaleswari river 
bordering Assam and Mizoram; and 

(b) when it will be commissioned ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) On tbe basis of 
the investigations carried out, tbe National 
Hydroelectric Power Corporation have sub-
mitted a Feasibility Report to the Central 
Electricity Authority for tecbno .. ecoDomic 
examination of the proposed Dhaleswari 
Hydroelectric Project. 

(b) The proposed project is expected to 
require seven years for completion after an 
investment decision is tHco. 
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Daldage to TIIDDel of Kaput 
Hydel Projeet 

4444. SHRI SUDARSAN DAS: Will 
the MiDister of BNERGY be pleased to 
state : 

<a) whetber a tunnel of Kapili Hydel 
Project under Nortb Eastern Blectric Power 
Corporation in Assam has been dam_led 
durina the recent heavy rains, if so, the 
detaf1s tbereof; and 

(b) the stage of completion of the said 
project ? 

THB MINISTER OF STATE IN THE 
DBPAllTMBNT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSWLA ROHTAGI): (a) and (b). 
During the initial filling, in September, 1 986, 
of Umrool Tunnel of the Kapili Hydro-
electric Project of tbe North Eastern Electric 
Power Corporation, a portion of the tunnel 
collapsed. A committee of Expert; bas been 
set up to inquire into the causes and tbe 
extent of the damage to tbe tunnel. Accord-
iDg to a tentative assessment of tbe Project 
management authorities, tbe Kapili Power 
Houte could be commissioned in August, 
1987. 

P ..... lssioD for future tradiq in 
COCODut Oil 

4445. DR.. K. G. ADIYODI : Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be p1eased to state: 

<a) wbether tbe Forward Market Com-
mission bad recommended for .... Dt of per-
mission for future tradiDB in coconut oil; 

(b) if so, tbe reasons for delay in imple-
meatadOD; and 

(c) the tjme by whicb it will be imple-
mented ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI OHULAM NABI AZAD) : 
<a> to Ccl. Tbe Forward Markets Commission 
recommended resumption of futures lradin. 
io COCODut oil in April. 1986. The matter 
was examined but in view of abe riaiDll troDd 
to the prices of ccSible oils iacludioa that of 

coconut oil it was Dot considered appropriate 
by tbe Government to allow resumption of 
futures tradios in coconut oil. Even DOW, tbe 
prices of coconut oil are ruling biab Jevel 
and. as sueb, tbere is no cbanae in tbe 
Government's policy. 

EstabU ...... eat of ".altal eleclroDfc 
.wUehJag equlp •• at factory Ia 

Bad_lore 

4446. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR. : Will tbe 
Minister of COMMUNICATIONS be pleased 
to state: 

<a> wbether Government bave a proposal 
for the establishment of Digital Electronic 
Switcbina equipment factory in Bangalore 
close to tbe existing Indian Telepbone Indus-
tries Complex; 

(b) if so, the steps taken to implement 
that proposal; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): (a) to 
(c). Government have approved a proposal, 
in principle, for setting tbe second Digital 
Electronic Switcbing equipment factory at 
Bang.1)ore under Indian Telephone Industries 
Limited .. in replacement of tbe existing Cross-
bar and Strowger factories at the existing 
site. 

The various aspects of implementatioo of 
tbe decision are under consideration. 

Install.tloD of Blo-18S plants 

4447. SHRI P. M. SAYEBD : Will tbe 
Minister of ENERGY be pleased to state: 

(a) tbe number of bio-gas plants tbat 
were to be installed durio, the last five yean 
by the National Project 00 Bio·ps Develop-
ment (NPBD); 

(b I the number of such plants actually 
installed during that period, tbe expeDditure 
incurred thercon and tbe number of tbolO 
working; 

(c) wbether tbi' project of bio-a.s plaots 
has been a SUCCOlS in the field of rural dcvc-
lopmeot; and 
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(d) if not, tbe reasons therefor and future 
prospects of the project? 

THE MINJSTER OF ENERGY (SHRI 
VASANT SATHE) = (8) and (b). The 

National Project for Biolas Deve)opmeot 
(NPBD) was started jn 1981 .. 82 and 'be 
information on targets, acbieY~mcmts aDd 
expenditure incurred are giv~n below : 

Year No. of plants (Rs. in erora) 
------_._,.-------- expenditure 

Target Acbievement incurred 

- --- -

1981-82 35000 21404 3.38 

1982-83 75000 60095 9.98 

1983-84- 75000 89300 20.16 

1984-85 150000 172773 47.50 

1985-86 150000 195069 67.00 

- --- _ - - -------_ 

Evaluation studies of biosas plants inc1uding those by several independent agencies 
indicate that on a national average over 8 S percent of the plants set up under NPBD are 
workinB at a SivCQ time. 

(c) Yes, Sir. 

(d) Does not arise. 

(Translation) 

Support price of ~ugarcaDe 

4448. SHRI BALWANT SINGH 
RAMOOW ALIA: 

SHRI TARLOCHAN SINGH 
TUR: 

Will tbe Minister of FOOD A'N 0 CIVIL 
SUPPLIES be pleased to state: 

(8) whether the Indian Sugar Mlns 
Association have requested the Government 
to fix support price of sugarc81'1e upto 1 98 1-

90; and 

(b) if so, tbe reaclion of Government 
tbereto? 

THB MINISTER OF ST ATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIBS (SHRI GHULAM NABI AZAD) : 
<a) Yes, Sir. Tne Indian Supr Mill, Asso-
ciation bas suaaested a uniform yearly in-

crease of 50 paise per quintal in the statutory 
minimum price of sugarcane upto 1989-90. 

(b) There are many varia hie factors that 
a re taken into consideration in tbe fixatioD 
of the statutory minimum price of sugarcane 
and hence tbe proposa1 is Dot feasible. 
However, the Government have already 
announced tbe prices for 19~6 .. 87 aod 
1987-88 seasons in advance of the sowioB 
seasons. 

[English} 

Integrated complex for Pape-r Mills. 
Sugar Mills and Distilleries 

4449. DR. T. KALPANA nEVI: Will 
the MiDist~r of INDUSTRY be pJeased to 
state : 

<a) whether there are any proposals for 
the establishment of integrated complexes 
consisting of papt"r mills, supr mills and 
d istiUeries; and 

(b) if so, tbe details thereof '1 
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THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(a) No application has been received for a 
Licence under the Industries (Development 
and ReluJation) Act. 1951, for the establish-
ment of an integrated complex for the pro-
duction of paper mills, sugdr mills and 
distilleries. 

(b) Does Dot arise. 

MaDufacture of ne,,~prIDt from 
bagasse 

4450. DR T. KALPANA DE VI : WJlI 
tbe Minister of INDUSTRY be pleased to 
state: 

(a) whether there is any proposal to 
start the manufacture of newsprint from 
bagasse; and 

(b) if so, the details therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRl M. ARUNACHALAM): 
(a) and (b). Bagasse based newsprint projeCt 
under tbe name and style of Tamil Nadu 
Newsprint and Papers Ltd. bas been set up 
at Pugalur, Trichy District in the State of 
Tamil Nadu with a capacity of 50.000 
tonnes per annum. The unit commenced 
production in 198 S. 

The State Industrial and Investment 
Corporation of Maharashtra have granted a 
Jetter of iDtent on 21 st July. 1983 for 
settin. up a new undertaking in District 
Parbhani in the State of Maharashtra for 
tbe manufacture of 50,000 tonnes per 
annum eacb of newsprint and writing and 
printing paper, based on bagasge as the 
main raw material. 

Tbe National Newsprint and Paper Mills 
Limited, a Contral Government Enterprise, 
have alao submitted a detailed project report 
for letting up a balasse-based newsprint 
plaot in District Nainital in the State of 
Uttar Pradesh. 

Setting up of sugar mills In Orissa 

4451. SHRIMATI JAYANTI PAT-
NAIK : Win the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether new licences are proposed 
to be issued for ~etting up sugar mills in 
Orissa where there is good production of 
sugarcane; and 

(b) if not, tbe reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI 
AZAD) : (a) and (b). The Central Govern-
ment do not propose areas or States for 
setting up sugar miJJs. The applications for 
grant of licences submitted by entrepreneurs 
through the State Governments \\ ith their 
recommendations are considered subjt.ct to 
f.JvourabJe agrociimatic conditions and 
techno-economic feasibility. No application 
for grant of a licence for setting up a new 
sugar mill in Orissa bas been received during 
the Seventh Five Year Plan. 

Claims on account of quality euts 

445:!. SHRI BHATTAM SRIRAMA 
MURTY: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether Government rejected a claim 
of over Rs. 40 crores of Punjab Food and 
SupplIes Department towardq quality cuts 
imposed by the Centre; if so. the details 
thereof; and 

(b) to what extent claims of other States 
were rejected by the Food Corporation of 
J ndia during the Jast three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI 
AZAD) : (a) Quality cuts are imposed at 
the time of takeover of foodarains from the 
State agencies by the Food Corporation of 
Indi,;! in accord.Jnce with the guidelines 
prescribed by tbe Government of India 
The amount of such cuts vary from year to 
year, depending upon tbe quantum of cuts. 
and may amount to about Rs. 40 crores 
over several years in tbe calC of Punjab. 
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(b) There are no reports of claims of 
quality cuts in respect of otber States. 

SlIortf.JI in productloa of CemeDt, 
Coal etc. 

4453. SHRI MOHANBHAI PATEL: 
SHRI CHINTAMANI lENA: 

Will the Ministry of INDUSTRY be 
pleasrd to state: 

(a) whether there is shortfall in produc-
tion of several important items such as 
cement. coal, fertilizers, engineering goods 
etc. during the current year; 

(b) if so, the details of those items; 

(c) the main causes for the shortfall; 
and 

(d) the steps being taken by Government 
to achieve the target during the remaining 
period of the ~ear ? 

THE MINISTER OF ~TATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
(a) and (b). Accordine to C.S.O. Index of 
Industrial Production, the growth rates 
during January-August. 1986 over tbe 
corresponding period of 1985 in important 
items referred to in the question were as 
follows: 

Industry Group! 
ltenl 

Cement (Hydraulic) 
Ferti(iz~rs 

Coal 
Basic meta) industry 
Metal products industry 
Macbinery industry 
Electrical machinery 
Transport equipment 

Percentage Growth 
rate in January-
At'gust, 86/over 

January-August, 85 

8.8 
J 2.6 
8.4 
3.5 
6.S 
2.2 
0.8 
6.0 

(c) The growtb rates would have been 
higher but for infrastructural and raw 
material constraints, under utilisation of 
capacities in certain industries, adverse 
industrial relations, inadequate Order-Boot 
position, etc. 

Cd) Government have been taldo8 several 
measures to stimulate industrial productfoD 
tbrough appropriate changes in industrial 
licensing and import policies as well.1 
tbrough monetary and fiscal measures and r 

improvement in infrastructure. 

ProdKtlOD sad Export of Photo FlI .. ! 

4454. DR. K. G. ADIYODI: WiD 
the Minister of INDUSTRY be pleased to 
state : 

<a> tbe consumption/output of photo 
films in the country: 

(b) the quantity of photo films beiDI 
exported indicating the country and tbe 
quantity; 

(c) wbether there is any proposal to 
expand tbe HiDdu~tan Photo Films manu-
facturing Company Limited. Ootacamund. 
incorporating latest technology; 

(d) if so, the details tbereof; 

(e) whether there is any proposal to 
install a new photo film manufacturinl 
factory in the country; and 

(f) if so, the deta ils tbereof ? 

THE MINISTER OF STATE IN THB 
DEPARTME1'!T OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
(a) MIs Hindustan Photo Films M .. nu'" 
facturing Company Limited (HPF) Ootaca-
mund. a public sector undertakina engaged 
in the manufacture of photo sensitized aood. 
achieved total production of 12.27 m.sq.m. 
valued at Rs. 1 0,885 lakhs durina the ,ear 
1985-86. 

(b) A statement is given below. 

(c) and (d). MIs HPF were issued a 
Jetter or intent on 27.3.1986 for tbe manu-
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tactiilc of POtyc~ter base X-raJ aDd .rapbic 
art. Itms fOr the capacities spedfltid 
IMIOw : 

I,.", of M..i.!actllre 

X-rar 11m 
GrQbic. Arts Pilm 

.... , CtqHlClty 

10 m. sq.m. 
2 m. aq.m. 

RPF flaw eatericl jato foi'elp collabo-
.. with MIl. Ddbeat of USA for tho 
...... ied manufacture of X-ray and IdPbic 
ana 6Jma. 

(e) ~_~ <Q. MI. PradesW,. laduaial 
aDd Investment Corporation of U.P. Limited 
(PI€.iJP, weae·..... a Jetter of f IDteDt on 
14.1.19-16 fot tbe ellttblithment or. uew 
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untlertallba at Abor. in UP.. tor \ ~he 
maDufacture of fthbto sea.it~d Goads ~apto 
tbe capacities mCDtioDed below : 

Items of manufaetam . 

1. CiDe1ilm 

2. Industrial ct Me6ka1 
X-rays 

3. Pbotograpbic paper 

4. Grapbic and otber films 

Annual 
Capacity 

4 m.sq.m. 

6 m.lq.m. 

2 m.sq.m. 

1 m.sq.m. 

13 m sq.m. 
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(Tran.'Gtlon) 

Tecbnlques for geDeratloD of electricity 
from DOD-CODventlonal sources 

of energy 

4455. SHRI VIRDHI CHANDER JAIN: 
Will tbe Minister of ENERG Y be pleased 
to state: 

(a) wbether the techniques of generating 
electricity from Don .. conventional sources of 
energy like solar and wind have been deve-
loped ill tbe country; 

(b) whether electricity bas been and is 
being generated from solar and wind energy 
in Gujarat, Orissa and other States; 

(c) if so. the details thereof; 

(d) whether Government propose to 
generate electricity in Barmer, Jaisalmec, 
Jodhpur aod Bikaner regions of Rajastha.n 
from wind and solar energy as tbes~ are 
available there in plenty; and 

(e) if so, by what time aod the WilY it 
will be done ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) Yes, Sir. 

(b) aDd (C). Yes, Sir. The Department 
of NOD-CoDventional Energy Sources bas 
installed solar thermal power plant of 22 
KW capacity in Salojipalli village of Andhra 
Pradesh. Solar photovoltaic systems for 
street lighting, community television, water 
pumping etc. have been installed in over 300 
villages in tbe coutry. 5 wind farms of 33 
MW capacity are operational in Mandvi. 
Okba in Gujarat, Tuticorin in Tamil Nadu, 
Puri in Orissa and Oeogarh in Maharastbra. 

(d) and (e). Banner, Jaisalmer, Jodbpur 
and Bikaner regions of Rajasthan are among 
tbe potenticllly attractive areas for solar and 
wind electric power generation. Small power 
systems for light ing from ~Iar energy have 
already been jn~talled in some villages in 
these areas. Studies for establishing more 
lucb systems as well as Jarger solar units are 
underway. Tbe implementation of these 
prOirammes will depend 00 tbe availability 
of funds. 

Gas based thermal piaat in Ramgarla. 
Rajasthan 

4456. SHRI VIRDHI CHANDER JAIN: 
Will tbe Minister of ENERGY be pleased 
to state : 

(a) whetber approval to tbe setting up 
of a gas based thermal plant in Ramgarb 
(Jaisalmer) bas already beeD given by tbe 
Planning Commission and the Union 
Government; 

(b) if so, the progress made so far in 
the setting up of the plant; 

(c) whether Govern;nent have agreed to 
provide gas at concessional rate; aDd 

(d) if not, tbe steps being takeD in tbis 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGl): (a) and (b). The 
Rajasthan State Electric;ty Board's proposal 
to set up a gas-based power project (3 MW) 
at Ramgarh bas been accepted for inclusion 
in tbe State's Seventh Five ... Year Piau. The 
time-frame for completic n of tbe project could 

be determined after placement of orders for 
euipment by tbe State Electricity Board. 

(c) and (d). The issue of pricing of gas 
is under negotiation between the Rajasthan 
State Electricity Board and the Oil and 
Natural Gas Commission. 

[Engli.rhJ 

Production and demand of power 
meters in KeraJa 

4457. SHRI MOLLAPPALLY RAMA-
CHANDRAN : Will the Minister of 
IND USTR Y be pleased to state : 

(a) whether the production of power 
meters in the State of Kerala is sufficient to 
meet tbe annual demand in that State; 

(b) the details of total demand for 
meters in tbe State of Kerat. duria. 
1985-86 aDd tbe total production duriaa 
tbat year; 
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(0) tbe units now producinl power 
meta'S iD tile State with dotails of their loca-
tiOD and maDufacturiDI capacity; and 

Cd) whether Government intend to set 
GP aDJ more units for manufactun: of power 
meters in KerBI. and if so, the location 
tbereof? 

THB MINISTER. OF STATB IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOP~ENT IN THE MINISTR Y OF 
INDUSTRY (SHRf M ARUNACHALAM): 
<a> to (d). Presumably, the intention of the 
Bon-blo Momber is to seek information on 
house-service meters (single phase and poly-
pbase). No State-wise annual assessmeDt of 
requirement is made for this item. Manufac-
taring Units aro estabJish~d taking into 
account tbe overall Deed of country and not 
of any particular State alone. In the orga-
Diaed sector tbere are about 14 units with a 
capacity of 62.90 jak hs nos. and the produc-
tion during the period 1985-86 was about 
38.9 lakb nos. The production of house 
service meters is sufficient to meet the demand 
and no reports of shortage have been recei-
ved. In the organised sector there is only 
one unit which is located at QUilOD (KeraJa) 
with a capacity of 3.24 lakh DOS. This 
industry bas since been delicensed and no 
proposal to set up a unit for manufacture of 
power meters in the public sector in Kerala 
Is under consideration of Central Government. 

Aleolaol tlri ,ea yehieles aod raise 
I. Alcohol procluetioo from 

Molasses 

4458. DR. CHINTA MOHAN : Will 
the Minister of INDUSTR Y be pleased to 
state : 

<a) wbether Government are coDsiderin8 
an)' proposal to produce 100 per cent 
alcohol driven vehicles as in Brazil and 
ODSUrc that alcohol production is raised from 
molasses llnd other raw materials for which 
processes have been developed/claimed, such 
as from tapioca etc; aDd 

(b) if so, the details thereof? 

THB MINISTER OP STATE IN THB 
DBPARTMENT OF INDUSTRIAL DEVE-
lDPMBNT IN THE MINISTRY OF 
DlDUSTRY (SHIll M. ARUNACHALAM): 

<a> No, Sir. 

(b) Does not arise. 

Setting up of BlecCl"oaie Telep.oae 
Exelaanle at Na,pur 
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4459. SHRI BANWARI LAL PURO-
HIT: Will the Minist~r of COMMUNICA-
TIONS be pleased to state: 

<8> whetber Government are aware tbat !M existing. Nagpur Telephone 8JrcbaDle is 
Jammed to Its full capacity and one "cannot 
get a line; even OD medical grounds; 

(b) whether tbere is a proposal updcr 
consideration of Government since 1008 to 
set up an Electronic Telephooe ExcbaQlc at 
N3gpur; 

(c) whether necessary equipments have 
been installed in NalPur Telepbone 
Excbauge; aod 

(d) jf not, the time by which tbe 
necessary equipments will be installed and 
Electr~Dic Telepbone Bxchapge start 
functioning? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF COMMUNICA:fIONS 
(SHRI SONTOSH MOHAN DEV): (a) 
Nagpur Telephone Exchange at present is 
over loaded. 

(b) Yes, Sir. 

(c) aDd (d). Tbe EJectropic ellcbanp 
equipment for 10,000 Jines is expect~ to 
be supplied by ITJ factory at Manppur 
by s.pternber, 87 "nd tbe electronic excball8C 
is expected to Start fUDctioniQa within the 
tbe next two years, at NalPur. 

I.port of mac ..... .., aDd e ....... eat 
." Ne,.U Lignite Corporaftoa 

4460~ SHRI BANWAlU LAL PUR.OHIT : 
SHR.I V. SRBENIV ASA 

PRASAD: 
DR.. V. VBNKATESH: 

Will tbe Minister of INDUSTR.Y be 
pleased to state : 
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(a) tbe total number of applications 
received-durinl the year from Neyveli ~ Lipite 
COrporatidn Limited, Neyveli, Tamil Nadu 
by tbe Director Genetal of Technical Deve-
lopmeat or tbe Secretariat for Industrial 
approvals in regard to sanction for import 
of\ machinery and equipment; and 

(b) the st~ps being taken to eosure 
import of good quality equipment before 
granting approval? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
<a) and (b). No application for the import 
of machinery and equipment from NeyveJi 
Lignite Corporation Limited appears to have 
been received by Directorate General of 
Tech n ica) Development or the Secretariat 
for Industrial Approvals during the year 
1986 so rar. 

Lok Adalats in Mabarashtra 

4461. SHRI BANWARI LAL PURO-
HIT : Will tbe Minister of LAW AND 
JUSTICE be pleased to state: 

<8> the number of Lok Adalats function-
inB in various part. of Mabarashtra; 

(b) the number of cases disposed of by 
tbese courts amicably; 

(c) whether there is any proposal to 
open more such Lok Adalats in various parts 
of ~4abarasbtra during the year 1 986- 87; 
and 

(d) if so, tbe details thereof? 

THE MINISTER OF STATE IN THF;: 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): Accordinl to the 
information furnished by tbe Committee for 
implementing Legal Aid Schemes : 

<a> and (b). Lok Adalats are not reau-
larly constituted Law Courts, but are 
only voluntary aaencies overseen and 
monitored by the State Legal Aid and 
Advice Boards. 247 Lot Adaltlts have been 
beld·.odt.480' *"' bave·beeD settIod durins 

the financial years 1984-85 aod 1985-86 
in the State of Maharashtra. 

(c) and (d). Lot Adalats ate becomiDI 
very popular among the rural poor and there 
i. demand to hold such Lot Adalatl 
frequently in different parts of the country. 

AllocaUoD of imported edible oils to 
VaDaspati manufacturers 

4462. SHRI YASHWANTR.AO 
GADAKH PATIL: Will the Minister or 
FOOD AND CIVIL SUPPLIES be pleased 
to state: 

<a) whether Government have deoided 
to cut down tbe allocation of imported edible 
oils to the Vanaspati manufacturesrs; 

(b) if so, the details thereof and the 
rea~ODS therefor; and 

(c) its effect on the market price of 
Vaoaspati oil? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI 
AZAD) : (a) Yes~ Sir. 

(b) Due to flush season in tbe availability 
of oilseeds/oils, Government has reduced the 
allocatio:1 of imported edibJe oils from 80 
per cent to 55 per cent to induce pealer 
usage of indigenous permitted oils so tbat 
the Indian farmers are benefitted. This will 
help in achieving tbe goa) of self-sufficiency 
in edible oils. 

(c) There has been some rise in prices. 

I~PG distribution at tile door of 
CODsumer 

4463. SHRI YASHWANTRAO 
GADAKH PATIL : 

SHRf H. N. NANJE GOWDA: 
SHRIG.S. B~SAVARA1U: 

w ... t the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) wbether Bharat Petroleum Corpora ... 
dOD .propGS9 to iD~ a ucw- .,.am 0 I 
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LPG distribution at tbe door of tbe con-
sumer; 

(b) if so, tbe details thereof and the 
effect on the distribution agent~; and 

(c) whetber otber companies will follow 
suit? 

THE MINISTER. OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMADUTT) : 
(a) to (c). While Bharat Petroleum Corpora-
tion is examining the feasibility of decentra-
lising the filling of LPG C) linders to bring 
tbe same closc-r to consumers, th~Te is no 
proposal to introduce any such system nor 
has the matter been examined yet from the 
viewpoint of statutory safety requirements4 

(7rtlll"lation1 

Lack of technology "itb cottage and 
small seale industry 

4464. SHRI KAMLA PRASAD 
RAWAT : Win the Minister of INDUSTRY 
be pleased to state : 

(a) whether Government are a~are that 
cottage and small scaJe industrie~ are lacking 
in good quality technology; and 

(b) if so. the steps proposed to be takc:n 
by Government to provide them appropriate 
technology as well as marketing faCIlities? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN-
DUSTRY (SHRI M. ARUNACHALAM): 
<a> Government is aware of the need for 
upgradation of technology in the cottage 
and small scale sector which is a continuing 
process. 

(b) Government bas already identi6ed 
some selected groups of Industries on all 
lodia basis and also a few State-wise con-
centration basis (or modernisation purposes. 
Small Industry Development Organisation 
also have established Tool Rooms. Product 
aDd Process Development Centres, Regional 
Testiog Centres and Field TeillDS Stations 
for asaistina lmall eOlrepr;ocurs in producins 

quality goods. Action is also beillg taken to 
implement the recommendations of tbe Patil 
Committee appointed by tbe Government, 
which include opening of a Technology 
Development Cell at Small Industry Deve-
lopment Organisation. 

In the KVlC sector also, aprropriate 
technologies are being developed by organi-
sations like Council for Advancement of 
Rural Technology (CART), Central Silk 
Board, Coir Board, Jamuna)al Bajaj Vi1lage 
Induc;tries Institute J etc. 

For marketing quality goods, Govern-
ment I)ac; since decided to purchase, through 
DGS &. D, stores ba\1ing lSI marking, as far 
as possible. A scheme for National Award 
has also been decided to be introduced from 
tbis year for small scale units manufacturing 
quality goods out of some seJectf'd product 
groups. 

[EngTish] 

Achievements In non-conventioDal 
sources of energy 

4465. SHRI R. S. MANE: 
SHRI SOMNATH RATH: 

\\Till the Minister of ENERGY be pleased 
to state: 

(a) whether Rs 100 crores have been 
earmarked for non·conventional energy 
sources; 

(b) the achievements made so far; and 

(c) the measures taken to give an Indian 
orientation to the ethos of these sources 
which are pre~ently based on foreign techno-
logies ? 

THE MINISTER OF ENERGY (SHR} 
V ASANT SATHE) ~ (a) Originally an out-
lay of Rs. 100 crorcs was earmarked in the-
Central sector for non·conventional energy 
sources for the year 1986- 87. An addational 
amount of Rs. 1 5 crores has been provided 
tl.rough supplementary grants. thereby makins 
a total outlay of Rs. 11 S crores for the 
current year. 

(b) Under the National Project on 
Biops DeveloPDlCIl', 6.9l lakbl famil), size 
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biOias plants have been installed tbroulbout 
the country so far. 198 Community /Iostitu-
tional Biogas Plants have also been estabUtb-
ed. 21.40 lakhs Improved Chutbas have 
been installed in rural and urban households 
under th. National Proaramme on Improved 
Cbp'lba. More tban 1000 Solar Thermal 
systems such as Water Heating Systems. etc. 
have also been installed both in tbe domestic 
and industrial sectors. Solar street and 
commuDity lighting and other systems have 
been provided in more tban 300 villages 
through solar photovoltaic technology. Under 
the Urjagram Proaramme, a bulk of the 
energy needs of tbe villagAs is being met 
through various non-conventional energy 
systems. So far, 21 such Urjagram projects 
have been completed in different parts of the 
country An incineration p1ant in Delhi to 
provide 3.75 MW electric power from 
municipal wastes is in ad\ anced stage of 
completion Five Wind falms have been 
commissioned at Okha (Gujarat). Mandvi 
(Gujarat) Tuticorin (Tamil Nadu) Puri 
(Orissa) aod Deogarh (Maharasb~ra) with a 
total capacity of 3.3 MW. Energy planta-
tions and gasifi-.:ation proarammes have also 
been taken up for harne~sing biomass for 
the purpose of power generatiC'n. The annual 
targets in the operational programmes 
(Nationdl Project for Bi,')gas Development 
and National Programme on Improved 
Chulha) have been over achieved every year 
since 1984-85. 

R&D activities have also been intensi-
fied and are being pursued vigorously in the 
country. As a result of these activities indi-
genous technologies have been developed for 
various systems for harne("sing various nOD-

conventio'lal energy sour.:cs such as for 
generation of biogas through diversified 
inputs, tapping of solar energy througb 
low grade sobr thermal energy 
systems, solar photovoltaics for sn1al1 power 
applications, more efficient utilisation of 
fuelwood through improved Chulhas. utilisa-
tion of wind energy for selective purposes 
etc. Further, technical improvements have 
.also been affected in the existing systems 
and neWf'r models developed. 

(c) It is not correct to state tbat these 
sources are presently based on foreigD tech-
Dologies. In fact, in India, the major Don-
conventional energy programmes are almost 
.eJltiralr based on iodiacnousJ)' developed 

technologies. Tbese include the biops 
improved chulha, solar thermal, solar photo: 
voltaic and biomass programmes. Wherever 
~n the very limited and specific cases, forei": 
Inputs have been used, a clear prOlramme of 
indigenisation/Jocal manuracture is also 
being developed. 

MRTP action 8galast T.V. and 
seooter manafadurer! 

4466. DR. B L. SHAILESH: 
SHRI HAFIZ MOHD. 

SIDDIQ 
SHRI CHIITA MAHATA : 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whetber Government bave initiated 
action agaiost several leading televisioD aDd 
scooter manufacturers in the country follo-
wing a spate of complaints agaiost them 
under the amended MRTP Act. 

(b) if so, the names of these manufac-
turers and the nature of complaints received 
against tbem; and 

(c) the action taken in each case to 
protect the consumers and eliminate unfair 
practices in the market? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OP IN-
DUSTRY (SHRf M. ARUNACHALAM): 
(a) to (c). During the period 1.1.84 to 
31.10.86, the MRTP Commission received 
152 complaints/applications/references 
against Television and Scooter manufactu-
rers/traders for their alleged indulgence in 
restrictive/unfair tr~de practices. The comp-
laints generally include allegations relatina 
to tie-up, excess charges, late delivery. refund 
of deposit etc. The effort involved iD com-
pilation of dets ils of 1 52 cases would Dot 
be commensurate with tbe purpose souabt to 
be served. Tbe Commission takes appro-
priate action ina 11 sucb cases as per tbe 
provisions of the MRTP Act relatina to 
unfair 'restrictive trade practices. 

ladigeDOUS Drug ladustr, 

4467. SUR) R. P. DAS: Will tbe 
Minister of INDUSTRY \Je plta~ '9 
,tat~ ; .. 
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~) tbe steps Government bave taken to 
.. , Jbe country's iadipnous dl"Ul indust.., 
viable; 

{b) whether the prosent import liberali-
.. tioo policy of the Government bas become 
ODe of tbe contributina factors for the pre-
ICDt condition of tbe country·s public sector 
drua industry; aDd 

(c) if so. tbe remedial steps proposed to 
be taken in tbo matter? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OP CHEMICALS AND 
PeTROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHR) R. K. JAI-
CHANDRA SINGH) : (8) Prices of bulk 
drup aDd formulations are reguJated under 
tbl: Drup (Prices Control) Order, 1979 and 
fair return is ensured to tbe druB industry 
under tbe said Order. Protection tbroulb 
tardf and import restrictions bas also been 
allowed wherever necessary. 

(b) and (c). Imports or only tbose drop 
wbere the availability in the country is not 
adequate are allowed OD merits. 

SeDI.K out of vessels by ONGC 

4469. DR. G. S. R.AJHANS : 
· SHill BALASAHEB VIKHB 

• PATJL: 
SHRI SOMNATH RATH : 

Will the Mioister of PETROLEUM 
AND~ NA TUIlAL GAS be pleased to _to: . 

(a) whetber it i. a fact tbat Od aod Natu-
ral Oas Commission bas beeD sellinl out its 
vessels to some private companies to operate 
for ONGe; 

(b) if so. tbe details thereof; and 

(c) tbe steps taken to ensure that tbe 
operation of vessels is not conducted by tbe 
private sb ippiD8 compao ies ? 

THE M~NISTER OF STATE OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHR) BRAHMADUTT): 
(a) No Sir 

(b) aod (c). Do D-:>t arise. 

lastalled caPllcity and production of 
two ",heelers aud passeDgers ears 

4470. SHRI PRATAP BHANU 
SHARMA: w.n tbe Minister of INDUS-
TR Y be pleased to stale : 

(a) the total installed capacity of various 
makes of two wbe-elers and four wheel 
passeD.er cars in tb e country at prescot; 
aDd 

(b) tbe details of actual production 
against the installed capacity during 198' .. 
86 aDd upto 30 September, 1986, company-
wise ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTR.Y OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
<a> and (b). A statement is liveD below . 

S .. te ...... t 

Name of tile unit lastalled capacity Production filures 
as OD 3.12.85 in Nos. 

-----------.~-
198'·86 April-Sept. 

April-Marcb '86 

t 2 3 4 S 

(I) ....... er Car: 
I. Htaclastao Moton Ltd. 30,000 23,297 11144 

a. Prtmlor Auto Ltd. 35,000 29,304 15443 
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1 2 3 4 

3. Maruti UdyOI Ltd. 60.000 33,306 20797 
4. Standard Motors 3,000 88 1139 
s. Sipani Automobiles 3,000 383 56 

Grand Total: 1,31,000 86.378 48579 
- - - - -_-- - ---_ 

(m Motorcye)es : 
1. Enfield J Ddia Ltd. 30,000 21.274 1176. 
2. Ideal Jawa Ltd. 42,000 26.072 10071 
3. Hero Honda Ltd. 40.000 28,133 32057 

Escorts Ltd. 83,000 83,227 
...... r" 

4. 4787. 

s. lod. Suzuki Ltd. 70,000 '1,243 401'1 
Bajaj Auto Ltd. • " 6. 40,446 21152 

Total : 2.65,000 2,50,395 1.63,073 

(01) Seooters : 
1. API Ltd. 48,000 6, t 42 3,452 

2. Bajaj Auto Ltd. *2,50,000 2,87,554 1,84,942 

3. Maharashtra Scooters 80,000 69,209 46,055 

4. Scooters India Ltd. 1,00,000 23,981 3,329 

5. Lobia MacbiDes 70,000 54, ) J 1 48,400 

6. A. P. Scooters 40,000 20,852 5,642 

7. Kinetic Honda Ltd. 37,000 5,991 

8. Kelvinator India 24,000 J ,042 

Total: 6,49,000 4,62,891 2.97.811 

(IV) Mopeds : 

1. Moped I. Ltd. 30.000 . .. 536 

2. Kinetic Bo •• Ltd. 1,85.000 J .84.352 1.05,446 

3. K. G. Patil Auto 24.000 1.839 612 

4. Atlas Auto Ltd. 30,000 . .. 556 

s. Majestic Auto Ltd. 1,10.000 90.583 30.617 

6. Sundaram Clayton 1,04.000 1.36,204 73.240 

7. Bofteld India 60,000 38,957 9.341 
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1 2 

8. ICarnawati-Auto 

9. Brooke-Bond 

10. Kelyinator of Iodia 

It • Sbree Cbamundi Mopeds 
...-

Total : 

Grand total of all 
two Wheeler 

3 

12,000 

24,000 

40,000 

40,000 

6,59,000 

1 S, 73,000 

4 

803 

11,160 

t 1,046 

4,74,944 

11,88,230 

5 

2S9 

378 

8,007 

1.109 

2,30,171 

6,91,055 

*R.opresents iostalled capacity for scooters as well as motorcycles. 

Ne. rate of tarill' la Singraull Super 
Thermal Station 

4471. SHRI H. N. NAMJE GOWDA: 
SHRI G. S. BASAVARAJU : 

Will the Minister of ENERGY be 
pleased to state : 

<a) whether the National Thermal Power 
Corporation bas reduced the tariff for power 
from its SiograuJi Super Thermal Station; 

(b) if so, whether any agreement was 
reacbed with tbe Northern States tbat get 
power from Siolrauli; 

(c) if so, the new rate of tariff per unit 
a.reed upon; 

(d) wbether tbe National Thermal Power 
Corporation wu baving separate arrange-
ments with each State Electricity Board 
but it has now succeeded In \\orking out a 
multilateral arrangements witb all tbe 
Northern States; aDd 

(e) if 10. to what extent tbis asreement 
has helped tbe NTPC and whether all the 
Northern States have welcomed this 
.... eemeot? 

THE MINISTER OF S"j A TE IN THE 
DEPARTMENT OF POWER IN THE 

MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHT AGI): (a) and (b). Yes, 
Sir. 

(c) Tbe tariff for sale of power from 
the Singrauh Super Thermal Power Project 
to the beneficiary States in the Northern 
Region, effective from 1 st April, 1985 is as 
follows: 

(i) Generation Tariff-34.S P/Kw h, 
subject to the new monthly fuel 
price adjustment proviSion. 

(11) Transmission Tarlff-I.6 I P /K wb 
to progressively increase to 7.43 
P/Kwb, with commissioning 0 f 
add itional transmission lines. 

(d) and (e). Prior to 1st April, 1985, 
the National Thermal Power Corporation 
(NTPC) had a Memorandum of Under-
standing (MOU) separately with each 
beneficiary State in tbe Region. The multi .. 
lateral Agreement DOW signed jointly with 
the beneficiary States in respect of Singrauli 
power, provides for a common understanding 
00 its various a~pects for smoother 
implementation. The beneficiary States have 
welcomed this Agreement. 

Delinking of Central Mlae PlaDDiag 
and Design Institute from Coal 

Inclia Limited 
4472. SHRI BASUDEB ACHARIA: 

Will the Mini:,;ter of ENERGY be pleased 
to state: 
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(a> wbether Chari Committee bas 
recommended delinkiDg of the Central Mine 
Planning and Design Institute from the 
holding company, Coal India Limited; 
and 

, (b) jf 80, whether Government have 
accepted tbe recommendation ? 

THE MINISTER OF ENERGY (SHR) 
VASANT SATHE): ta) and (b). Cbari 
Committee which was set up to make an 
indeptb study of the working of Eastern 
Coalfields Limited, in its report. inter. alia, 
recomnlended that it would be advio;able to 
make Central Mine Planning and Design 
Institute Limited an independent company 
like MECON. According to the Committee 
tbis step might improve its performance and 
receptivity to alternatives as it will then be 
forced to keep abreast of emerging 
technologies. 

It was decided by the Central Govern-
ment tbat Central M Inc Planning and 
Design Institute Limited should continue to 
be a subsidiary (\f Coal India Limited and 
hence the recommendation was not accepted. 

Closing down of Raaopur !\lioe under 
Eastem Coalfields Ltd. 

4473. SHRI BASUDEB ACHARIA: 
Will the Minister of ENERGY be pleased to 
State: 

<a> whether Government have taken 
decision to close down Ranipuf mine in 
Sodepur are under Eastern Coalfields Ltd. 
and 

(b) if so, the reasons tbereof ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): <a> No, Sir. 

(b) Docs not arise. 

Power generation project io private 
sector 

4474. SHR,1 P. M. SAYEBD: Will 
the Minister or ENBRGY be pleased to 
state : 

(,a) whether Government has approved 
three projects for generation of power to be 
set up in the private sector; 

(b) if so, the names and cost of these 
projects; 

(c) the industrial houses from whom tbey 
would buy their equipment; and 

(d) whether Government have received 
any otber proposals in this regard and if so, 
the details thereof, 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THB 
MINISTRY OF ENERGY (SHR.IMATI 
SUSHJLA ROHTAGI) : (a) and (c). Since 
1984, approval has been accorded to the 
setting up of a 500 MW unit by MIs. Tata 
Electric Companies at an estimated cost Rs. 
400 crores and insta])ation of 2 X 67.S 
MW units by Mis. Cal.;utta Electric Supply 
Corporation at an estimated cost Rs. 21 t 
crores In principle arproval has also been 
accorded for tbe setting up of a 500 MW 
unit by MIs. Bombay Suburban Electric 
Supply Company Ltd at an estimated cost 
of Rs. 471 crores The source of supply of 
of the main plant and equipment for the unit 
of the TEe is MIs. BHEL; for the other 
two projects also, the expected source 
supply would be MJs. BHEL. 

(d) The broad proposals which have 
been received evincing interest in setting up 
power generating capacity include proposals 
to set up a 600 MW station in Uttar 
Pradesb, and 2 X 60 MW and 2 X 210 MW 
stations in Rajasthan. 

ExploratiOD work for oll-8ad Deal" 
Bhuvaoagiri in Soutb Arc:ot District 

447S. DR. P. VALLAL PERUMAN: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

<a> whetber a R.ussian team bas taken 
up intensive and integrated expJoratioD WOI'k 
for oil-find Dear BbuvaDqiri in Soutb Arctor 
district; 

(b) if so, tbe result thereof; and 

(c) when tbe drilling operation wiU bo 
taken up ? 
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THB MINISTBR OF STATE OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMA DUn): 
<a> and (b). One Soviet seismic party is ~t 
pn:seat conductin. seismic sur~ey work!D 
the Ariyalur .. Pondicberry depression ~rea In 
Cauvery basin. Tbe results of tblS work 
wiD be known after tb" data is processed 
and interpreted. 

(c) Tbe drilling of tbe first well by tbe 
Soviet agency is expected to be started in 
March 1987. 

Ualform power rates in different 
regiODS 

4476. DR.. P. VALLAL PERUMAN: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether it is Government·s policy 
to charge uniform power rates in dift'ere~t 
regions of tbe country where pow~r IS 
prodoced by Tbermal power Statlone;; 
aDd 

(b) if so, wbetber it will Dot be agai~st 
the interest of other tbermal power generat~ng 
Corporations like Neyveli Lignite CorporallOO 
whose cost of power production bas gone up 
in the receot past 1 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): <a> There is no 
sucb policy at present. 

(b) Does Dot arise. 

MarketlDg of bicycles of Cycle 
CorporatioB of India 

4477. DR. P. VALLAL PERUMAN: 
Will tbe Minister of INDUSTRY be pleased 
to state: 

(a) whetber Government have been able 
to market 30,000 bicycl~s in tbe stock of 
Cycle Corporation of India Limited as on 
30 March. 1986; 

(b) tbe if Dot reasons tbereof; and 

(c) whether there is aDY proposal to 
export tbe bicycles to reduce the stock ? 

THB MINISTER OF STATE IN 
THE DEPARTMENT OF PUBLIC 
ENTERPRISES IN THE MINISTRY OF 
INDUSTRV (PROF. K. K. TBWARY): 
(a) Presently, tbere are only 20,000 bicycles 
in tbe stock of tbe Cycle Corporation of 
India. 

(b) Lack of demand for tbe cycle. in 
stock is tbe maio reaSOD. 

(c) The Company is making efforts to 
export the Cycles. 

Project to manufacture PTA at 
Madras Re8aerles Ltd. 

4478. DR. P. VALLAL PBRUMAN : 
Will tbe Minister of INDUSTRY be pleased 
to state: 

(a) whether Government have cleared 
the project to manufacture PTA with belp 
from the private sector at Madras Refieries 
Ltd. 

(b if so, whether the expansion pro-
gramn,e at the Aromatics Complex in MRL 
bas b~cn taken up; and 

(c) the particulars of tbe private 
organisation that bas been considered by 
Government to tie up with MRL ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.. K. 
JAICHANDRA SINGH): <a) to (c). Tho 
Madras Refineries Limited, a ecotral public 
sector company has submitted an application 
for issue of an industrial Jiccocc for produa-
tiOD of PTA in Tebsil MaDali, District 
ChingJeput (Tamil Nadu). Such applications 
for Industrial licence a re considered OD 
merits. 

Technological upgradatloD or important 
IadUltrle. 

4479. SHRI MOOL CHAND DAGA: 
Will tbe Mioister of INDUSTRY be plcuccJ 
to state : 
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(8) whether it is a fact tbat wide 
productivity gaps have emerged between 
the Indian Industry vis-a-vis the industries in 
developed countries due to lack of timely 
moderDisation of industry; and 

(b) if so, bow Government propose to 
bridge the gap by technological ur-gradation 
of important industries like cement, steel, 
fertilizers, coal, text iles, jute etc. ~ 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINJSTR Y OF 
INDUSTRY (SHR) M ARUNACHALAM): 
(a) and (b). With a view to improving 
productivity througb modernisation and 
tecbnological upgradation in industry and 
to bridge the productivity gap between the 
Indian industry and in the industries in 
developed countdes, speedier imports of 
equiplnent, technolog it foreign consultancy, 
drawing~ and designs are aUowed under the 
scbeme of Technical Development Fund. 
A simplified procedure for recognition of 
increase in cApacity over the licensed 
cap.lcity, on account of modernisation/ 
replacement/renovation upto 49 per cent of 
the licensed Gap.1city, without any Jo.;ational 
constraints, bas been introduced. 

RelaxatioDs to Iodustries 

4480. SHRI MOOL CHAND DAGA: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether a large number of relaxa-
tions have been granted to a number of 
industries rC:CCDtly; 

(b) if so, what are these relaxations and 
objective thereof; 

(c) whether Government have noticed 
any improvement in production, specially of 
consumer goods, due to these relaxatioos; 
and 

(d) if so, the details t bereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPNENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-

CHALAM) : (a) and (b). With a view to 
permittinl rapid industrial growth in tbe 
country. a number of measores towards 
Iiberalisation of Industrial Policy and 
procedures have been taken. These include 
broad banding in 30 seJected groups of 
industries, delicensing in 27 broad cate-
gories of industries, and 82 bulk drup aod 
related formulations, raising the tblesbold 
limit of MRTP companies from Rs. 20 
crores to Rs. 100 crores, a liberalised 
scbeme of re endorsement of capacity, a 
simplified procedure for recognition of 
modernisatjon/replacement/r~novation of 
plant and machinery, a revision of Appendix-
I list of industries, red uction iD export 
obligation in regard to industries set up 
in centrally declared backward areas, re-
endorsement of capacity with reference to 
mtnlmum economic scales of capacity, 
encouraging export produ(;tion by exemption 
from licensing for capacities set up in excess 
of the Hcensed capacity etc. 

(c) and (d). The overall index of 
industTial production has registered a growth 
of 5 per cent during April-July, 1986 over 
that during tbe corresponding period of 
1 985 The growth for tbe above period in 
respect of consumer goods has been 2. 6 
per cent. 

Price structure of drugs 

4481. SHRIMATI KISHORI SINHA 
\'Yin the Minister of INDUSTRY be pleased 
to state: 

(a) whether Gov~rnmeot feel tbat existinl 
price structure of drugs has resulted in 
investment moving away from more cs!ential 
to less important drugs as r~ported iD tbe 
Economic Times of November 9. 1986; and 

(b) if so, tbe steps proposed to be taken 
to reverse this trend ~ 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THB MINISTR.Y 
OF INDUSTRY (SHRI It. K. JAl-
CHANDRA SINGH) : (8) and (b). The 
entire scbeme of pricing of D~ USS and tbe 
related issues ale und(r consideration of the 
(iovernmont. 



239 DECEMBER 2. 1986 Wrll'. AIutv ... 240 

Thermal power statioo in Kaoyakumari 
Tamil Nadu 

4482. SHRI N. DENNIS: 
SURI S. SINGARA V ADIVEL : 

Will the Minister of EGERGY be 
pleased to state : 

(a) whether there are proposals under 
tbe consid~ration of Government to establish 
a thermal power station in Kaoyakumari 
district. Tamil Nadu; and 

(b) if so, the details thereof and the 
follow-up action taken in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a). No, Sir. 

(b) Does not arise. 

Llc~s for Industries in KarDataka 

4183. SHRI H. B. PATIL: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whetber Government have i~suf' d 
aoy new licences for establishment of new 
industries in Karnataka during the current 
financial year; and 

(b) if so. the details tt->ereof stating the 
number of licences is~ued to pub1ic and 
private sectors separa te Iy ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
<8> Ycs, Sir. 12 industrial licences have 
been issued during the current financial year 
(April-October. 1986) for establisbment of 
'new undertakings' in the State of Kamataka. 

(b) Out of the above 12 industrial 
licences. 11 licences have been granted to 
private andertakinp and I for setting up a 
project in the joint sector. 

Details. such as name aod address of tbe 
uodertakioa. location, item(.) of manura"ture 
aDd capacit)', etc. in respect of all industrial 

licences issued, are being publi~hed regularly 
by the Indian Investment Centre in tbel' 
'Montbly Newsletter'. Copies of tbis publi-
cation are being sent to the Parliament 
Library regularly. 

Procurement of paddy in puujab aDd 
Haryana 

4484. SHRIMATI GEETA 
MUKHERJEE: 

SHRI KALI PRASAD PANDEY: 

win the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether it is a fact that bUle 
quantities of paddy have arrived at roandis 
of Punjab and Haryana during the current 
sea~on; 

(b) if so, the estimated total arrival of 
paddy in tbe mandis of Punjab and Haryana; 
and 

(c) the steps taken to encourage its 
procurement at support price? 

THE MINISTER OF STATE IN THB 
M!NlSTRY OF FOOD AND CIVIL 
SUPPLIES SHRl GHULAM NABI 
AZAD) . (al. and (b) According to reports 
received, ~ 7 89 lakb tonnes of paddy bad 
s rrived in t~e mandis of Punjab and 
Haryana during the current marketing season 
up to 27 11.1986 against 84 78 lakh 
tonnes during the corresponding period la~t 
)ear. 

(c) The Fo~d Corporation of India and 
the State Govern:nents and their agencies 
have opeo.!d a lalge number of purchase 
centres throughout the two States to purcbase 
the paddy offered by farmers for sale at tbe 
support price. The price support operations 
have also been given publicity thruugh the 
media of T.V., radio, local vernacular news-
papers and handbills. 

LoBs sufl'er~d by Modern Food Industries 

4485 SHRIMATI GEETA 
MUKHERJEE: 

SHRI RAMASHRA Y PRASAD 
SINGH: 

win tbe Mlnhter of FOOD AND 
Cl VIL SUPPLIES be pleased to atate ; 
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<a) whetber it is a fact tha t majority of 
tbe Modern Food Industries un its at different 
places are suffering Joss; 

(b) if so, tbe details of financial per-
(ormance of each of its units for tbe last 
three years, year-wise; and 

(c) tbe reasons for loss and remedial 
measures being taken in this regard. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI 

AZAD) : (al Out of 18 units of Modem 
Food Industries (India) Ltd., 10 incurred 
losses during 1985-86. 

(b) A statement showing unit-wise profit! 
loss during 1983-84,1984.85 and 1985-86 
is given below. 

(c) The main reasons for losses are low 
turnover and increase in costs. Tbe main 
remedial measures initiated by tbe compaoy 
are streamlining and expansion of distri-
bution network, adoption of sales promotion 
measures and redeployment of manpower. 

Statement 
The profit/loss unit-wise during the th,ee years 1983-84 to 1985-86 18 tiS follDws : 

81. 
No 

Name of Unit 

A. Bread 

1. Ahmedabad 

2. Banga)ore 

3. Bombay 

4. Calcutta 

S. Chandigarb 

6. Cochin 

7. Delhi 

8. Hyderabad 

9. Indore 

10. Jaipur 

11. Kanpur 
12. Madras 

13. Ranchi 

B. Others 

1983-84 

(-) 0.42 

(+> 39.83 

(+) 71.61 

<-) 14.45 

(-) 15.50 

(+) 73.48 

<+) 1 t 1.23 

<+) 11.27 

(-) 6.05 

(+) 1.18 

(-) 6.26 

<+> 40.01 
(_.) 8.53 

14. Beverage unit (-) 1 9.88 

1 S. 

J 6. 
17. 
18. 

(concentrates for sweetened 
aerated water), Faridabad 

Fruit juice bottling (-) 22.2S 
plant, Delhi 
Bdible oil unit Ujjain (-) 29.78 
Maize mil1, Faridabad 
Fruit pulping unit, 
Sbaaalpur 

(-) 2.20 
Not set up 

1984-85 

<Rupees/Lakhs) 

(-) 2.83 

<+> 28.51 

<+) 82.75 
(-) 29.55 

(-) 6.30 

<+> 71.43 

<+> 99.62 

(-) 3.31 

{-l 4.70 

(-) 7 .. 23 

(-) 15.46 

(+> 34.33 

(-) 11.51 

(-) 22.58 

(-) 18.81 

(--) 52.59 
(-) 2.41 
Not set up 

---
1985-86 

(-) 4.51 

<+) 24.27 

<+) 68.60 

(-) 26.33 

(+) 7.34 

<+) 67.93 

<+> 103.38 

(-) 18.27 

<+) 1.27 

(+> S.89 

(-) 23.2' 
(+) 40.29 

(-) 11.17 

(-) 

(-) 

(-) 
(-) 

(-> 

16.86 

7.44 

41.S6 
4.00 

12.'6 
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power shortage ia Orissa 

4486. SHRI BRAJAMOHAN 
MOHANTY: Will tbe Minister of ENERGY 
be pleased to state: 

<a> whether in tbe backgro~Dd of power 
sbortage, Orissa State is scheduled to share 
the power generated at Farakka and 
Damodar Valley Projects and if so, the 
details thereof; 

(b) wbether tbe transmission lines for 
transmittiog power from these sources are 
Inadequate and tbe projects contemplated for 
lucb transmission are incomplete" if so, tbe 
details tbereof; aDd 

(c) tbe projects for transmission of 
power which are under construction with the 
Central financial assistance and scheduled 
dates of completion of each of these projects 
and the det. its thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) The share of 
Orissa in stage-I of tbe Parakka super 
tbermal power project is 7S MW. The State 
does Dot ba ve any allocated share of power 
from DVe's generating stations. 

(b) The existing inter-State lines between 
Orissa aDd other contiguous power systems 
are .adequate to transmit Orissa's share of 
power Crom 8t8ge-1 of the Farakka Project. 
With the completion of the Santaldih-Chandil 
inter-State liDO, tbe transmission capabilities 
to Orissa would improve; a direct 400 K. V 
transmission system for delivery of its share 
of pow. to Orissa has also been envisaged 
with Staae-II of tbe Farakka project. 

Cc) Tbe Santaldib-Chaodil 220 KV 
SiD.le Circuit inter-State line and the 
Rengali-Kolagbat 400 KV Single Circuit liDe 
are presently under construction as centrally 
spoosored scbemes. The completion schedules 
of these lines are March. 19H 7 and 1989-90 
respectively. 

C .... I. of Goyeroment CompaDle. 
l.to lI0II-Gol'ft'IIDleat Companlel 

4487. SHRI BHATTAM SRIRAMA 
MURT\,: Will the Miofst~r (>f INPt}STRY 
"" pleased to ltato ; 

<a> the Government companies which 
have been converted into non· Government 
companies since 1970; and 

(b) tbe reasons tbereof? 

THE MINISTER OF STA1'E IN THB 
DEPARTMENT OF INOUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
lNDUSTR Y (SHRI M. ARUNACHALAM.: 
(a> and (b). The required information is 
contained in tbe Annual Reports which are 
being laid on the Table of the House -every 
year in pursuance of Section 638 of the 
Companies Act t 1956. As and when the 
paid-up capital held by the Central Govern-
ment or by any State Government or partly 
by tbe Central Government or partly by one 
or more State Governments, or by a sub-
sidiary of a Governnlent company etc. is 
reduced to less than 51 ptr cent of any 
company, that company is converted into a 
non-Government company under Section 
61 7 of the Companies Act, 1956. 

Waiting list for telephone connect ions 

4488. SHRI T. BASHEER: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

(a) the present waiting list of telephone 
connections in the country, State-wise? 

(b) the measures being taken to increase 
the production of teJephone instruments and 
reduce tbe list substantial1y; 

(c) whether Government propose to 
remodel the present instrument and make 
more sleek ones, so that at least two instru-
ments could be manufactured from the 
present one·s material; and 

(d) if SOt the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DFV) : (a) The 
State-wise ,,'aiting list ~r telephone connec-
tions as on 30 9.1986 is given in tbe 
statement below. 

(b) ITI is presently executing a project 
for setting up manuractu ring cap.acity of S 
lalc.b telephone instrutTlents ~r annum each 
at their BangaJore and Naini units. The 
JlaD.m~ unit will manufac.ture 2.5 lath 
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rotary dial instruments and 2.5 lakh push 
button dial pulse key pad type telephone 
instruments. The Naini unit of ITI will 
manufacture ultimately 2.S lakh telephone 
instruments of push button Dial type pulse 
~ey pad and 2.5 lakb push button Dial 
Tone Multifrequency telephone instruments. 

(c) Yes, Sir. IT) has designed success-
fully a slim line telephone incorporating 
latest state of art technology. This telephonc 
instrumont is cxpected to be in mass pro-
duction sbortly. This design has only a hand 
set eliminating the body resulting in subs-
tantial saving in material. 

(d), The slim line telephone is an 
electronic instrument using state of the art 
technology with push button rlia11ing. This 
is a hand held telephone which can be kept 
on the table or bung on a wall using a 
bracket. Miniaturised components are used 
for the instrument to make it slim. 

81. 
No. 

1 

Statement 

Name of Telecom. 
Circles (Serving 
States & U. T.) 

2 

1. Andhra Pradesh 
2. Bihar 

3. Gujarat (includnig 
Daman, Diu, Dadra 
&. Nagar-Haveli) 

4. Jammu a Kasbmir 

S. Karnataka 
6. Kerala (including 

Lakshdeep) 
7. Madhya Pradesh 

8. Maharasbtra (including 
Goa) 

9. North East (Covering 
Assam, Nagai and , Tripura, 
Maoipur. l.lizoram. 
Arunaeba I Pradesh & 
Mcahalaya) 

Waiting list 
as on 

30.9.1986 

j 

60,959 
10,752 

1,05,223 

9,155 

57,400 
81 ,90S 

34,173 

2,85,547 

1 2 

10. North West (CoveriDI 
Punjab, Himacbal. 
Haryana and U. T • 

Chandiaarh) 
1 J. Orissa 
12. Rajasthan 
13. Tamil Nadu (including 

Pondicherry) 
14. Uttar Pradesh) 

1 S . West Bengal (Covering 
Sikkim, Andman 
Nicobar Islands) 

3 

',404 
35.889 
77,133 

46.7S4 
37.351 

16. Delhi (Union Territory) 1,65,000 

Tufa} : All India 10,93,529 

OpeDin~ and tlel~r.lj.1tioa of Post omc~s 
in Kerala 

4489 SHRI T. BASHEBR.: Will the 
Minister of C()MMUNICATIONS be pleased 
to state : 

(a) whether the programme for opening 
of new post offices duril'g 1986-87 and 
upgrading existing post offices in KeraJa bas 
been finalised; 

(b) if so, tbe number of post offices to 
be opened in Kerala; and 

(c) the location of tbe proposed Dew post 
offices in Kerala ? 

THE MIN1STER OF STATE IN THE 
MINlSTR Y OF COMMUNICATIONS 
(~HRI SONTOSH MOHAN DEV): <a> to 
(C). As at present no programme of opening 
of post offices is being implemented 00 
account of the ban OD creation of posts. 
However. the Department is DOW taking a 
fresh look at the norms for opening of post 
Offices keeping in view the r~commcndatioDs 
of the Committee of Enquiry on Extra-
dcparmen ta) System aDd otb\!r relevant 
circumc;tanccs. The proposal is tbat sub-
ject tv the limited resources available UDder 
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the Plan. new areas as may satisfy tbe revised 
norms may be provided with post offices 
after obtainina tbe concurrence of tbe Minis-
try of Pinancc. Tbis position bolds good 
for 1986-87 as well as 1987-88 for Kerala 
Circle as well as other postal Circles. 

As reprds upgradation of existing post 
offices tbere is DO programme under imple-
mentation because coDversion of status of 
post offices is a DOD-Plan activity and tbere-
fore, fully covered by the baD on creation 
of DOW posts. 

Ramagaodam-Salem direet CraDS-
lDis.loa JiBe work 

4490. SHRI T. BASHEER : Will 
the Minister of ENERGY be pleased to 
atate : 

(b) the latest progress of the work on 
400 KV R.amagundam-Salem direct trans-
miisioD line; 

(b) the amount spent out of tbe total 
allocation made during the last three 
7C8d and also in the current year. year-
wile; 

(c) the progress made so far in Salem-
Udumelpet sector; and 

(d) whether tbe work 00 tbe line in 
Udumelpet-Trichur sector bas started and if 
DOt. when it is lIkely to be started ? 

THE MINISTER. OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINiSTRY OF ENERGY tSHRIMATI 
SUSHILA ROHTAGl) : (a) Tbe Rama-
aundam s Bangalore Section of tbe lane of 86 S 
CktKms lengtb bas already been completed. 
The work on Banplore-Salctn Section of tbe 
line is in progress, and is scheduled to be 
completed by June. 1988. 

(b) The amount spent in the year 1983-
84 was Rs. 2918 lakhs, in tbe year 1984-85 
was Ra. 4939 laths, and in the year 
1985-86 was Ra. 4639 lakhs. The expen-
diture in tbe current year ( I Y 86 - 87) upto 
October, 19t16 has becn Rs. 1376 laths. 

(c) aDd (d). Preliminary works on Salem-
Udumalpet and Udumalpet-Tricbur lines 
have'tarted. 

SettiDg liP of DeW telecOIDmuaicatloD 
Eartb Stations 

4491. SHRI P. NAMGYAL : Will the 
Minister of COMMUNICATIONS be pleased 
to state : 

<a) the number of Dew telecommunication 
eartb stations proposed to be set up in tbe 
country duriog J 986-87; 

(b) locations tbereof and expected time 
of commissionin8; and 

(c) when the proposed Jammu Tawi 
telecommunication earth statioD will be 
commissioned ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV, : <a> 
Work is in progress in respect of 18 low 
cost eartb stations. 

(b) The eartb stations are planned at tbe 
followinl locations : 

1. Dada 
2. Rajouri 
3. PooDch 
4. Kargil 
5. Phool Bani 
6. Keylomg 
7. Kalpa 
8. Zero 
9. Deporezo 

10. Seppa 
11. Anini 
12. Jaisalmer 
1 3. Srioagar 
14. Josbimath 
1 5. U ttarkasbi 
16. Campbell Bay 
) i. Diglipore 
18. Mayabunder 

1 > J & K State 
I 

J 
Orissa Stllte 
1 Himachal Pradesh 
J State 
") > Arunachal Pradesh 
I State 

j 
Rajasthan 
I > Uttar Pradesh 
J "1 Andaman &; 
J Nicobar Islands 

J 
Due to non availability of equipment 

tbese stations are expected to be commission-
ed during 1987-88 only. 

{c) Presently there is DO piau to set up 
eartb station at Jammu Tawi. 

Production of oewspriBt by MJsore 
Paper Mills 

4492. SaRI SRIKANTA DATTA 
NARASIMHARAJA WAD1YAR: Will 
the Minister of INDUSTRY be pleased to 
state : 
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Ca) whetber Mysore Paper MiJls bad 
apDlied to Government to grant licence to 
produce newsprint; 

(b) if so, the maoufacturiDI capacity of 
tbe mill for production of newsprint; and 

(c) tbe decision taken in tbe matter ? 

THE MINISTER. OF ST ATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M.ARUNACHALAM): 
<a> to <c). Mysore Paper Mills Limited 
have been granted an Industrial Licence 
dated 13.9.1977 for the manufacture of 
newsprint at Bhadravati (Karoataka) for an 
anoual capacity of 75,000 toones. The unit 
commenced production in 1982. 

Metbyl Isocynate units 

4493. SHRI RAMASHRAY PRASAD 
SINGH: Will tbe Minister of INDUSTRY 
be pleased to state : 

(8) tbe number of Methyl Isocynate 
units in tbe countr)·; 

(b) whether under the Factories Act the 
licences to these units are being renewed; 
and 

(c) if so, when the licences were renewed 
in the past and when these are proposed to 
be renewed aaain? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
SINOH) : <a> to (c). At prescnt there is DO 
unit~. manufacturing Methyl Isocynate in 
tbe country. However, an Industrial Licence 
was earlier issued to MIs. Union Carbide 
India Limited for the manufacture of Methyl 
Isocyanate based pesticides at Bhopal, but 
after tbe gas leakage from this Units, tbe 
licence to the Unit under the Factories Act 
was Dot renewed after 31st December, 
1984. 

Implementation of recommendations 
of 95th Report of La" Co.mlssloa 

4494. SURf RAMASHRA Y PRASAD 
SINGH: Will the Minister of LAW AND 

JUSTICE be pleased to refer to tbe reply 
given on 2 Sth Pabruary 1986 to Unstarred 
Question No. 441 and state : 

<a) tbe reasons for not proceeding with 
tbe recommendations of tbe Law Com-
mission made in its 95th Repon regardina a 
proposal for Constitutional Division within 
tbe Supreme Court; and 

(b) the gist of tbe recommendations 
made by the Law Commission? 

THE MINISTER OF STATE IN THB 
MINISTRY OF LAW AND JUSTICE 
(SHRl H. R. BHARDWAJ): (a> Imple-
mentation of the recommendation made by 
the Law Commission in its 95th R.epon 
would involve restl ucturing of tbe Supreme 
Court wbich would necessitate amendment of 
tbe Constitution and the laws. Tbe Supreme 
Court had expressed itself alainst tbe bifur-
cation of tbe Supreme Court. Tbe Govern-
ment has al_o not been able to acceot tbe 
suggestion. 

(b) 0 ist of the recommendatioDs of the 
Law Commission in tbe 95th Report is as 
follows: 

1. be Supreme Court of India should 
consist of two divisions namely ta) CODSti-
tutional division and (b) Icpl division. The 
Constitutional division would deal witb only 
cases involvinl substantial question of Law 
as to tbe interpretation of the Constitution 
or as order or Rule issued under the Cons-
titution. The Constitutional division should 
consist of not lesstban 7 Judaes. It has 
been conceded in tbe Report tbat allocation 
of cases to the two Divisions would Dot 
admit of any precise matbematical formula. 

MaDagemeat of TeleC'Om __ lcatiGa 
Factories 

4495. SHRt AJAY MUSHllAN : Will 
the Minister of COMMUNICAnONS be 
pleased to state : 

(a) tbe programme to broaden the 
manufacturing base of equipment/materials 
required in telecommunication net work; 

Cb) wbether Government propose 10 
obtain expertise from private sector lor 
maoaaina telecommUDication factories. 
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(c) If so, the future plan for maoalement 
and munufacture in the factories; and 

(d) the production targets in terms of 
Yalue aDd volume for these factories in 
aeneral and Telecommunication Factory, 
Jabalpur in particular during Seventh Five 
Year Plao? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): (a) 
Yes, Sir. 

(b) No, Sir. 

(c) Does Dot arise. 

(d) The production In Telecommuni-
cation Factories dUling Seventh Five Year 
Plan is estimated as Rs. 2"" 0 crores. During 
the aame period, the production in Tele-
commuoication Factory Jabalpur is estima-
ted as Rs. 100 crores. 

Medel'Disatioll of Telecommuaicalion 
Factory, Jabalpur 

4496. SHRI AJA Y MUSHRAN : Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

<a) whether there is any plan under con-
sideration for retooliog and retrainlog 3000 
workers of Telecommunication Factory, 
Jabalpur to ensure continuance of manufac-
ture of traditional and noo - traditional 
telecommunication items at an effective 
cost; 

(b) if so, the details of modernising plan 
for this factory: and 

(c) jf Dot, the reasons thereof? 

THB MINISTER OF STATE IN THE 
MINlSTR~ OF COMMUNICATIONS 
(SHRI SONTOH MOHAN DEV): (a) 
There is a plan to retrain most of tbe preseDt 
workers. 

(H) Modern Galvanising plant and Tube 
makios plant are beinl set up a t a cost of 
approximately Rs. 5.05 crores and Rs. 7.24 
croases reJI)CCtivel), at Richai. Ja_lpor. 

(~) Does not arise. 

SIDO sponsored del~qOD of _all 
lodustrlalists to study lateet lock 

teeimology In forel ... eouatries 

4497. SHRI HARISH RAWAT: WJlI 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether the SIDO had rt'cently 
sponsored a team/delegation abroad of small 
industrialists to study the latest techno), BY 
adopted in tbe lock industry in advanced 
couDtries like FRO, USA, UK. etc; 

(b) the composition of the delegation 
and their findiogs; and 

(c) the action proposed to be taken 
thereon 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINtSTR Y OF 
INDUSTRY (SHRI M.ARUNACHALAM): 
(a) to (c). 8100 has sponsored a team of 
small scale lock manufacturers to study the 
latest technology in advanced countries fDr 
increaSing exports. The team consisted of 
a seDlor Officer of MInistry of Industry and 
three leading small scale lock manufacturers. 
The report is being finalised and would be 
disseminated to the ~mall scale lock 
manufacturers. 

[Trans lation] 

MRTP and FERA Companies setting 
up industries in category 'A 9 

backward district. 

4498. SHRI HARISH RAWAT: Will 
the Minister of INDUSTRY be pleased to 
state the names of MRTP and FERA 
companies which have set up industrial units 
or have applied for setting up these units 
durinJ! the last one and a half years io 
category 'A' backward distncts 1 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
Under the provisions of tbe Industries 
(Development and Regulation) Act. 34 Jetters 
of intent aDd 7 industrial licences were 
sramed durin, tbe years 1985 and 1986 
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(upto September '86) to MRTP/FERA 
Companies for setting up of industries speci-
fically in CategOTY 'A' centrally dec1ared 
backward districts of tbe country. 

Detail., such as Dame and address of 
the undertaking location, item(s) of manu-

'facture and capacity etc. in respect of all 
Jetters of intent and industrial )icencrs issued 
are being published regularly by the Indian 
Investment Centre in tbeir 'Monthly News-
letter'. Copies of this publication are being 
sent to the Par1iament Library regularly. 

Power project in U. P. with Swedish 
colla borati OD 

4499. SHRI HARISH RAWAT : Will 
the Minister of ENERGY be pleased to 
state: 

(a) the names of power projects pro-
posed to be undertaken in Uttar Pradesh 
with Swedish co]Jaboration; and 

(b) the details of collaboration with 
Sweden? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) and (b). In 
addition to ongoing proje~ts, it is proposed 
to procure Static Var Compensatorc; for the 
U. P. Po.,.er System under S",edlsh financial 
assistance. 

(Engbslrl 

ClOsure of rice mills of FCI in 
Orissa 

4S00. SHRIMATI JAYANTI PAT-
NAJK : WiJl the Minister of FOOD AND 
CIVIL SUPPLIES be rl("as~rl 10 stare: 

(a) whether some of the new and 
modem rice mills Food Corporation of India 
in Orissa are lying idle and closed down; 

(b) if so, the reasons thereof; and 

(c) the steps taken to run these mins ~o 
as to utilise the investment already made for 
productive purposes and provide employment 
to local people '1 

THE MINISTER OF STATE IN THB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SRRI GHULAM NABI 
AZAD) : (8) Yes, Sir. 

(b) The mill! have remained idle for 
want of suitable paddy for Taw milling and 
persistent labour problems. 

(c) The Food Corporation of India bas 
decjd~d to dispose of tbe Mills because of 
their economic non-viabilitv. 

Cases peading iDYeitigatiOll wiab 
D. G. I. & R. 

4501. SHRI HAFIZ MOHO. SIDDIQ : 
SHRI KAMLA PRASAD 

SINGH: 

WiU the Minister of INDUSTR. Y be 
pI "ased to state : 

(a) how many cases are pending investi-
g.ltion with the Director General of investi-
gation and Registration, sincc wben and 
what is the break up thereof; 

(b) the steps proposed to be taken to 
cut down the delay in the inv~stjgation and 
to book the offenders expeditiously; 

(c) whether injunction orders can be 
issued only after investigation is conducted 
by the Director Genera1 of Investigation and 
R egistra tion: 

(d) if so, the reasons thereof, and 

(e) whether there is any prcposal to 
simplify the procedure regarding tbe peat 
of injunction orders ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(a) and (b). As on 30.9.1986, 83 
investigation ordered by the MR TP Commis-
sion were pending with the Director General 
of Investigation and R.egistration. Out of 
these. 16 cases were pending for a period 
exceeding six months. An efforts are made 
to complete the investigations as expeditiouslr 
as possible. 



255 DECBMBER 2. 1986 256 

(c) No. Sir. 

(d) and (e). Does not arise. 

Deveiopmeat of wlad generator by 
BHEL, H,derabad 

4502. SHRI S. PALAKONDRAYUDU : 
Will tbe Minister of INDUSTRY be pleased 
to state: 

<a) wbether it is a fact that Bbarat 
Heavy Blectricals Limited (BHEL), Hydera .. 
bad, Andhra Pradesh bas developed a wind 
aenerator to generate power from wind; 
and 

(b) if so, tbe details of the equipment? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC BNTER-
PRISBS IN THE MINISTRY OF INDUS-
TRY (PROP. K. K. TEWARY): <al and 
(b). Yes, Sir, DHEL bas developed wind 
generator of 1.5 K\V capacity. 

AdvaDCe moDey to W.M.I. aDd Mis. 
M.A.N. of West Germany against 
letter of iDteDt for secODd mine 
expaasioD project of Neyvell 

Lignite Corporation 

4503. SHRI MUKUL WASNIK : 
DR. V. VBNKATESH : 
SHRI H. G. RAMULU : 
SHRI V. SRBENIVASA 

PRASAD: 

Will the Minister of ENERGY be 
pleased to state : 

(8) wbetbC'r Neyveli Lignite Corporation 
Limited, Tamil Nadu bas given buge advance 
money to W.M.I. and its conaborator Mis. 
M.A.N. of West GermaDY during the year 
apinst a letter of intent for second mine 
expansion project; 

(b) whether on tbe other hand Neyveli 
LiJDite Corporations claim against tbe said 
firms for about Its. 1.18 crores was Dot 
accepted and admitted; 

(e) tbe basis of computing the said 
claim amountioa to Rs. 1.18 crores; 

(d) whether Government are aware that 
due to financial striolency, the M.A.N. of 
West Germany is retrenching the employees 
of the open cast mining maoufacturinl unit 
there; 

(e) if so, tbe facts tbereof and reasons 
for awarding further jobs of NeyveJi Lignite 
Corporation to the above named firms; and 

(f) action being proposed to recall the 
advance money and to realise the claim 
amount immediately? 

THE MINISTER OF ENERGY (SHRI 
V ASANT SATHE): <a> No, Sir. Neyvcli 
Lignite Corporation Limited has paid to 
W.M.I. only 10 per ceot of tbe Letter of 
Intent value of indigenous portion and tbe 
coordination charges in accordance with the 
terms of L.O I. No payment bas been made 
to MIs MAN of West Germany. 

(b) and (c). The claim of Rs. 1.18 
crores against the firlD was only provisional. 
Based on warranty, the claim bas been 
revised to Rs. 1.59 crores. 

(d) As per available information, MAN 
has undergone reorganisation and has now 
become MAN-GRH. This reorganisation 
win not affect the manufacture of spreaders 
for supply to NLC nor the business relations 
with NLC. MAN bave confirmed recently 
that their openeast mining equipment manu-
facturing unit is functioning. 

(e) and (f). Do not arise. 

Delay in licensing for drug exports 

4504. DR. G. VIJAYA RAMA RAO : 
SHRI MANIK REDDY : 

Will the Minister of INDUSTRY be 
pleased to state : 

(a) whetber it is a fact that there have 
been complaints of delays in issuing licences 
for drug exports and if so, the reasons for 
such delays; 

(b) whether GovernmeDt are aware tbat 
various Cash Compensatory and other expurt 
incentives are beinS used by tbe exporters to 
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export goods in sbort supply in tbe country 
at low prices in order to cash in on otber 
export benefits; and 

(c) if 80, action proposed to be taken in 
tbe matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K.JAICHANDRA 
SING H) :- (a) No specific case of delay 
has come to the notice of this Ministry. 

(b) No shortages have been reported in 
respect of drugs currently being exported. 

(c) Does not arise. 

Disputes between Indian companies 
and foreign collaborators 

4505. SHRI VIJAY N. PATIL: Will 
tbe Minister of I~DUSTR Y be pleased to 
state : 

(a) the number of pending disputes of 
Indian companies with foreign collaborators 
in regard to their agreements and technology 
tran~fer; 

(b) the procedure adopted by Govern-
ment to resolve tbose disputes; 

(c) whether Government have examined 
U. N. model arbitration laws to resolve 
disputes of Indian companies on foreign 
collaboration agreements and technology 
transfer; 

(d) if not, the main reasons thereof; 
and 

(e) the steps Government propose to 
resolve tbofCe djsput~s ? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTR Y OF 
INDUSTRY (Sf-IRI M. ARUNACHALAM): 
(a) to (e). The information is being collected 
and will be laid on the Table of the House. 

Crisis io Bhopal uait of BHEL 

4506. SHRI NAR \ VAN CHOUBEY : 
SHRI INDRAJIT GUPTA; 

Will the Minister of INDUSTRY be 
pleased to state : 

(a) wbetber Government's attention bas 
been drawn to tbe news item appearilll in 
• Patriot' of 3 November, 1986 captionecl 
ccBHEL Bhopal unit in deep crisis"; 

(b) if so" wbether it is a fact that the 
craze for going in for import or power 
equipments by the State Electricity Board. 
bas caused this crisis in tbe public sector 
unjt; and 

(c) if so~ the details thereof and Govem-
mentIs reaction tbereof ? 

THB MINISTER OF STATB IN THB 
DEPARTMENT OF PUBLIC BNTERPRI-
SES IN THE MINISTRY OF INDUSTRY 
(PROF. K. K. TEWARY): (a> Yes Sir. 

(b) and Ccl. Constraint or resources for 
the setting up of new power plants is tbe 
principal cause of the Jow order book posi-
tion in BHEL. 

It is Government's policy to ensure 
maximum utilisation or tbe indigenous capa-
city. Import is resorted to only selectivoly 
depending on tbe totality of circumstances. 

Export of wheat to Soviet Ual_ 

4508. SHRI H. N. NANJE GOWDA: 
SHRI G. S. BASAVARAJU : 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Soviet Union bas agreed to 
abide by its earlier commitment to buy balf-
a-milljon tonn~ of wheat; 

(b) whetber USSR will supply the wb_t 
to other countries; 

(c) whether the agreement bas Dot been 
rul1y implemented so far; and 

(d) if so, the reasons tberefor' 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI 
AZAO) : (a) Yes, Sir. 
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(b) Yes. Sir. it is open to U. S. s. R. 
to supply wheat from lodia to other 
countries. 

(c) The aareemeot is UDder implemen-
tatiOD. 

(d> Does not arise. 

H.adllng of Imported fertilizers at 
ports by FC! 

4509. SHRI V. S. KRISHNA IYER: 
Will tbe Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) wben the bandling of imported 
fertilizers at various ports was given to the 
Food Department of tbe Government of 
India from the Food Corporati\)D of India; 

(b) whether it resulted in 2500 perma-
nent emrloyees of South Zone of Food 
Corporation of India becomir.g surplus; and 

(c) the total number of the employees 
of pel ",orking at various parts wbo were 
transferred" reverted or retrenched on account 
01 bandliD8 of imported fertilizers by tbe 
Food Department ? 

THB MINISTER OF ST A TB IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHR.I GHULAM NABI 
AZAD) : <al The Food Corporation of 
India bad -been doin8 tbis work on behalf 
or the Department of Agriculture as one of 
their aaencies upto March, ) 986. Tbereafter, 
the Food Corporation of India bad decided 
to discontinue it. There was DO question of 
handiul over tbe "ork to Department of 
Food at aay time. 

(b) and (c). Most of tbe departmental 
labour at the ports bas opted for voluntary 
retirement. The services of otber staff would 
be utiliaed in other activities of tbe 
Corporation. 

ladIIsCrIa. growtll In back ward areas 
I- T .. U Nada 

4510. SHIll N. DBNNIS: Will tbe 
MiDliter 01 INDUSTRY be pleased to .. -" ; 

<a) whetber Government have eJWDioed 
and assessed tbe industrial growth of areas 
classified as backward in Tamil Nadu; aDd 

(b) if so, the details tbereof? 

THE MINISTER OF ST ATB IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THB MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
<a> and (b). According to tbe informatioD 
received from the Government of Tamil 
Nadu, a sur,·ey was conducted by Small 
Industries Service Institute Madras aloogwitb 
State Directorate of Industries and Commerce 
to identify and assess the iDdustrial growth 
of classified backward areas of Tamil Nadu 
except in the district of Tiruchirappalli which 
is industrially well developed. The survey bal 
identi 1ed types of industries to be started in 
backward areas and pamphlets have already 
been distributed among entrepreneurs and to 
District Industries Centres for circulation. 
Eight blocks in the State have become 
ineligible for Central Investment Subsidy as 
the investments therein have exceeded Rs 30 
crores. 

In order to develop industries in back-
war~ areas seven Growth Centres have been 
developed at Ranipet, Rosur, Manamadurai. 
Pudukottai, Cuddalore, Gummidipoondi and 
Tuticorin. For tbe year 1 !:.I8 6, 42 units in 
backward areas have' been assisted by way 
of term loan totaling Rs. 25.60 crores. 

UDder the Central Investment Subsidy 
Scheme, the following amount bas been 
reimbur~d to industrial units in Tamilnadu 
during the years 1983-84 to 1()86-87 (upto 
31st October, 1986) : 

Year 

J 983-84 
1984-85 
1985-86 
1986-87 

(upto 31.10.86) 

Rs. in crores 

7.29 
9.26 

1069 
3 46 

Bbaba -Reas Maaagem •• t Board 

4511. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
ENERGY be pJeased to refer to tbe reply 
siven to Upstarred Questioa No. 5850 on. 



261 AOIlAIlAYANA II. 1908 (SAKA) 

9 May, 1985 regardiDg Himacbal Pradesh 
abare in Bbakra-Beas complex and atate tbe 
benefits, riabt. and privileles accruing to the 
State of Himacbal Pradesh from its recogni-
tion on tbe same footing as Punjab, Haryana 
and Rajasthan in tbe Bhakra-Seas Manage-

, ment Board ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): On 16th August, 
1983 tbe Government of India asked the 
Bbakra Deas Manasement Board to accord 
treatment to Himacbal Pradesh on par witb 
Punjab, Haryana and Rajasthan. Pending 
settlement of tbis, Himacbal Pradesh has been 
allotted 2. S per cent of Bbakra Power after 
allowing for the sbare of Rajastban and 
common pool consumers It is getting 6 MW 
(1.2 LUs/day) from Bhakra and IS MW 
from tbe Deas Projcct-Unit-I at Debar as a 
common po~1 consumer. 

Committee to process applications for 
import of capital goods 

4512. SHRI RAMASHRA Y PRASAD 
SINGH: 

SHRIK. RAMACHANDRA 
REDDY: 

Will tbe Minister of INDUSTRY be 
pleased to state : 

(a) wbether it is a fact tbat tbe Centre 
bas constituted a committee to review tbe 
.ystem and tbe metbodology to be adopted 
for examining aDd processiog applications for 
import of capital goods; aDd 

(b) if so, tbe details thereol and 10 what 
extent import of capital loods would be 
permitted ? 

THE MINISTER OF STATE IN THE 
DBPAR.TMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTR Y OF 
INDUSTRY (SHRI M. AR.UNACHALAM): 
<a> aDd (b). A Committee bas becn coDsti-
tuted OD 20.10.86 under tbe chairmanship 

of Shri Mantosh SoDdhi to review tbe system 
aDd tbe methodology to be adopted in exami-
nation and processing of applications for 
import of capital goods. As the report of tbe 
Committee is to be submitted only by 
December. 1986, no details as desired can 
be indicated at tbis stage. 

ProductioD of seamless tabes by 
T. I. S. C. o. 

4512-A. SHRI ATISH CHANDRA 
SINHA: Will tbe Minister of INDUSTRY 
be pleased to state : 

<a> whether Government have received 
any representatjon against tbe settinl up of 
a unit to produce seamless tubes by Tata 
Iron and Steel Company; 

(b) whether t he present capacity of 
production of seamless tubes meets the 
demand of the prod~ct: and 

(c) if so, the facts tbereof ? 

THE MINISTER OF STATE IN THB 
DEPAR TMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY tSHRl M. ARUNACHALAM) : 
<a> Certain objections were received in 
response to the notice issued in respect of tbe 
proposal, in accordance with tbe provisions 
of the MRTP Act, 1969. 

(b) and (c). Tbe preseot installed capacity 
of Seamless Tubes is not sufficient to meet 
the demand. In respect of Seamless Tubes 
beyond 220 mm OD, most of the require-
mcnt or the oil sector, and partial require-
ment for tbe ball beariDS and boiler industry. 
are beina met througb imports. However. a 
number of Letters of Intent have been issued 
for additional capacity to meet the demand 
by I 989- 90. Foreign collaboration bas also 
been permitted for certain varieties required 
by tbe oil sector t 



263 PDpe,. LtJid 1>SCEMB.ER 2, 1986 Papers Laid 264 

11.51 ...... 

PAPERS LAID ON THE TABLE 

[&,I;'h] 

AaDaal Report of aad R.view 00 
CblIdreDS' Film Society India. 

for 1985-86 

THB MINISTER OF STATE OF THE 
MINISTR.Y OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
I bea to lay OD the Table: 

( I) A copy of the Annual Report 
(Hindi and Enshsh ~ersjons) of the 
Children's Film Society. India for 
the year 1985- 8 6 alo08 with 
Audited Accounts. 

(2) A copy of the Review (Hindi and 
Eoslisb versions) by tbe Govern-
ment in the working of tbe 
Cbildren's Films Society .. India .. for 
tbe year 1985- 86. 

[Placed in Library. See No. LT-3403/86) 

Review by Government aDd ADD"al 
Report etc. of Hiodu!ltao Petroleum 

COI'poratiOD Ltd; for 1985-86, 
of Oil lDdia Ltd; for 1985-86, 

of Bbarat Petroleum Cor-
pontiOD Ltd, for 1985-86 

aad of Gas Authority 
of India for 

1985-86 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLE(JM AND 
NATURAL GAS (SHItI BRAHMA DUTT) : 
I beg to lay on tbe Table a copy each of tbe 
following papers (Hindi and Bnglish versions) 
under subsection (1) of se~ti\)n 619A of the 
Companies Act, 1956 : 

(1) (0 

(ii) 

Review by tbe Government OD 
the working of the Hindustan 
Petroleum Corporation Limited 
for the year 1985-86. 

Annual Report of the Hindus-
tan Petroleum Corporation 
Limited for the year 1 985·86 
aJoDg with Audited Accounts 
aDd tbe comments of tbe 

Comptroller and Auditor Gene-
ra I thereoD. 

[Placed in Library See No. LT-3404/86] 

(2) (i) Review by the Government on 
tbe workiog of the Oil India 
Limited for the year 1985-86. 

(ii) Annual Report of tbe Oil 
Jodla Limited for the year 
t 985-86 along with Audited 
Accounts and the comments of 
tbe Comptroller aod Auditor 
General thereon. 

[Placed in Library. See No. LT-340S/86] 

(3) (i) Re,iew by the Government on 
the working of the Bbarat 
Petroleum Corporation LimIted 
for tbe year 1985-86. 

(ii) Annual Report of the Bharat 
Petroleum CorporatioD Limited 
for the year t 985-86 along 
with Audited Accounts and tbe 
comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library. See No. LT-3406/86] 

(4) (i) Review by tbe Government on 
the working of the Gas 
Authority of India Limited for 
the year 1985 -86. 

(ii) Annual Report of the Gas 
Authority of tndia Limited 
for the year 1985-86 along 
with Audited Accounts and 
tbe comments of the Comp-
troller and Auditor General 
thereon. 

[Placed in Library. See No. LT-3407/S61 

Anoual Report and Re\'iew on Ceotral 
WarehousiDK Corporation for 

1985-86 

THE MINISTER OF STATE IN THB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI AZAD) : 
I beg to lay on the Table: 

( I ) A copy of the Annual Report 
(Hindi and English versions) of tbe 
Central Warebouc;inB CorpolatioD 
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for the year 1985-S6 along with 
Audited Accounts uDder sub-section 
(1 1) or section 31 of tbe Ware-
bousing Corporation Act, 1962. 

[Placed in Library. Sell No. LT-340S/86) 

(2) A copy of tbe Review (Hindi and 
English versions) by tbe Govern-
ment on tbe working of the Central 
Warehousing Corporation for the 
year 1985-86. 

(Placed in Library. Se. No. LT-340S/86) 

Statement I'e : review OD and ADoual 
Report uf Scooters India Ltd; for 

1985.86; of Tyre Corporation 
of India Ltd.. for 1985-86 

and of Hiudustaa Salts 
Ltd., for 1984-85 etc. 

THB MINlSTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTR Y OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
On behalf of Sbri K. K. Tewary I beg to lay 
on the Table: 

( t) A copy each of the following papers 
(Hindi and English versions) under 
sub-section (I) of section 6 19 A of 
the Companies Act~ 1 956 : 

(a to A statement regarding 
Review by the Govern-
ment on the working of 
tbe Scooters India Limit-. 
cd for tbe year 1985-86 

(ii) Anoual Report of tbe 
Scooters India Limited 
for the year 1985-86 
along with Audited 
Accounts aDd the com-
ments of the Comptroller 
and Auditor General 
thereon. 

[Placed in Library. See No. LT-3409/86] 

(b) (i) A statement regarding 
Review by the Govorn-
ment OD tbe workiq of 
the Tyre Corporation of 
India Limited for tbe 
)lear 1985 -86. 

(ii) AnDual Roport of dle 
Tyre Corporation of 
I ndia Limited for the 
year 1985-86 alool ",itb 
Audited Accounts aDd 
tbe comments of tbe 
Comptroller aod Auditor 
General thereoo. 

(Placed in Library. See No. LT-3410/86) 

(c) (i) Review by the Govern-
ment on tbe workiDa of 
the Hindustao Salts 
Limited for the ",ar 
1984-86. 

(ii) Annual Report of the 
Hiodustan Salts Limited 
for tbe year 1984-85 
alool witb Audited 
Accounts and tbe com-
ments of tbe Comptroller 
aDd Auditor General 
thereoD. 

[Placed in Library. See No. LT 3411/86] 

(d) (i) Review by the Govern-
ment on the workiol of 
tbe Sambhar Salta Limited 
for the year 1984-85. 

(ii) Annual Report of the 
Sambbar Salta Limited 
for tbe year 1984-85 
aloDI with Audited 
AccouDts and the com-
ments of tbe Comptroller 
and Auditor Geoeral 
tbereou. 

[Placed in Library. Sft No. LT-3412/86] 

(e) (i) R.eview by the GOVreD-
meDt OD tho "orkq of 
the MioiDa and AWed 
Machiner)' Corporatioo 
Limited, Du .... pur. for 
tbe year 1985-86. 

(ii) Aooual Report of the 
Mining and Allied 
Macbinery CorporatiOD 
Limited, Durppur. for 
tbe year 1985-86 alooa 
with the Audited A«:counts 
and the comments of tbo 
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Comptroller and Auditor 
Goncral thereon. 

[Placed in Library. S. No. LT-3413/86] 

(2) Two Itatoments (Hindi and BD.Usb 
Yel'Sions) sbowina reasons for delay 
in la)liaa the papers mentioned at 
(c) and (d) above. 

(Pl&cod in Library. s.. under Nos. 
LT-3411/86 to 3412/86] 

(3) A copy of tbe RePOrt (Hindi and 
Bngliab versions) of tbe Comptroller 
and Auditor General of India for 
tbe year 1 98 S Union Govemment 
(Commercial)-Part II-Resume of 
tbe Company Auditors' Reports and 
comments on Accounts of Govern-
ment Companies under article 151 
(I) of tbe Constitution. 

tplaced in Library. See No. LT-3414/86.] 

(4) <a> Annual Report of tbe Nationa) 
Institute of Design, Ahmeda-
bad, for tbe year 1985-86 
aloDI with Audited Accounts. 

(b) lleview by tbe Government on 
tbe workiog of tbe Natiooal 
Institute of Design, Ahmeda-
bad, for the year 1985 -86. 

[Placed in Library. Su No. LT-341 5/86.] 

(5) <a) Annual R.eport of tbe Central 
Pulp and Paper research losti-
tute. Debra DUD, for tbe year 
1985-86 aloDI with Audited 
Accounts. 

(b) Review by the Government on 
tbe workiDI of tbe Ceatral 
Pulp and Paper Researcb 
Institute, Debra DuD, for the 
year 1985 ... 86. 

{Placed in Library. ~~ No. LT-3416!86] 

Hey.. on aad AaIl_1 Report of 
JaIl ... Pefrodle_ieal. CerporatiOll 

Ltd. for 1985-86; of Beapl 
CIae.leals aDd Pbarmaeeatleals 

Lid. for 1914-15; of 1II.laa 
Drap'" Pbanll.eeu .... 

L... for 1915·86 ek. 
THE MINISTER. OF STATB IN THB 

I)JWAILTMBNT OP CHBMlCALS AND 

PETROCHEMICALS IN T9E MINISTRY 
OF INDUSTRY (SBRI R. IC. JAI-
CHANDR.A SINGH) : I bea to la,. on tbe 
Table: 

( 1) A copy each of the folJowio8 papen 
(HiDdi aDd BDaJisb voraioDa) UDder 
sub-sectioD (I) of section 619 A of 
tbe Companies Act, t 95(; : 

(i) Review b, tho Governmont on 
tbe work in. of tbe Indian 
Petrocbemicals CorporatioD 
Limited for tbe year 1985-86. 

(ii) AnDual Report of the JocHaD 
Peteochemicals Corporation 
Limited for tbe year 19S5-86 
aloDI witb Audited ACCOUDts 
and tbe comments of the 
Comptroller aod Auditor 
General tbereoD. 

[Placed in Library. See No. LT-3417/Sb] 

(~) (0 R.eview by the Government OD 
tbe working of the Ben ... 
Chemicals and Pharmaceuticals 
Limited for tbe year 1984-85. 

(ii) AnDual Report of tbe Bengal 
Chemicals and Pbarmaceuticals 
Limited for the year 19 S 4- 85 
alool with Audited ACC::OUDts 
and tbe comments of tbe 
Comptroller and Auditor 
(Jeoeral thereoD. 

[Placed in Library. S •• No. LT-3418!86.] 

(3) (i) Review by tbe Government OD 
tbe workilll of tbe IDdian 
DIUIJS and Pbarmaceuticals 
Limited for tbe year 1985-86. 

(ii) ADDual R.eport of tbe Indian 
Druls and Pbarmaceuticals 
Limited for the year 1985-86 
aloDg witb Audited Accounts 
and tbe comments of the 
Comptroller and Auditor 
General thereoD. 

(Placed in Library. &e No. LT-3419/86) 

(4) (i) A copy of the Annual Report 
(Hindi aDd Enalish venions) 
of tbe CeDtrai JDltit\1CO of 
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Plastics EoaineeriDg and Tools 
for tbe year 1985-86 alonl 
witb Audited Accounts. 

(ii) A copy of the R.eview (Hindi 
and Boalisb versions by tbe 
Government on the working 
or the Central lostitute of 
Plastics Engineering aDd Tools 
for the year 1985-86. 

[Placed in Library. S~ No. LT-3420/86.) 

Correction of 8asWer to USQ No. 3774 
re ,boto- type of Roman UevaDagari 
Teleprinter in C.T.O., New Deihl, 

aod Review on and ADDual 
Report etc. of IndlaD Telephone 

Industries Ltd .• Baogalor. 
for J985-86 

THE MINISTER. OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DBV): I bea 
to lay on the Table : 

(1) A statement (Hindi and English 
versions) (i) correcting the reply 
given on the 12th August. 1986 to 
Unstarred Question No. 3774 by 
Shri Ram Dhan reprdjD8 pboto-
type of Roman Dcvanapri Tele-
printer in C.T.O., New Delhi; and 
(ij) glviol reasons for delay in 

_ correctioa tbe reply. 

Statement 

The reply given to the Question No. 3774 referred to above may please be 

read as follows : 

QU~~lion 

1 

(a> Wbetber field trial of Proto-
type of Roman Devanagari biscriptual 

teleprinter wa~ conducted at eTO, New 

Delhi by persons without any prior 
training 00 the model; 

(b) whetber the model has been 
rejected; and 

(c) the reasons for tbe rejection? 

2 

(a), fb) and (c). Hindustan Tele-
printers Ltd. bad developed a Prototype 
of electro-mechanical Devanapri-
Roman teleprinter, This was put on 
field trial at CTO. New Delhi aDd DTO. 
Karol Baab, in t 979-80. Wbile tlac re-
sults of field trials wbicb brouabt out 
certain problems were beiDI analysed, 
it was noted that tbe de"elopment of 
teleprinters based 00 electro-mechanical 
versions bad become obsolete and were 
hoina replaced by Etectronic Tele-
printers all over the world, in keepi ... 
witb trends in the field of telecommuni-
cations. The electronic version bas 
several advantages over tbe electro-
m~banical version in terms of peater 
reliability better performance, ftexibiU ty 
etc. ID .'view or tbese and other _b-
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1 2 

nical and operational advantqes it was 
decided that BTL should manufacture 
Electronic Roman Teleprinters initially 
and develop two-script Roman-Deva-
nagari Teleprinters. HTL have already 
concluded an agreement for collabora-
tion with MIs. SAGEM of Franco of 
for the development of tbe biscriptual 
Electronic Teleprinter. Tbe develop-
ment of tbe biscriptual Teleprinter is at 
an advanced stase and tbe HTL pro-
poses to commence manufacturing tbem 
by the end of 1986-1s7. 

The incorrect reply was furnished to Parliament due to a misunderstanding 
ariSing from the fact tbat tbe question was understood to refcr to fieJd trial on Electronic 
Biscriptual Teleprinter, whereas it referred to tbe Electromechanical Biscriptual Teleprinter, 
and is regretted. 

The mistake came to tbe notice of tbe Ministry recently; hence the delay in correct-
ing the reply. 

(2) A copy each of tbe following 
papers (Hindi and English versions) 
under sub-section (1) of section 
619(A) of tbe Companies Act, 
1956 : 

(i) Review by tbe Government on 
the workins of the Indian 
Telephone Industries Limited. 
Bangalore, for tbe year 
1985-86. 

. 
(ii) Annual Report of tbe Indian 

Telephone Industries Limited 
Baoplore. for tbe year 
1985-86 aloOl with the 
Audited Accounts and tbe 
comments or tbe Comptroller 
aDd Auditor General tbereon. 

(Placed io Library. &6 No. LT-342Z/S6.) 

Notification onder Iodian Electricity 
Ac t, Review OD aod Annua) Report 

of National Hydroelectric Power 
Corporation Ltd. for 1985-86 
North Eastero Electric rower 

Corpora tloo Ltd; ShilioDI 
for 1985-86, etc. 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : I beg to lay on tbe 
TabJe: 

(1 ) A copy of the Indian Electricity 
(Amendment) Rules. 1986 (Hindi 
and English versions) published in 
Notification No. O.S.R. 772 in 
Gazette of India dated tbe 20th 
September. 1986 under sub-section 
(3) of section 38 of tbe Indian 
Electricity Act. 1910. 

[Plaeed in Library. See No. LT-3422-A/86] 
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(2) A copy each of the following papers 
(Hindi and English vsrsions) under 
sub-section (1) of section 619 (A) of 
the Companies Act, 19 S 6 :-

(a) (i) Review by the Govern ... 
ment OD the working of 
the National Hydroelectric 
Power Cor~oration Limi-
ted for tbe year 1985-86. 

(ii) Annual Report of tbe 
National Hydroelectric 
Power Corporation 
Limited for the year 
1985-86 along with 
Audited Accounts and 
the comments of the 
Comptroller and Auditor 
General thereon. 

[Placed in Library. See No. LT-3422-B/86] 

(b) (i) Review by the Govern-
ment on working of the 
North Eastern Electric 
Power Corporation 
Limited, ShilloDg, for 
the year 1985-86 

(ii) Annual Report of the 
Nort h Eastern Electric 
Power Corporation 
Limited, Shillong, for 
the year 1985-86 along 
wtih Audited Accounts 
and the comments of the 
Comptroller and Auditor 
General thereon. 

(Placed in Library. See No. LT .. 3422-C/86) 

(c) (i) Review by the Govern-
ment on the working of 
the Rural Electrification 
Corporation Limited for 
the year 1985-86. 

(ii) Annual Report of the 
Rural Electrification 
Corporation Limited for 
the year 1985-86 along 
with Audited Accounts 
and the comments of the 
Comptroller and Auditor 
General thereon. 

[Placed in Library. See No. LT-3422· 0/86) 

11.53 brl. 

MESSAGE FROM RAJYA SABHA 

[English] 

SECRETARY GENERAL: Sir. ) have 
to report the following message received from 
the Secretary-General of Rajya Sabha : 

hln accordance with the provisions of 
sub-rule (6) of rule 186 of tbe 
Rules of Procedure and Conduct 
of Business in the Rajya Sabba, 
I am directed to return herewith the 
Appropriation (No.5) Bin, 1986, 
whicb was passed by the Lok Sabha 
at its sitting held on the 24'tb Novem-
ber, 1986, and transmitted to the 
Rajya Sabba for its recommendations 
and to state that tbis House bas DO 
recommendations to make to the Lot 
Sabba in regard to tbe said Bill." 

11.54 brs. 

ESTIMATES COMMITTEE 

[English) 

Statements re: actioo takeD by 
Government on the recommendatioDS 

SHRIMATI CHANDRA TRIPATHI 
(Chandauli) : I beg to Jay OD the table state-
ments (Hindi and English versions) showing 
action taken by Government on tbe recom-
mendations contained in Chapter I of : 

(i) Twenty Second Report of Estimates 
Committee (E:ghth Lok Sabba) on 
Action Taken by Government on 
the recommendations contained in 
the Eighty Ninth Report of the 
Committee (Seventh Lok Sabha) 
on tbe ~1 inistry of Finance (Depart-
ment of Re\ enuc)-Central Board 
of Excise and Customs. 

(ii) Twenty Sixth Report of Estimates. 
Comn,itfee (Eighth Lok Sabha) on 
Action Taken by Government 00 
the recommendations contained in 
the Seventy Fourth Report of tbe 
Committee (Seventh Lok Sabba) 
on the Mif';stry of A~ricu1ture. 

Distribution of Fertilizer. _-
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11.55 1Ir1. 

PUBLIC ACCOUNTS COMMITTEE 
(Engllsh1 

Fifty-Ninth Report 

SHill B. A. YY APU REDDY (Kurnool) : 
I bel to present tbe Fifty-Ninth Report 
(Enalisb and Hindi .ersioDS) of the Public 
AccouDts Committee (Eighth Lolc Sabba) on 
Action taken on the t 75th Report (Seventh 
Lot Sabha) relatinl to Drougbt Prone Area 
Proaramme. 

11.56 ..... 

COMMITrBB ON SUBOR.DINATE 
LEGISLATION 

£En.f/i.rh] 

Eleventh Report 

SHRI MOOL CHAND DAGA : (Pali) : 
I beg to present the Ele~enth Report (Hindi 
aDd Enllisb versions) of the Committee on 
Subordinate Legislation. 

--_ 
RAILWAY CONVENTION COMMITTEE 

I Eng116h) 

Sixth Report 

SHItI SUBHASH YADA V (Kbarlooe) : 
I be& to ~nt the Sixth R·p .>rt (Hindi aDd 
Eo.Usb versions) of tbe Ra 11'11 d Y Conveo lion 
Committee 00 ··ResoLlfce Mobilisation 
Pulllic borrowiDI for augmenting Railway 
Pla .. Finaoce". 

11.57 ..... 

PETITION RB: INCREASE IN MARGIN 
OF PROFIT TO AUTHORISED RATION 

SHOPS ON LEVY SUGAR 

(Ellglbll] 

SHR. ANOOPCHAND SHAH (Bombay 
Nortb) : Sir I bea to presen t petition signed 
by Sbri CbimanJaI Damji Oala. Hony. 
Secretarv. Retail Grain Dealers Pederation, 
Bomba, ..,., OJb,rs reprdio8 iQCrA~ iq 

margin of profit to autborised ration shops 
on levy susar. 

MR. SPBAKBR: Sbri Saqma. 

THE MINISTER OF STATE! IN THB 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMA TI SHIELA DIKSHIT): 
Sir. I boa to lay on tbe Table of tbe House. 
Item No. 16 ••• 

(lnte"uptiolls) 

AN HON. MBMBBR : Mr. Sanama has 
come. 

--_ 
11.58 larl. 

FACTORIES (AMENDMENT) 
BILL·, 1986 

[Engli.rll] 

THE MINISTER OF STATE OF THB 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : I am sorry Sir. I was in Rajya 
Sabha. I beg to move for leave to introduce 
a Bill further to amend tbe Factories Act, 
1984. 

MR. SPBAKER : The question is : 

u That leape be granted to ''''roduc. tJ 

BIII/urther 10 an'end the Factories 
ACI, 1948" 

The MOlloII was adopted. 

SHRI P. A. SANOMA: I introduce 
the Bill. 

12.00 hr •. 

MATTERS UNDER RULE 377 

[English) 

<I) Demaad for microwave link at 
Berbs.pur T. V. Relay Centre 

10 Welt Bea •• 1 

DR.. PHULRBNU GUHA (Contan : 
There is a T. V. relay centre at Berbampur 

·Published iD Gazette or India Extra-
ordinary. Part JI, sectioD 2. datecl 
2/12/1986. 
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DIstrict. Mursbidabad, West Beopl. But 
people can see ooly telecaat from Delhi, 
notbing can be seen from Calcutta Centre, 
tbough Calcutta is only 200 km. away. It is 
requested tbat Informatioo aDd BroadcastiDi 
Ministry should eOlure tbat Berhampur T. V. 
is equipped iii sucb a way tbat people caD 
see telast from both Calcutta and Delbi. 
For tbis purpose tbe aeceual"J microwave 
liDe sbould be immediately set up. 

(II) De ...... for eoaverllon of railway 
IIDe betweea G_tak.1 aad 
Sec:andrabad Jato broad ..... liDe 

SHRIMATI BASA VARAJBSWARI 
(Denary): Karnataka Express is tbe only 
super-fast train which runs between Bangs-
lore and New Delbi, twice a week. Between 
Baosa10 re and Secuoderabad. the route is 
exceptionally 1001 and circuitous. It runs Y/G 
Wadi, which is a very old route, Bod COD-
sumes much time. It was constructed during 
early British period. If tbe conversion work 
00 tbe broad gauge line: between Guntakal 
and Secunderabad is completed, the distance 
would be reduced by about 200 kms. The 
railway line between Bangalore and Guntakal 
bas already been converted into broad gauge. 
Hence it is very essential to immediately 
convert the tiDe between Guntakal and 
Secunderabad into broad gauge line. This 
will Dot only serve as boon to the people 
of Karnataka and Andbra Pradesh, but also 
to tbe people residing in Delhi who would 
like to travel towards Andbra and Kamataka 
States. 

I, therefore, urse upon tbe Hon. Minister 
of RaDways to look into tbis matter serious-
I, • and to issue orders for immediately 
convertiol the metre puge betwccn Guntakal 
and Secunderabad. 

(7ransltltloll] 

(Ill) Need for education GO oyereatlna 
• nd e .. ctoaent of legisl.tloB 

for preyeDtlnB o'YereaU .. 
by ladJ'fldaall 

SHR.I YOOL CHAND DAGA (PalO : 
There are crores of people wbo do over-
eatiDS and when they ran ill. it requires 
drup worth millions of rupees .. Tbey regularly 
take such drOll to dilest their overeatinl. This 
II Dot natural way of dipstiDl the food aad 

tbose wbo dilest their food by such unoatu,a) 
methods cause harm to their bealtb. On tbe 
otber baod, there are a number of people in 
tbe country who do Dot get two square 
meals. They do not get required calories of 
nutritious food as a result of which the:r 
become handicapped, blind and die imma-
turely. I would request tbe Health Dopart-
ment tbat they should mate publicity ill dUl 
regard by niDI different media 10 tbe same 
way as tbey mete out punisbmeDt to the 
druB adicts and make pabIidtJ throvaIl 
different media agaiDlt dl'D8 addiction. 
Such restaurants, botels aDd khDmc"_ .s 
prepare unbygienic estables for the sake of 
talte only should be banned and if tbey are 
fouod preparing sucb food items, their 
license should be cancelled. The people. who 
cannot control their diet aod do overeatin8. 
not only need a code of couduct but mould 
also be punished under some law. 

MR. SPEAKER : And bulky persona 
should be taxed. 

SHRI BALKA ~I BAIRAGI (Maudsaur) : 
This year Sbri Oaga should be given Padam 
Shri for 377. 

MR. SPEAKER: Dapji. what sbould 
be the Dorms in th is regard, corpulence or 
the height? 

(Iv) Need to start work OR rernaefo-
ries project at Pltlaora ...... ID 

U.p. 
SHRI HARISH RAWAT (Almora) : Mr. 

Speaker, Sir, a project was sanctioned by 
tbe Ministry of Steel and Mines for seuiDI 
up a unit for mining and manufacturinl 
Magnesit-e Prick at Devlathal in Pithora-
garh district of Uttar Pradesh. where Ial'8e 
deposits of Magnesite bave becu fouad. Tbc 
erstwbile Minister of Steel and Mines. Sbri 
Narayan natt Tiwari bad laid tbe founda-
tion stone of tbis project in 1982 • 

Tbe State Government bad promptly 
acquired the land and also made available 
electricity for tbis purpose in 1983. But 
there bas been no progress in tbe implemen-
tation of this project so far. . 

Tbe farmers are sutferiDl due to tbe land 
acquisition. Tbo promise of a hospital and 
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I. T .1. by tbe management of this project bas 
also D\)t been fulfilled so far. 

Four and half years after laying the 
foundation stone, the Ministry of Steel is 
talkins of the re-appr.tisal of the whole 
project. 

I request tbe Hon. Minister of Steel and 
Mines to get the whole case looked into so 
tbat the construction work on this project is 
started immediately. 

(English) 

(v) Need to set up a steel plant at 
Vlja)anagar io Karoataka 

SHRI SRIKANTA DATTA 
NARAS1MHARAJA WADIYAR: The 
Government of IndIa 11ad a plan for the 
setting up of Steel Plants at Vlsakhapatnam 
and Salem and Vljay NJgar. The work on 
Vijay Nagar Steel Project was inaugurat~d 

by the late Prime Minister Shrimau Indira 
Gandhi on 1 4- 1 o· 197 1. The Government 
of Karnataka has already earmarked land 
for the location of the steel plant. In spite 
of this wbile Visakhapatuam Sleel PC(lject 
bad made quick. progret;;s and over Rs. 1200 
crores have already bc:~n spent on it and 
Rs. 130 crOtes have already been spent 
even at Salem on the Staiflless Steel Rolling 
Mdl, even an investment decIsIon is yet to 
be taken OD the Vijayaoagar Steel Project. 
It is regrettable that Vlsakhapatam and 
Sah:m, Delth~r of wblCb is iron ore or coal 
based has receh cd fa\'ourable treatment 
wbereas Vljayanagar, which has 1200mlHion 
tonnes of high grade iron ore, is left out in 
tbe cold. 

The delay in the establbhment of the 
Steel Plant at Viiayanagar will cause great 
discontentment among tbe local people. If 
tbe Sleel Plant is set up at Vljayanagar it 
will go a long way in solving the uueolp1oy-
ment problem in tbe State. 

As Stich. I urge upon the Go\ernment 
of India to set up a Steel Plant at Vijaya-
Dapr witlJout aDy further delay. 

(Trans/alio,,) 

(vi) Need for removal of misalvinll 
being created amoDalt SC &: ST 
regarding their reservation in 

Government services 
SHRI GANGA RAM (Firozabad) : Mr. 

Speaker, Sir, under rule 377, I want to raise 
the following important issue in the House. 

Some organizations based on casteism 
and some separatist elements are marking a 
propaganda and are creating a confusion 
among tbe scheduled castes and scheduled 
tribes of the country for their self interests 
and for making political capital tbat the 
Government of India are gOiDg to make 
some amendments in the Constitution sucb 
as doing away with direct recruitment' and 
reservataon in promotions as provided under 
Article 3 S 5, removal of reservation cJa use 
for political representation provided under 
Article 330 and 332 through Article 334 
and exclusion of some castes/tribes from th; 
purview of Articles 341 and 342 by making 
~ome changes in the list of the castes/tribes 
Included tbereunder. This state of confusion 
is causing restlessness and resentment among 
the said section. By taking undue advantage 
of this situation, the undesirable elements 
are desparateJy trying to isolate this section 
from the natIon's mainstream and are bent .. . . upon Inciting a vast section of the society 
for caste struggle and class struggle. They 
are also trying to instigate class conflict even 
among tbe Government employees and offi-
cials from this section, as a result of which 
they are being exploited in various forms. 

Therefore, in the interest of nations 
Integrity and security, the Central Govern-
ment sbould immediately declare a clear cut 
policy so that the confusion prevailing amoDg 
tbe said section could be removed as early 
as pOSSible, social security is also Dot distur-
bed and the sinister designs of secessionist 
and separatist elements could be frustrated. 

[English) 

(vii) Need for survey in Etab district 
of U. P. to explore possibility 

of settlnl up cooking gas 
agencies 

SHRI MOHD. MAHFOOZ ALI KHAN 
(Etah): With the large scale deforestation 
in tbe district of Etah in Uttar Pradesh the 



281 St. by P.M. on 'he AGRAHAYANA 11,1908 (SAKA) St. by PM. on the 282 . 
vls;t 0/ the Gen. Secy. of v18;' 0/ the Gen. Secy. 0/ the 
the Central Committee 01 CPSU Central Committe. 0/ CPSU 

decline in the availability of wood as fuel 
and the diffi.;uities being experienced by the 
people in procuring kerosene oil requirement 
for cooking purposes excepting rationed 
quantity from the retailers, are causing great 
hardship in tbe absence of the adequate 
availability of fuel for cooking. Besides, Etab 
is a backward district. 

The cooking gas agency in Btah cannot 
meet tbe requirement of tbe entire district 
comprising of Aliganj, Patiali, Rajaka Ram .. 
pur, Ganj Dundwara, Sakeet, Bhargain, 
Sahawar, Sidhpura, Amapur, etc., having a 
population of about thirty thousand, eacb. A 
great need of setting up a cooking gas agency 
in each of these areas is being felt to over .. 
come the fuel shortage. 

I would, therefore, urge the Government 
to kindly conduct a survey of these areas to 
explore the possibility of setting up cooking 
gas agencies and thereafter take necessary 
steps to appoint the dealers in the selected 
areas. 

(viii) Need to increase the support 
price of Cotton 

SHRIKADAMBUR JANARTHANAN 
(TirunelveU) : There bas been poor yield of 
cotton crop this year, i. e. 1986-81 in 
States like Tamil Nadu, Gujarat and Andhra 
Pradesb. In order to protect the interests 
of the cotton growers, support price of 
cotton should be reconsidered and increased 
at least by 2S per cent so that using the 
yarn market sluggishness, the speculating 
cotton traders may not exploit the poor 
farmers. 

12.16 brs. 

STATEMENT BY PRIME MINISTER 
ON THE VISIT OF H. E. MR. 

MIKHAIL GORBACHOV. 

(English] 

GENERAL SECRETARY 
OF THE CENTRAL 

COMMITTEE OP 
THE CPSU 

THE PRIME MINISTER (SHRI 
RAJIV GANDHI) : The Geoeral Secretary 

of the Central Committee of the Communist 
Party of the Soviet Union, Mr. Mikhail 
Gorbacbev, visited India from the 25th to 
the 28th of November at my invitation. The 
visit was in keeping with the establisbed 
tradition of exchanges at the bighest level 
between India aDd the Soviet Union. It was 
an important milestone in our bilateral rela-
tionship. It contributed significantly to 
stability in the region and peace in the 
world. 

I held long and intensive discussions 
with General Secretary Gorbacbev on a wide 
spectrum of issues, bilateral, regional and in-
ternational. Talks were held simultaneouslyat 
the senior Ministerial level. These excbaolJCS 
took place in a very warm and friendl, 
atmosphere, characterized by mutual confi-
dence and trust. 

We discussed the broad outlines of our 
future cooperation in a longer term perspec-
tive. The rich experience of our past coo-
peration enabled us to explore new avenues 
to raise our bilateral c0operation to a quali-
tatively bigber leveL Several bilateral 
agreements were signed. Statements bave 
been laid 00 the table of the House. The 
Agreement on Economic, Scientific and 
Technical Cooperation encompasses tbe 
TehIi hydro-electric complex, tbe moderniza-
tion of the Bokaro steel plant, tbe setting 
up of new coking coal mines and oil explo-
ration in West Bengal. One important ele-
ment of this agreement is the provision of 
local cost financing by the Soviet Union. 
The agreements in the economic, commercial. 
consular and cuI tueal areas reflect tbe srow-
iog strength and dynamism of our relation-
ship. 

General Secretary Gorbachev and 1 
agreed to restructure the pattern of our 
commercial and economic exchanges to 
realise the vast untapped potential for econo-
mic collaboration. Our Finance Minister and 
Deputy Prime Minister Kamentsov are 
working out tho details. We also decided to 
live a major thrust to our cooperation in 
science and technology. Larse research aDd 
development projects are being identified in 
frontier technologies. A Soviet team Jed by 
Academician Marcbuk, President of the 
USSR. Academy of Sciences, will visit India 
shortly to discuss with our scientists tho 
specific projects to be uodertakea. 
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I had. .ery useful exchange of views MR. SPBAK.BR.: He will do it. 
with Mt. Gor&acbev on tbe security environ-
mell' iD our region. We reaffirmed the coo-
tiDulDi validity of our Treaty of Peace, 
FrieDd.b~ and Cooperation. Tbe Joint 
Statement issued at the conclusion of tbe 
vJsit reflects the close proximity or identity 
of perceptions of tbe two countries on inter-
nadonal issues. Above all. tbe visit demo:ls-
traced the firm commitment of our peOples 
to world peace .. 

In4ia has always stood for Don-violence. 
India. io tbe UDited Nations, in tbe Non-
aljpe4 Movement, and tbroup tbe Six-
Nadoh Five-Continent Initiative, bas con-
sisteDd'y worked for disarmament and peace. 
Durio. Mr. Gorbacbev's visit, tbe Soviet 
Union joined India in a common vision of • 
nuclear weapon free and Don-violent world. 
The ideals of Gandhiji and Lenin have found 
expreaaiOo in tbe Delbi Declaration. Tbe 
Delbi Declaration is a vitally important 
initiative. It sets fortb principles whicb 
must find universal acceptance if there is to 
be a peaceful future. The Dec Iaration is 
beilll circulated as an official document by 
the United Nations. We commend tbe 
Declaration to the world community for 
ac:cetttaDce. 

Tbe visit of General Secretary Gorbacbev 
to India was memorable. It will bave endur-
ing sipific&nce for tbo further development 
of Indo-Soviet relations and the contribution 
of our two countries to peace aDd stability. 

12..20 ..... 

DISCUSSION ON THE STATBMENT 
MADS BY THE MINISTER. OF HOYB 

APFAmS REGARDING THE . ~ 

SITUAnON AR.ISING OUT 
OF THB KILLINGS BY 
TBltROklSTS IN PUNJAB 

-Co.td. 

(Eng""') 
SHIll S. JAIPAL REDDY (Mahbub-

D8pJ') : The HOD .. MiDatet' bas laid that be 
woul4 aiv. a detailed statement by 5.30 
p. m. ,esrcrday. He .bould at least come 
OUI wilb tbe statement DOW. Are we to 
diacuaI in vacuum ., 

THB MINISTER. OF HOMB AFFAIRS 
(S. BUTA SINGH) : Since there are HOD. 
Members yet to speak, I tbouabt at tbe ad 
of tbe discussioD I would make the atate-
ment. 

SHRI BASUDBB ACHARIA (Bankura): 
Your statement will help. 

( 1",e"""/o".) 
MR. SPEAKER: Wbat wilt you say at 

tbe end theD ? 

SHItI S. JAIPAL REDDY: The 
MiDister is Dot ready witb tbe statemeDt 
even now. 

MR. SPEAKBR: No, no. 

(/nt~rruJ'tioft$) 

MR. SPEAKER: Let us have some say 
and then ..• 

(/nterruplionJ) 

SHRf SAIFUDDIN CHOWDHARY 
(Katwa) : Why '1 

S BUTA SINGH: Let mc inform tbe 
august House that tbe factions are on in 
Punjab. Therefore. it will give me lOme 
time so that tbe whole exercise is complete. 

(I"terr"ptlo"s) 

SHRI BASUDBB ACHAllIA: How 
much time do 'OU require '1 

s. BUT A SINGH: After tbe discussion. 
At tbe end of tbe discussioD. 

(1",erruptlon8) 

AN HON. MEMBER: Tbat is better. 

MR. SPEAKBR.: We will live it to 
you. 

SHRI ll. S. SPAIUlOW (JullUDdur) : 
Hon 9ble Mr. Speaker ~ if one is falCinl a 
complex 8'od difficult lituatioD wbetber iD 
tbe ticl4 of bard-rouabt battle or outside it 
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haa to be handled with a cool bead. in every way to convert this oew type (Jf 
Bxcitemmt Is liable to upset tbe correct ncfarious war inflicted OD us. into Victory 
Ii_ i)f plaooiol atid action. io its every detail. We should be the fint 

We are at war in Punjab, apiost 
ImilftaDt-cum-fuDdameDtalist aDtinationals. 
botb internal as also external. This is a new 
tyPe of war witb the use of modem sophis-
ticated weapons, aided and abetted with 
runds. weapoDs, metbods of training and 
accordio. to well worked out plans. 

Fintly, tbis situation calls for lbe deter-
mined will of the Nation as a whole to 
combat and defeat tbis enemy in detail. We 
bave done it before as a Nation-at an oiber 
wars infticted on us since our Independence : 
it be: 1947/48 war; Rann of Kacbb; Goa; 
IDdo-Cbina 1962; t 965 and 1971 Indo 
Pak War and so on. And, we fought those 
cnes as a combined Nation one aDd all. 
And, every time it gave victory to BHARAT 
VARSH. 

I therefore, once again urge and put up 
a plea to all the Members of all tbe parties 
of tbis august House to rise to tbe occasion 
and to Irapple with tbe traumatic situation 
arisen and furtber building up ominously in 
Punjab. in the form of a National Issue of 
hiah significance. And tbis sbould be done 
irrespective 'of varied political ideologies. 
aliillations, class. creed. religion, or region. 
without any political slaDt, overt or covert 
and wltbout any misgivings aDd raDerur. 

Tbe Hon. Prime Minister has bimself 
cogently explained tbe main factors involving 
tbe nasty situation tbat adverseJy affects tbe 
sensitively positioned border state of Punjab 
emittiol lCD-political, leo-strategical and 
po-military ramifications. 

All moyes of the Hon. Prime Minister, 
as assessed iDternationaUy and internally. 
indicate in DO uncertain terms bis devotedly 
deep loyalty and love for nation building of 
Mother ladi. as a whole. He ba. displayed 
a hiah taleDt at soJviOS certain intricate 
issuea-popolitical as also internal witb • 
100d measure of success meaningfully and 
adroitly. 

In view of tbi. I urge all tbe Members 
of tldl ausus, HoUIO to atre08tboD bis bands 

Nation io tbe comity of World Nations to 
uproot tbe Terroristic cult from tbe Indian 
soil lock, stock and barrel. 

If my above analogy is accepted then 
further to that I bumble yet stroDII, recom-
mend to the Hon. Prime Minister to consi-
der tbe seltin, up of a Special Advilory 
Parliamentary Committee composed of the 
House Members iocludiol tbe Opposition, to 
derive at a NatioD81 cousus to deal with this 
acbing issue aifectiDl tbe whole nation. 

Once, Sir, tbat is done. tben baled on 
tbeir overall consensus presented. the same 
could be put into execution pbase by pba8e 
to frcc Punjab from tbe attempted boDdap 
at tbe bands of tbe militant anti-uatiooala. 
Look at their latest move aDd trend. Bere. 
I take the opportunity of quotiol one or 
two sentences from The Tribune dated 1st 
December 1986, which are as follows : 

"AMRITSAR., Nov. 30-Scvaa 
underground militant organi_tionl 
have decided to work under the ban ... 
of the Kbalistan Liberation Forces." 

Then it goes on like this : 

, 'Tbe sipatories to tbe state-
ments are tbe beads of various militant 
orlBnisatioDS and include Sardool 
Singh{"Dasbmesh Regiment"). Manjit 
SiDp (&'Khalistan Armed Police"). 
Avlar Siogb (CiTat Kbalsa·'). Sber 
SioSb ('&Khalistan Armed Forces"). 
Pipal Singh (C&United Sikh Army"). 
Bba. Kaur (" Mai Bbaao Reaiment·-). 
and Ba.bel Singh (,·Silcb Liberation 
Tat Khalsa.' 

Here tbe names of the leader a1C~ aiven aod 
under tbeir signature on their own pad with 
their own style. it bas been issued to the 
press. Tbis is tbe trend I am explainina. 

Any way we are Dot loiDa to Jet PuoJab. 
rUD away anywhere; tbe sooner the aatiDa-
tionals or pdteDtial antinatioDals realise this. 
the tiettcr for them. tbeir chUckeD aad 
everyone-. po~terit)' • Jt is CCJDJDOIl to 
OYOrfbod), • 
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[Shri R.. S. Sparrow1 all. When we go to war, there is no question 
of ·Indian' or 'non-Indian'. People fOlJlht 
under my command from all over India from 
Kerala right upto Himalayas. Every type 
of person was there and be fought for India. 
So, here is an issue which is worse than tbe 
previous wars. I warn you, it is worse tban 
the previous wars. 

Punjab hereditarily, bistorically and 
ethically bas been an important part of 
BHARAT MATA, Motber India. 

How can we run away from our Mother, 
our Dative land? If our soul is living, then 
we cannot let such a thing happen. I quote 
a famous poet in this context: 

"Breathes there a man with soul 
so dead. 

Wbo never to himself has said. 
This is my own Native Land." 

With tbis type of spirit with this type 
of thinting, we have to g~apple with tbe 
situation that has presented itself in such a 
nefarious shape. Tbls is my own view and 
I have tried to reflect it over to the House 
as a whole. It is with this spirit that we 
will defend our Motherland. We will stay 
~ ODe! we will live together in HER lap; we 
Will raise her stature to higher heights as 
Punjab is-Hindus, Sikhs, Muslims Christi-
ana. HarijaDs and aU other Punjabi 'people-
all of them coming from one stem and stalk 
historically. philologically or in any way you 
put. 

12.29 Jars. 

(MR. DEPUTY SPEAKER in the Chair] 

This. I can see, is also the aim of our 
HOD. Prime Minister who, I fervently appeal 
to the House again, should be given fun 
support by us all selfles-;Iy and without any 
political or narrow minded pulls and sla nts 
attached. 

I caD 10 on speaking about what is 
bappening in Punjab and give the details fully 
as one involved deeply from the very outset, 
from the childhood; I know the trend. I know 
aDd understand my own people well enough and 
I caD talk so much. But, Sir. your guillotine 
time bas to be taken into account. I have 
liven you in nutshell what is our responsi-
bility as a House. the elders of India. Now, 
you waDt to run away uuder some kind of 
a IUisec under some kind of a cemplex that 
-) beloq to such and such party, therefore 
t~is !-1Ue sbould be used to down somebody 
wltbio or outside. It is Dot tbe question. The 
Quostion il. lodia is ODO and it \)cloDSS to 

Therefore, you should rise to tbe 
occasion and take it on squarely, as 1 said 
before. 

Sir. I thank you very much for tbe 
opportunity given to me. 

MR. DEPUTY SPEAKER Many 
Members have requested to participate in the 
debate. Therefore, I request the Members to 
be very brief. Thea only. ] can accommodate 
othe Members. 

Shri Mohd. Mahfooz Ali Khan. 

I aIr. giving 8 minutes to each Member. 
Tbe Minister also wants to reply after-
wards. 

(Translation1 

SHRI MOHD. MAHFOOZ ALI KHAN 
(Etab) : Sir. the Punjab issue has already 
been discussed on two to three occasions in 
this House but nothing has been done except 
discussions. 26 persons were asked to get 
down from a bus and were made to stand in 
a queue before they were ~bot dead and we 
are sitting in the House: you can guess wbat 
could be the situation in tbe country? Those 
26 persons belonged to tbe Punja b State. I 
am of the view tbat if this i~ purely a State 
subject. why then it is being discussed bere in 
the Hou~e? When we bring any State 
matter. it is promptly said that this being a 
State subject it cannot be raised bere. It 
should be raised in the State Assembly. 
Then why this matter is being raised here 
when it concerns Punjab? When we are 
not allowed to say anything here about 

, the States, why Punjab is being discussed 
here? 

The La wand Order situation has worse-
ned to such an extent that anything can be 
said about it. The Government bas totally 
fa'\cd on all fronts. You may tak.e anY 
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region, you will not find law and order tbat we might have to {ace yet another parti· 
anywhere. You may visit my area; 28 tion in future if we fail to check tbese 
persoDs were killed in district Etah in a terrorist activities. Our Home Minister and 
single night. but nobody raises that issue in Prime Minister should intervene in tbis 
tbe House. Today we all are crying hoarse matter. Besides we all should fight them 
for Punjab. What is the use of doing all unitely. 
this? The national security of this country 
is at stake. I do not know Hindi that is 
why I am ~peakiDg Urdu. There is no 
question of division. We all are one To 
demand that Sardar Sahib should resign is 
of no use because that will not solve the 
problem. What purpose will he serve by 
loing there? Shri Ribeiro was attacked. 
That means their headquarter is beiDg atta-
cked by their own people. What result his 
resignation will yield under tbese circums-
tances '1 I would say that the entire Govern-
ment should resigo. We are fuHy prepared 
for a re-election. You are standing here; go 
out and see what is happening outside. What 
is being discussed in the hotels, on the 
road sides and in the streets? This Govern-
ment has failed on all fronts, be it the Punjab 
issue or Assam issue. My heart is full of 
pain on the killing of so many persons and 
they are saying that Centre cannot take any 
action in this matter. What for are we here 
then? We represent here different States; 
what answer shall we give to those who have 
voted in our favour? Here a plea is taken 
that it is a State matter. You have enacted 
the Anti Terriorist Act, which has tbe neces-
lary prOVISIons. The Centre may intervene 
in such a situation. This is totally a wrong 
conception that the Centre cannot intervene 
in it. You say that this is a State subject 
but on tbe other hand the Punjab and Assam 
problems are being discussed in tbe House 
repeatedly. Even proofs are there that terro-
rists are being trained in Pakistan, they are 
briog provided with ammunition and training 
in that country, then what action have you 
taken so far? The Hon. Prime Minister 
met Sbri Junejo. had delicious food and 
eveD exchanged jokes but did be ever tell 
him about it? Whatever a]]egations you 
make, they deny them. You should better 
get ready for a war with them. When the 
evidence is there that the terrorists are being 
trained tbere and the people are also being 
apprehended then why do you not give tbem 
a befitting repl,? If you do not take 
strict action in this regard, you can well 
imagine what is in store for this country. 
Our leaders have already carlsed partition 
of the country once previously. I apprehend 

Today, there is a political war going on 
in Punjab. Sarvashri Badal and Tohra are 
creating nuisance aod are harassing an honest 
and saint-like person, Shri Barnala. This 
is our fault as well as that of tbe Centre that 
it is not intervening in it. You canDOt wasil 
your hands off by saying tbat you have 
deployed Para military forces like B- S. F. 
there. The Centre must intervene in this 
matter. 

Can you imagine the feelings of tbe 
families whose family members bave been 
killed ? There ic; no reason to be comp'acent 
merely by b3ving discussioDs. You have Dot 
been a hIe to solve the ~ssam and Punjab 
problems till today. I would like to recite 
an Urdu couplet : 

Na Samjhoge to mit Ja()g~, 
ae Hindus,,,,, walD. 

Tumhari dastan tak bhl lIa hogl 
dastallOn 1Mi,,_ 

(Interrupt 10118) 

Even this goes to my credit that I alone have 
won. Otherwise you did not spare aD), effort 
to use unfair means .. 

(Inter! uplt07fs) 

Have you ever thought where you were iD 
the past and where you are at present? I 
would requ~st ~ou to adopt strict measure-4J 
in this regard. If you do Dot take sucb 
measures. tbe situation will ftare up in tbe 
entire country and then It would be difficult 
to control it. The problem will not be 
solved merely by demanding resignations. 

Today. a very simple and saint-like 
Chief Minister is being baTassed. You must 
try to give him help as mucb as possible. 

1 n the end, 1 would req~est you to 
improve the situation in tbe country. 
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SHRI NARESH CHANDRA pointed out yesterday, there is some subs-
CHATURVEDI (Kanpur): Sir, the tance in that. The Central Government will 
Punjab problem which we are discussing have to intervene in it, there is DO doubt 
SiDce yesterday under a charged atmosphere about that. but the Centre will proceed only 
is the most important problem facing the according to the rules. We cannot set aside 
country today. Cutting across the party Jines, tbe Dorms of democratic fUDctioniog and tbe 
tbe Hon. Members spoke with one voice Constitution. I had said yesterday also and 
yesterday and the distinction between the I am again saying it today that tbe life and 
Ruling Party and the opposition was no more property of the people of Punjab should be • visble in the House. It seemed as if tbe protected and the Punjab Government should 
agony of '15 crores of people h·ad taken a be dismissed because it has not been able to 
collective shape and was being expressed with protect the common people. If the Punjab 
one voice in this House. However, the problem could not be solved even after COD-
submissions which have been made thereafter dueting electjons through a democratic 
are somewhat wayward, and from what my process, there sbould be military rule. until 
worthy friend bas just now said. it seems peace is restored in that State. This 80rt of 
that instead of keeping within the context of a Government cannot be relied upon till the 
the tragic issue, we are trying to protect our life and property of tbe common man 
vested interests and are furthering our rema ins unprotected. 
political motives and the real 1ssue is being 
sidetracked. Just now, my worthy friend has 
said that altbough there is no law and order 
anywbere, yet when sucb issue..; are raised in 
tbe House, we are not allo""ed to discuss 
tbem on tbe grounds of their being the State 
subjects. He bas perhaps forg'1tten that such 
matters cannot be allowed to be discussed in 
the House because law and order is a State 
subject. However, tbe incident that occurred 
in Pun.iab is not merely a law and order 
problem. It concerns the entIre country and 
is connected With the feeling~ of the people 
of the whole country. It wa~ for tbis reason. 
that tbe distinction between tbe Ruling 
Partyand tbe Opposition wa! Dot visible 
yesterdaay. 

I want to submit tha t I am one of 
tbose wbo have beeD constantly raising the 
Punjab iS4tue and very strongly too, in tbis 
House as also in tbe Meetjn~c; of the Consu)-
tative Committee attached h.J 'he Ministry of 
Home Affairs for the past Or e year and have 
been trying to say that the Punjab problem 
cannot be solved in this manner. I have 
repeatedly asserted that the AkaU Govern-
ment in Punjab headed by the Chief 
Minis.er. Shri Barnala ic; a worthless 
Government. Shri Barnala may be a very 
.ood man. with a nice disro4iirion. but in 
the role of a Chief Mini .. ter and as an 
administrator, he bas not b~('n dischargi"1 
bis dutie~ propely Tbose \\ ho Jirik him with 
the Central Gov~rDment~ wi' h a view to 
critici~jul it, are doing so to serve their 
political interests and are not stating the 
fruth What,ver the HQIJ· Prime Mjoi$ter 

The tate Prime Minister Indira Gandhi 
took certain strong steps in conncction with 
Punjab, and we know very well as to why 
she did so. OUT revered leader Shrimati 
Indira Gandhi bad not ordered the 'BJuestar 
Operation' under ordinary circumstances. She 
had taken this decision under considerable 
strain and tension. After that, when tbe Aka1i 
Government came to power, we saw 8 split in 
the AkaU Da1. Fllst, Shri Badal left the party 
and thereafter Shri Tobra followed suit. The 
same happened in the Government as well. 
First. Sbri Amarinder Sinab resigned and 
recently two more Ministers have been 
dismissed. All this shows tbat the Barna'a 
Government is like a sinking ship. There 
seems to be no doubt tbat tbe Barnala 
Government IS not going to last 10Dg and 
Tobra's victory indicates clearly tbat tbe 
extremist forces are still getting support in 
Punjab. Perhaps. it is indicative of the fact 
that Tohra's victory would not be confined 
to merely \'liDDing the ShiromaDi Gurudwara 
Prabandbak CommIttee eJections. but willi 
further tbose activities, of which yesterday's. 
incident was a rehearsal. So J the Government 
will have to take definite steps in tbis con-
nection. We do not know wbether the Governor: 
of Punjab has submitted any report till now" 
and if he bas, what are the contents tbereof. 
Perhaps, tbe HOD. Minister of Home Affairs 
may enlighten us about it when be repli.es 
to the debate. Hon. Prime Minister d1 d 
ass ure us yesterday tbat be would fiDd a 
solution to the problem within a period of 
two days. after discussing the issue with tbe 
ppnJab Government. tbe OoverDQ~ .• p.d the. 
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Chief Minister of that State, wbicb could. do Dot rise above our selfish jnterests, we 
ensure tbat sucb incidents do not recur in shall be doing great iojustice to our natiOD. 
future. Therefore, I would request tbe Hoo. 

I could ~ot understand as to wby some 
"Hon. Members were demanding tbe resig-
ntion of the Home Minister yesterday. I 
am one of those who believe tbat one sbould 
not only resign, but should be prepared to 
make even greater sacrifices if it is in the 
national interest. This bas beeo demonstrated 
by the people of our country time aDd again. 
But, I would not support tbe demand for 
resignation of the Home Minister for this 
purpose. I want to clearly state that the 
resignation of the Home Minister would Dot 
be a solution to tbis problem. If a bandful 
Members of tbe Opposition demand the 
resignation of tbe Home Minister, I will 
not support it. 

(Interruptions) 

I as well as some friends from our Congress 
Party bad pointed out yesterday. that the 
Barnala Government ~bould be dismissed, 
as it was incapable of delivering the goods. 
Secondly, if tbe Opposition parties support 
the Barnala Government for their political 
interests and say tbat Punjab cannot be pro-
tected, tben Military should take over and 
should continue to stay there as long as 
protection of tbe lives of comnlon people 
is not guaranteed. I have said tbis not once 
but several times. As the Hon. Prime 
Minister has stated yesterday, if any State 
Government is incapable of delivering the 
looda, and if it is not able to protect tbe 
life and property of tbe common people. tbe 
Central Government should be equipped with 
more powers in sucb cases. If such an 
Amendment is moved by the Government t 
the House should support it strongly. Law 
and Order is not merely a State issue; it 
concerns tbe nation as a whole, and th~re
fore, the House should fully support tbe 
Centre's move to acquire more powers in this 
respect, so tbat the country could be protec-
ted. We must protect our country, ensure 
peace and god will, safeguard its unity and 
integrity, communal harmony and amity, 
for the cause of which our great leaders like 
Mabatma Gandhi and Shrimati Indira 
Gandhi bad sacrificed tbeir lives. If tbis is 
Dot kept in view. we shall not be able to 
ave over counlry from disintcara tion. If we 

Mioister of Home Affairs to take Sucb 
effective steps as early as possible, 10 tbat 
opportunities for sucb discussiOD do aot 
arise aDd such incidents do Dot recur. 

With these words, I conclude. 

PROF. SAIFUDDIN SOZ (Baramulla): 
Sir, tbe Hon. Member sitting near me bas 
made an impassioned speech. and bis 
oratory in Hindi has deeply touched me. But 
I want tbat there must DOl be any discussions 
regarding Punjab in tbis House. I have 
returned from Srinagar only yesterday and 
there I found tbat the people of Jammu aad 
Kashmir share tbe grief of the entire nation 
in regard to tbis tragic incident. Our leader. 
HOD. Sbri Farooq Abdullah bas expressed 
his grief with deep emotions. However, I 
must say tbat notices for Adjournment 
Motions and Calling Attention are given in 
the Parliament only when a group of people 
are killed. If two or three people are killed 
in sporadic incidents daily. no discussions 
aTe h~ld. But if t 4 people are killed, it 
becomes a big issue for discussoin. Now tbat 
26 people are dead, a forceful discussion is 
going 00. Had I bee-n given an opportunity 
to speak yesterday even for two minutes. I 
would have said tbat this was the time for 
taking action and not for making discussions. 
I have a sound logic and patiotic feeJinp in 
saying so. 

I have heard that tbere was a feudal 
family in U. p. w~icb was so intoxicated 
witb its wealth tbat if a death occurred in 
that family, then a particular professional 
group of poor people would be called on 
such an occasion for mourning. I feel tbat 
we might be charged with sheddinl crocodile 
tears because tbe attention of tbe entire 
country is focussed on Parliament and 
discussion on Punjab has been going on for tbe 
last three years over here. Crores of people 
who have exercised their franchise and 
elected us as Members, been questioning as to 
what solution bas been found to this problem. 
They ask as to how effective have been the 
Calling Attention Motions and tbe Adjourn-
ment Motions. I would ask that if tbat 
feudal fami1y could call professional mour· 
ners. then could we not be branded as 
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iProf. Saifuddin SozJ which was raised in this House by Shra 

professional mourners by tbe people of tbis 
couatry and told tbat we are not genuine ..w aocI aro merely ellpre~ing in our lip 
ayaapatbies? Therefore I would say tbat 
perbaps some moro occasions would come to 
discuss the Panjab issue. but may I ask tbe 
Hon. Speaker. the HOD. Home Ministerc: and 
tbe HOD. Prime Minister whether it is Dot a 
matter of insult to this august House that 
thoqh we discuss tbe Punjd b issue every 
day. yet tbe country is no t destined to live 
in peace? This issue is not confined to 
Punjab alone. but is a matter concern for 
the entire nation. Today th~re is trouble in 
lCeral., Haryana, Mahara .. h[ra and Jammu 
alld Kashmir. Tbere are disturbances in 
ffVt!ry nook and corner of the country. I 
1tou1d like to ask the Hvme Minister and 

tbe Prime Minister whether there IS no solution 
to tbis problem? I have a great regard for 
tbe views of the Prime !vhntster. He has 
disclosed bis intentions and I think he wants 
to administer the country with sincerity and 
wishes to find a solutlcn to tbe Punjab 
problem. I do Dot doubt his sincerity. But 
b .. d be been present here I wculd have told 
him that at the time of introduction of 
Pllnjab Disturbed Area Bill and ('handigarb 
Disturbed Area Bill in thiS House. Shri 
ladl1ljit Gupta. Prof. Madhu Dandavate and 
m1~tr also had told tha t the Governmen t 
already bad law to deal with the situation. 

'&.61;8') 

"Porget about Punjab Disturbed Area 
Act. Forget about tbe Anti .. Terrorists 
Act. Do you think that there is licence 
ror everybody to kill anybody 10 tbl~ 

country? Take a copy of the indian 
Penal Code in your hand and st:e 
what are the provi4)Jons for the 
protection of human hfe, for the 
protection of property-private or 
Government There is enough law. 
There is need for the political will". 

[Trcmslatlonl 

Without going into a legal debate, I 
would request you not to go into the 
intricacies of law. The two concerned 
ministers ~houJd take more interest rn 
.aistin. tbG Prime Minister. One question 

IDdrajit Gupta and Sbri Madbu Daodavate 
was whetber you co uld say tbat terrorists in 
Punjab were free to kill anyone tbey liked ? 

You have not asked tbe Barnala 
Government wbat rules tbey have framed. 
When there is Punjab Disturbed Area Act 
already on the Statute Book. why the rules 
were not framed ? Is the Barnala Govern-
ment not responsible for it ? Could tbe 
Home Minister Dot be blamed for being too 
weak to enquire about the situation in that 
State? Why did you not exercise tbe 
advisory power of the Central Governmeot? 
Even the very good views and policies and 
intense Jnvolvement of the Prime Minister 
are being weakened. I do not say that this is 
being done deliberately. Tba t is w by 1 ba ve 
also said that action is needed instead of 
discussion. 1 here are a few suggestions about 
the steps that should be taken in Punjab. 
Fustly. it is a politicaJ issue and should be 
tackled at the politIcal level. Shri Indrajlt 
Gupta bad raised here some issues and ODe 
of them was that Shri Buta Singh should 
have resigned. This question \\-as raised 
earlier also when 14 persons were killed. 
Had Sbri Buta Singh reSigned at that time. 
today we would have d manded the resigna-
tion of the new Home MJnister. Thereforo, 
the Home Minhter of India cannot be cbanged 
every month in tbis way. The real issue 
is that Punjab problem ought to be tackled 
at the political level. Once I bad said tbat 
the transfer of Cbandigarh could, perhaps. 
solve the problem but today I do not bold 
this view. Today. the first thing is to restore 
peace in Punjab. Besides, Shri Barnala. 
Shri Prakash Singh Badal and Sbri Tobra 
also have to guarantee thIS peace. I do not 
want to say anything in relation to tbeir 
arrests as it is the duty of the Punjab 
Government to decide who are to be kept 
behind tbe bars. I do Dot have any comments 
to offer on this issue. Shri BarDala is the 
Chit.f Minister and it is within his powers to 
take such action. But so far as negotiations 
are concerned. Sbri Badal and Shri Tobra can 
be consulted even in the jail about the solu-
tion of this problem. Cbandigarh can be 
transferred to Punjab. Tbe water dispute 
can be resolved. But are these massacres and 
killings of innocent and defenceless bus 
p:l~c;engers a solut.on to thie; problem? So, 
1 would say that demand for the rcsiloatioD 
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of the Home Minister is not justified. I have 
serious differences with Sbri Indrajit Gupta 
on this point but at the same time, I would 
teU tbe Hon. Member that be can label Shri 
Bamala as a weak person and there is a 
reason behind his weakness. This was tbe 
substance of tbe speecbes of Sbri Arif and 
otbers also with wbich I agree. Sbri 
Barnala bas preserved the provisioDs of the 
CODstitution of India. There is DO bravery 
in imposing President's rule in Punjab. You 
can do it but you will have to face criticism. 
You ~n impose PresideDt's rule even if 
the situation does not warrant for sucb a 
rule as this ;s a weapon in your arsenal wbich 
,ou can use at any time. But bravery lies in 
giving due respect to a Government elected 
by the voters. I am deeply grieved that 
there might be some Hindus among tbe 
killed bus passengers who might ha ve voted 
for the Akalis. It is an elected Government 
and it cannot be dismissed so easily. There-
fore, whereas I oppose the dismissal of 
Barnala Government, at the same time. I 
oppose the imposition of President's rule 3nd 
the demand for resignation of the Home 
Minister. It is indeed a political issue and 
all should colleectively find out a solution 
and I am sure that a political solution will 
be found as soon as the Central Government 
gi\·es it top priority. 

In the end, I want to put forward some 
suggestions to stop the spate of killings .... 
(Interruptions) 

I want to say, as Shri Madhu Dandavate 
has also said, that armed guards should_ be 
deployed in buses. The Home Minister should 
readily accept this suggestion in bis reply to 
the debate. Altbough it cannot solve the 
problem completely but this sugestion bas 
been put forward after due consideration. 
The second sugges tion is to create an atmos-
phere in which a mixed police force may be 
deplC"yed in Punjab. It is the duty of Shri 
A.K. Sen to advise the Prime Ministes on tbe 
possibility of deploying a mixed police force in 
Punjab drawn frool the cadres of the States 
like Jammu and Kashmir, Bihar, Rajastban, 
Kerala and Tamilnadu. These are some of 
tbe suggestions for a short term, but the 
final settlement will bave to be a political 
one which this Government will bave to 
reach, it beiDI thcir:responsibility, 
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SHRI RANA VIR SINGH (Kaiseqaoj) : 
Mr. Deputy Speaker, Sir, Punjab bas liven 
many important turns to the history of ludia 
and now once again a time has come for 
the people of Punjab to think and live die 
country a lead in the same way as tbe 
nature has blessed them with a top spot 
on tbe map of India. Before toucbiDI any 
other issue, I want to say that I have been 
listening to the entire discussion aOiDI on 
siDce yesterday, whether it was tbe speecb 
of Shri Indrajit Gupta or of Sbri Saifuddia 
Chowdbary. An of them have very stroollY 
stressed tbat the resignation of our Home 
Minister win, perbaps, solve this problem. 
In this connection, I humbly state tbat tbe, 
have no right to threaten tbe CoDgt'css 
Ministers by askini for their resignations. 
If there is any part) which has displayed 
coverage and maintained the tradition of 
tendering resignations, it is tbe Conpeas 
Party, whether it was the case of late 
Lal Bahadur Shastri or that of Sbri Vishwa-
oath Pratap Singh. There might have been 
some solitary case In the opposition parties 
when a Minister migh t ha Ye resigned in aD 
emotional way. A recent casualty has been 
tbat of Shri Arif who resigned only because 
of those ideals of the Congress Party. You 
do not have any parallel example in this 
regard. If you think that this resignatioD 
can solve' the problem, our party is ready 
for even a bigger sacrifice and it has beoo 
our tradition also ..• (lnterruplions) 

SHRI SAIFUDDIN CHOWDHARY: 
We do not want tbe resilDation. 

SHRI RANA VIR SINGH: It is a 
good tbing if you do not want it. I am also 
very upset today and want to know certain 
thing from our Home Minister. He bas 
made a big sacrifice for tbe couotry. In his 
own country and in his own State. he bas 
been declared Ctankbaiya' from biB religion. 
It is a gross insult. Tbis is the reward he 
has received for maintaining the unity of the 
country. I want to know bow mucb more 
blood tbose senseless terrorists of Punjab 
waot to shed before peace is restored iu 
tbat State. Whicb party9s blood they waut 
to sbed? How many more Congressmeu. 
comrades, journalists, ministers, Atwals and 
tbe only SODS of Captains they want to 
kill ? Wbat is tbe limit of their thirst for 
blood ? I want answers to these questious. 
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[Sbri Raoa Vir Sio&bl 'Duryodbana· is well known to aU, aDd. 

Let it be settled today bow much more 
blood is to be sbed before we restore peace 
there. Today we have to fix a limit .•• 
(1"."..ptlo,,8) 

SHRIMOHD.MAHFOOZALIKHAN: 
Not less than 10,000 persons. 

SHRI RANA VIR SINGH: Only you 
88D say tbis. I cODsider tbe views expressed 
by Shri Kban as tbat of a coward. India 
bas always been a peace-loving natioD. We 
are ready to make sacrifice howsoever big 
it may be. It may be one million people. 

SHill MOHD. MAHFOOZ ALI 
KHAN: It indicates the cowardice of tbe 
Government .•• (Interruptions) 

SHRI RANA VIR SINGH: I do not 
lay this. I am always of the view that those 
who waot to silence us through their bullets 
are cowards. Tbey perhas want to force us 
to chaDle our ideology with bullets. They 
assassinated Sbrimati Indira Gandbi and 
thouaht tbat it would put aD end to revo-
luti.oDaI')' tbinking. They tbought of silencing 
the voice of Sant Loogowal by murdering 
him. I would like to add tbat they cannot 
181 our voices wbatever be the number of 
tbeir bullets. We have to carry 00 tbe flag 
and remain committed to the ideala of our 
leaders. They can come forward and make 
tbeir point logically. But the cowards take 
to bullets when tbey feel that tbey have Dot 
been able to make tbeir point. When bullets 
are used. everybody feels tbat tbe terrorists 
bave failed in tbeir logic. Yesterday, an 
Hoo. Member of our party was speaking 
on this issue and he referred to the accord 
siped with late Loolowal. I would like to 
say that the accord should bave heralded a 
new era. The Hon. Member also referred 
to a quotation from Sardar KhusbwaDt 
SiDp·. bOok. He is a perSOD who chaDlcs 
bis mind everyday. Such tbiDgS should Dot 
haYe been quoted. I would like to tell tbe 
Bon. Member that I am 'Duryodbana' aDd 
be is ·Yudbiabtara·. Today. we are facing 
more daUPl' from tbe modem 'Yudbisbtaras·. 
beca... ',bey can cause iocalculabJe barm 
under tbe pise of houesi7 aad truth. But 

tberefore. tbere are little chances of aettinl 
cheated. We do not know whether they will 
enjoy the fruits of righteousness or be 
punished for beinl a sinner. Today we know 
'Dufyodhana' very well. We have to draw 
a line between the mischievous elements aod 
the law abiding citizens and distinguish 
between tbe two and only tben we can tackle 
this problem. Sir, I had just commenced 
my speech, when Shri Mahfooz interrupted 
me. Mr. Deputy Speaker, Sir, I would like 
to emphasize that tbe people of Punjab are 
our burethreD. Their business is spread 
throughout tbe country. Shri Badal bas a 
well mechaoised farm io Uttar Pradesh. I 
would like to tell him that all tbe lodiaos, 
except a few iD Punjab, have stood up and 
resolved to protect tbeir Sikb brethren. I 
would like to appeal to every true Sikh and 
believer of 'Sikh Pantb" ~ through Sbri 
Ramoowalia, tbat they will bave to stand 
like a wall to protect tbeir Hindu brethren. 
Tbey will he ve to prove that tbey are not 
Dredators but protectors. It is unfortunate 
if tbey are not satisfied with the flourishing 
trade and commerce and bumper harvest 
which they reap and want to confine them-
selves to Punjab. I think this merely sbows 
a lack of wisdom 00 their part. I would 
urge them to accept Iodia as their own 
country.. defend it, work for its progress 
and development and stop killins innocent 
people. 

Mr. Deputy Speaker, Sir. the OppositioD 
is repeatedly demanding replacement of the 
Home Minister and the Chief Minister Shri 
Baroala. ]t appears to me that at present 
there are at least three Governments in 
Punjab. Tbe first one is beaded by Sbri 
BarDala. the second is tbat of Sbiromani 
Gurudwara Prabandbak Committee and the 
tbird is tbat of the extremists A Do-trust 
motion was moved against tbe Barnala 
Government when be received a setback in 
the SGPC elections. When a religious body 
becomes so powerful tbat. it starts runDing 
a parallel Government and also becomes a 
source of constant threat to the elected 
Government, some restrictions should be 
imposed OD it so tbat anti-Dational elements 
do not get shelter. These places have become 
safe sanctuaries for extremists and terrorists. 
The Centre proposes to instal anotber 
Government that or Sbri Buta Singb. But 
wbat then will happen to tbose three 
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Governments? Let these three Governments 
declare tbat they are not capable and 
competeDt enouSh to control tbe .ituatioD 
in Punjab. Tbe Centre will intervene only 
if it is asked to do so in a democratic way 
by tbe State Government. It is also said 
that the number of extremists is increasiog 
in Punjab because of unemployment and 
neglect of tbeir agriculture A ranway coach 
factory is proposed to be set up in Punjab 
whereas it has not been provided in Uttar 
Pradesh or Bihar. Though the required raw 
material is Dot available tber~, even then 
our Prime Minister approved the project in 
order to provide more employment oppor-
tunities to the people of the State. Punjab 
is quite advanced in agriculture witb 
maximtlm irrigation facilities. They demanded 
capital for the State, and we bowed to 
their wishes but I would like to emphasize 
that every Indian has understood it that 
every time the demands of tbe extremists 
are met. they become more aggressive .. 
Therefore, I request them to make full use 
of tbe concessions glven to tbem. They 
should not feel tbat the nation has become 
weak merely because it has bowed to their 
demands, aDd therefore. they can have a 
free hand. Each carnage adds to the anguish 
of tbe people and brings down their morale. 
I would like to tell tbe Hon. Home Minister 
thai sometimes delayed action becomes a 
cause of revolution. Therefore, at present 
we do Dot need sermons or eloquent 
speeches but concrete action. He says that 
tbe Act does not provide bim with ample 
powers and there is co effective provision 
in this Act. I wou1d like to remind him that 
crores of people of this country have reposed 
their faith in him and thereby provided the 
necessary power. If he says that he can 
tackle this problem if he is vested witb more 
powers. be is wrona. Every Jndian bas 
reposed confidence in him and expressed 
his deep affection. He should utilise that 
power to crush a handful of terrorists and 
demoralise tbem for ever. Whatever power 
be requires to tackle the situation. he should 
demand it. He is the last ray of hope for 
tbe entire nation and ever) body has bigh 
hopes of him 

Today. the forces of disintegration are 
raising tbeir ugly head all over tbe country 
and they should be ruthlessly crushed 
immediately. If these forces are allowed to 

flourish, tbe country will have to face a 
areater upbeaval. Before sucb a tbiDI 
happens, we sbould leave no stone untumed 
to suppress sucb forces even if we may have 
to make aDY number of sacrifices for it. 
Hindus and Sikhs are brothers and, tbere-
fore. tbe entire nation should take a pled., 
tbat they will not allow any demon to create 
discord among tbem. 

saRI BALWANT SINGH RAMOO-
WALIA (Sangrur) : HOD. Deputy Speaker. 
Sir, today we are once again discussinl 
Punjab problem in the House. We, all are 
discu!sing it with a heavy beart and I am 
also very much upset while participatinl in 
it. Whenever tbis issue comes up bere Cor 
discussion, tears well up in our eyes because 
we have to hear such allegations from our 
own friends as we cannot even dream of. 
1 do not know whether tbis is beiDa done 
consciously or unconsciously or whether they 
are not well-informed. One cannot be a true 
Akali or a true Sikh if he does not condemn 
the kiUings of the inDocent people and does 
not share the grief of their kitb and kin. 
If he does not do so, he will go to bell and 
be has no right to call himself a human 
being. I would I ike to say that DO amount 
of harsh words would suffice to condemn 
the gruesome murder of 22-25 people 
recently in Punjab. I share the grief of my 
countrymen and an one with them in 
strongly condemning this heinous act. 

I would like to raise two or three points 
here. It has been reptatedly said here that 
tbey have won tbe Shiromani Gurudwua 
Prabhaodbak Committee elections but if you 
ponder over it seriously, you will COllIe to 
know under what circumstances we CODtested 
the said eJections. We are aivin. them a 
tough figbt even under such adverse cODdi-
tions and are trying to keep the honour and 
dignity of the nation intact. Today. tbere 
are 133 members of SGPC to wbom tickets 
were given in 1979 wbeo neither Shri 
Barnal. nor Sant Harchand Sinp Longowal 
was our Leader. At that time. tbe top 
leadership comprised only three persons. 
i.e. Tohra. Badal and Talwandi and they 
bad distributed tickets amona the loyalists. 
Is it Dot a silver lininl for tbe country tbat 
in spite of the extremist forces represented 
by Sarvasbri Badal, Tobra, Talwandi and 
Baba JosiDdcr SiDsh joioiDl haDds, tbcro 
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ant still 58 brave persons out of 133 who 
have firmly stood against them and voted in 
favoue of national unity, integrity and 
philosophy of Guru Nanak Dev'1 It is by 
DO IDeaDS a small achievement. In spite of 
tbis, only one thing is beiDg said here tbat 
tbey have won the elections whereas there 
was nODe amoDg tbe winners who belonged 
to as. But while saying this. you forget the 
fact tbat it were they who distributed the 
tickets aDd it were they who gave tbe funds. 
Saot BhindranwaJe funy supported those 
wbo won the elections and it was Shri 
Umranaopl alone who stood against 
BbiBdranwale and from tben on, tbe strength 
rose to 58. 

Secondly. I would like to say that sucb 
forces have inflicted numerous wounds OD 
tbe heart of our country. This country has 
• large heart but. God knows, bow many 
more wounds it wiH have to bear in the 
uear future.. We should follovv two 
principles-firstly we have to control anger 
and. secondly. we have to be patient. We 
can save this country jf we follow tbe patb 
sbown by Mahatma Gandhi and our fore-
fathers. But if we make aJlegatioDs against 
others merely on the basis of an act 
committed by a person, that will definitely 
make tbose bloody Juliet s jubilant because 
tbey wJ11 be succeeding in their designs. Will 
it serve any purpose if we make allegations 
&pinst Shri Buta Singh. Shri Barnala, 
m)'lelf or for tbat matter against any otber 
friend '1 If you want to see tbe consequences 
of mating 8negations, you may extend this 
debate for another 36 bours, but it wiJJ 
Dot yield any fruitful result. It will result 
in destruction on1y. Therefore, I request 
you that we should kr-ep our tempers cool 

Some Members of teD demand the dis-
missal of a particular person. Deepawah 
festival is already over. The terrorists will 
celebrate a far more jubilant Deepawali if 
Shri Bamala is dismissed. 

Sbri Prabbash Joshi bas written in the 
-Ja ... U.' that "tbey want to get Sikhs killed 
'" tbe Army and tbe people. so tbat the 
entire Sikh community could be cODverted 
iDto ICbalistaDia. If the Barnala GovernDlCnt 

is removed from the scene, it will be easier 
to wage a war against the Hindu Government 
of Delhi. n It is Dot I who am saying this. 
It bas been said by tbe 'Jansatta' newspaper 
They want to figbt against the Hindu· 
Government of Delhi and tbe people v.ho 
defy the teachings of Guru Nanak Dev but 
pose as Sikhs want to succeed by removin. 
tbe hurdle of Barnala Government. We bave 
to abort their conspiracy. 

Sir. Hindus and Sikhs both are beina 
killed but I would like to say one thing that 
terrorism is beiDg practised by sporting a 
beard and wearing a 'Kirpan' J Shiv Sena 
members are sporting fake beards and are 
indulging in terrorism in Punjab. On both 
sides, rogues have set themselves on the patb 
of violence and the problem has become 
complicated. I may submit that both Hindus 
and Sikhs are dying, may be one day the 
number of the dead from one community is 
more and the other day tbe number of the 
dead from the other community is more One 
good thing is that till date the mob consistinl 
of bundreds or thousands of people bas not 
indulged in burniDg of a religious place or 
kining of members of tbe other community 
in Punjeb. Kindly take note of this thing .. 

I want to teU that even now the people 
of Punjab bave faith in Lord Krishna and 
Guru Nanak Dev. Even now the political 
parties are one. I am not saying tbis because 
I am sitting near Sbri Indrajit Gupta. I 
salute the leftist parties in Punjab. A large 
scale arson, looting and killing was indulged 
in Punjab, but the political parties remained 
united. There is only one remedy to it and 
that is tbat none should do a wrong thing. 
The teachings of Gurvani and saints still 
influence them We have to make these more 
effective. 

When Punjab is discussed. it is said that 
so and so person should be dismissed. ] am 
a devotee of the GUIUS and standing at this 
sacred place J would say tbat dear friends, 
it will take Just one minute to remove Sbri 
Barna]a. If you like to dismiss bis GoverD-
meDt you can do it in ODe minute and I 
would not beg of you not 10 do so but one 
thing I would say tbat we should learn a 
lesson from bistory. Mr. Deputy Speaker. 
Sir, when seven persons were killed iD a bus, 
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Sardar Darbara Singh's Governmoot was Guru Granth Sahib, and jf we aro tbe troe 
dismissed. I was in the Golden Temple at followers of Guru Teg Bahadur and Guru 
that time, working as the Secretary of tbe Govind Singh, we must support the cause 
Akati Dal. I swear by Guru Nanak Dev that of our Hindu brethren. Guru Govind SiDah. 
I myself beard a dreaded terrorist, wbo has bad sacrificed his four sons and bis motber 
DO\\, been killed, saying: "You fools, by for this country. and wben be was asked 
kilting 7 persons, Darbara Singb's Govern- about tbe whereabouts of his sons, be had 
ment bas gone and if we kill 107 persons, replied that they had been sacrificed for tbo 
Shrimati Indira Gandhi's Government in country, the community and tbe religion .. 
Delhi will also fall." After that you have The country is India tbe community is 
cbanged 11 advisors, four I. Os of Police Indian and the religion is humanity. About 
and have been discussing the issue for tbe Ouru Teg Babadur it bas been said and I 
last five years in this House. But the situation quote :-
has further deteriorated. I would like to 
submit tbat when we talk of dismissing tbe 
Barnala Government, we sbould think of tbe 
consequences. If we reply in their hands, tbe 
consequences will not be lood. 

My friend bas said tbat we were absent 
yesterday. Lot of hue and cry was raised. 1 
would like to say to tbem that only tbe 
wearer knows where the shoe pinches. As 
soon as we got the tragic news in Amritsar, 
we were naturally upset and felt sad that 
those people had won who were supporting 
tbe terrorists with money, power and by 
providing political cover. At that time, we 
received the news that some persons had 
been killed at Ta:1da near Hoshiarpur. Sbri 
Barnala directed tbat all tbe MPs and MLAs 
should go there. We went door to door in 
all tbe five villages of Sangrur to avert any 
other untowaTd happening. I apnlogise for 
our absence yesterday because it was a 
fateful day. We were doing our duty in the 
field and were confident that our able and 
learned friends must be taking rigbt decision 
in Parliament. We have to keep this country 
safe and secure with your cooperation. 

JU5t DOW my Hon. friend bas said tbat 
it is the duty of the entire Hindu and the 
entire Sikh Comnlunity. I would congratu-
latc and tbank him for this. I would strongly 
say tbat this amity between the two comm-
unities should be dear to us. Today. the 
entire Sikh Community gives a full guarantee 
to the effect tbat they would protect their 
Hinda brethren, even if tbey have to face 
bullets while doing so. The entire community 
wbether it is HOD. Shri Barnala, Sbri 
Balwant Singh or myself, would come for-
ward together to hoJp our Hindu brothers. 
We are prepared to face bullets in order to 
protect our friends. If we have to be true to 

Janju Tilak rakha IIrabh takll 

If I am mistaken in any waY,HoD. Sbri Buta 
Singh may kindly correct me. We are to 
carry forward this mission. These agents who 
are speaking such wrong things, are butcben. 
murderers, and If I may say so, tbey are as 
venomous as soak~c;. We must oppose them 
tootb and na iI. When, after the death of 
Guru Teg Babadur" Guru Govind Singh was 
told at a tender age of 9 that his father bad 
become a martyr, he had said, and I quote: 

Jan}u iiI ok rakha probh tDka. 
Keen; badi kalu mahl &aka. 
Dharm hetu inti jil karl. 

Sees diya par SI!t! nil ubarl 

He bad said that be was proud of the fad 
this his father bad attained martyrdom 
fighting for tbe honour of bis .cered tbread 
and ·ti~ak'. That is why I want to say tbat 
we sbould come fOlward for this cause, 
Shri Barna.la is fighting all alone without 
any aid from any quarter. 1 do Dot want to 
blame anybody; this is not the time for 
allegations, as it will only create more pro-
blems and will give an opportunity to tbe 
extremists to rejoice. Let us exercise r~straiDt 
and take eft"ecti" e steps. There are certain 
shortcomings in Punjab. The Vice-President 
in hi~ Address to Rajya Sabba ba"c used 
four words namely, political, economic" 
human and Sikh r~ycbe. We must taLe all 
tb(se fOUT words into consideratioD and t~D 
chalk out an approach for tbe future. Y GO 
are a strong party and the party wbich bas a 
larger Dumber of Members is bound to be 
stronger. YOllr strength in tbe Houso is more. 
your party represents a larger area. but so 
far as responsibilities are concerned, we are 
not lagging behind and are ready to sboulder 
them with )'OU~ We may be • small sroup so 
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[Sbri Balwant Singh Ramoowalial Sbrimati Indira Gandhi had laid down tbeir 
lives. When we speak bere, we sbould Dot 

far as tbe numbers are concerned, but we 
sball render all cooperation. Therefore, you 
may examine our suggestions and take steps 
accordingly, if possibJ c. 

I would once again reiterate that it 
would Dot be proper if you take any deci-
sions in haste. I bad rang up Hon. Shri 
Barnala and told him a few things which I 
do not want to say in the House. I want 
HOD. Shri Buta Singh to elaborate tbem. 

Finally, I want to make one more sub-
m issioD and I hope lba t you wi n not feel 
otfended. At times, we feel as if we are 
confused. But wby should we be confused ? 
The more tbe trouble. the greater tbe agony. 
Our country has not lost its entity since 
ales Several Gaznis had comt' here time and 
again to destory it but they faiJed in their 
sinister designs and bad to beat a retreat. 
Oanga, Yamuna. Sara!>wati, Krishna, Cauveri 
still flow through India, and Glta and 
Gitanj.t1i. the prellitigeous epics.. still continue 
to in'pire ber countrymen I would like once 
again as to wby should we be confused ? 
Those terrorists are not gettlng the support 
or the Sikhs at aU. The other daYlt I gave 
10U an instance of bow the mt:D and women 
from the village bad a;lprehended some 
boodlums and banded them over to the 
police. Today. so many people are dyin8lt tbe 
Sikhs as well as tbe Hindu~, but I want to 
emphasis tbat you should not create un-
necessary confusion and ~hould not make 
somebody a scape-goat. Inste~lt, the problem 
should be viewed from the na tional perspec-
tive. I am not saying that Hon Shri Barnala 
.. a very stronl man, but ) ca n say it posi-
tive�y that Shri Bamala is earnest in bis 
intentions to r.erve the countr y fie is fully 
committed to tbe national cause aod is 
faitbfully extending full cooperation to tbe 
Centre in t"is stru.le. 

SHRI RANA VIR SINGH (Kaiserganj) : 
We allo want tbat be should now earnestly 
show firmness. 

5HRt BALWANT SINGH RAMOO· 
WALIA : Tbank you. I was saying that you 
must not mate anyone a scapc loat.. We 
.houJd be more vigilant to work for th.t 
DO,?" caUJ~ for wbich SaJlt Lon,owaJ IQd 

forset wbat eft"ect our estimats would bave 
when priDted in the newspapers aDd" there-
fore, we sbould all sit together for 10 hour. 
aod arrive at a decision. We Iwve already 
done a lot. tbe Operation Bluestar and tbe 
Operation Woodrose have been undertakeu. 
The B. S. F. had given certain figures day 
before yesterday in whjch tbe details of tbe 
achievements made at the borders" iDcludiol 
tbat of Punjab, were given. I was listening to 
it very carefully. Therefore, I want to em-
phasise that (1) We should not lose beart; 
(2) We should not allow tbe tempers to act 
better of us; (3) We must not Jose patience; 
(4) We should not get demoralised apinst 
odds and discbarge tbe responsibilities 
bravely; and (5) We should not take such 
hasty steps as could result in playing into 
the bands of the terrorists and daDciol to 
their tuneslt thereby enabling them to achieve 
tbeir ends. 

In the end, 1 would appeal from the core 
of my beart to all Sikhs, Punjabi. Members 
of tbe Akali Dal and all Hindus that Hindu-
Sikh relations are very delicate because in 
the same family the mother is Hindu and her 
son is a Sikh. Similarly. a Sikh uncle bas a 
Hindu nephew, Both Hindus and Sikhs 
celebrate the Hindu as well as the Sikh 
festivals with equal entbusiasm. 30 per ceDt 
of the Sikb families carry tbe ashes of tbeir 
dead to Hardwar for immersion. This is tbe 
extent of their affinity. With tbese words. I 
offer my services to this House for conti-
nuing the crusade against terrorism aDd for 
tbe unity of this country. 

SHRI C. P. THAKUR (Patna) : Mr .. 
Deputy Speaker. Sir. I tbank you for liviD. 
me an opportunity to speak on this impor-
tant issue C'f national interest. When I lot 
up in tbe morning, I received numerous 
telepbone Calls, enquiring about only one 
matter as to what we were doing in reaard 
to the recent incident in Punjab. This made 
me to tbink how upset tbe people were after 
tbis incident. When I entered this BOIlM 
yesterday. I saw the Hon. Members express-
ing their anler and concero aDd I felt that 
we sbould do something about it. Those who 
were so excited yesterday. were insistiDIJ 
upon just one thinl, that discussions lIlust 
bo stopped and coocrcce Iction be takoD. OD 
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beiDa asked wby the Member of tho ruling ning it seemed as if R.avaoa would win. but 
party and tbat of the OppositioD were so it was Rama who came out victorious oId-
excited. they replied tbat sucb an incident mately. That which is based on trutb, wiDs 
bad never occurred before. From this, it is ultimately. In the epic cMababbarata' aIeo. 
evident that the Hon. Members alon8 with it seemed io tbe begioniog tbat Duryodbaoa 
tbe people of tbis country are equally con- would win. 
cemed about tbe tragedy. BeiDg agitated, 
some Members had also demanded tbe 
registration of tbe Home Minister. However, 
I want to ask wbetber tbis problem can be 
solved merely by the registration of tbe 
Home Minister? Tbis battle is not goins to 
end in a day, and a Home Minister aloDe 
caDDot do anythiDg about it. Some Hon. 
Members went to the extent of saying that 
as tbe Home Minister belonged to tbe same 
community, be should resilD. But, there are 
many people from the same community, wbo 
were involved in tbe Operation Bluestar 
and who have been critical of tbose who are 
behind this tragic incident. We should be 
proud of the fact that tbe Home Minister 
wbo belonls to the same community, bas 
beeo combating tbe anti-national elements 
with great firmness. 

Just now, HOD. Shri R. S. Sparrow, has 
said tbat the battle is OD. This sbould be 
accepted by everybody tbat a war-like situ-
ation exist in Punjab today and, therefore 
OUI efforts should be on a war-footing. If 
we lose our balance during war-time. we 
cannot win the battlc. If you happen to have 
a llimpse of the bistory of wars, you will find 
it to be true. I shall give a small example. 
Napolean was once surrounded by the 
Turkish Armada. When be was returning 
from his morning ride, be was informed 
about it by bis commandant wbo was greatly 
CODCet'Ded, like the HOD. Members here, and 
told that tbey would certainly lose the battle. 
Nepolean told him to excercise restraint and 
said that tbey would be defeated once they 
came to land. I am hopeful that the patience 
with which our HOD. Prime Minister, Shri 
aajiv Gandhi bad bandIed the situation 
yesterday and paCified every body amply 
proves that we shall emerge victorious and 
would definitely put an end to tbe anti-
national forces for ever. 

Yesterday, there W'lS a discussion on the 
two epics of CRamayana' and 'Mababharat' in 
tJlis House. Tbe same thiDI bad happened in 
-aamayaoa' and 'Mababbarat'. In the tJcajD-

I want to say tbat if we keep paticDce 
and do Dot lose our balance. we can sol"" 
this problem of anti-Dational elements in 
Punjab. I am intentionally not uaiDI tbe 
term terrorists as it il used for some other 
persons also, so much so tbat eYeD B~t 
Singh was termed as a terrorist at time.. It 
will be more appropriate to call these 
persODS as anti-Dational rather than 
terrorists. 

Besides. I have also to say sometbial 
about the Department of Home Affairs. AD 
attempt on Sbri Rajiv Gandbi's life was 
made after the assassination of Sbrimati 
Indira Gandhi. Sant LonJowal was killed; 
an attempt was made OD tbe life of Sbri 
Ribeiro; and General Vaidya was assassi-
nated. I was also prescnt at Rajgbat. tbe 
samadbi of Mahatma Gandbi, on 2nd 
O~tober. After that incident, I felt that our 
intelligence service needed to be further 
reinforced. It has to be reinforced whetber 
it is in PUDja b or somewhere else. I felt 
that our security arraDgements would bave 
to be further tilthteoed. I do not want to 
discuss it in detail. 

Secondly, as Shri RaDJoowaJia bas said. 
these terrorists are striking in a well-planaed 
way. You must bave witnessed tbe roceat 
SO PC elections. And, tbey made tbis 
attempt simultaneously at the time of 
ele.:t1oos. Sucb type of incidents take place 
in intern:ttional politiCS also. When we were 
discus~ing Vietnam in tbe House, Libya was 
attacked. Our talks in Harare were followed 
by an incident of bigbjackiog. This ioCideDt 
in question took place after tbe SGPC 
elections. 

After all, what do tbey want? The plans 
of these anti-nltional clements arc to kill 
Hindus in Punjab as a reaction to whicb 
Hindus will kill Sikhs at other places. Then, 
the Hindus will leave Punjab and tbe Sikhs 
win rusb fro'll other p13ces to Punjab.. Thus 
tbey will succeed iu their desians. Tberclorc. 



111 Dis. Oil the St. by Mini.ter DECEMBER 2. 1986 Dis. on the St. by Minlsler 312 
of B.A. re: 6;11101;0" arising Uill 0/ of H.A.. re: 8;IUOI;01l arising 01110/ 
Killblg, by terrori". in Pu"Jab Killings by ten-orlst, in Punjab 

IShri C. P. Tbakurl vene whenever it wants. How can it 

the people of tbe whole country have to be 
alert. We have Dot to faU prey to their plan 
but sball have to remain alert. 

The second thing which I want to say is 
that personally I do not agree with the view 
that ouster of Barnala can solve this 
problem. Shri Bama)a is facing this challenge 
very honestly even today. Therefore, the 
removal of Sbri Barna1a will only cause 
some set-back to the country and will not 
,ield any result. 

There is one more issue which was a 
point of debate yesterday. It was said that 
we did Dot have any constitutional remedy 
to meet this situation in Punjab. This type 
of discussion took place yes terday. A similar 
question was also raised before the Sarkaria 
Commission. I bad asked Sbri Lal Narayan 
Sinba, who is a renowned lawyer aod a 
former Attorney General of lodia, about tbe 
solution of tbis issue and wanted to know 
his vie"s on this problem which we are 
prescntly discussiD~ her" in tho House. I 
want to pose tbat question before you. 

(Engli,hl 

Wbetber before tbis amendment, the Union 
(in a situation not amou'ltiog to external 
_.-ession or internal diMrubance within the 
cootemplation of article 3 S 5) was competent 
to deploy its Armed Forces or any other 
force subject to its control in a State in aid 
of civil power even suo n'lOIU witbout tbe 
consent of the State Government 00 the 
around that this power was necessarily 
incidental or ancillary to the subject com-
prisiq entry 3 of List 1 ? 

No. (ii). has tbe power to deploy armed 
forces or any other force subject to its 
control in a State in aid of the civil 
power been conferred on the Union by entry 
2 A, list 1 read with article 73. with 
corresponding curtailment in the ambit of 
entry t of List 2 by this am~ndment ? 

(T,anslalion] 

He has categorically suggested to tbe 
Sarkaria Commission and the Government 
perhap-t might bave al~o received a copy of 
bi. ,uaestion. The OovcrDment can int.:r-

intervene? I want to quote Article 3 S 5 of 
the Constitution with your permission, which 
very clearly provides tbat the Central 
Government bas enough powers even without 
invoking the Terrorist Act. 

(English) 

Ult shall be tbe duty of tbe Union to 
protect every State against external 
aggression and internal disturbance. " 

[Translation] 

'1bere could be DO more explicit Article tban 
thiS that the Centre can intervene in Punjab 
whenever it wants. The Courts of America 
and England have ruled that when onc has 
got tbe powers, he must usc them. 

[Engli&h] 

Maxwell says: 

"Vv here an Act confers a jurisdiction 
which Imphedly also srants the power 
of dOing sucb acts or employ such 
means as are esscDtJalJy necessary to 
its execution." 

CraiJord quoting G bost of Amencan decision, 
bays: 

"A statutory grant of power. privilege 
01 property, carried Wllh It by impli-
cation everytbing necessary to its 
enjoymeot or exercIse." 

(Translation) 

I mean to say that witbout invoking the 
Anti-Terronsts Act. the Central Government 
can intervene In Punjab UDder the provisions 
contain&;d ID Entry J and Entry 11 lists of 
the ConstItution. It can lntervcne and deploy 
Force even during tbe period the Barnala 
Government is in power. It is within tbe 
powers of tbe Ccntre. 1. be founding fatbers 
01 our CODstnution have made tbese 
pro'isions in the Constitution because they 
knew that such situations could be created 
by secessionist forces in India. I would 
request tbe Prime Minister and tbe Home 
Minister that they should act in tbe same 
way as Abraham Lincoln bad strongly 
suppressed tbe scccasionist forces when tbe)' 
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became very active in America and sbould reminded of a proverb, which you also 
tackle tbe situation on war footing. If we do would remember, about the R.oman bistory 
not get ready right now II tbe foreign powers i.e. wben Rome was burning, Nero was 
involved would think tbat India is not ready fiddliDg. Now you see the whole of Punjab 
to face this situation and that she is letting is burning. But I would say tbat it is Dot 
weakened. If we face this situation with the whole of Punjab only but it ia tho whole 
alacrity and full preparedness. all tbe of India is burning. The Nero is sitting there 
Provoking elementl will keep their bands off. smugly in his room and the massacre was 

Witb tbese words, I once again urge the 
Prime Minister and the Home Minister t~at 
the need of the hour is to work for creating 
a national feeling which was witnessed in the 
Bouse yesterday and that mere discussion 
will not yield any results. 

13.43 brs. 

(SHRI ZAINUAL BA~HBR: in the Chair) 

(English] 

SHRI VIR SEN (Khurja): Sir, the 
wbole Dation was stunned yesterday by the 
news of the massacre of 28 persons On the 
top of it, today also we have read in the 
newspapers that 10 persons more, have been 
killed by the terrorists. 

Perhaps we have known many massacres 
and we have known many tragedies but 
yesterday·s tragedy was the ghastliest of the 
ghastly tragedies. I think now the limit of 
the tether has been reached. The limit of 
tbe patience has been reached and the whole 
nation and the whole House indicated yester-
day that some action should be taken and 
tbe action should be immediate. 

From yesterday's incident, two or three 
tbings are very clear that these terrorists 
were armed with sten guns and tbey boarded 
the bus and it is clear tbat there was nobody 
to cbeck. Even tbe driver appeared to have 
sympathy with the terrorists and if tbe police 
was vigilant enough and jf they could see 
and check these tcrrorists and see tbat tbey 
do not board tbe bus, of course, the tragedy 
miaht have been averted and in tbe same 
way one thing is very clear tbat tbe terrorists 
executed their plan with tnetriculous care. 
But. on the part of the State Government, 
neither there is any plan Dor there is any 
well planned scheme for eradication of 
terrorism in the State. Sometimes. I am 

goiog on with every promise of protection. 
But the terrorism is bitting with redoubled 
force. 

Sir, wben you read newspapers, you see 
four things. The first thing is about the 
tragedy. So many persons have been killed. 
Then you read that terrorists have escaped. 
Tbe next tbing you read is that efforts to 
round them up have been intensified. Tho 
tbird thing you read is that security measures 
have been strengthened .. Tbe'>e are the tbiD .. 
whicb we hear every day. But the result is 
tbat every passing day we see murders and 
murders go on witbou t any let up_ What 
sbould we think of this? My friend 
Ramoowalia made a very fine speech. It 
appears a very convincing and appealiDa 
speech. But stilI we think whether tbe 
Barnala Government has succeeded in main-
taining law and order in the State; wbetber 
the experiment which we are making that we 
want tbe terrorism to be eradicated by those 
very persons who have sympatby with the 
terrorists and who have been helping aDd 
encouraging them. If you read tbe DCWS-
paper report of a year of 1983, you will read 
that these are the very people who encouraged 
tbe terrorists. who protected tbe terrorists and 
who then made speeches that if the Ananda-
pur Sabib Resolution is not accepted in toto. 
the whole COUDtry will be in confiqration. 

I would like to aik the Home Minister: 
Does he think tbat tbese people who are 
supporters of terrorists. can they eradicate 
terrorism? I tbink this will be a vain bope. 
The wbole House, I think; with one voice. 
spoke yesterday; witb one voice that the 
unity and integrity of tbe nation is above 
party considerations. But at the same time. 
there was difference of opinion about the 
continuance of Bamala Government. On tbis 
side of tbe House. generally of counc. 
Members said that Bamala Govemmeot 
should go and OD this side of the House 
tbey bave supported tbat they should stay. 
But tbe question is whetber we still cxpoct 
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[Sbti Vir Seft1 People are talkiDg of political action aod 

that this Government can deliver tbe goods. 
this appears to be an experiment. The 
Centre, witbout taking any responsibility, 
wants tbe State Government to act and 
eradicate terrorism. Tbe question is tbat 
duriDi the term since tbe time Barnala bas 
t81tcn over tbe State Administration, bow mao, penons bave died; bow many innocent 
persons bave died. For tbe last six months. 
the Government bas given tbe statistics. tbat 
350 perIODS bave been killed. I thiok more 
tbaD 1000 persons have been killed. I want 
to .... tbe HOD. Home Minister as to bow 
10lIl tbis experiment is to 10 on; still bow 
maD)' more people are to die aod how loog 
haft we to wait to see wbether tbe experi-
meat fails Or succeeds. I think the ti me bas 
come 'WIleD we should act. we should act 
witb Cletermltlatioo. 

As far as tbe Barnala Government is 
coacemed. I fcel that this is not a secular 
GO'YOmment. Often you hear that they are tal-
kiDl of Paothic unity. Tbis is the Government, 
wbicb appeals not to our nation; this is the 

.. Government which appeals not to tbe people 
of India. But this is a Government which 
appeal. to tbe PaDtb, which appeals to the 
terrorists; they are appealiDS to tbe terrorist 
lobby and are tryiol to appease tbe terrorists 
all tho time. Tbat is why, tbey have reinsta-
tec:I the army deserters. And every day you 
... that they are clamourins for tbe release 
of the detenus lodged in tbe Jodbpur Jail. I 
would say that DO other country bas ever 
sbown any leoienc)r like tbis to army deser-
ten. I think, tbat the sympatby is very 
clear. Wben ten persons were killed in tbe 
border, tbey sent an investigation team. But 
when thousands of people are beiDI killed 
riery day_ not a word is beard about that. 
In this House also, two Members of tbe 
AksU Dat sp lke last time aDd tbey were 
always supporting them; one or them said 
Dot'hiD8 except a!legin8 fake encounters. 
When actually the terrorists are killiq 
iooOCent people. these Memben have no 
word to say. I am very sorry about it ••• 

Mtt. CHAlllMAN: Please tl')' to con-
clude. 

sHat via SEN: t will require a few 
aliatJitI JD«e. 

political solution. I do not understand what 
political sOlution can be there. Tbe State is 
a fullfIedsod State in tbe Union and it enjoys 
all tbo powers wbicb are at tbe command of 
any otber State. What type of solution do 
tbey want? The only solution, of course, 
whicb tbey want is implementation of the 
Anand pur Sabeb Resolution aDd secession. 
TIIis Is a question on wbich tbe wbole Rouse 
is one aDd they bave said with one voice 
tbat tbere can be no secession. 

It bas also been said tbat delay in tbe 
transfer of Chandilarb is responsible for the 
spurt in the terrorist activities. I do not 
think that there is any nexus between tbe 
two. Even if you grant independence aDd 
secession of PUDjab. tbey will oot sbed this 
course of action wbicb tboy are followiDl. 
So, tbere is DO nexus between transfer of 
Cbaodisarh aod tbe terrorjst activity. They 
Will continue and tbey will continue till tbe 
achievement of tbe Implementation of tbe 
Anandpur Sabeb Resolution. 

On wbat action can be taken. Hon. 
Members have referred to many aspects. I 
tbink, there are two articles in tbe Constitu-
tion, articles 352 and 3S6. Artlclo 356. of 
course, says that on receipt of a report from 
tbe Governor that the ConstitutioDal machi-
nery of the State bas failed, tbe Central 
Government can take over the State adminis-
tration. Here I would lite to indicate tbat in 
tbat very article it is said tbat it can be done 
Dot only on receipt of a report from tbe 
Governor but also in otber ways. The arti-
cle says: 

liThe PresideDt, on receipt of a report 
from tbe Governor of a State or otber-
wise •• If 

Here tbe word ·otherwise- is very important. 
It is not necessary tbat tbe Centra) Govern-
ment should take action ooly on receipt of 
a report from the Governor; tbe Central 
can also act 8UO motu. Article 3 S 2 livel 
power to declare EmergeDcy in tbe case of 
armed rebelliOD. In tbe State of Punjab. it 
is Dothinl abort of an armed rebellion. The 
Home Minister kDows tbat iD Gurudwara, in 
the Golden Temple, full preparatioDs were 
made for aD inluraency. for a civil war. for 
armed war. Even today it is a luorrilla 
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warfare tbat is loin8 OD io that State. 
Therefore, I think, uDder any of these pro-
.ilio •• the Central Government can act .•• 

MR. CHAIRMAN: Please conclude. 

SHRI VIR SEN: Please give me only 
two more minutes. 

MR. CHAIRMAN: You have already 
taken so mucb time. 

SHRI VIR SBN: Only one tbing more. 
There bas always been a hue and cry about 
cntry of police in tbe Golden Temple. 

Sir, temples are the places where ad 
individual tries to establish communion with 
God. These are tbe places wbere nothing 
bad should be permitted. But in the Golden 
Temple tbe terroriats expelled even the God. 
Thoy deposed oven tbe God and Satan over-
took it. In su~h a state, of course, no place 
of worsbip can continue to be said to be 
sacrosanct. It loses its sanctity, it loses its 
sacredness and it loses its purity. In that case 
when the God bimself bas left or bas been 
expel1ed, in order to dislodge the Satan, it is 
necessary tbat the Government should cOlIle 
in and I would ask tbe Home Minister to 
cateaorically state tbat wbere tbe saDctity of 
the temple bas been spoiled, tben it is the 
riabt of tbe Government to come forward 
and clean and restore tba t sanctity in sucb 
places. I think this should be made very 
clear and categorical, so tbat all tbe Sikbs 
or the managera of the temples should know 
tbat if tbey permit aoy luch elements to 
fUDction inside tbe temples, tben tbe police 
will come, the police will come as a matter 
of right and restore the sanctity of tbe 
place. 

MR. CHAIRMAN: Please conclude. 

SHRI VIR SEN: I think tbe Hon. 
Cbairman is apin and again asking me to 
sit. So I would conclude by saying just one 
IeDteDce. I am reminded of a )iDe of the 
Paradise Lost whicb is ODe of the four areat 
.,pics. 10 tbat epic Miltoo says: 

~'ODe who overcomes by force over-
comes; but balf bis foen 

Sir. they miaht try to overcome tbe 
terrorista by force aloDe. but Utey will over-
come only balf of them. So. wbat it Dec.-
sary is re-education. For tbe last SO yean 
those who bave beeD desidua a separate 
State. tbey bave been teaching tbe youth 10 
tbat they speak nothing but Pantb ao4 
Pantbic unity. Tbey say,oj kGregG Khaba. 
Tbeyare teachiog tbis for the last 50 yean. 
AU these YOUDg people should be retaulbt 
and re-educated so tbat their minds are 
cleared and they beain to thiDk of their 
Dation and of the whole country and bavo 
al1egieoce to tbe people of India. 

STATEMENT RE: PROJECTIONS OF 
RESOURCES FOR CENTRAL PLAN 

1987- 88 

(English1 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH): Sir. 
Hoo'ble Members wiJl recalJ tbat Jast year 
I initiated the process of involviog tbe mem-
bers of tbe Consultative Committee attacbe4 
to the Ministry of Floancc in the pre-Budaet 
discussions. Tbat e~~rimeot was quite 
rewarding and it bas encouraged me to take 
the (ull House into coofidence in our 
approach to next year's Budget. 

ID order to determine tbe resources avail· 
able for Doxt year'. Annual Plaia, dae 
Ministry of Finance. in consultation willa 
tbe Plannina Commission, bas carried out 
detailed exercises on the likely treDels in 
expenditure and revenue in the curreot tiDaD-
cia) year. On tbe basis of these exerc~ we 
have made tentative estimates of revenue aBd 
expenditure for tbe Dext year. A StatcIDCDt 
showioa these projections OD tbe basis of 
information available so far is plaaMl OD the 
Table of tbe House. Tbe fiaUla are 1i,.I, 
to underlo revision as further iuformatioD 
becomes available prior to tbe fioalisatiOD or 
estimates in February, 1 987. The Statement. 
however, reveals the trends wbich are likely 
to sbape tbe next year's Budaet. 

As tbe House is aware tbe treDda ill tax 
revenue so far are hiably encouraaiDi. On 
tbe basis of present treods, tbe Central share 
of taxes iD 1987-88 is projected at lb. 
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25,250 crores. Together witb estimated 
receipts under various other beads such as 
DOD-tax revenue, external assistance, market 
borrowings, small savings and other capital 
receipts. tbe total receipts of the Centre are 
projected at Rs. 55, 1 SO crores. For pur-
poses of estimation, we have assumed a level 
of deficit financing of Rs. S,OOO crore!. Thus, 
the total receipts are placed at Rs. 60,150 
CIOres. 

On the expenditure side. there are likeJy 
to be substantial increases in interest pay-
ments and defence. These are projected to 
iDcrease to Rs. 10, t 50 crores and Rs. 
11,900 crores respectively. I need not 
elaborato on the compulsions of geopolitical 
climate which has made the increase in 
defence expenditure inesca pable. Another 
major item OD the expenditure side is subsi-
dies, which is projected at Rs. 4,680 crores 
in 1987-88. It is a matter of concern to us 
tbat subsidies on food, fertilizer and export 
promotion in the first three years of the Plan 
wiD be Rs .. 13.240 crores against Rs. 10,788 
crores in tbe entire SIxth Plan period. Other 
DOD-plan expenditure is prcjected at practI-
cally the same level as 1986-87 Budget. An 
important item of expenditure is increased in 
wap:s and saJaries pursuant to the accep-
tance of the Pay Commission's recommenda-
tions, which is estimated at Rs. 1,500 crores 
(exc)udioa the Railways and Tele-communi-
cations). Taking all these items together 
total nOD-plan expenditure is estimated at 
RI. 38,450 croTeS. 

On tbis basis, the resources in the Cen-
tral Buclset for Plan will be Rs. 21, 700 
crores compared to Rs. 2 t ,095 crores in 
tbe current year's budget. While the budge-
tary resources (or Plan are estimated to be 
hiaber, the resources available (or the Cent-
ral Plan will be somewhat less because of 
larpr assistance to States and UnioD Terri-
tories for their Plans and higher provision 
lor ... tural calamities. Central Assistance 

R.s. 7,900 crorts and a provision of Rs. SOO 
crores is made for assistance OD account of 
natural calamities. The budgetary support 
for the Central Plan will, thus, be Rs. 
I 3,300 crores. The resource projections 
for tbe Seventb Plan envisaged tbat the 
proportion of annual Plan outlay to be 
financed from the Budget will progressively 
come down from 60 per cent in the year 
1985-86 to 38 per cent in the last year of 
the Plan and there will be a corresponding 
increase in tbe contribution of public enter-
prises. For the year 1987-88, the estimated 
support from the budget as per Seventh Plan 
was of the order of 46 per cent of tbe Cen-
tral Plan outlay. On the basis of the present 
projections the proportion will be 55 per 
cent 

The internal and external budgetary 
resources of public enterprises next year are 
estimated at Rs. 10,700 crores. Thus, the 
Central Annual Plan for next year is likely 
to be Rs. 24,000 crores as against Rs. 
22,300 crores In tbe current year. At tbis 
level the Annual Plan for 1987-88 will 
amount to about 22 per cent of the total 
Seventh Plan outlay of Rs. 95,534 crores 
(at J 984 85 price level). As the House is 
aware in the first two years of the Plan, we 
bad fulfiHed 41 per cent of tbe Seventh Plan 
outlay in real terms at 1984-85 prices. Thus 
we would have provided for 63 per cent of 
the Seventh Plan outlay in real terms in the 
first three years. This is gratifying consi-
dering that a number of developments since 
the finalisation of tbe Seventh Plan have 
added to Centre's commitments on account 
of defence, subsidies, natural calamities and 
PdY Commission's recommendations. 

As 1 stated in my speech while presenting 
the Budget for 1986-87, we would like to 
have an open debate on Government's fiscal 
policies relating to raising of resources as 
well as their allocation to various expend i-
ture programmes. 1 very much look forward 
to baving the Members' views. 
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1985-86 1986-87 1987-88 
Revised Budget 

Bstimates Estimates Projections 

1 2 3 4 5 

Re~tpts 

1. Tax Revenue (net of States9 

sbare) 20940 22696 25250 
2. Non-Tax Revenue 6231 6846 7900 
3. External Assistance 1500 2950 3200 
4. Market Borrowings S100 5300 5800 

s. Small Savings (net of States' 
sbare) 1900 2100 2200 

6. Other Capital Receipts 9346 9320 J0800 
7. Deficit Financing 4490 3650 SOOO 
8 .. Total Receipts (1 to 7) 50501 52862 60150 

Non Plan Expenditure 

9. Interest Payments 7400 8750 10150 
10. Defence 7862 8728 11900 

11. Major Subsidies 4305 4255 4680 
12. Pay Commission .. .. 1500 

13. PensioDs 71S 7f9 880 

14. Other Non-Plan Expenditure 9409 926S 9340 

IS. Total Non Plan Expenditure 
(9 to 14) 29691 31767 31450 

16. Balance R.esources for 
Plan (8-15) 20816 21095 21700 

t ? Central Assistance for State 
& UT Plans 6863 7328 7900 

18. Natural Calamities 
(include 8oOOs) 122 ISO SOO 

19. Budgetary Support to Central 
Plan ( J 6 - 1 7 -18) 13231 13617 13300 
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I 2 3 

20. Internal and extra budgetary 
resources of Public Enterprises 6863 

2 t. Central Plan (19 + 20) 20094 
22. Central Plan (estimated at 

1984-8S Prices) 19317 

23. % to Total Seventh Plan in 
real terms 

14.05 bra. 

DISCUSSION ON THE STATEMENT 
MADE BY THE f\.11"'iISTER OF 
HOMS AFFAIRS REGARDING 
THE SITUATION ~RISING OUT 

OF THE KILLJNGS BY 

(English] 

TERRORISTS IN 
PUNJAB-Contd. 

20% 

SHRI G. L. DOGRA rUdhampur) : Mr. 
Chairman, Sir, thank you fer giving me an 
opp\')rtunity to participate in this debate. 

Tbe problem of terrorism in Punjab is 
Dot very recent9 it has be. n J n existence for 
a lonll time We bave dlscu~c;"d this problem 
io this House on a numb~r oj occasions and 
many steps have been taken from time to 
time to combat this problefTl However, thiS 
problem is not goil1g to cnd soon and we 
will have a long drawn ~tru~gle agaInst 
terrorism. 1 fear tbn t with t he efforts of the 
Central Government as aJ'o the State 
Government, we rna) be ahle to control the 
magnitude of tbe problerP. hut 1hat wouJd 
not be eliminated completely for some time 
more I would~ therefore. ro. q'Je~t the Hon. 
Members of this House to h..... prerared for a 
10DI drawn struggle which the people of 
Punjab are facing. 

1406 .r .. 
{SHRIMATI BASAVARAlfSWARl 

In the Chair] 

4 

8683 10700 

22300 24000 

20227 20732 

21% 22% 

From that point of view, I would like 
to say tbat aoy amount of anger or restless-
ness on our pa rt wi n not lead us to the 
desired results Scme of my friends have 
been demanding the resignation of Shri 
Barnala" Chief Minister of Punjab, or tbe 
Home Minister here and I have been asking 
a question to myself if their resignations 
will serve tbe cause of peace or strengthen 
the terrorists. Every time the answer tbat I 
got from myself is tbat any such action win 
help the terrorists" they wj]1 feel encouraged, 
as tbey bave becn feeling, whcnever we took 
similar steps in tbe past. Therefore, even in 
anguish or distress, when we say certain 
things. we should say with tranquillity, com-
prehension and understanding, otherwise we 
are likely to be misled and play into tbe 
bands of the terrorists. 

I was brought up in Punjab and educa .. 
ted in Punjab and, therefore. I know the 
Punjabis fullv wen I admire tbem that in 
spite of what is happening. in spit~ of the 
barbaric actions taken by the terrorists, the 
common man in Punjab bas not ~o far been 
affected. They arc Uving in villages. Tbere 
are villages, where there are only a fcw 
Rindus and there are villages, where there 
are only a few Sikhs, but they are living in 
an atmosphere of love and amity. However. 
there are some youngmen, whose number is 
not very small, but considerable, who are 
creating hatred or generating enmity between 
the tWQ ~ommuQjtics. but tl\ey have oof been 
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successful so far. Most of tbe youngesters is also very able and efficient. With the help 
are involved in it. Therefore, it is necessary and advic:e of all these people, they will be 
that both tbe Central Government and tbe able to overcome tbe difficulties. Whenever 
State Government should consider and take tbey bave adopted new methods, the aitua-
certain measures by which tbey can handle tion bas c:ome under control every time. But 
these mischief makers, they can bring to tbese terrorists again tbink of some otber 
book lucb people who have been doing this new action plans to vitiate the atmospbcrc. 
and encouraging tbis. Tbere is no doubt Killing of 26 innocent people yesterday ill 
about it tbat some of tbe terrorists have been the bus is one sucb action on tbo part of 
trained across the border. They have certain the terrorists to vitiate tbe atmosphere. "lbi. 
weapoDs which are of a foreign-make. Even is a continuing process on both tbe sides. 
tbeir action plans are worked out by certain Tbe terrorists continue to try aDd vitiate the 
specialists I somewhere outside the country. peaceful atmosphere. But we must tty to 
I am fully convinced about it. Therefore" create peaceful atmosphere all the time. We 
tbey have been trying to create antmosphere should prepare ourselves to destroy terrorism. 
of hatred and cnmity among the people Some people may say tbat PresideDt's Rule 
through their acts, such as killing people in may solve tbe problem. But in my opinion 
tbe buses. killing people in the factories, it will be counter-productive. r am VOl')' 
killing even sleeping people and so 00. They clear abo\lt it. I thiok that tbe PJ'CICDt 
call on innocent people, both Hindu and Government In Punjab ocedl all tbe ass ... 
Sikhs and tbey shoot tbem in their own tance both in terms of men and material. 
bomes. We should ad'\' lSC them. We should do every 

Therefore, we bave got to think of 
deVising certain new methods to tackle these 
people. Madam. I ba ve not been able to 
understand one tbing This is an unequal 
war. I should call it an unequal 
struggle, because these terrorists are armed 
with foreign weapons and the ordinaJ,), 
people are unarmed totally. I do not under-
stand how tbese people could go aDd sit in 
the buses with atl their wedpons Why are 
tbeir weapons not detected by the police? 
Why is tbe Government not realising it to 
give protection to those people wbo 1 ravel 
in buses 7 Wby are tbey not making arrange-
ments tbat the bus should stop only at a 
pre-determined stop aDd not in tbe middle ? 
At tbe point of aligbting everybody should 
be searcbed. These are tbe things which 
should engage the attention of the State 
Government as well as the Central Govern-
ment. The Central Government should 
advise tbe State Government on all these 
matters. Very calculated measures are needed 
to tackle tbe situation. Shouting at each otber 
and asking for certain p"ople's resignation 
will not solve the problem. Sbri Barnala and 
his friends are tryin. to shunt out the un-
desirab1e elements in their party who are 
aidiog tbe terrorists. Because these people 
are being shunted out, 1 think that things 
will improve there. Also. the Governor of 
Punjab is a very well-meaning and very effi-
clont porsoD. The Director General of Pollce 

thing physically pOb~l ble to help them. We 
should work amongst those people to create 
an atmosphere of confidence. an atmosphere 
of peace and an atmosphere of amity and 
we should be working together. Tha\ i. 
what is needed by the people as well as tbe 
Government there. Otherwise if we go on 
SImply shouting a t each other, it will be very 
difficult to acb seve t he desired end. I would 
hke to say that In order to make struggle 
equal either \\'e must see tbat unlicensed 
arms are taken away because it is tbe unli-
censed arms which are being used a.ainst 
the Innocent persons or everybody must be 
allowed to possess the arms and in that 
case, the arms Will face arms and tbere will 
be large scale bloodsbed. But tbat is Dot the 
solution. We must confiscate the unlicensed 
arms at any co it. This is tbe only safer 
course. Every time slen guns are beioa used 
by the terrorists to murder the innoccot 
persons. So no license sbould be issued for 
these arms. I wonder why tbe police could 
not detect such arms, while tbe terrorists 
keep on moving carrying such arms? No 
one who has been arrested for commiuina 
crimes has been sentenced because judiciary 
is intimidated. I think at tbe eJection of the 
SGPC. even tbe voters are heiDI intimidated 
by the terrorists. All these thin8s bave lot 
to tbe controlled, whatever may be tbe cost. 
Strong steps sbt)uld be taken accordinaly. 

Strong meao;ures have bc.:o takeo Ceom 
tiale to tame earlier also tMlt WQcocyoc tb~1 
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[Sbri G. L Doara) lost and wben we are talkinl in terms of 

prcwe4 inadequate. the new measures were 
tU.. 

Wheoever aD)' DCW measure was taken. 
tbe.P bad -some success. and tbe atmospbere 
became calmer. But the experts from outside 
who lUide tbe terrorists. tbey are tbe people 
who prepare the plans and by means of this 
the atmospbel'c apin pu disturbed. So tbey 
eay lbat stl"Ullle will 80 on until and unless 
we achieve the desired results. And you 
tate Bamata Govemment to task appreben-
dills that they are eocouraaiog the terrorists. 
No . 800d Government will use maximum 
force at a Biven time as they sbould. So 
1be7 Ute tbe fon:e adequate only to fight the 
evil aDd in lbis case probably tbey could 
DOt foresee the disaster in tbe bus. There-
fore. (be authorities could not avoid the 
IocideDt. Anyhow it is a failure. but it 
sbouId make us wiser for future, and you 
lIloukl see that people don't travel in tbe 
baes or on tbe roads without adequate 
security. Their homes. their propenies and 
their lives sbould be protected. So I would 
ncommend to tbo Home Minister to take 
stron. steps to protect the lives of the 
people. 

1 don't think any purpose will be served 
by quarrcliq. I koow tbat tbe Home Minis-
ter jumped into PUDjab problem wben every-
body was away from it. He was tbe only 
per&Oo who went to the Golden Temple and 
"orked there. He went to every place where 
~b barbarous act was committed. 

Why caD't you consult some experts and 
see tbat suitable measures arc takeD by the 
Punjab Government with or without your 
assistancc to control tbe atmosphere and to 
lee that the people are protected in tbe 
buses. in their own transport as well as at 
ncry other place. 

Therefore, I say tbat as far as possibJe 
DO unlicensed arm. should be allowed to 
remain with anybody and also tbe President's 
tale should Dot be imposed because it would 
becctme counter-productive. 

SHItI DINESH GOSWAMI (Guwabati): 
Madam CbairpersoD. tbe nation is today in 
..,ay. Y cstuday, 2' ioDoccnt livos were 

firm action another 10 persons accordiD8 to 
tbe newspaper reports have lost tbeir lives 
today. It seems that tbe Govemment is 
unaware botb of its strength and its weak-
nesses. The Hon. Prime Mininster while 
iterveDiog in tbe debate yesterday said that 
the Central Government has no power; the 
entire power rests withe the State Govern-
ment. He wanted an amendment of certain 
Acts. One can give power. Somebody should 
know how much power be possesses. But 
if a person does not know bow much power 
he possesses, then it is difficult to give 
additional powers to him because there 
is likelihood of tbose powers beiog 
misused. 

May I point out, Madam, tbat in 1985, 
(l"t~"UPllo,,) tbe Terrorist and Disruptive 
Activities (Prevention) Bill. 1985 was passed. 
May I point out certain tbiogs from this 
Statemeot of Objects and Reasons-I wi II 
skip sometbing : 

"Tbis is a new and overt pbase of 
terrorism whicb requires to be taken 
serious note of and dealt with effec-
tively and expeditiously. The alarming 
increase in disruptive activities is also 
a matter of serious concern." 

So, tbe Bill was .passed. The above State-
ment also said : 

liThe Bill seeks to m&ke provision for 
combating the menace of terrorists and 
disruptioni'ts. It seeks. tnt~r alia. to-

<a> provide fot' deterrent punisbments 
for terrorist acts and disruptive 
activities; 

(b) confer 00 the Central Govern-
ment adequate powers to make 
sucb rules as may be necessary 
or expedient for the prevention 
of. and for coping with. terrorist 
acts and disruptive activities; .... 

(/nt~r,up'io"s) I bope the Home Minister 
will kindly li,teD. You wanted powen. 
PowerS were Iranted, but the point is: "Have 
you framed tbe rules 1"J went to the Library; 
and tbe Library bas told me that no rules 
arc availablo in tbe Library. I 40 Dot know 
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whether any rules have been laid on tbe 
Table of the House, on such aD important 
Act. 

PROF. MADHU DANDAVATE 
(Rajapur): But the Prime Minister said 
'R.ules have been framed.' 

SHRI DINESH GOSWAMI : Mr. 
Chidambaram and the Prime Minister said: 
'Rules have been made.' But a copy of tbe 
rules is not available in the Parliament 
LibrarY, which indicates that the rules have 
not been placed OD the Table of the House. 
if the rules have been framed. If the rules 
bave not beeD framed, tben obviously tbe 
fault is yours. You acquired power. Parlia-
ment gave you the power; and under the Act, 
the Central Government has to frame the 
rules. If you have not framed tbe rules, 
then the responsibi lity is yours. If you 
have framed the rules, then you bave acqui-
red the powers, because under tbe provisions 
of this Act, as I mentioned yesterday, under 
Section 5(1), (2) and (3) you have such 
over-riding powers to make rules. Section 
5(2) providees for-

(n) probibiting or regulating tbe 
possession, use or disposal of-

(i) explosives, inflammable 
substances, corrosive and 
dangerous articles, .•. " 

I am sorry to say that the Pl'ime Minister 
yesterday while, intervening, said that tbe 
rules did not live powers of arrest and 
detention. May I quote from Section S (3) 
which says: 

at The rules made under sub-section 
(1) may furtber-

(a> provide for the arrest and trial 
of persons contravening any of 
the rules or any order issued 
tbereunder; .. 

Therefore, I would like to know who is 
briefing the Prime Minister. On a serious 
dabate like this, the Prime Minister is briefed 
by the Home Minister in such a way-or it 
may be tbe Law Minister; I do not know-
tbat he is not beiDI acquainted witb the 
powers tbat be po8sscssoa. That is tbe 

extremely anomalous situation tbat I see 
here. 

We also passed tbe National Guards 
Act. In fact, Mr. Indrajit Gupta made a 
very significant point about that act. 

PROF. N.O. RANOA (Guntur) : Excuse 
me for interrupting you. But is it not true 
that be has said that these powers have to 
be exercised through tbe local Govern-
ment? 

SHRI DINESH GOSW AMI : Yesterday, 
the P.cime Minister said that the rules did 
not give powers for arrest aDd detention. 
(Inlerruption) Prof. Ranga, may I refer to 
Article 73 of tbe Constitution wbicb says 
that if the Central Government has tbe 
power to legislate. then tbe Central Govern-
ment has the power to issue executive orders ., 
Article 7 3 says : 

U ••• tbe executi ve power of tbe Union 
sball exteDd-

tal to the matters with respect to 
. which Parliament has powcr to 
make laws; •• " 

Therefore, bas be beef! given powers to make 
this law? If be did not have the power to 
make tbis law, then the Home Minister bas 
committed a fraud on the Constitution, by 
bringing in this law. If Parliament bas the 
power to bring in this law. then Central 
Government has the power to issue executive 
orders, it caDDot take up a ground DOW 
tbat we bave the power to brinl the law, 
but we have no power to issue exccutift 
orders. 

I find myself in a deeply anomalous 
situation. It seems that the entire Law 
Ministry bas briefed the Prime Minister in a 
wroDg way. The Prime Minister said: ·You 
may kindly discuss with the Law 
Minister.' It is Dot necessary for us to 
discuss with the Law Minister. I think the 
Prime Minister should have a discussion 
witb the Law Minister, to find out where 
does he exactly stand. We are Dot goin. to 
own the responsibility. 

DR. K-G. ADIYODI (Calicut) : May I 
tell tbe HOD. Member tbat it miabt be termed 
as an infrinaement of the rights of the Seato 
Government ? 

-- ------------
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PROF. MADHU DANDAVATE : For away witb. there is a political victory for tbe 
tbat very purpose. the law has been framed. extremists. 
That bas been passed. (l"ter,uptlons) 

SHRI DINESH GOSW AMI: I am 
answering that question. I am not yielding; 
bot what tbe Prime Minister said is : 'I have 
DO power. Give me more power'. I am 
pointq out: 'you have the power." I may be 
opposed to the use of this power; but the 
Government caDoot say : -They do not bave 
the power.' You have tbe power. You 
exercise that power. If you do not 
exercise, we will pass ODr judgment tben. 
In fact, we are opposed to the iofrioscmeot 
of tbe ri&bt of the States. But in spite of 
our opposition let us say, for tbe first time 
the uDity of the Treasury Benches and the 
Opposition on Punjab was disturbed by 
passing of a Resolution under Article 249 
in tbe Rajya Sabba. We did not agree to 
it. The Government passed the Resolution. 
The Central Goyernment took upon tbemselves 
thr power to legislate on State subject. Now 
you say that it is difficult to legislate because 
we do Dot know wbat powers will be exer-
cised by tbe State. Before using Article 249 
the Government ought to have got OD the 
anvil a legislation. Without having an idea 
or legislation, the Government acquired the 
power and tbat is wby we are saying tbat 
this Government bas got all tbe necessary 
authority. I believe that on this the 
Government should be very clear_about its 
powers I see a dangerous tendency of taking 
advantage of the situation. The Govern-
ment is tak.ing more and more powers in 
their bands not for tbe purpose of utilising io 
Puojab but in order to deny the State of its 
legitimate rigbts and powers. 

Madam Chairman. a number of points 
have been raised. A debate is soinS on 
whether Barnala should be dismissed. or 
wbether be should be retained. 1 am not 
bo14iD8 a brief for Barnala. But I believe 
we must discuss it more calmly. Dismissal 
of Bamala will have three implications. 
Firstly, tbis will be tbe first major political 
victory of the extremists because the extre-
mists were all along saying that the Punjab 
cl.,--tioD is a fraud. tbat tbe democratic 
process that took place in Punjab and tbe 
procclI throUlh whicb Barnala came to 
power i. a fraud the moment Baroal. i. 
4ilmi-=4, the democratic procell i. dooc 

AN HON. MEMBER: No. 

SHRI SAIFUDDIN CHOWDHA.R.Y 
(Katwa) : Tbe terrorists are sayiol, be is Dot 
saying. 

SHRI DINBSH GOSWAMI : Secondly, 
tbe dismissal of Barna]. amounts also to a 
dilution of tbe Punjab Accord. Thirdly, 
already, Mr. Badal has gone to the other 
camp. Whether ~ by dismissing Barnala we 
win be pusbing some people who are today 
at tbe side of the Governmcot, to the side 
of the extremists is a political decision which 
the Government sball bave to take. 1 am 
not bolding any brief for Barnala. It is up 
to the Government, on the consideration of 
the Governor's report, on the material that 
it has in possession,-I am not saying keep 
Bamala-l am not the competent persoo to 
say, because after all whether to keep 
Barnala or impose tbe President's rule will 
be a decision which the Government sball 
have to take on consideration of tbe 
Governor's report and on tbe material which 
the Government wjll have at its command. 
And If, after all this material. tbe Govern-
ment feels that Punjab cannot be ruled but 
for the PresideDt's rule, tbe Government 
sbaH have to take a decision. But I am 
only pointing out the three implications. 
By dismissal of Barnala, firstly the extre-
mists will have their political victory 
secondly the Punjab Accord will go further 
to the background; aDd thirdly some people 
today who are witb tbe national mainstream 
may also be alienated and ilolated. 

1 believe that the Government will 
consider this aspect while taking into 
account tbese three points which I have 
raised. 

The SGPC election today points out to a 
very daoaerous situation. And the situation 
is that let us accept the fact that tbe terro-
rists and extremists today enjoy a bacJ..iDI of 
a large selment of population-may not be 
a majority, may be a larle minority may be 
a segm~nt of population. But without 
sucb support Mr. Tobra would not bave 
won tbe SGPC election. 10 fact. todaJ 



334 333 DIs. Oil lite St. by AGRAHAYANA 11. 1908 (SAKA) DI •• on the SI. by 
Minister of H.A. re: situatIon arising Minister of B.A. re! ,ligation ami. 
oul 0/ Killing, by terrori.'. In Punjab oul 0/ Killings by te"Orl,'8 In Punjab 

when ] went through tbe newspapers, I discussed about Jodhpur jail deteuue8. I 
found that some of the terrorists escaped am told that for more than two years Sikh 
by tractors. How a terrorist can escape on youtbs bave been kept in Jodhpur jail, bave 
a tractor. He cannot go a great distance. been kept as prisoners. We talk in terms 
Tberefore, he must bave been given shelter of rule of law in Punjab. But is there any 
by some people near about. That is a very rule of law which permits a person to be 
dangerous situation. You can directly meet detained in jail for more tban two ,ears 
a terrorist, you can fire bullets at a terrorist. witbout a trial? After all, tbat is tbe 
But you cannot really fire bullets at tbose who greatest negation of rule of law. Therefore. 
shelter him. I was extremely unhappy at the if these perSODS are gunty, let us deal with 
reply given by Shri Buta Singh on tbe last tbem under a procedure of law. If we feel 
debate. Today, if we want to tackle tbe tbat we cannot deal with them under the 
Punjab situation, we must have a two- existing procedure of law t Jet us bring a 
pronged approach one is the law and order special Act. If we keep them for years 
approach, where tbe terrorists must be together and allow them to languish iu jail 
controlled by arms, and second by politi- witbout trial, then their parents, their 
cal approach, where the terrorists are to be sisters, relatives, neighbours, get alienated. 
isolated, from the rest. The moment a Therefore, tbese are some of tbe irritants 
terrorist gets their backing, Madam, I can which must be removed. I believe, on this 
point out the outcome but I do not want to Shri BaroaJa has been complaining all 
do it now. But I have seen the aJienation of throughout. If I have understood Mr. 
youths in Assam for six years, I have seen it Ramoowalia's speech, uptill now, he is com-
and the dangerous situation tbat developed pIajning tbat be bas been given tbe strength 
from sucb alienation. Today, we must of arms but be bas Dot been given the 
isolate the extremists. Wbat happens is, I political strength. I believe tbat the 
have seen, if ten extremists are ki1Jed, in Government of India must today think in 
such operations innocent persons are al:,o those ternlS. Our discussion in Parliament 
killed. If one innocent person gets killed p bas virtually become irrelevant as we go OD 
then he becomes tbe focus of the people's discussing, because, I believe. a political 
attention. People forget about the killings approach is not there. Therefore. 1 submit. 
of 10 extremists and their minds get diverted on this que'ition, the Government sbould 
or aJicnated from tbe mainstream. We must now be very clear. What I am apprebendinc 
isolate these extremists. I am unhappy with is tbat some furtber amendments are coming 
the statement made by Shri Buta Singh and some more powers are being acquired 
because he bas identified these terrorists and by the Government of India. Bot 1 am 
oth~r people almost on the same boat. I against more and most powers beiLg acquired. 
believe a political approacb must be made You kindly use the powers tbat you already 
today whereby the terrorists and cxtremi!tts possess, but at the same time, see 
are isolated. And we must 8 pproacb the that Punjab problem is Dot tackled only 
people of Punjab for their political support. as a law and order problem. If Punjab is 
I cannot aaree that the Punjab people are to be contained, it must be tackled more at 
unpatriotic In fact, a point bas all along the political level than at tbe 1aw and order 
been made by Mr. Ramoowalia that let us level. That is something which I feel is 
not burt tbe Sikh psyche by identf)ing missing Tberefore, I ~licve that those are 
everyone with the extremists and against the some of tbe points tbat the Home Minister 
national mainstream. So larger majority of will kindly consider while replying to the 
tbe Punjab population today is alor.g with debate. 
the national mainstream. We must appeal 
to their sentiments and we must s~e 

that at no point of time, their sentiments 
are hurt. 

Secondly, we give arms and ammunition 
to Sbri Brroala, but we must give him 
political strength. That political stteoatb 
bas not been given to him. There are some 
irritants. Tho Barnala Government have 

As J said, tbe nation is in agony, ~ec8use 
we can feel the agony of those who bave 
lost their lives for no fault of theirs. Tbey 
were neitber 00 tbis side of tho Punjab 
politics nor that side. They want just to 
bave a shelt~r over their head and have a 
5('urce of livelihood. Probably tbey were 
going from ODe place to another to meet 
tbeir relatives or for the sake of their 
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[Sbri Dinesh Goswami] That Accord was bailed in other parts of 

Uvelibood. They did Dot know that they 
would Dot reach the destioatioD. Tberefore. 
some steps on both these fronts should be 
necessary. I believe, on both these fronts, 
ad boc measures bave been taken uptill now. 
Neither at the political level nor at the law 
and order level we have formed any concerted 
and concrete points. In fact. unnecessarily 
the opposition and tbe Treasllry bench~s 
were made to divide OD 249. I believe that 
will Dot bappen because on Punjab today, 
the country and Parliament stand united. 

(Trtlll81atlonl 

SHRI ZAINUL BASHER (Ghazipur): 
HOD. Madam Chairperson, the Punjab 
problem is assuming very serious proportioD. 
All the Members of this House have expressed 
serious concern for what is happening in 
Punjab. But a repercussion of what is 
happening in Punjab is taking place in all 
parts of the country. An explosive situation 
is developing in other parts of the country 
also and it caDnot be said when this volcano 
will erupt .. KilliDg of innocent and defence-
less persons, sometimes in groups and some-
times in sporadic incidents indicate to the 
cowardice of the terrorists and at the same 
time it is an attempt to incite a sizeable 
section of the population or tbe country. 
We have to thwart such attempts. This 
conspiracy of the terrorists must be foiled. 
We all collectively should foil tbis conspiracy 
to put out tbe flames not 001, in Punjab but 
in the country as a whole. Hov. will it be 
dono? How will we able to control this 
situation? This is a serious challenge before 
the nation. this Government and this august 
House. 

Madam Chairperson. SOOD after the Lok 
Sabha elections, tbe Prime Minister Shri 
Rajiv Gandhi and SaDt Barchand Singh 
LooaowaL tbe leader of tbe Akali Dal, 
aipcd an Accord for peeae in Punjab. That 
Accord was welcomed in Punja!) as welt as 
in otber parts of tbe country. Elections were 
held ia Punjab aDd tbe euthusiasm of tbe 
people ot Punjab in tbe electioDs was also 
coDsidered a good siln. The percentaae of 
tbo total votes polled was unprecedeDted in 
Punjab. 

tbe country and at that time it was felt as if 
a lasting peace bad retumed to the State. 
There were some critics of tbe Accord at that 
time also. but keeping in view the immense 
support the Accord bad received. the tone of 
the critics was very low. But after tbe lapse 
of sucb a loog time. it is beiDg beard that 
tbe Punjab Accord was not in the national 
interest; that the Accord was signed with tbe 
secessionist forces and it could disintegrate 
the country. Such views were aired even in 
this House. 

The Punjab Accord bad to be reacbed. 
What else was the alteroative at that time? 
Keepiog in view tbe situation that prevailed 
in Punjab and otber part of the country 
following the 'Operation Bluestar' and the 
assassination of our beloved Prime Minister 
Sbrimati Indira Gandhi, wbat else could be 
dODe"1 We have a democratic Government 
and what else it could do to save the unity 
and integrity of tbe country? 

At tbat time we had two options. One 
was to make a search for peace in a demo-
cratic way and tbe other was to take the 
extreme step that was taken by Pakistan in 
erstwbile East Pakistan or by Sri Lanka 
against its Tamil population. These were the 
two options open to us. For peace, either a 
compromise should have been reached,some 
solutjon should have been found out to 
restore peace in Punjab sustaining unity and 
integrity of tbe country or, alternatively, 
the same extreme step should bave been 
taken as was taken by Pakistan in erstwhile 
East Pale is tan or by Sri Lanka against its 
Tamil population. The question was which 
of tbe two steps sbould have been taken? 
We chose tbe path of compromise and 
wisdom dawned on the Akali leaders also. 
Shri Rajiv Gandhi signed tbe Accord with 
Sant Harcband SiDSb LoDlowal. This was the 
patb we should bave followed, our Govern-
ment should bave choseD. Keepiog up tbe 
tradition of a democratic Government and 
that of tbe Congress Party. we were bound to 
follow that path. (Interruptlon8). Atali means 
half witted. 

THE MINISTER OF HOMB AFFAIRS 
(S. BUTA SINGH): The Word 'Atali' has 
nothiol to do with wit. It means that wbich 
is timeless, everlastiDl. 
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SHRI ZAINUL BASHER: I will come 
to that after a while. 

s. BUTA SINGH: One who worships 
God, the timeless. is Akali .. 

SHRI ZAINUL BASHBR : Sardar Saheb 
bas explained it very well. I hope his vie\\s 
will be listened to by al1 in Punjab, Timeless 
is all right but people there are becoming 
lifeless .. (lnlt'rruplions). Professor Saheb, it 
is the question of my time also. I cannot 
speak timelessly. 

Madam Cbairperson, it is true that this 
Accord was reached but at tbe time of sign-
ing the Accord, the Prime Minister had 
cautioned us that every problem would Dot 
be solved by this Accord; more challenges 
would be coming in our way and we would 
have to f~~ce tbem. The extremists in Punjab 
who wanted to disturb peace there and were 
not at all ready to cbange their ideology of 
forming Khalistan, which is an ideology of 
separatism, were indulging in such activities 
and they continue to do so even now. Some-
times they kill 10 persons and sometimes 
tbe number goes up to 25 and no one kno\\"s 
how many would be reportc!d to have betn 
killed tomorrow? But the question is what 
should be done? Should the same path be 
adopted as had been adopted by Paki~tan in 
erstwhile East Pakistan or by Sri Lanka 
against 1 amil population? That path will 
lead us to dangerous results. That path will 
lead us to dark alleys which have no end. 
The path of compromise adopted by the 
Prime Minister was right at the time of sign-
ing the Accord and is right at present also. 
Shri Shri'pati M ishra said a very good thing 
yesterday. He said that the extremists were 
of three types; one t}pe of extremists v.ere 
those who had the tacking of ferdgn pov.ers; 
the others were those who '" ere smugglers 
and antisocial elements and the thirt~ t)pe of 
extremists were tbose who were ipfiuerced 
by an id~ol(\gYt a principle tba t they \\ anted 
partition of the country to fl~rm KhHJj .. tan. 
Whereas we shaH have to df'al with those 
first two types of extremists with a firm band 
by weaning them away, we shall have to 
tackle the tbird type of extremists differently. 
These extremists say that they are ready to 
sacrifice their lives for the sake of ide(\loi!Y 
they are foUowing. The problenl <"clonot be 
solved by killing tbem. This we can do by 

keeping the remaining populatiou away from 
their influence. The other thing we can do is 
to change their mind4i by making them under-
stand the correct position. I am fully confi-
dent that the majority of the Sikhs in Punjab 
do not like the activities of the terrorists. 
It has become clear today that along with 
Hindus, Sikhs opposing the terrbrists bave 
also been killed in large Dumbers. Sikhs are 
a valiant community and no brave Sikh likes 
that defenceless, innC'cent persons who have 
not taken up arms against them and wbo 
hav~ done nothing wrong to them should be 
killed. Those who are indulging in these acts 
even today arc bringing bad name to tbe 
bravery of Sikhs. We cannot say more tban 
tbis. 

Therefore, th~ problem of Punjab wiD 
have to be taken very seriously and we 
should not be swert away by emotions and 
provocation, I am sure that tbe Go'\ernment 
will not take action under any provocation. 

The que~tion of resignation of tbe Home 
Minister was raic.ed, Why ~hould he re~ign ? 
The Opposition keeps on demanding the 
resignation of the Government. It is a rttual 
with tbenl to ask for resignation of tbe Home 
Minister. 1 felt sad after hearing Shri Madhav 
Reddi and Shri Indrajit Gupta. I have a 
great regard for both of them. Such gentle-
men said these things. If we reJd between 
tbe Jines in their sp~cbes, that would mean 
that Sard:ir Buta Sirgh should not be the 
Home Minister because be is a Sikh. That is 
what tbey imp)). I felt sorry to bear such a 
thing from them. 

SHRI INDR~JIT GUPTA (Basirh3t) : 
This meaning has been derhed only now. 

SHRJ ZAINL1L BASHER: If it comes true 
that no Sikh; ~1uslim or a Christian ~hould 
beco:ne the Heme }\'\ lnister, that will be a 
\erv sad day for the secularism in the C(luntry 
and to utter such things it; very unfortunate. 
Shri Buta Singh has sef\'td the country with 
a clistinction. F\.lr his services to the nation, 
for his secular apprC'sch, and for maintaining 
the unity and inttgrily of the country, be has 
been hunliliated and declared ·Tankhaiya'. 
He is even now on the hit list of the Punjab 
t"xtTemisls It is unfC'rtunate if such a thin. is 
said about such a loyal persC'n bf\d a patriot 
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[Sbri Zainul Balher) 

wbo bas full faith in rbe unity and integrity 
of tbe country. It should not be encouraged 
••• (/"'."Uptl.,ns). 

SHRI INDRAJIT GU?T A: Members 
from your own party yesterday were demand-
iDa tbat tbe Home Minister should resign. 

SHRI ZAINUL BASHER : No one said 
like tbis. 

( Interruplions) 

[EllgILr"] 

SURI SAIFUDDIN CHOWDHARY: 
Mamataji demanded this. 

KUMARI MAMATA BA"ERJEE 
(Jadavpur) : No. 

SARI VILAS MUTTEMWAR (Cbimur): 
No. We wanted acfi(ln (Illfi'rruptfons.) 
All of you, please resurro your seats. 

MR. CHAIRMAN: Y('u address the 
chair, at tbe moment. Please conclude. 

[TrQIIslation) 

SHRI SAIFUDDIN CHOWDHARY: 
Has that been expunged (10m yesterday·s 
proceedinp ., 

You confirm that. Why did you demand 
SO tben '1 After the reaction of the Prime 
Minister, you have all \\jlhdrawn tbat 
demand. 

SHal ZAINUL BASHER : We were not 
demanding tbe r~ignation of the Home 
Mini~ter We are not demanding .•• 
(l"t" "uptions.) 

MR.. CHA1RMAN You are un-
necessarily interrup.ing. He;' not yielding. 
1 do not want you to get up and interrupt. 
Please resume ,,,ur seat UP necessarily, you 
are interrupting. 

(Inl~",,"pllonl ) 

PROF. MADHU DANDAVATE: They 
are right. On Monday tbey demanded and 
on Tuesday, they had withdrawn. 

SHRI ZAINUL BASHER: The time is 
not yet ripe to promulgate President's Rule 
in Punjab. It caDDot be said that Barnala 
Government is functioning well but at tbe 
same time it also cannot be said that it is 
totany inefficient. For tbe time being, Shri 
Baroala's hands should be strengtbened. 
Our Government should review its functions 
properly. I am not demanding dismissal of 
tbe Bamala Government. I want that it 
should be given more time. If that Govern-
ment does not prove effective even after that 
then it too will have DO right to remain in 
power. 

14.50 brs t 

[Mrt. SPEAKER In the Chair] 

Mr. Speaker, Sir, I would like to submit 
that io Punjab, tbe police personnel and their 
family members have also been attacked and 
killed. This bas not demoralised them, they 
are doing their duty with patience. This tbing 
will also have to be kept in mind At the 
same time, it bas a Iso to be ensured that 
innocent people are not apprehended in 
Punjab. If in the Dame of extremists, even a 
single person is apprehended, tbe public of 
the area gets provoked and it pains them. 
Therefore, action will have to be taken very 
careful1y and after giving serious thought to 
tbaL As it is c~rtaiD that the Suo sball rise 
tomorrow, similarly, Punjab too cannot be 
separated from India. It will not be allowed 
to go away from us. Presently, India, her 
people and ber Government have this much 
power that they can foil any conspiracy to 
dismember Punjab from India. Therefore, if 
tb~se people hope tbat Punjab will be sepa-
rated from India, then they are in to eat 
an bumble pie because tbey can never succeed. 
in their designs. 

SHRl SHYAM l.AL YADAV 
(Varanasi): Mr. Speaker. Sir. tbe abastly 
kiJlings in Punjab these days are un precede-
ted. The reasons behind the~e killiogs have 
been discussed a number of times. I would 
like to ten you that the dispute in Punjab 
started for grabbing politica) power. The 
feli,ion was psed as a weapOD. The way. tbo.. 
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Akali Dal increased its influence tbrougb 
Gurudwaras and nurtured politics aided by the 
Sikhs and the Gurudwara Prabandbak 
Committee and made efforts to lain power, 
lea~es no doubt as to what is tbe cause of 
the present situation. Noboby caD satisfy 
himself or tbe nation by saying that the 
politics can be run While Sitting in a Guru-
dwara without spreading fundamentalism, 
superstition aDd terrorism. This is a basic 
fault as a result of which the Akali Dal 
rigbt from its inception till date, right from 
Master Tara Singh to date, is having two 
factions. I r an accord is signed witb one 
factioD, the other faction joins hands witb the 
terrorist which results in the emergence of 
still another faction. This is the tradition 
and. history of the Dal. Tbe same history is 
being repeated today. It should be made 
clear that Gurudwara should be kept above 
politics. Shri Bamala may have faith in the 
religion; he may offer his prayers in a 
Gurudwara, but he should Dot appologize in 
the Gurudwara for a decision taken by his 
Govetnment whatever be the results. This 
thing bas further weakened Shri Barnala and 
Punjab. Today the whole country knows that 
nobody can forgive such an action. Hon. Prime 
Minister signed an Accord with great courage 
although the nation was not ready for it. 
He thought that this could provide a way 
out to the Akali Dal and thus tbe situation 
might be controlled. But when Shri Barnala 
became tbe Chief Minister, Sbri Badal left 
tbe Da) as be himself wanted to be the Chief 
Minister. Today if Shri Badal is appointed 
Chief Minister~ Shri Joginder Singh will stand 
against bim. Whom sbould we talk to? 
Should we talk to AkaU Dal (Badal) or Sikh 
Students Federation or KhaJistan Group or 
tbe Group led by Sbri JOlinder Singh? Each 
groUP wants that talks be held with them. If 
we reach an agreement today, a new group 
would emerge tomorrow. By taking undue 
benefit from fanaticism and tbe people's faith 
in the religion, funds collected in the 
Gurudwaras are beiDg diverte~ to tbe 
terrorists for their activitIes. They are doing 
barm to tbe religion but they do not under-
8tand it. They think, as Sbri Ramoowalia 
bas also said, tbat the Sikhs are religious 
people and these are the traditions of tbe 
bistory of Sikb rcli,ion. But the terrorists 
tbink tbat by indulging in such activities. 
they are attaining martyrdom. Our history 
bas been nealated on the soil of Punjab 
as tbo killer of Sbrimati Indira Gandbi has 

beeD caned a martyr. The kiUers are .Iori. 
fied as martyrs in the Gurudwaras and Badal 
and Tobra participate in lucb functions. Now. 
they bave also won the elections. How did 
tbey manage to win the electioll8 is a point 
wbich should be dealt by Shri Barnal. as he is 
in power. He also enjoys the support of 1he 
Centre; bow tben terrorists maDaae<i to pin 
control of Gurudwaras. The terrorist'l 
should not be giveD shelter in Gurdwaras. 
Tbe Prabandbak Committee sbould visit 
Gurudwaras and check it. The CeDtnll 
Government may bold a referendum on tIlis 
point. The general feeling amonl the peoples 
in the entire country is that the politiCS 
sbould not be run from the Gurudwaras. Re-
cognitioD of Akali Dal will have to be with-
drawn. Amendments will bave to be made in 
tbe Constitution. It is shameful that a 
poJi tical pa rty '" ants to ruo the Govern1DCllt 
on the basis of religion; that it is iocitiD8 
tbe religious feeling and preaching violence 
inside Gurudwaras and is glorifying tbe 
murderers as brave persons. Tbe bistoryam 
never pardon such a tbing. If tbese Jeaders 
participate in 'Bbog~ Ceremonies of tbe 
killers organh ed i r side the places aod the 
killer of Shrimati Gandhi i~ worshipped there. 
I think. tbe people of lndsa will Dever 
tolerate it. Nobody can tolerate such a 
thing But the Sikh terrorists do Dot under-
stand this thing. My colleague, Sbri Zainul 
Basher has lightly said, but we have a 10118 
way to 10. The terrorism is spreadinl its 
wings Dot only in India but all over the 
world including England I U. S. A. aad 
Germany. )n America. President Reagan was 
attacked with bullets. This terrorism can be 
tackled only by bringing their morale to the 
lowest. Secondly t tbelr tbinkin8 ahould be 
moulded and their arms should be taken 
awa). It sbould be ensu~ that tbey do Dot 
get arms. What Bamala liovemment is doiDl 
in this rel8rd 1 In my view, a ban on carry-
ing arms should be imposed witbiD the 
borders of Punjab. Nobody should be 
allowed to carry arms wbether liceosed or 
unlicensed. The one wbo is fouod carryiol 
arms should be sbot at sigbt and his arms 
confiscated. The police force should be 
liven legal power to prosecute the person 
found witb arms. But when prosecuti(,D is 
ordered against the'm. they say wby our 
people are kept behind the bars. Just now 
Shri Goswami was blaming AkaU Dal for 
living re-employment to the ones who deser-
tcd tbe Army aDd iaduJaed ill tcrroIiat 
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[Shri Syam Lal Yadav] We have a democratic Government in 

activities. Do not employ them in the Police 
Force; instead tbey may be given pension or 
some other means of employment. Nearly 
2000 persons did revol t all over the 
country. It is now proved that tbey are 
fanatics. They thougbt that way they would 
be able to reach the heaven by serving their 
Gurus. Therefore, he should not re-employ 
such people. If he champions the cause of 
such people, be will not be a ble to root out 
terrorism. The people will think tbat he is 
doing all tbis to fetch votes to become Chief 
Minister. Therefore. I a~tee with Sbri 
Ramoowalia tbat tbe Barnala Government 
should continue and it ~bould face them 
squarely. The Central Goverrjnlent as well as 
the whole nation should ghe him support, 
which they have heen dojng in the pa'it also. 
They wish him to be succ~ful but to acbu:ve 
success, he will have to be strong enough. 
His deep faith in religion notwithstanding, 
be m~st try to sep~rate politICS from religion 
and adopt strict measures. 

I do not think, any soft option is left in 
Punjab. By taking any soft step, we cannot 
control tbe situation. The terrorism needs to 
be dea It with sternly. You should trace out 
tbeir shelters. Actualy nobody provides them 
shelter, it is only through threatening that 
tbey gel sheit':r. Out of fear of being killed, 
nobody is ready to tell ab,,)ut their hide-outs. 
Moreover, they are unable to contact police 
or Army in time b~cause tbese forces cannot 
be dep10yed everywhere. It is true that the 
Government have a moral force, but the 
terrOrl4im is gro"jog day by day. You WIll ha\e 
to adopt strict mea"ures in order to SUpl ess It. 

As it was in the news today, some terrorbts 
have been arrested but sucb a step should 
have been taken the momt"nt ~hri Tobra 
started cooperating with the extremists. 

After Tobra's win in the S. G. P. G. 
elections, all tbe Cjurud",ara~ will go 
ioto the hands of the terrorl~t~ But 
we shan have to check it. Tohra nlay rem" in 
the President of the Gurudwar~t Prabdndhak 
Committee but such activities ~hould Dot be 
allowed inside the Gurudwarac;. Why this 
principle should apply to Sikhs only "1 
Nobody 10 IIjdla has accepted this prindple, 
UacD bow tbe Slkbs wJlI accept it ? 

the country. How the Central Government 
can allow violence in tbe Gurudwaras and 
allow tbe Gurudwaras to be turned into 
dens of criminals ? There is no reason to 
allow the Gurudwaras to be turned into dens 
of criminals. Wherever tbere are criminals. 
tbe police and tbe Security Forces will have to 
Dab them. They have every right te remain 
tbere. When tbe police can enter tbe 
mosques, tbe temple, and other religiou4J 
places why not in Gurudwaras? This plea 
does not hold good. You will have to decide 
it once for all. Today, one finds police all 
around the Parliament. This is just because 
of fear of terrorism. 

Hon. SIr" I am fully confident that 
Sardar B'.1ta Singh would face it with all 
courage. I totally agree with what my 
colleague Sbri Zainul Basber bas said. The 
way Sarder Buta Singh is going with his 
job, I am confident that he will continue to 
work with the same courage. 

MR. SPEAKER: It will be all right if 
they ta ke note of the real point tbat )'ou 
have made. 

SI-IRI SHYAM LAL YADAV: Hon. 
Sir, I want to say one more tbing. There 
is a political party which bas only one 
Member in this House. All tbe other parties 
have agreed to the proposal but that party 
has given a call for Bandh in Delhi. I was 
distressed to know that the members of 
that party helped in inciting violence and 
communal feelings in Delhi. It is a highly 
anti-national act which is against the tenets 
of politics. It is self-destructive and harmful 
for the nation. Such activities should be 
banned. I would urge upon tbat party also 
that they talk of unity and integrity of the 
country and at the same time try to provoke 
such riots in Delhi. What can be morc 
anti-national act tban tbis ? 

Hon. Sir, in the end, I would say tbat 
the terrorists or their leaders and the forces 
back ing them have seized control of 
Gurudwaras The Central Government is 
empowered legally as wen as otherwise to 
see to it that criminals do not get reurge 
tbere again. The peop'e of our country bope 
that the. Government will take initiative io 
tbis matter. 
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SHRI KALI PRASAD PANDEY on the otber side, his wife with her cbildren 
(Gopalganj) : Mr. Speaker, Sir, tbe tbreat was screaming. Such incidents have beeD 

posed by tbe Punjab issue bas upset every taking place for tbe last two years and the 
citizen of tbe country and be wants tbat it people are losing confidence in tbe Govern-
should be resolved at the earliest. mente All the Members here vehemently 

Mr. Speaker, Sir, I did not get an 
opportunity to speak on tbe day on which 
discussion took place OD the attempt made 
on tbe life of tbe Prime Minister at Rajghat 
on 2nd October. The Members in this House 
spoke at the pitch of voice and expressed 
their thanks to tbe Almigbty to have saved 
the Prime Minister from such an accident. 
But I ask you to go through the h lstOry of 
India. In this country. first of all Mahatma 
Gandhi was shot down. Then, Shrimati 
Indira Gandhi was riddled with bullets. In 
tbe third instance, an attempt was made on 
the life of Sbri Rajiv Gandhi. The people in 
the rural areas as well in other parts of India 
say that a criminal can be successful in his 
two attempts but be fails the third time. 

What I mean to say is tbat the Members 
in the House strongly expressed their views 
on the Punjab problem. Gandhiji was an 
apostle of peace and it was the abode of 
peace which was visited by Sbri Rajiv 
Gandhi. Had something untoward happened 
to Shri Rajiv Gandhi, it would have been a 
blot on tbis abode of peace and Gandhiji, 
the apostle of peace. A poet has said thus: 

Pr~m na!Jin Kratavya marg se, 
nar ko kabhi digata hai 

Prem slIdha pee kaT hi manav, 
$heesh daon de jata hai. 

Whatever be the intensity of terrorism 
based on arms In Punjab, but it would prove 
to be a temporary phase. Love is a power 
which can move anyone. Twenty-two persons 
lost their lives and sucb incidents have been 
taking place quite ferquently. We bave read 
in the 'JanasaUa' that at the time of killings, 
tbe Muslims are asked to indentify them-
selves. The question that arises is that what 
80rt of democracy we are living in '1 Bullets 
were being showered. The husband wanted 
his wife to be with him but such pathetic 
scenes took place that on the one side, tbe 
husband was beiDa riddled with bullets and 

demanded that the activities of the terrorists 
sbould be curbed in wbatever manner 
possible, but the situation continues to be tbe 
same. The same old rut continues. 

Tbe situation is tbat it is said in tbe 
House in strongly worded statements that tbe 
search is on for solution but tbe confidooce 
of tbe people is gradually beiog eroded. I 
would like to ask you a few questions. 
Every person indulging in sucb activities 
should be punisbed. Once mutiny took place 
in Napolean's Army. The demand was that 
tbe commander of the army should be 
changed. Tbe comma'''der, wbo was a loyal 
soldier, said that the army should Dot be 
ruined because of hIm. Napolean replied 
with a smile that be could raise an army of 
20000 cowards at any time but could not 
find a commander like him. Hon. Sir, tbe 
terrorism in India will grow stronger unless 
the leaders and those who help tbe terrorists, 
whether they are in the Government or very 
close to the rulers, are Dot identified and 
given rigorous punishment. 

Mr. Speaker, Sir, Sbrimati Indira 
Gandhi is DO more witb us today but while 
travelling in the train, we hear everyone 
saying that terrorism would not have grown 
so much bad Sbrimati Indira Gandhi been 
alive. After all why do we remember tbe 
great souls of the country? The lives of 
Bapu and Shrimati Indira Gandhi had an 
element of sacrifice and tbat is why the 
people have so much respect for them. 
Great persons are thus remembered 
everywhere. 

You know that 10 persons were killed 
in the Hoshiarpur incident. We had bardly 
got over tbat situation, that anotber 20 
persons were killed and thereafter came the 
news of killing of 10 persons. J want to 
say that you should tackle the problem 
firmly. Any person indulging in these 
activities, irrespective of bis party or Broup, 
must be penalised. With these words, I 
conclude my speech. 
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SHRI CHIRANJI LAL SHARMA K[;P messaae received bere 
(lCemal): Mr. Speaker, Sir, I know tbe warned that it was the 'beaiOaiDa 
facts, I am able to prevail upon also; I onder and real start (to killiDlS) witl 
staud thiDlS but I find it dit6cult to make begin now." 
the peotJIe understand. It is a coincidence 
lIlat wheoever 1 live my name for speaking, 
f'lI7 turD comes iD tbe last. In sum and 
mbatance. the time is sbort aDd I sball try 
to encapsule all my points. 

Mil. SPEAKER : Tbis is wbat tbe wise 
meD do. 

SHRI CHIRANJI LAL SHARMA: Mr. 
Speaker. Sir, through you, I want to draw 
tile attention of the House to a news report 
pgWishod on the extreme right of the front 
pqe of today's cHindustan Times'. 

[BIg'I8,,) 

• 'Police knew of plan-Hosbiarpur, 
Dec. I-The Punjab police today 
admitted failure to stop Sunday's 
massacre at Kbudda village about 
whicb it bad received informa-
tion well in advance. 

T.Ill-ee days ago a wireless message was 
flasbed to Hoshairpur by DIG 
(Jalandbar range), Mr. P. C. 
Dogra, with explicit instructions 
to take precautionary measures 
io tbe district to forestall any 
move by terrorists. 

The SSP bad made adequate arrange-
ments and issued instructioDs 
tbat tbe buses would ply from 
7 a.m. to 6 p.m. only to fl'UStrate 
aDY hijack bid by extremists. 

Y ct, terrorist struck with a .. eaaeoace 
and massacred 24 passengers at 
S • .; 0 p.m. eludiDI tbe police aDd 
para-military pickets in tbe area. 

Below tbi' tbere is a UNI news : 

JaIaD .... r. Dec. l (UNJ)-Tbe aewl, 
formed ·'KbaHstaa Liberation 
Foree" (KLF) today claimed the 
.. ponsibility for tile killiol of 
24 bus paaeen8Cft i. HOIbiarpur 
district of Puajab ,......,. A 

(Trallslatlon] 

Nr. Speaker, Sir. tbe Almighty saved tbe 
life of Shri Rajiv Gandhi in tbe untoward 
incident wbicb took place on 2nd October. 
At tbat time also there was news in tho 
newspapers tbat police had been informed 
well in advance about tbis attempt. I want to 
say that if there is an iota of trutb in tbis 
news from Hoshiarpur which cateaorieally 
states ·'police bas admitted". then who is 
respoDslbje for it? It is tbe duty of the 
Government to fix or pin-pOint tbis responsi-
bility. If tbey bad tbe informatioD but did 
not discharge tbeir duty. tben sucb police 
personnel bave no right to remain in the 
police force. They are a blot on tbe name 
of the Government aod administration thore. 
We bave Dot discussed it once, twice, tbrice 
or four times; we have been discussing 
Punjab for tbe last four to five years. Tbe 
Punjab issue is so serious tbat Members from 
both sides in tbis House have a common 
view tbat there should be a solution to tbe 
Punjab problem. DiSCUSSIons take place and 
suggestions are put forward for its solution. 
During his speech, Shri Soz had said tbat 
there should be "no more discussion". What 
is achieved tbrough tbese discussions? We 
give vent to our feelings through them. In 
a way, it acts a. an ointment to the wounds 
of the amicted. We exprets our -sympathy tor 
them. otberwise it is a paint to ponder over 
as to what are the results. By whatever 
name you may call tbem, beasts in tbe guise 
of human beings or terrorists or violence 
loving or extremists, tbey cannot 10 to sleep 
unles. tbe bones of innocent and poor 
persons satiate tbem. The blood of those 
innocent human beings quenches tbeir thirst. 
They can sleep ooly wben tbe dead bodies 
of ionocent peDple are used as pillows. 
Althoogb we are aware of it, yet we feel 
helpless. Could we Dot get any information 
whether any such organisation does exist at 
all, aDd if it does. where Its beadquarters are 
located '1 Is it in Punjab or elsewbere aDd 
where are the transmitters installed aDd 
wherefrom are tbese slogans raised? The 
Gurudwaras, wbich were once places rrom 
wba-e only 'Ouray.ni' could be heared are 
DOW centres. wbicb DOt only live sbclter to 
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the terrorists and extremists. but also from 
wbe.re sloaan sboutiDg in faNour of Khalistan 
is dOllc. 

It is unfortunate that those very persons 
·bave been elected apin in the elections held 
yesterday, and conseq uendy, the management 
of the Gurudwaras is once again in tbe bands 
of tbose, wbo have been encouraging tbe 
terrorists and bonouring them by termini tbem 
martyrs. In sucb a situation, tbe Government 
should think, and we should tbink as well. 
as to wbat solution could be found to tbis 
problem. Sir, yesterday's incident is an indi-
cation of the fact that milk of buman 
kindoess is no more there. J was reading 
about it in yesterday's newspaper, and I 
found that 24 people were butchered by some 
extremists. In tbat ill fated bus, an elderly 
Sikh with his clean-shaven soo, "as abo 
travelHng. When they approacbed 10 kill tbe 
SOD, his father pleaded that though clean 
sbaven. he was bis SOD, but they were utterly 
beedless, and killed bim mercilessly. The 
persons witb beards and without beards, tbe 
Hindus and Sikhs, Muslims and Cbristains 
are different branches and leaves of the same 
tree, tben wby are they being killed so 
merCilessly, and we have become just silent 
spectators; you must answer to tbis. When 
we go outside. tbe people tauot us. Some 
Members from tbe Opposition wanted that 
the Hon. Home Minister S. Buta Singh 
should resign. The Members of my party 
have been demandin.-

[EngU&h) 

-take action, we want .. \Ction •. (/"terruptions) 

SHRI M. RAGBUMA REDDY 
(NaJ8oDda) : We wanted action, but tbey 
wanted resignation. 

SHRI CHIRANli LAL SHARMA: 
Action does Dot mean resignation of the 
Home Minister. 

SHill S. lAIPAL REDDY (Mababub-
nalar): Members of tbe Congress (1) also 
wanted Rlilnation. It is true that we asked 
fo~ it. 

SRRI RAM SINGH Y ADAV (Alwar): 
No one wanted that ••• (/ntl'"upIiOIl$) 

(Tr_slatmn) 
SHlU CHIRANJI LAL SHARMA: 1 

want to know whether my friends froPl the 
Opposition would live a guarantee to tho 
effect tbat tbere woul~ be peace in fqnjab, 
if Hon. S. Buta Singh resipls 1 Would tile 
extremists tben stop tbeir activities aad 
would it be a proper solution? On the other 
hand, I want to say a few tbings about tho 
Barnala Government. I think the eDtire 
House bad agreed to strengthen the bands 
of Shri Barnala. Not only the Central 
Government, but tbe entire ~ition 
wanted tbat the Bamala Government mould 
be strengthened. During tbe course of that 
discussion, HOD. Sbri Bamala was present in 
tbe House and bad listened to the entire 4ia. 
.cUSSiOD. Sir , however, if tbe protectors be-
come predators wbat can be done? Today. 
the Barna)a Government bas dismissed two 
()f its Ministers. The (jovernment was aware 
that those Ministers, while remajDin. in the 
cabinet were sabot8giDI the GoverDmeat from 
within. It would have been better had tbis 
wise step been taken earlier. I do Dot telie.e 
1hat tbe problem caD be solved by replaciDB 
Shri Barnala or by dismissinl bim or by 
imposing President's Rule in tbat State. We 
did take such steps in the past and saw its 
effects as well. When Sadar Datbara Sincb 
was the Chief Minister, and be continued as 
Chier Minister for three and a balr years. a 
demand for his dismissal too was made. 
Altbough tlie Congress Party was in majority. 
yet Sardar Dacbara Singh resigned. After 
bis resignation, President's Rule was imposed 
in tbe State, but tbe situation lrew from bad 
to worse instead of impro,·ing. A staae came 
when it became inevitable to undertake tho 
operation Bluestar. Arler tbat HOD. Shri 
Rajiv Gandhi sianed a pact with HoD. 
Longowa) and later, elections wet'e !:leI. in 
Punjab peacefully. At tbat time, it... feb 
that tbe situation miabt improve in PuDjab. 

Sir. you are rilllinl the ben, I reapca 
your ca11. but I want to request tbe Ceaaul 
Government and the Home Miuister that 
Shri Bamala Ihould be told that mere appeals 
win not work. Merely appealiDi fol' the 
Panthic Unity will not yield any results. He 
canDot ruD tbe administration with folded 
bands. IDStead be needs to use a stick. 
Force bas to be used alaiDst terrorism. 
against traitors and agaiDst those wbo waDt 
to disturb tbe tranquility or tho natioD and 
are bent upaD disiotcaratiaa it. This PlUS' 
Dot bo. allowed at Ul1 cost, 
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[Bilglish) aod very carefully drawn up a plan. 

DR. DATTA SAMANT (Bombay South 
Central): For tbe past two days, speecbes -
witb a lot of sympathy and sentiments are 
beiDa delivered in this House. But nobody 
is referring to one fact. A'I far as national 
unity and integrity is concerned, we are all 
ODe. I think tbat the working class is quite 
progressive in this matter and they really 
waDt this unity. It is oot a qestion of what 
is bappening or what are the powers and so 
ODe But one tbing is there. For tbe last two 
years, we are discussing something or tbe 
other and we are passing resolutions in this 
House. But what is happening in Punjab is 
literally just the reverse or opposite to ",-,bat 
we want to achieve. Whcne"er the terrorist 
activities are on tbe increase; we start dis-
cussing apiD and again about more powers 
and all that. But the existing laws are quite 
sufficient to deal with the terrorists. There 
is the IPC Craminal Code; tbere is tbe Anti-
terrorist Activities Act; and th(tre are many 
otber provisions under which the Central 
Government can act in just one day. Even 
under the Preventive Detention Act. State 
Government people have been arrested in the 
past. This bas happened in various Sts tes 
like Uttar Pradesh and Andbra Pradesh. I 
do Dot agree if you say that they are just 
shariDg tbe responsibility with tbe Centre. 
People are arrested under National Security 
Act. Of course, whatever State Government 
may be doiol it. I would ]ike to state tba t 
we are not in favour of it. We are against 
it. 

I do not agree with wbat tbe Prime 
Minister bas stated yesterday. I think that 
there are a lot of provisions like 18 ( t) and 
5 Ca) and so OD, which live tbem enough 
powers to act. I will Dot go into all tbose 
details because you are not loing to give 
time. 

I would like to draw your attention to 
the speecb of tbe Hon. Home Minister Sbri 
Buta SiDlh. whicb be gave here two months 
back. I would like to give you his exact 
words. He said -

··We have worked out a plliD in co-
operation with State Government aDd 
the CCDtral forces. We had tborouably 

in which every village would be looked 
after. We worked out some kind of 
strategy in which we are able to 
really monitor the whole operation 
very closely. Also, we arc satisfied 
with the-ic operations. We are trying 
to go into some of the hideouts of 
the terrorist elements." 

Tbis is the exact version of the speecb made 
by the Hon. Home Minister about two 
months ago, in this very House. I am not 
blaming anybody. We are going on making 
speeches here. But what is hapoening there 
in Punjab? Today I got the reports and the 
HOD Home Minister may confirm tbem. 

Out of the 24 persons who were killed 
yesterday, 14 were shot dead at point blank 
raDge. They were killed with just one bullet 
each piercing their brains. All these 14 
people were killed in tbe bus itself. Seven 
people were killed when tbey were trying to 
run away. There were onlv just three bullet 
marks in the bus. It is proved beyond any 
dobut tbat these innocent persons were killed 
deliberately, at point blank range one after 
another. The first man was shot dead at 
point blank range; then tbe second; then the 
third and so on. This is what the postmortem 
reports reveal. How serious the whole tbing 
is ! Not only that. These people who were 
trying to run away were pursued for about 
4 kilometers. There is a village just 500 feet 
away from the place where this incident 
o::curred. Infront of that tbere is a village 
and about 100 feet away from tbat village, a 
State Minister is also staying. The CRPF 
people are also staying. They say we heard 
the noise of the bullets. Tbeoy said the assai-
lants went 9 kms. away by leaving behind 
their vehicles and other things. What is this? 
What Police were doing tbat I want to ask ? 
14ast week, some IG's son was killed in the 
Campus of the Univer§ity. Two people came 
t-y scooter and shot him point blank. They 
went 3 kmC\. away. Again, tbe other day, 
the terrorists fired at tbe bus, but the bus 
dIdn't stop, and they damaged the bus and 
ran away. In spite of so many State police 
forces, Central Police forces, tbe CRPF, 
nobody could do anytbins. in avertin. tbe 
killing. What were they doing? Wbat are 
w" discussing here ? What are the directions 
liveD to them? 
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The IG Shri Ribeiro has come out 9'ith 
a statement that four of his assistants were 
hand in glove with tbe terrorists. Therefore, 
there is DO question of selling out the 
responsibility either from tbe Centre to the 
State or vice versa.. But I waDt to accuse 
tbat the Centre bas miserably failed in 
maintaining law and order. Always we talk 
about Pakistan tbat they are doing some-
thinl. I want to ask the Home Minister 
what protest did you lodge to the Pakistani 
authorities? Please give the details for tbe 
last two years. Have you dore this ? So 
many terrorists have come here. What about 
the weapons ? Are tbose terrorists your 
people? What have you done regarding tbis 
tbe House should know. There is no use of 
just blaming like tbis. The Foreign Minister 
of Pakistan said tbat I am prepared to come 
out with your people and inspect all those 
places which are being referred. I want to ask 
whether he is going to ten all these things or 
not so that let us be prepared for this. Tbere 
is no use of selling out and criticising each and 
every aspects but I am finding that nothing 
is coming out of such things. I think tbe 
Hon. Minister would be knowing tba t there 
is a letter from Kbalistan Liberation Force 
saying that we are taking the revenge of what 
had happened 1 5 days back. Another 
information is that all tbese sikh gangs have 
come in one group and are acting as KhaHs-
tan Liberation Perce. Wbat Mr. Barnala 
and tbe Central Government is doing? I 
think both of them have miserably failed. It 
is not the question of who i41 good, who is 
more attached to tbe sentiments, but it is the 
questioD of bow we are implementing our 
schemes. We arc talking and we are working. 

In Bombay. we bad a Conference. I am 
telling this to my sikh and other friends don't 
discus4J tbis thing in this House. In Delhi 
and Bombay, you come out and condemn 
these terrorists' act. I am finding tbe sikhs 
are not coming out in groups to condemn 
this act of violence. Ultil1'ately t it is the 
inner sentiments (If the Panth, \\ hich is 
coming tbere. That is wbat is happening in 
the country.. I think certain action was taken 
this morniog OD Mr. Badal. The terrorists' 
houses were raided. Whatever actions you 
take allainst the terrorists. it is taken against 
tbe PaDth aDd the politics will spin come 
into tbe picture. It is a vicious circl~ politics 
is crumbliog. That is wbat is happenins for 

tbe last few years, I would say that morally 
he should resign. I have notbing personal. 
It is tbe sentiment of the people. But if be i. 
Dot resigning, you tell us the exact action. 
how you are proceediDg. There is no use of 
shifting the responsibility to Bamala and 
others. Therefore, tbe Hon. Minister has to 
give us the correct plan of actioD that tbi. 
we are going to act in future. I think you 
are baving powers. Mr.. Bamala is workio8 
on the basis of your instructions. Please 
don't mention law and order and all these 
things. 

THE MINISTEF. OF HOME AFPAIllS 
(S. BUTA SINGH): Mr. Speaker, Sir, it 
wa~ the unanimous command of the House 
today also that tbe Government must imme-
diately come and report about the actions 
tbat have been taken or are going to be 
taken in Punjab. 

Sir, yesterday. while intervening in tbe 
debate the Hon. Prime Minister said on tbe 
floor of this House. 

~~I have bad very 10Dg discussioDs 
with tbe Chief Minister and tbe 
Governor of Punjab today. It will be 
premature for me to mention wbat 
we have talked about. Perhaps 
tomorrow or the day after tomorrow. 
I will we able to tell you more sped-
fical1y what we have discussed and 
bow much of that is going to come." 

"1 hope by tomorrow or day after. we will 
be in a position to tell you more about what 
bas happened.99 

Sir, I would first report to tbe House 
wbat has happened since last ni&bt~ and tben 
I will come to the debate that bas taken 
place in tbis House. True to my duty, I must 
inform the august House that before comin8 
to Delhi, 1 requested Sbri Bamal.: imme-
diately when I got tbis information. my tint 
reaction was tbat I must rusb to the spot-
as some of tbe HOD. Members questioned me 
yesterday: 'Why have you Dot acme 1- But 
then. the tragedy was so vast, tbat I tboupt 
tbat immediately my first duty was to come 
to this House with tbe sad news. Then I got 
into toucll witb Srri Bamal~ and J reqUC1ftC4 
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IS. Buta Siaab1 additional duties have been imposed UpOD 
such ofticen and autborities in tbe State •• 

bim tbat he should immediately proceed to 
:DeIbi. because tbe whole House and the 
nole couotry is terribly upset and moved: 
and we must take the House into confidence 
before BDytbiol happens. 

On my request. Sbri Bamala li came 
bole; but before be came beret he bas inform-
ed me on the telephone that he bas already 
iDitiated certain actions OD bis OWD. aDd be 
wanted some time. But I told bim: -No; 
you cannot delay. You must come." And bo 
came. 

He took some actions yesterday. before 
coming here. Tben tbe Governor and tbe 
Chief Minister met tbe HOD. Prime Minister. 
I was also present .during some of the dis-
cussions. and he informed certain difficulties 
in his waYi and be informed about certain 
decisions which he had already takeD, aDd 
certain difficulties in the implementation of 
certain Acts. also, he explained. ADd tben. 
subsequently. be followed up thtt action 
which he has taken in Punjab. More deci-
SiODS be took after going from bere; and 
reprdinB those decisions. some of them have 
come to the notice of Hon. Members. 

The ctecilioDl I would list broadly are-
additioual powers have been conferred on 
the State Government officers who have been 
delilD.ted by the State Government to detect 
terro"" accused of havinl committed 
offences under the Terrorists Act. invcstipte 
into the terrorist offences and prosecutinl 
them; tile rules .•• (l"terrlll'tioll') 

DR.. DATTA SAMANT : That is tbeir 
aormaJ duty ••• 

s. BUT A SINGH : I am sorry; but I 
am .. yjllS that in tbe light of yesterday'. 
diliculties .•. (1"."""",10".) They were normal 
duties; but tbere were certain difficulties tbat 
be expresaed. When I road them out comp-
leteb'. )'00 wiD undentaDd. Kindly give me 
lOme time. I am not tryinl to make a 
lpeecIt. I am only reporti08· 

11Jerefore. the Act is, and the rules 
aDder the Terrorist Act. are also beina 
~ t~ pve aacb powers. Farther, 

have been desigoated by tbe State Government 
to ensure tbe safety and security of public 
transport-bere is the problem-rallwa, 
transport, business places. such as Manilla, 
markets, public bazars. banks. post oftices. 
railway stations. bus terminals. aDd also 
scbools, colleges, religious places and 
bospitals. Tbese additional duties .•.••• 
r Interruptiolls) 

DR. DATTA SAMANT: 
there no po lice posts ? 

So far. are 

s. BUTA SINGH: Datta Samsnt li, 
will you kindly allow me some time because 
I am giving to tbe House wbat the House 
bas asked me to do. So. let me complete. 
If you want to seek clarifications. I will 
definitely try to meet wbatever poiDts you 
ma), like to raise. 

These additional duties have beeD con-
ferred. along with the additional powers 
necessary for tbe purpose of eDabJinl them 
to perform their duties. Secondly, powers 
bave also been liven by providin. amend-
meDts iD the Act. providiDI for forfeiture 
and cOOfiscatiOD of properties, all persoos 
found Builty of terrorist offences or all per-
sons wbo are fouod to be guilty of aiding. 
abetting aDd harbouring tbe terrorists by a 
tribunal to be set up under the Act. 

Tbe Armed Forces (Punjab and Cbandi ... 
garb) Amendment Act. 1983 bas been iDvok-
ed so as to make tbe Armed Forces act 
alonl with the Police autborities for-or 
alone-enforcemeDt of law and order and 
tbe necessary areas are being identified for 
being declared as disturbed areas. 

Four: RealisiD. from tb~ experieace 
gained the terrorist activities derive susteo.ace 
from the single opportunism of certain poli-
tical elements wbo try to lend respectabilitY' 
to give a clever cover to tbe oefarious acti-
vities of terrOl'i8ts, tbe State Government 
have arrested tbe followiDI political leaders 
under tbe NSC as reported: Sbri Parkash 
Siogh Badal, Sbri Gurucbarao Sinlb Tohra, 
Sbri Kuldeep Sinab Wadhera. 

Two Ministers Shri Basant Sinab Dalsa. 
.1)0 BducatiOQ Minister and. tl!ri Ni!D'al 
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SiDsh KabloD Minister of State for Tecbnical of the terrorists, did not oriaiDate'rom 
Education have been dropped from the HOlbiarpur. it started at Faridkot and it 
CouneD of Ministers. would have reacbed its stipulated destination 

FIN : The State Government have deci-
ded to live-which I ha\le jUlt now read-
also additiooal powers to their Police for 
combatiDl terrorism for ensuring the safety 
aod security to all public transport-whicb 
I have just DOW read. 

Also, the Armed Forces. (Punjab and 
Cbandiaarb) Act has been amended. 

Six: It bas been decided to intensify 
the mobile patrolling of all hjgbways and 
sensitive roads by Adequate wellcquipped 
force. 

Seyen Special anti-terrorist squads 
consisting of district police and para-military 
personnel will be brought ioto operation in 
the districts under the Superintendent of 
Police. 

Eight: It bas been decided to provide 
four armed luards each to all the buses 
wbich ply late in tbe evening and in tbe 
night. It bas also beeD announced, tbat any-
one aiviDI information about tbe whereabouts 
of tbe terrorists involved in tbe recent acts of 
terrorism in Hosiarpur district killing bus 
paSseDSCts will be liven a casb award of 
B.s. one lakh. 

These were the decisions which the 
Punjab Government has taken since yester-
day, for some of which, as the Hon. Member 
jUlt DOW mentioned. provisions were already 
there, but tbere were certain additions which 
tbey required aDd which we required them to 
do, and that bas been done. 

Now. baviDg said, I would like to come 
to the debate that has taken place in tbis 
House. 

8hri Chiranji Lal Sbarma. just now spoke 
about the situation aDd he mentioned about 
• report in the HI""&ltIIJ TII'M$. I have also 
leen the report. Tbe intcllilcDce which was 
made available. OD the inteJliaence. the 
district autborities did take steps. And this 
b\ll wbich baa boon UDfortUDatciJ a vic;tim 

at tbe stipulated time, if it bad not beea 
hijacked by the terrorists. But tbe moat 
important point in tbe story which Mr. 
CbiraDji Lat mentioned is. as yesterday the 
Hon. Prime Minister informed at tho HoUle • most unfortunately. when such serious acts 
are being undertaken by the district authori-
ties and para-military forces, we bad to 
di.vert tbe security forces to certain activities 
wllich detracted these apneies from their 
duties whicb is so critical and so essential to 
activities which are coming in the way of 
these authorities. Unfortunately, there arc 
elements and parties-some of the Hon. 
Members made a mention; Shei Chiranji1al 
Sharma and Sbri S. L. Yadav also mado a 
mention-which are political parties. wbich 
can airord tbe luxury of baving their demons-
trations and bandhs even on tbose fateful 
days when there are definite informatioD and 
intelligence and State authorities arc busy 
and engaged in making necessary alT8.Jl8e-
ments for such incidents. They bad to be 
withdrawn because there was a demonstra-
tion by such elements who are supported by 
the political part)' .•. 

SHRI C. MADHAV REDDI (Adilabad): 
That always happens. Do you not have 
eoough force? Can you not get some force 
here aod rest of the force elsewhere 'l 

S. BUTA SINGH: The force deployed 
in Punjab is of the adequate strenath. But 
when you know that in a State there is a 
battle going 0:1, it is not a State in the ordi-
nary Circumstances, the b100ctY battle is OD 
and you want to detract those people who 
are doing tbeir jobs. Do you want that OD 
every demonstration we sbould reaulate tho 
add itional force ? 

SHRI SA1FUDDIN CHOWDHAR.Y: 
It is Dot at all cODvincinl. 

S. BUTA SINGH: Why can we Dot 
wait and afford to have these demoDstratiOllS 
till tbe wbole thing is broaaht under control' 
By all means, demODstratioDS~ propapad. 
and }tIkJos aod everytbinl caD be dODC.,. 
(1",.".,Ioa&) 
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SBR.l SAIFUDDIN CHOWDHAB.Y: very clearly the man in the street wants even 
Tboy bad very definite information. Now be for tbe protection of the Sikhs tbat 
is sayioa tbat tbey bave to divert the force. they should come very clearly and 
This is a silly comment. We are not going tell the Nation that tbis is not the 
to tolerate it .•• (l"terruptioru). official policy of tbe Akali Party. To-

s. BUTA SINGH: As I was shario. 
with the aquat House we do not come in 
the way of legitimate activity of the politi-
cal party. 

In Punjab where tber~ a climate. tb. 
are circumstanccs and a dangerous battle 
aoioa on, my humble submission to this 
auaust House is: why can we not impress 
uPOD sucb political elements Dot to divert 
tho attention of the people wbo are doing 
their duties in such frivilous things? That is 
wbat I want to focus. Not that wo cannot 
bavc force. We can have force. If they 
want to demonstrate. by all means do it. 
This is also a fact tbat on that particular 
da), tbere was a demoDstration and tbe 
additional force was taken on that. All 
those steps tbat bave just now been read out 
in front of the House, sbow that tbe Punjab 
Government is trying to cope up with the 
eeriousneas of tbe situation. 

Now. the most hearteniog feature of 
today'. discussion is. I should say and I 
would like tbe Hon. Members to share with 
me, in tbe most cJear terms tbe stand of the 
AbU party bas been explained by Shri 
Bahrant Singh Ramoowalia on the issue of 
terrorism in Punjab. Although there have 
earlier been statements, today be bas come 
oat so clearly and so emphatically. I wish 
tbe House should commend that this parti-
cular approacb towards Punjab problem 
sbould be further pursued from the platform 
of the Akali Dal. because, I agree witb Sbri 
Sbam Lal Yadav tbe si!uatioD in Punjab 
after 1980 specially the political atmosh-
phere in PUDjab, bas come to be identified 
with a politicaly party known as tbe Akali 
Party. And, whatever we see today through 
tile various phases of tbe agitatioD, there was 
alway. an impression outside Punjab, 
within. Punjab, that for most of the happen-
inp lbat are takinl place today, the seeds 
were IOwn in that agitatioD and tbe Akali 
Party_ aiace it bappens to be the party which 
orpoised tbe wbole thi0l. owe, it to tbe 
COIIDtry, owes it to the people. owes it to tbe 
Sikh peopl~ i'80lf, tbat tbel &bould como 

day a clear lino has been drawn. I wiab 
to point out one more tbing. On tbat day 
wben SGPe election was taking place. tbere 
are two statements. Some pressmen met tbe 
respective candidates-Shri Kabul Sinsh 8nd 
Sbri Tobra and tbey put a question about 
tbeir view point on the entry of police into 
tbe Golden Temple. A very specific question 
was put and as you know tbe reply from 
Shri Tohra was tbe same and Shri Kabul 
Singh made a reply-·Yes, in principle I am 
opposed to tbe entry of police in the reli-
gious places. But if a situation demands, 
if elements inside the Golden Temple have 
created a situation to such an extent that 
Police should come. it should come.· Is that 
not an improvement? Is this not a poli tical 
approach to the situation ? I would request 
the august House and tbe Hon. Members 
tbat we must encourage this feeling. 

SHRI SAIFUDDIN CHOWDHAR Y : 
That is rigbt. 

SHRI S. JAIPAL REDDY: What a 
poor cdIDsolation. 

SHRI SAIFUDDIN CHOWDHARY: 
Tbat is right. 

s. BUTA SINGH: I am sorry those 
who know Punjab, know it. Therefore. you 
have to bave tbe feeling among the people 
feeling for tbe country. feeliog for tbe respect 
of tbe law, feeliog for tbe peace and tran-
quility in tbe State. Unless it comes from 
tbat (/nt~rrllp/ions). I do not say tbat it is 
conditional. But it will go a long way in 
improving the situation and, therefore, in 
that spirit I welcome the speech of Sbci 
Ramoowalia. 

[Trans/a/kIn] 

SHRI BALKAVI BAIRAGI (Mandsaur): 
Mr. Speaker 11 Sir, I bel your pardon. When 
Sbri Ramoowalia speaks _ he speaks from 
the core of bis heart. But wbere are tbose 
five persons who say tbat tbey use their bead. 
The seats in my oei8hbourhood are livin, a 
dOlO ned IOK today. Tbc t"o HOD, Member. 
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present today are speaking in support, but terrorism amona the people in Punjab and 
tbe remainIng five Akali ·Members are absent especially the Sikh •. 
even today .•. (lnlerruptlon.) ••• Tbe entire 
B. J. P. group is also missing ror the Jast 
two days .•• (Inlerruplions) ••• 

MR. SPEAKER: What do you mean 
by tbe entire group '1 

SHRI BALKAVI BAIRAGI : The total 
strenltb of tbe B. J. P. is two, but none of 
tbem is present even today ••• (/"terrupljon~) 

[English] 

S. BUTA SINGH: Shri Dinesh Goswami 
made some points. 

(Inte,rupt;uns) 

One of the points made by bim-be tried to 
accuse me that in my last speech I braDd~d 
all the Akali leaders as terrorists. I am 
sorry, before this House lowe tbat explana-
tion and tbat clarification because tbat day 
I must say tbe press was not there with me. 
I spoke OD two aspects. 

(Interruptions) 

SHRI DINESH GOSWAMI : You have 
wrongly quoted my speech. I did not say 
that you brande" all tbe Akali leaders as 
terrorists. What 1 said was that your 
approacb on that day tbat the terrorists, and 
those who are on the fringe and wbo have 
supported tbe terrorists must ••. (InterrUpliOlls) 
be treated absolutely in the same manner. 
I said tbat we must isolate the terrorists. 
(lnlttrrupt ions) 

s. BUTA SINGH: Please be seated. I 
will tell wbat happened on tbat day. There 
are two things mentioned by Sbri Chann 
Sinlb Atwal. Wben he was speaking and 
he was trying to put his point tbrouab, 
during that discussion two issues cropped up 
and I reflected tbem. One was that those 
leaders wbo go and attend tbe Bbol ceremo-
nies I said tbey are encouraging. I hold that 
opinion tbat tbeir participation in the Kiryas 
and Dhol ceremonies of the known hardened 
te.-rorists and to declare tbem martyrs and 
promising that there will be a monument 
here aDd there will be a Gurdwara here and 
tbiolS like tbat-I said tbat act of those Akali 
leadors is cAcouraaiDl. incrcasin8. sprcadiDa 

The second time I commended on tbe 
statement wbicb appeared in the Press OD 
tbat day tbat some of tbe elements speciall, 
very big leaders of tbe terrorists made a 
statement that in the event of a war between 
Pakistan and India, they are reported to 
ha ve said that tbe Slkbs will support the 
enemy of the country namely.. Pakistan. 
There I said tbat let it be told to them tbat . 
whose who arc talk iDa like this. they are tbe 
agen ts of tbe eneQlY of the natiOD, tbey are 
the agents of tbe ent"my of India and they 
should be treated as sucb traitors and they. 
should be dealt with as traitors of India. 
U o fortunately these two observatioD8 were 
clubbed aDd they were made as ODe state-
ment. Therefore, I \\-ant to tell Sbri Dinesh 
Goswamiji that we welcome-if you had 
heard me speaking that day, at the end I 
made a very fervent appeal to tbose leaders 
who are doing this UDder a misuDderstandiol 
tbat tbey will gain re"pectability, they win 
become a bigger party in Punjab. let them 
forget about tbese things. The situation has 
gone far beyond that. The political imqe 
or tbe political strength of oDe section of 
the AkaU Da} is Dot material for us. What 
is material today for us is whetber we are 
able to root them out, that is material for 
os. Tberefore, anything coming in the way. 
-my appeal to them was that it is better 
they realise it for tbe benefit of the commu-
nity which tbey profess to represent. That 
was my appeal. But unfortunately the wbole 
thing was clubbed in such a manner that 
next day a big kulla-gulla was made in 
Punjab and tbey cbalkcd out some action 
plan apinst me or anybody. That is not tbe 
under.taodin. of the situation. 

SHRI DINESH GOSWAMI: Let me 
explain. You sbould thaok me tbat I have 
given you a chance to clarify. 

S. DurA SINGH: I also sbould sa, 
tbat you sbould be more attentive while 
siUinl in the House aDd lislmina to tho 
spcecbcs made by anybody in this Houso. 

The second point is, Shri Dinosb 
Goswami ridiculed me and he wcot to tho 
cxteo t of sayinl tbat the Prime MiDister 
docs Dot know wbc&ber he bas 1hc pawn or 



. 
3'3 "'-. o. 1M St. b~ DicB.ta. 1. 1986 b •. o. ,I. St. bJ' 36~ 

MIa"'-, 01 H..A. r. : ,IIlIIIIioIl .,.,.,. MI"uur 0/ B.A. r. : .,'.,10 .... _ 
OM' D/ rlllllf6l b, terrorl",. ba Pu.IlI.6 0111 0/ KIUJ".s b~ '.,.WJrl,,, ill PlllUiIb 

[5. Bota Siagh] S. BUT A SINGH: He said that DO 
Dot. and he wanted to kDOW whether tho rules we~ palJOd. Sir, the rules wore puse4. 
GovemmeDt bas passod any rules, aDd you Ttaat I bave informed. 
sUd tUt OV4Jll.YOU went to tbe Ubrar,Y.! 70U (l"t."lIJIllon8) 
... it. BpI, Sir. in my bands there is a cqP1 
oftKru'" 

SBRI DINBSH OOSWAYI: I weot to 
tho library. in the library I lot tbe_. 

s. BUTA SINGH: If you 80t it from 
tbe library, tIlen 8urely you should not bave 
said tbat.· ........ . 

SHR.I DINESH GOSWAMI: I went to 
~ .11!?~ and the library informed me tbat 
nO rul~ bas been passed. I would like to 
tAo. whetber)'oO have placed tbem on tbe 
T';'~ of tbe House. 

~, : 

s. BUT A SINGH : The rules are tbere. 
TIley are passed by tbe Government of 
lodia. 

('lIte"",Plio1l$) 

SHill DINESH GOSWAMI: It is Dot 
there in the Library. Please eoligh ten the 
House whether tbe Rules have beeD placed 
in tlaC Table of the House. 

s. BUTA SINGH : Tberefore. Sir, it is 
, t wrooa to lay tbat there arc no rules. passed. , 

RuJca were papcd and HOD. Members can 
Jui,e0 a copy of the rules. 

SHill BASUDEB ACHARIA : How can 
we taow if tbey are not placed on the 
Table of 'be House? 

(/1II""lIPtloru) 

SQI DINBSH OOS~ AMI : Let it be 
veq clear. I did Dot say tbat DO rule bas 
been palled. I ~ that I went to tbe library 
and I ... told tbat there arc DO rules. 

(IIIIa rIIlIllo",) 

SHaI SOMNATH CHAlTElUSil 
(Balpur) : Mr. Speaker. Sir. you should 
ucertain from them whether tbe rules were 
laW on tile r.bIe DC tbe Houle or DOt. 

SIIRJ DINBSU GOSWAMI: How do 
we too R whether the rules have boca 
passed? I wanted to know whetber tbe rules 
wer~ passed. If tb, rules have beta paged, 
I wa.~u to know wbetber tbf'y are laid 00 tbe 
Table of tbo House. . 

S. BUTA SINGH: Tbese are the two 
points m:ade by Sbri Dincsb Goswami. 

(/ntt!""pllo".) 

SHRI DINESH GOSWAMI : KindJy let 
me know. 

S. BUTA SINGH: Comml to tbe mover 
of tbe motion. Prof. Daodavateji. 

(InterTllpl/ollS) 

MR. SPEAKER: I think these rules 
should be laid on the Table of tbe House. 

S BUTA SINGH: We brve already 
sent the notice. tbey Will be placed before tbe 
Hoo~ . 

SHRI SOMNATH CHATTBRJEE: 
Many times it is delayed for mODtbs. 

SHRI BASUDBB ACHARIA : Are tbe, 
laid OD the Table or the House 7 

(/nIB'lIptlolU) 

S. BUTA SINGH: Now. sir. comiol 
to tbe mover of tbe ResolutJoo. Prof. 
Dand.avateji, be made his usual spce(:h aDd 
brouabt iota 10 many thinp bappeucd io tho 
past, very relevant, but .•• 

( t.te'!"pllo".) 

M~. SPBAKER.: Are tbey laid OD tho 
TobIe '1 

S. BUTA SINGH: We bave writ1eD to 
tbe office. Sir. They will be laid OQ the 
T~bJe of ~be House.. •. (/nll'rnlpliolllJ W. 
"'ID be la,~1UI them OIl the Table 01 tho 
H(~~ 



DI •.• " tire St. by AGRAHAYANA 11,1908 (SAKA) DI". 011 tile St. h7 ~,e 
Mi"islh of H.A. re: situation arising Mlnllle,. oj R.A • .,,: 81,uOI,01l orl."" 
Oil' of Killtng8 by terr()rl8t8 ~n Punjab 0141 of KIIII" •• by lelrorl.,. ,,, Pultjob 

(I"terruplio,.,) in tbe implemeDtation of the provisions of 

SHRI AMAR' KO~PRADHAN (Coach-
'Bebar): This is the way tbey are bebavinl. 

(Interruptionl) 

s. BUT A SINGH: We will Jay them, 
Sir. 

SHR) SOMNATH CHATTERJEE: Tbis 
is the functioning of tbe Government in tbis 
country. Tbese important rules are Dot laid 
OD the Table of the Ilouse. 

(Interruptions) 

SHRI AMAR ROYPRADHAN: They 
are neglecting the House. 

('nterruptions) 

SHRI SAIFUDDIN CHOWDHARY: 
They should have laid them on the Table or 
the House. If they have framed the rules, 
what they h.,'e dODe, Sir? 

SHRI S lAIPAL REDDY 
misleading the House. 

(lifter' upl;o,..) 

s. BUTA SINGH: Sir, [am OD~ io-
formiDl tbe House tbat tbe rules bave beeo 
passed and tbey will be laid on the Table 
ee the House. 

(lnt~,,"ptions) 

PR.OF. MADHU DANDAVATE(Rajpur): 
I be ve a poin t of order. I rise on a point of 
order. Sir, when tbe Prime Minister was 
speaking in this House, he was replying to 
tbe points raised by some of us. We were 
saying, already we have adopted this 
Terrorist aDd Disruptive Activities (Preven-
tion) Act. 198 S and there are already 
provisions in it. Secticn 1 8 (1) (lives the 
gener8:1 direction. But seclion 5 (I} (2) (3) 
Rive definite powers in terms of 1 he rules 
tbat are framed. t take it for granted that 
abe rule. have been framed. At tbat time. 
be gave a flimsy reply. He said, I think, 
there were quite a number or rules which 
have been framed and all that. I \blnk.. if 
the Hon. Minister has not laid tbe rulec on 
lbe Table of the ROMe, he -S00u1d be told that 

tbis law, tbe failure to frame die rules_Dd 
lay tbem on the Table of the House nn.t 
have also created difficulties. Therefore )'OU 
express your regrets for bavioa faRed to 
place tbe rules on the Table of the HoUle _eel 
assure tbe House that in the future. such 
discrepancy will bot take place. 

Sir, you should give tbe direction. 

s. BUTA SINGH: Mr. Speakerll :$ ... 
wben I was answering to Shri Dinah 
Goswami on tbis issue. J was aoswerio. to a 
qUestiOD. He said, no rules have beeD 
framed ? 

. 
SHRI DINESH GOSW AMI: Let tbe 

record be put straight. The HOD. MJois";f 
just DOW commented that I should be carctDl 
to listen to his speech. He sbould be careful 
to s~e what I spoke. 1 spoke tbat when I 
we .. t to the Library. I could Dot tiDd the 
Tules. Mr. Chidambaram told me tbe rules 
bave been framed. I would Hke to know 
whetber tbe rules have been framed and laid 
00 the Table of tbe House. 

S. BUT A SINGH: The roles IJaw been 
framed. We have already requested the Lok 
Sabha Secretariat to sive us a date for 
placinl tbe rules aD the Table of the 110*_ 

PROF. MADHU DANDAVATB: 'PIbat • , s.. 
about your rulio. on my point or order? 
When the rules were framed by the Minister. 
"tbey were Dot laid on tbe Table of tbe House 
wben it is required that tbey sbould be laid 
OD the Table of the House. 

MR.. SPEAKER : Here it is. Ewfy rule 
made by tbe Central Government. unCI., this 
Act s!iatl be laid. as soon as may ~e after it 
is made, before each Bouse of Piartiament. 
wbile it is in session .•.• 

SHRI S. JA1PAL REDDY: Tbe quM-
tion now is, wben the rules bave framed and 
wbat was tbe date. How much tfIhe. tbe 
Government will talee to place the roles. 

MR. SPBAKER : Let us have his reply. 
(l"tel77lPl iou) 

SHRI SAIFUDDIN CHOWOHAIlV ; 
He •• iviaa tbe repl),-
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S. BUTA SINGH: The rules were DOti- 16 00 brs. 
fiod in the Gazette or India on t 3th 
November. 1986. 

SHRI C. MADHA V REDOI: Section 
21 clearly says that within one month. you 
must place the rules on the Table of the 
Hoose. 

S. BUTA SINGH: Sir, tbera has been a 
delay. I agree. But tbe question asked was, 
whether the rules have been framed or not. 
That is what, I was answering. Therefore, 
Sir ••• 

SHRI S. JAIPAL REDDY: I am on a 
point of order. This Terrorist and Disrupt1ve 
Activities (Prevention) Bill was passed even 
earlier than 23rd May, 1985. It was gIven 
assent to by the President on 23 rd 
May, 1985. 

[ Trtlll81allo"J 

MR. SPEAKER : We nee.jeod it today; 
today all have seen it. 

[&,llsh) 

SHRI S. JAIPAL REDDY: It ha, been 
on the statute book for one year. 

(TrlllUlalio,,] 

MR. SPEAKER : It is their fault, they 
sbould have place(! it earJier. 

It bas been deJayed You are right. 

[E",/ulr] 

. SHal S. JAIPAL REDDY: Mr. speaker, 
Sir, please allow me to complete my point 
of order. They took one year and S months 
to frame the rules. 

PROF. P. J. KURIEN (ldukki): He is 
makiDI a speech. 

SHRI S. JAIPAL REDDY: Sir, tbis law 
was adopted in the Parliament within 48 
bourse 

MR.. SPBAKER. : Mr. Jaipal Reddy, the 
feeUu8 was, I think, tbey might have framed 
tbe rules aDd tbey might have laid them on 
the Table of tbe House. 

SHRI INDRAJIT GUPTA: Tbey should 
have done it as soon as the Act was passed. 
They are not explaining why they have not 
done it. 

MR. SPEAKER! You are tight. Prof. 
Madbu Dandavate rais'!'d the point and you 
have supported it. 

SHRI INDRAJIT GUPTA: Even the 
Librarian thougbt that the rules have Dot 
been framed. 

MR. SPEAKER: My office will only 
forward them, after having been laid on the 
Table of tbe House. Otherwise, how can 
they do it? 

(Interruptions) 

MR. SPEAKER: Please explain. 
Librarian on1y gets when they have been 
placed in this House. 

(Interruptions) 

SHRI S. JAIPAL REDDY : My point is 
the rules were framed on 13th November, 
1 986 whereas this piece of law was given 
assent to by the Presidednt of India in May, 
1985. The que'ition arises a~ to why the 
Gov~rnment or Indi9 took 19 months to 
frame the rules. 

MR. SPEAKER 
explain. 

The Minister will 

SHRI INDRAJIT GUPTA : The House 
cannot sit for one or two bours nlore. Tbey 
did not bother to frame tbe rules for about 
one year. 

MR. SPEAKER: Now let him say 
what be has to say. 

PROP. MADHU DANDAVA1E: I am 
~orry to state when on a point of order we 
are requesting you certain procedures. why 
don·t you m.tke all observation, since it bas 
been passed one yea r back, at least in tbe 
future such delay shnuld not be caused? 
Why don 9t you make the observation ? 

MR. SPEAKER: J have alreadY made it. 
It bas been delayed. That is what J have 
said and 1 read tbat portioD accordioa1y. 
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SHRI S. JAIPAL REDDY: This is a 
piece of law which was adopted in 48 bourse 
They took 18 months to frame the rules. 

s. BUTA SINGH: When the issue was 
taken up for making the rules by the Punjab 
Government, tbere was a delay and it was 
only when the CBI faced difficulties tbat the 
Punjab Government agreed that, yes, the 
rules must be made and within the Rules of 
Business, we are very much within the time. 
13th November means within one month we 
are coming to it. 

MR. SPEAKER: I think in future also, 
you take care that these rules, when framed, 
should be put on the Table. 

S. BUTA SINGH: Yes 

(Interruptions) 

SHRI AMAR ROYPRADHAN : It is 
deliberate delay. 

MR. SPEAKER: I have already said 
that it has been delayed. 

SHRI H. M PATEL (Sabarkantba) : 
Rules shou1d have been made as soon as the 
Act has been passed. The effectiveness of 
the Act only becomes really proper and 
complete when tbe rules are made and tbat 
is why it i~ absolutely essential that those 
rules which have been made are placed on 
the Table. 

MR. SPEAKER : There should not have 
been delay. I have already said it. 

PROF. MADHU DANDAVATE: So, 
your direction should be on both the counts. 

(Int~,rup,;ons) 

s. BUTA SINGH: Yesterday, the 
House has discussed with all sedousness~ lot 
of anxiety, shock, and aoguish, tbings in 
Punjab, as I Slarted saying. are happening as 
if there is a battle going on aod to meet 
Such a situation, wbether you call it a law 
and order problem, or a political issue, 

(Interruptions) 

SHRJ SAIFUDDIN CHOWDHARY 
(((atwa) : Wbat you call '1 

s. BUT A SINGH : It is both. Regarding 
law and order. you know tbe training tbat 
we have given to our police forces allover 
country-whether it is Punjab or any other 
State. Tbe training is Dot oriented towards 
tbis kind of situation. Also, wben terrorism 
is sought to be blended with tbe religious 
sentiments and abetted by powerful forces 
outside the coun try and inside the country ••• 

SHRI SAIFUDDIN CHOWDHARY 
(Ka twa) : Who are they? You should point 
out. 

S. BUTA SINGH: This bas been said 
time and again - the neb~hbouring country ••• 

(Inte,r"J'tioft6) 

SHRI SAIFUDDIN CHOWDHARY: 
What action you are going to take? 

(Interruptions) 

s. BUTA SINGH: Please sit down. I 
am telling you ••• 

SHRI SAIFUDDIN CHOWDHARY: 
Which is the outside pow~r? I want you to 
identify that. What concrete action you are 
going to take? 

(InterruptiolU) 

S. BUTA SINGH: I thougbt~ today we 
will avoid there unnecessary details, be bas 
asked me. 

SHRI SA1FUDDIN CHOWDHARY 
Are they unnecessary details? 

(lnterrupt~.s) 

S. BUTA SINGH: Please listen. I have 
already gone on record. 

(lnt~rruplions) 

I was going to say that the powers across 
the border .. Definitely. proof are there tbat 
Pakistan is doillg. And, on tbe earlier 
occasion, I gave the instances. a Dumber of 
instances tbe times at wbich we bave taken 
up with tbe Pakistani authorities also. 
During the debate \\thich took place recently. 
1 ga¥e many dt"tails ahout it. What I am 
saying is that in such djn.cn~ion~, if you 
expect the ordinary police. thanll, to cope 
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[5. Buta Singh] with the trainios which is matching with 

with tbe situMtion. the weaponry tbat they 
bave in their position, tbe money that tbey 
are gettiOI. tbe weapons and the equipment 
that they are getting.-even tbey aTe able to 
jam our communication system which is not 
an ordinary tbing. It cannot be available to 
thest' youngesters from within the country. 
They have ~n provided by those countries 
which are inimical to our country, who do 
Dot want to see our country united-I 
mentioned all tbese tbiogs not once but 
many times. In such cases, my point is that 
we should not expect the regu lar IhtllUl. police 
to cope up. That is my P ,into Therefore, 
about tbis point, we are going to do it. We 
bave already done it. Sir J Shri Datta 
Samanta ••• 

SHRI INDRAJIT GUPTA: The House 
sbould Dot be taken for a Tide Bele, the 
then Minister of Internal Security stated 
categorically in this House that everything 
tbat the Punjab GovernfTIent and Mr. 
Barnala require in the W(1Y of sophisticated 
weapons, mod~rn weapons, wireless equip-
ment and anything he wants, the sky is the 
limit. The-te words be used. We arc prepared 
to give and we are giving him; it is up to 
him to act. Now you are coming and saying 
we have no weapons, no equipment, tbe 
IhDIIll bas lot nothing. 

( Illt~'rUpllons) 

s. BUTA SINGH: Don't try to nlis-
quote me in my presence. I am not sa) jng 
tbat. )( I were allowed, I was coming to 
Dr. Datta Samant·s point. As per our 
consultation with tbe Punjab Government. 
we decided and we divided certain areas of 
Punjab into ttectors in wblch this kind of 
equipment was provided aod on the second 
incident whicb took place in k hudo in your 
constituency. I myself offert'd: why only 
these two districts? Let Punjab Govrmment 
come forward, we win cover mOTe areas. 
I have never laid tbat we are not providing, 
we are not willing to proyide-tbrre is DO 

question. I stand by w&at ha~ bten said 
here. More than that, I wa41 sa", ina tbe whole 
thinl ha~ to be liven a new look. Tbis 
terroriJm. this militancy. this kind of battle 
ba4l to be loulht with the equipment. 
with tbe t~l1oique., witb tbe ,fnatesies, 

the situation. 

SHill ATAUR R.AHMAN (Barpeta) : 
May I seek one clarification? 

S. BUT A SINGH: I am sorry. It is 
a recurring situation: It is not tbat ODe day 
we can meet this particular incident and then 
we wait for the other incident. My submis-
sion to the HOD. House is ••• 

SHRI ATAUR RAHMAN: Our Home 
Minister has said just now tbat he is pre-
pared to give all modern equipmeDt as 
promised by the then Home Minister. But 
nothing has beeD given. So far as transport 
is concerned, they are depending 00 old, 
war-time kind of vehicles. When we bave 
advanced in electronics so much, no bus 
should go witbout the operator sittinl with 
eJectronic equipment or a wireless to tell 
tbe headquarters wben his bus is attacked. 
so tbat help could be rushed immediately. 
But that is not there. 

Number two is this. I had said in this 
House tbat, if tbey were using modern 
vehicles. we should also use better means of 
transport. I had said, "Bring in helicopters 
to give a hot cbase to the terrorists" . This 
can be done easily. But when I raised tbe 
question, the tben Home Minister did Dot 
like tbis; he thought, perhaps, tbat an 
insignificant IPS officer, baviDg become a 
Member of Parliameot. was trying to show 
oft' bis knowledge, and he did not take note 
of it ) worked in Nagaland, I have worked 
in MizC'ram. That is wby I sUllested. But 
nobody is taking note of this. 

S. BUTA SINGH: It is not tbat we 
dismiss his suggestion, the most valuabl~ 
suggestion. but his information is as old as 
his service in the IPS. In Punjab, let me 
inform him-I was taltinl about secter 
scbeme-when tbe Punjab Government 
wanted a certain number of vebicles. we 
gave them a little more than what they 
required: we ,ave them tbe latest vehicles 
fitted with the latest equipment. My 
submission to tbe Punjab Government, last 
lubmilsit"o. was thi,! "Do Dot confiDe it 
ooly to a limited sector; you caD extend it: 
and we will be prepared. tbe Goverameat 
of ladia will be prepared .• !' 
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SHIll ATAUIl RAHMAN: If you can Hon. Prime Minister yesterday mentioned 
spend 10 much on .4pna Ut_. and otber aDd tbe Hoo. Members from botb the 
sbows, wb, can't you buy belicopters ? sides of tbis House have allO mentioocd, 

s. BUTA SINGH; Let it not be taken 
so Ii,btly. Helicopters are placed at the 
disposal of DG Police, Punjab. Let me tell 
tbe Hon. Member who happens to be an 
IPS officer with a very creditable record 
tbat perhaps he does not know tbat these 
helicopters cannot be used in the night time. 
Most of these incidents have taken place 
in tbe very early bours when there is no 
liaht. But defineitly tbe Punjab DG Police 
bas been given the facility of helicopters. 
These are things which should not count 
with us aud tbe Government of India will 
not stand in tbe way and wiJl not really fall 
short of these equipment. Thi. is not the 
issue. The issue is this. What I am saying, 
wbat I was trying to highlight was, tbe 
trainin. to our police i. not of tbe kiDd 
tbat tbey caD meet adequately with this kind 
of situation, they need reorientation, 
tbey need new training, tbey need training 
in tbe techniques which tbe terrorists arc 
using aDd tbe Government of India and the 
Punjab Government will definitely ... 
(Interruptions) 

SHRI SAIFUDDIN CHOWDHARY: 
They bad time to do it. They had enough 
time. He is now saying that they have Dot 
done anytbiDg. Tbese are the gross weaknes-
ses .••. (Interruption). 

SHaI INDRAJIT GUPTA: Every 
terrorist in Punjab knows what he is reciting 
bere, tbat they bave no training, they have 
DO modern weapons .•. (Interruption) 

SHRI SOMNATH CHATTERJEE: 
You bad a )onl stint of President~s rule 
there. What did you do during tha t period ? 
(/"terruptions) 

s. BUTA SINGH: I am only trying to 
inform the House .•• ([nterrllpllOIIS) 

I am ooly tryinl to highlight that this is a 
pbeoomenon which will bave to be met with 
all tbe traioiDI. 

HaviDa said that. I want to come to tbe 
basic baue. The basic issue is. which tbe 

tbat we are committed for the defence of 
tbe country-both from external agreasioo 
as well as from tbe internal disturbances. 
That does Bot mean only die qgresaioo ••• 

SHRI S. JAIPAL R.EDDY: We bave 
not questioned bis commitment Sir, but his 
capacity is beiDg cballenged bere. 

s. BUY A SINGH! This defence does 
not come ooly for tbe borders of tbe country. 
defence means tbe defence of tbe values, tbe 
defence of the parliamentary democracy~ 
defence of tbe sovereignty of tbe country, 
defence of tbe integrity aod unity of the 
country and defence of the independeoce 
of the couotry. 1 he' Government of India 
is committed and in the present constitu-
tional frame\\-ork speci.slly in Punjab. as tbe 
Hon. Prime M .nister yesterday mentioned, 
we would like to see that the Constitution 
is allowed full play. It is very easier said 
tban done that tbe Government could be 
dismissed, President9 s rule could be imposed. 
Most of tbe HOD. Members today spoke ••• 
(Interruptions) . We are interested in 
meeting tbe situation. in tackliD8 tbe 
situation and in weeding out enemies of the 
country from Punjab. Therefore Sir, I want 
to inform tbe House that we know our 
responsibility, "e know the dangers of the 
situatioD in Punjab. I want to remind this 
august House that DO cost, no sacrifice will 
be spared. the contl')"5 integrity, the 
country's unity must be protected and shall 
be protected by tbe Government of India. A 
question was raised by Shri Shyam La! 
Yadav ••. (lnterTuptioru) ••. Please sit dowa. 
let us talk seriously . (l"'~'ruJl'lolU) ••• by 
Sbri Dandavate and also by Shri Indrajit 
Gupta. about the mis-use of reliaious places, 
the places of worsbip. There is DO d13ubt 
tbat these places have all the respect; but 
should these places be used for tbe activi-
ties against the nation. against the unity, 
against the integrity of the country. Sir I 
am sure, the House will oot hesitate comiDS 
forward and the Government will DOt hesitate 
to see that no place is sanctimonius in so 
far as the integrity and the unity of the 
country is concerned. Government will DOl 
hesitate. 
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[S. Buta Sin:hl 

Let me remit.d the elements in Punjab, you 
haVe yourself commented, lbat it is too long 
that .0 have seeD tbis kind of a luxury of 
m1l:tng of politics with religion and raising 
peoplc·s communal feelings. Now it is high 
time and tbe Government is fully prepared, 
the Government is geared to see tbat tbese 
reactionary and communal forces are given 
a fittina reply and tbey are Dot allowed to 
play with the solidarity of tbe country. 

[7rcJlIsiat ;011] 

Mil: SPEAKER: you give considera-
tion to t_ susacstiOD put forward by Shri 
Sbpm Lal Ji. 

(&lgli.tkl 

(Intn7upt ions) 

s. BUTA SINGH: It is high time that 
DOW we should live more importance. 
Fundamental Rlgbts, legal niceties and 
everything are all right, b~t the integritY 
and the unity of the nation is far more 
hisber tban anytbing else .•. (Interruptions). 

SHRI INDRAJIT GUPTA: Did we 
expect tbe Home Minister to say anything 
else? We want you to take some actioD. 
(Interrupt ions). 

S BUTA SINGH: We wJlI respect the 
Fundamental RIghts, we will respect tbe 
Constitution of India. but an these are only 
the ways and means to preserve the unity 
or tbe nation, unity of the country and for 
tbat DO sacrifices will be spared and tbe 
Government of r ndia wi II utilize all its 
powers with tbe support that the mllhons 
and millions of people have gi'\'en ••• 
(1IIt~rruptions). Tbe people of tbe country 
• bo have 5ent us to tbis aUQu'\t House are 
Dot bothered about the nicetjes, are not 
bothered about tbe delicacies of the rule and 
tbe provisioDs. but they are botbered about 
wbat we are committed to them. a nd if we 
are wortb our salt. the Government WIll see 
that the country is protected. tbe life and 
property of the people IS protected t the 
unity of the country is protected aod tbe 
~culari.m is protected. I wish to remove 
aay doubt~ from the minds of any quarter 
aaa' tbe OovcrDmcnt of JDdi. will spare 

Extllftlloll 0/ Silting, 

these element. who try to play with tbe 
unity aDd inte,fity of the eoualry. 
••• (/",e,'uptlOft8). 

PROF. MADHU DANDA-VATB: If 
you recall all tbe speeches tbat were delivered 
on botb sides of the House, as also the 
speech of tbe Prime Minister yesterday, the 
Prime Minister in categorical terms said that 
within twenty four bours yOu will place 
bofore tbis House a concrete plan of actioD. 
He bas only indulged in platitudes and no 
concrete plan of action bas been suggested 
at all. We are thoroughly dissatisfied by tbe 
reply of the Home Minister .•. (Interruptions). 

SHRI SHANTARAM NAIK: We 
would like to know under wbat provisions, 
Sbri Tobra and Shri Badal have beeD 
arrested. They sbould have been arrested 
under NSA and not any otber minor 
law. 

S. BUT A SINGH: It is under NSA, 

[Translation] 

SHRI RAJ KUMAR RAl (Ghosi) : Mr. 
Speaker, Sir, I bave a curiosity in my mind. 
The Hon. Home Minister has said tbat in 
order to deal with the situation which has 
beeD created, tbe PoJice Force has to be 
reoriented and equipped with new weapons. 
In view of tbe si tuation created in tbe last 
4 or 5 years, I want to know as to when is 
tbe Government going to take a decision in 
that regard, and by wLat time tbat work will 
be completed? 

S. BUT At SINGH : When 1 said it, I did 
not mean tbat the Police Force was Dot well 
equipped. What] intended to say was that 
should sucb a situation continue in future, 
it was essential to reorient tbem • 

16.25 hr •• 

ANNOUNCEMENT RB : EXTENSION 
OF SITrINGS OF THE HOUSE ON 

DECEMBER 8 AND 9. 1986 

lE"gII,hl 

MR.. SPEAKER : J have to make an 
announcement that tbe House sball be 
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extended by two days. On 8th aDd 9th 
also, we are going to meet. 

PROF. MADHU DANDAVATE 
(Rajapur) : It upsets all our plans. I do Dot 
LDOW why at tbe fag-end tbey decide it. 

MR. SPBAKER: I tbougbt, you bad 
agreed to it. 

SHRI SURESH KURUP (Kottayam) : 
Every time this is the practice. 

SHRI INDRAJIT GUPTA (Basirbat) : 
V4le were Dot consulted, but we were informed 
tbat the Government bas decided to extend 
the House. 

MR. SPEAKER: It is only with your 
consent. It is only you wbo decide it. I 
just announce it. 

SHRI INDRAJIT GUPTA: It should 
not bave been done at the last stage like 
this. 

PROF. MADHU DANDAVATE: We 
are not politically unemployed. 

MR. SPEAKER: You are right. 

_---
]6.26 brs. 

DISCUSSION RE: NEED TO PRESERVE 
SANCI'ITY AND DIGNITY OF 

NATIONAL SYMBOLS-Co",d. 

[Englj~h) 

MR. SPEAKER: We will now take up 
Item No. 20. 

(I"terruptlo", ) 

MR. SPEAK.ER : Order please. Anotber 
importaat subject is commiD8 up. Let us 
give our attention to it. This is also a very 
important subject. We must give importance 
whicb is due to the subject that we are 
discussiDI. Yes, Mr. Kurup. 

SHRI SURBSH KURUP (I{ottayam) : 
Sir, National Symbols symboUsc tbe unity 
and iotcarity of our country. It il unfortu-
Date that these symbols as also our 

ConstitutieD whicb are common assets of tbe 
people of tbis country are often pubJicb 
abused and challenged. I am not only taWua 
about tbe incident of tbose students wbo 
refur.ed to sing tbe National Antbem wbeD 
it is suog in tbeir school, as also about tbe 
verdict of the Supreme Court uplloldiol 
their position. Sir. we can f9rce tbem to aiDa 
tbe National Anthem by a new leaislation, 
if there is any lacuna in tbe Statute, as w •• 
pointed by Sbri Madhav Reddi tbe other 
day. But. is this a problem tbat caD be 
trea ted 10 )jlbtly? Is this only a Jepl or, a 
technical matter, about which we can make .. 
Jaw so that it is enforced in tbe cOUDtIY? I 
think it is not. ) believe that our national 
symbols can be well honoured .•. 

(Interruptions) 

MR. SPEAKER : Order. order. Mr. 
laipsl, tbe HOD. Member is beinI disturbed 
by your talk. This is a very serious subject. 
Please listen. I think tbat tbis subject is as 
important as the one we have been discUSSing 
till now. It is even more important bcQuse 
it miaht have far reaching- .. 

SHRI SURESH KURUP : I thiDk that 
our Dational symbols can be well honoured 
and protected ooly by preserving our national 
unity, There were ever so many incidents in 
tbis regard. Some group in Tamil Nac1u 
burnt the Constitution. When there was tbe 
Akali agitation, tbey also bumt the Consti-
tution. ADd now tbe students belonainl to 
the Jehovah's Witness Sect refused to sioa 
our National Anthem. Tbese acts of dis-
respect to our national symbols should not 
be tolerated. There is DO doubt about it. 

Sir, in connection with this, I would 
like to say tbat one unfortunate thiDI is 
tbere. So many people in our country. 
unfortunately associate tbcse National 
Symbols witb the Govemmeol and rulen of 
the country. So, the misdeeds of tbe rulers 
of this country also are reflected in the action 
of certain sections of our people. 

As regards our CoDstitution. our party 
bas serious reservations about it. We ba¥e 
explained it qaio and apin. Wo believe 
that it needs to be chanaed lock. stock and 
barrel. 
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SHRI VAKKOM PUllUSBOTBAMAN MR.. SPBAKER.: You caD express your 
(AIIeppeJ) : We baw bad more tban opiDiom. 
pcJIIIibIy ••• 

SHR.I SAIFUDDIN CHOWDHARY 
(ICatwa) : That is a shameful tbiOl· 

(IralerrllPtlolU) 

SHlU SURESH KUIlUP : I said. I 
have our part, bas serious criticisms about 
the CoDstitution. It sbould be cbaDlCd lock. 
stock and barrel. That is wbal 1 said. 

(,,,,er,lIptloru) 

SHill SAIFUDDIN CHOWDHARY : 
If aod WheD we come to power, there would 
be completely new Constitution. There is no 
doubt about it. 

(/"'~"lIptlo"s) 

PR.OP. P. J. KURIBN (Idukk!) : .They 
have taken tbe oath under the Coostltutlon. 

(l"t.,rllptiolU) 

SBRJ SAIFUDDIN CHOWDHARY : 
You have taken tbe oatb under tbe CODsti-
tution aDd do you want to vilJify it. 

SHIll VAKItOM PUR.USHOTHAMAN: 
You caaoot speak _inst tho Constitution. 

(/",erruptlo1U) 

MIl. SPEAKER: Mr. l{u1'ien. there is 
• law provided. There are rules provided for 
die AmeodmeDt. We have already dODe it. 
It is the House whicb can do it. If outside 
somebody does it. It is illCal. 

SHlU SAIFUDDIN CHOWDHARY 
That is all riabt. Nobody caD do it outside. 

URI S. JAIPAL R.BDDY : He is ODI), 
referrlDa to Article 368 of the CoDltitatios: 

(1",.,.,"' .. ) 

SBRl BURESH K.URUP: Our party'. 
poIidoa in dais repnl is .., clear. 

SHR.I SURESH KURUP : Maoy of tbo 
provisions of the Constitution do Dot suit 
our COUDtry to proceed as a modern State. 
That is wbat I said. 

(I",.,IIP'Io".) 

MR. SPEAKER. : He has all respect to 
your Constitution. 

SHRI SAIFUDDIN CHOWDHARY: 
He bas full respect. 

SHRI SURBSH KURUP: Otherwise, I 
would not bave taken oath. Many of the 
instanccs are a tbreat to our national 
symbols. Many of instances are a siln of un-
rest amonl tbe people of our country. I am 
sorry to say in this connection, many, of the 
actions of tbe Union Government, regardiog 
this, rqardinl some major sensitive issues 
are like addio8 fuel to tbe fire. Tamil Nadu 
is a case in point. Even tbouab, our late 
Prime Ministers and present Prime Minister 
bave reiterated tbat tbere is no question of 
imposing any language OD any sect of people, 
but some are so particular about aivio8 an 
impression tbat tbey aTe goiDI to impose 
Hindi. Tbat is why in Tamil Nadu asaction 
of people were mobilised and they burnt a 
part of our CoostitutioD. 

SHRI VAKKOM PURUSHOTHAMAN: 
Sir, Are you justifyin8 that action ? 

SHRI SURBSB KUaUp : I am not 
justifyiOl it. 

(1",.,.,.""10,,.) 

SHRI SAIFUDDIN CHOWDHARY : 
You live tbem a haodle. 

SHR.I SURESH KUR.UP: I mean by 
your actioo. you allowed them to do all 
tbese tbi .... to dca.arale the most important 
national symbol by your actioDS, you are 
allowiol it. I am Dot _JDSt any laoluaae 
or our party is Dot _iast aDI laDluase. all 
laanuaaes are to be respected. but uonecesaariJ1 
your Government is creadl18 problems to the 
lntearity of this country. Wbo is protectJaa 
the divisive forces and eDCOUrqina tbe forces 
of disintearatioD aDd creatiaa aD atmosphere 
or disrespect to our nadoDal symbols? I 
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would request tbe ruling party to have a S8RI SURESH K.URUP: There is a 
serious introspection - reprdinl tbil. Sir. a Chief Minister beloopnl to )'our part)' •••• 
Minister in KerBla urged the people of (I"ItI"uptlo",) 
IC.erala to start an agitation like the Punjab 
agitation .••• 

MR. SPEAKER : No. 

(l",."~t;on.) 

saRI SURESH KURUP : And not only 
that .•• 

(lnttlrruptlo"s) 

SHRI V AKKOM PURUSHOTHAMAN :' 
It is asainst tbe facts. 

(Interruptlo".) 

MR. SPEAKER: You look bere. I do 
not know whether I am rigbt but I think tbe 
State Legislature caD best take care of that 

" you canDot. The State Legislature is capable 
of doiog tbat. 

SHRI SAIFUDDIN CHOWDHARY 
He is speaking of tbe ruling of tbe Court. 

PROF. P. J. KURIBN : It is sub judictl. 

MR. SPEAKER: OD sub Judice matters. 
I will Dot allow bacause the State Ligislature 
is quite competent to do it. 

SHRI SAIFUDDIN CHOWDHARY : 
About the verdict of the court, be is talking. 

SHR.I SURESH KUItUP: I am not at 
all talkinl about the State Legislature cr 
anytbiDI. A Minister in Kerala publicly 
exorted tbe people of Kerala to figbt against 
the Union Government to start the Punjab 
model qitatioD. 

SHRI VAKKOM PURUSHOTHAMAN : 
No. (l"'.,,,,ptlo.,) 

SHill SUR.BSH KURUP: Now, tbat 
very same Minister wbo deuilJ'8ted the 
Constitution of our country is taking shelter 
under your MiDi.try. • 

SHill SAIFUDDIN CHOWDHAR. Y : 
Very bad •.• (/",.".,,/0".) 

MR.. SPBAltBa : Not hero. 

MR. SPBAKEIl: Restrict your lpeech 
to national symbols. DOD't bring in ex-
traneous tbings. Relate your speech to tbe 
symbols. Mr. Kurup, I tbink you arc a very 
intelligent young man; you must come up 
with some positive thinking pertaining to 
tbis subject. 

SHRI SURESH K.UllUP: This is a 
very recent incident. 

Mit. SPEAKER: No .•• it miabt be 80. 
but it does Dot concern this subject. I wiD 
not allow tba t. 

SHill SURESH KUIlUP : Let me say 
tbis, Sir. 

Mil. SPEAKER. : No ..•• (lllt~".""tlmu) 

PROF. P. I. KURIEN : A lUling bas been 
given. (In,~"upllo"s) 

MR.. SPBAK.ER : Let us leave it to tbe 
State Assembly. Let them baodJe it. 
(1.'tlrTllpliolls) Mr. l{uruP. you DOW carry 
ODe 

Mr. KurieD, you leave it to me. I know 
wbat I am doil)l. Please be seated. Mr. 
Kurup, please refer only to the subject. 

SHill SUllBSH KUllUP: What riaht 
does tbe ruliD8 pany bave, wben the)' are 
allowib. this type of forces to come and 
take shelter under them' What riabt do 
they bave to speak about national Qlllbols , 
I cannot understand it. I do not kaow wbat 
sanctity you live to national s,mbols if you 
are openly supportma all aoti-national forces 
in tbe COUDtry. You ~ay GNLF i. Dot aDti-
natioDaI At the same time )'OU speak about 
the sanctity of oatioDal symbJos. (lrunnIJI-
riOIl&) We are discussiDg about DatioDal 
symbols today. 

KUMAIlI MAMATA BANBlUBB 
(Jadavpur) : We are Dot discussiD& West 
BenpI DOW. He is brioaina in politics here. 

MR. SPEAKER: Order, order. Malnata 
lit tate JOUr IOat. 
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of National Symbols of Na"o"al Sy":;"'~ 
• SHR.I SURBS~ KU~UP: I onl~ said (Interruptio"s) Sir. I must aet a translation 

thiS. I ~ Dot malung an Irrelevant poInt. I of wbat Mamat. Ji is aayin.. I am not 
only saId that all over tbe couotry. all these going to talk mach more (" t 13) . . I I. • • 6 n f!rrll, ,on6 
antl-Dat~ona •• rces a.re belDI. pr~tected by I am again saying that the dignity aDd the 
the rult~ party. directly or Indlrectly...... sanctity of the symbols can be protected and 
('IIIerrllptioll') b d 

SHRI SAIFUDDIN CHOWDHARY 
Directly and indirectly. (Interruptions) 

SBR.I P. R. KUMARAMANGALAM : 
(Salem) : It is a discussion regarding national 
8)'IDbols. Is it necessary to come down to 
this level ? There should be some level to be 
maintained ••. 

SHItI SURESH KURUP: When a 
penon of tbe stature of the Prime Minister 
himself is saying tbat a disruptive organi-
zation is Dot anti-national. (Interruptions) 

MR.. SPEAKER: That is your point of 
view. 

SHRI SURESH KURUP: It is in effect 
protectiDI aDti-national forces, and I am 
sayinl tbat the ruling party has no right to 
speak about national symbols. 

MR. SPEAKER : Tbat is your point of 
view. The Prime Minister bas his own point 
of view. 

SHIll SAIFUDDIN CHOWDHAR Y 
That is right. Sir; but be bas to say that. 

SHRI SURBSH KUR.UP : ADd tbe 
ruling party, in Tripura is aligDing with the 
Tripura Juba Samiti, and again .you ate talk-
iaa about the sanctity of tbe national symbol. 
What is- the use? For all practical purposes, 
,oar party aligns with all tbese forces all 
eYer the country, and bere in Parliament, 
'OU are talking about the sanctity of tbe 
symbols. (hlten'f'pt Ionl) 

SHRI SHANTARAM NAIK (Panaji): 
He is referriag to the fuling party in 
Tripura; that is riaht. 

'KUMARI MAMATA BANERlEE: 
."eI'iDa to the ruliDg party iD West Benpl. 
<.,.""",10".) 

S&IU 8URBSH KURUP: 1 am not 
aoiD8 10 dlo coDtiDU' to '9Oak for IoDi. 

onoure , only through the int~lration of 
this country, by protecting the national unity 
of our country. . 

SURI SAIFUDDIN CHOWDHARY 
And by rousing patriotism. 

SHRI SURESB KURUP : And for tbat. 
all patriotic forces should unite and work. 
Thank you. 

MR. SPEAKER: The Prime Minister. 

SHRI SAIFUDDIN CHOWDHAR Y : 
Js it a reply OD the Punjab debate, Sir? 

MR. SPEAKER: You are Sitting rigbt 
there to listen to," Sir. 

SHRI S. JAIPAL REDDY: They are 
clapping without knowins what be is going 
to say. 

[Translat ion] 

MR. SPEAKER: Let tbem clap. You 
mind YOM own. 

(Interrupt ;o"s) 

(English) 

THE PRIMB MINISTER (SHRI 
RAlIV GA.NDHI): Hon. Members may be 
ct3pping without knowing but the HOD. 
Member tbere is talkil1g without thinking, 
Sir. 

SHRf S. JAJPAL REDDY: I only talk 
witbout thinking but he acts witbout thinking. 

(Interruptio"s) 

SHB.I S. JAIPAL REDDY: As Prime 
Minister, it is his privilege to act without 
tbinkiDg ! 

(/"terruptlotls) 

SHill RAIIV GANDHI: Sir. aJtbouah 
the subject may sound liabt·bearted tbe way 
the House was carryiD. 08 wbeD I came iD ••• 
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(1.,,,""tlo,,.) 

SHRI P. R. KUMARAMANGALAM: 
We were lerious. 

SHRI RAJIV GANDHI: I did not ask 
for a runniDI commentary. You are not at a 
cricket match. 

The subject, I believe, should Dot be 
taken lightly because Nations are not auto-
matically built. Every effort must go into 
buildinl a Nation and when we set out to 
build a nation almost 40 years ago, we gave 
two symbols to the natioD, the National 
Anthem and the Flag. These symbols, in a 
sense, embody tho soul and tbe spirit of the 
Nation. Our Tricolour and tbe Jana GaDa 
Mana arc tbe symbols of our Nationhood. 
They are-and they must be-sacred to us • and tbey are an integral part of our freedom, 
of our unity. They have come out of our 
freedom struggle, our freedom movement. 
They are a symbol of free India today.. Our 
Tricolour represents sacrifices. purity and 
prosperity as was described at Independence. 
It carries the imprint of tbe Eternal Wheel, 
the Jana Gana Mana is the creation of 
Gurudev Tagore and .•• 

(/nte,ruptlons) 

IT,aulatlon} 

SHRI BARISH RAWAT (Almora): 
The Court·s judaement bas deeply hurt tbe 
people·, sentiments. 

MR.. SPEAKER.: What is this happen-
iog? 

[English) 

SHRI RAM SINGH YADAV (AI war) : 
This is an exprossioD apinst .• 

(lnte-Iflptlon,) 

Mil. SPBAKBR.: Wbo pvc you per-
mission 1 

(1",.".,10118) 

SHRI RAllV GANDHI: I uDdentand 
Some of our Memben are little upset about 
What tile ooart hal laid, 

(Interruplioll8) 

SHRI P. R.. KUMARAMANGALAM: 
We are only demandinl** NotbiDal more 
tban that. It is time tbat we showed the 
nation .•• (/"'e,,uplloll8) 

It is aD inlult to the whole natioD. 

( r"terruptioll6) 

MR. SPEAKER: You have liv. 
powers. 

(T,a,..,/atlon] 

SHRI BARISH RAWAT: The ludae-
ment of the Court has burt the seotimeats of 
tbe people of tbe wbole country. 

MR. SPEAKER: The fuuction or the 
Court is to pronounce judgements, oun is to 
frame laws. 

[English] 

SHRI SOMNATH CHATTElUEB 
(BoJpur) : Each and every epithet caonot be 
burled at the Courts just in this maDDer. 

MR.. SPBAKER.: Wbo said it , 

(I"tewuptlo".) 

(Traulation} 

MR. SPEAKER. ~ Nothin. loes OD record 
without permission. Please be seated. 

(Engll.hl 

SHill S. JAIPAL IlBDDY: Demand 
for •• caDDOt be made in this manner. They 
have to table a motion. 

( ',,'e'l"IIpliolU) 

MR.. SPBAKER : Sit dOWD. 

[ 7)"GlUIIllIo,,) 

I cannot uodcrstaDd wbat you are doi .... 

SHRI BARISH itA WAT: The judp-
mcot of the Court in repro to our Nadooal 
Anthem is an insult to the wbole aadoa. 

•• BxpuDpd as ord.od b7 tho Cbair. 
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MR.. SPBAItBR.: You have said it. (1"'''''''''1I'r'''1) 
Bver,oae -' an opportUDity to express his 
or 1Ier 0J)iD1oa. It Is ia this cootat that 
dilcuatoa has beeD allowed. 'I1ae Bouse is 
COIDpe~t enoup to make chaolel ill the 
Jaw it it 80 desires. The Court's doty i. to 
aivo jOdpmeDt on tho laws aDd our work is 
to frame laws. It is the dety of the ceurt to 
pronounce judaemeot and your duty is to 
coact I.... Let us see what happens. 

SBR.I BAR.ISH RAWAT: We _press 
our aratitude to JOU for it. We waDt to make 
• request. 

MR.. SPBAItBIt. : You tate your seat. 

SBItI BARISH RAWAT: We just want 
Ie make a IUhmje_!.ion. 

MR.. SPBAKBR. : You bave done your 
job. Shri Barish Rawat. You as well as aU 
otbers Bot a cbance to speak and participate 
in the discussion. Tbe Prime Minister as 
well as tho House know all about this case 
8IId now it is for the Prime Minister and 
Ibis H01IIO to tate actioD. 

SHRI BARISH IlAWAT : We are &rate-
lui to )'OIl aod aN expressins our aratitude 
to roo. 

YJl. SPBAlCBR. : You take your leat. 

[BellM) 

SHIll S. IAIPAL REDDY: I am OD • 
poiDt of order. Yau may please 10 tbrouab 
the" tftt. Whateftr was said b,. wa,. or re-
fIeetIoD on the Supnme Court Iud ... CllDDot 
form part of the record. (1111em1p1.".) 

(» ... "'10-1 
ML SPBAICBR: You are makiDl a 

DOlle 1JIUIeCel.aril,. 

(1111.""""'1011' ) 

[~ 

... SPIMltBR : Mr. Jaipal Reddy. )'011 
a. UIItIIIe e.1dIy aD tile time creatiaa tl'aab1e 
rOl' me. Tllere Ia DO poitIt. Nodailll will 10 
011 ................. .., JMItOD. 

MR. SPBAKER: I caD make out Botbinl 
when you 50 penoDI Itart spe.tt .... at • 
time. I sim~ do DOt uodeIItaed ...,tlll ... 
What does all tbis mean ? 

( Inltlt'f'll/J1kHu) 

MR.. SPEAKER: It is aU rlabt. You 
keep speakiog like this. 

[&gllah) 

Nothing lOa OD rccerd. Let them speak. 

(Int.,ruPl~·· 

MR. SPEAKER: It ne'lCr comel to an 
end. I have told you repeakdly tbat notll'" 
apiast tbe judges will '0 on record. So 
simple it is. 

(TranI/III/oil] 

Did you say sometbiol? 

r&"ll~jJ 

Have you said anything against the 
judges ? 

[TrlllJ.fllllloll) 

MR.. SPBAK£R: If you have Dot _iel 
anytbing. theD it is all ri,bt. (lGIer'IIJIIID_). 

MR. SPEAKBR: You pleaaa list.. to 
IDe. Have you said 8ometbio8 _inst tile 
jud8e1 ? If Dot, tben it is all tilln. 

(l"te"UJlllolt') 

MR.. SPEACElt. : If you coald Usaee to 
me for a minute. I ... 11 be.we to GODYIDce 
you. (1"'6""Pllo".) 

(&,11'''1 

Mll. SPBAKBll : Let me sa, 80met"", 
AoythiDI wbich is _ius, the la .. 8IId aaaiDlt 
all rules, tbat will be ~ aod Dotbin. 
else. It lOU have DOt said any lueb th .... it 
wiD DOt be out. of tbe reoont. (I • ."".. .... ) 

-, NOJ reCX)r{led, 
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(7'~,..] 

ilL SP8AK.B& : Wbat is the dilpute .. ., 
("*"""",,,,) 

~ MR. •. SPRAK.ER: If wltat you hay. said 
ie eader tile flIles. there il DO dispute. If !t 
II BOt. tbea. it wiD DOt to OD JeCOJd. It IS 

9ery simple. 

AN BON. MBYBBB.: We have IBid it 
under tho rules. 

MIL. SPBAUll : If it i. 10. then w~t 
is die dispute. Yau arc _necessarily ~akiD8 
a laO_ without liviDa. thought to It. All 
pll'" atart speakiDI at the same time. 

("" .. ,,,,IItJIII) 

(Engll,h] 
SRRI llAJIV GANDHI: Mr. Speaker. 

Sir. the JIIIJIj GtIIJt,J Ma_ is the creatioD of 
Gurudev Taaore. It bas come out ••• 

(1",."uplIDJU ) 

This Is the respect tbey show to. tbe Nanonal 
Anthem. 

(Inte"III'tion&) 

(Trtlulat loll) 

MR.. SPEAKER.: That is a different 
tbiDI. 

(1.,.",.,10118) 

MR.. SPEAKBa : You take your seats. 
Please take YOGf seats. 

(I,*"II,'.M) 

(&gl',"1 
SBlU llAJIV GANDHI: 1 did Dot say 

tbat the Bon. Member bad _id it. 

(1,.,.,,,,,,10"') 
Ma. SPBAKBB.: Mr. Jaipal Reddy. 

Iltuo ail down. Y OQ. aboald take your seat. 
I&. II. bI&WCC1l me aod SaifuddiD. I do DOt .... an, • .,. in bItWeOD. 

SBlU ltAllV GANDHI: The JfIIIJJ GtIIItI 
.,... 10 ill wordI. ... tile ...... of 

iatep1ltioG, of to ....... of C4ua1ity for oar 
aation. 

Sir. I:NDC think the oatioDal antbem is • 
mere let of words and the .. just 8DOI'_ 
piece 01 cloth. But it is moat importaot ibat 
we UDderstaod and &bare tbe faith aDd the 
e4Dns of nat jon bDiJdiDl. PerbapI J QUI 

best quote Indiraji at this point. Sbc said : 

c'Our FIaa aad our National Antbem 
are no ordinary tbinp. They araite 
die ~UDtry .ad bind it ....... aad 
that is why I want to ., .that tJae' 
BIoI')' of tbe FIaa Il,UlSt be pr0t0dc4 
evCD at the cost of life." 

SHRI S. JAJPAL REDDY: Of coune. 
of course. 

SHRf RAlIV GANDHI : May I .,. that 
tbe same is true for the NatioDal ADdaem. 

Buildinl a nation is a areat and onerous 
task built brick by brick, stone by stone. It 
is built by Gandhiji, by Panditji. by lDditaji 
and many otbers tbat have .ai1ic:ed to briDa 
our nation to tbe areat position tbat it is in 
today. What is most important for a uatioa. 
a developiDI nation. a nation in the. staae of 
buildina such as we are in toda" is that 
we must be very careful that those symbols 
which stand for our Nation,. which ataad u 
iAlipia of our Natioo are not chipped awa~ 
aDd cut at the root slowly and .... duaII7. 
bit by bit, over a period of time. Thil 
cbippiDI is an insidious ~ OIl 
our Nation. We must nourish OUT Nation-
hood at the roots beaiDoiDI from our 
freedom strugle and build from tiller.. We 
cannot do this by impartiD& imported ideoIo-
lies and values into our ftlae system. We 
cannot compare direcdy with wile' is happeD-
ina in other countries io the world and briaI 
it in and pretend that it wiD fit in berea It 
does not. We are buildiDl an 1Ddia. We are 
Dot boildiDl an America or Japan 01' a 
Soviet Union or aD Eo,laod. 

(111'..,.'.111) 

SHB.lItAJIV GANDHI: I am speakq 
very c:arcfully and if ,011 10 back." the 
jada._t you "ill bow preciIeJ,J ... ~_ 
talkioa. 
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SHIll RAJIV GANDHI: Let us re-
member that the PI.. aod the Anthem as 
aymbo1s of India bave lI'0wn out of our 
lDdian .tnJD]e. Tbe)' bave come out of 
biItory and oat of our heritqe. Let us Dot 
borrow from otber couDtries to pull tbem 
dowD aDd destroy them. 

(IIII.".""IoIU> 

SHill LUIV GANDHI: Let there be 
DO doubt that we will Dot allow tbese 
IJIDboIs to be reduced in value or cut down. 
We do DOt accept tbe Supreme Court judge-
ment in the maDner in tbe Emmaoeul case. 

[Tr_,ltu'OII] 
SHIU BALKA VI BAIltAGI (Mandsaur): 

....., mao)' coopatulatioDS to you. 

(1"'"""iolV ) 

Ma. SPBAKBIl: I shall do myself what-
.... JOG waDt to do •.•• 

(1111.""11110",) 

Mil. SPEAKER.: The malaise arows 
with each does of treatment. it does Dot 
ncede. 

SBRlIlANA VIR. SINGH (KaiseraaDj) : 
But ultimately, this tteatment proves 
clfective. 

(FcIIlA) 
SBRl LUIV GANDHI: We shall 

... e duLt tbe true and correct position is 
DOt OD~ stated but it is also enforced. We 
will UIO .n the Iep1 means that are avallable 
aDd if",1 meaDS do Dot work, we win 
1110 CoaItitutional means to see tbat they are 
.rorced. 

AN HON. MEMBBR: Coastitudonal 
meaas are also 1.1 meaDS, 

(1",.""pllo.,) 

Mil. SPEAKER: Tbey are 1 ... 1 moanl. 
IIotIa are Icpl meaDS. 

SHIll LUIV GANDHI: Wbat I bave 
.aid is .., clear if JOG want to GDdentaad 
•• 1 ) Jape .i4. 

Sir, Article 51 A enlhrines the reapect for 
,he Flas and tbe Antbem. This Bouse repre-
sents the unshakable will of the IOverellO 
people of India. I am fully confident that 
this Houso will support aDd endorse eve" 
measure tbat is necessary to aive tbe due 
respect to tbe Flag and tbe Anthem. The 
Government is determined to ensure that 
faithful obedience to fundamental dut)' is there 
in India. Thank you. 

saRI C. MADHA V REDDI (Adilabad) : 
One clarification, Sir. It is my motion. I 
just wanted to know this. Instead of depend-
iog 00 your appeal before the Supreme 
Court. before tbe FuD Bench, that is Five-
Member Bench, why don't you immediately 
take the action and amend the Insult to 
National Hooour Act? Section 3 is defective 
for that purpose. 

SHRI RAJIV GANDHI: Sir, we believe 
there is no need for tbat. We believe tbe 
Judgement is not acceptable. 

SHRI INDRAJIT GUPTA : Sir, when 
tbe Prime Minister refers to tbe National 
Anthem. I hope be is referrmg to the present 
one and not any new Anthem which may be 
Ibouabt out by somebody. 

SHRI RAJIV GANDHI: Sir. I do Dot 
know what tbe Hon. Member i. talking 
about, I am talking about &J""IJ GanG M4IID', 
as I have said here, as written by Tqore. 
Perhaps tbe Hon. Member has some other 
Anthem in view wbich I do not know about. 
To tbe best of my knowledge, Sir, tbis 
country has only one Anthem . 

SHRI INDRAJIT GUPTA: And shall 
cootinue to bave it. 

saRI RAJIV GANDHI : Sir, the doubts 
about tbe continuatioD of tbi' Antbem are 
only in the mind of tbe HOD. Member. 

(Translation] 

SHR.) BARISH RAWAT: We aro.,ery 
Ifateful for this. Action abould alao be tatoo 
_iDSt the Judps who deJivered aucb • 
judloment • 

MR. SPEAKER.: Tbis ill their job. 
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Nothing caD be done, Sbri Balkavi 
Bairasi. 

[E'II6".h] 

SHRI S. JAIPAL REDDY: Sir, it is 
my turn. (Interruptlo"s). He took tbe time 
of more tban three Members of tbe Ruling 
Party. Tbe tum is mine. 

(Interruptions) 

MR. SPEAKER: Mr. Jaipal Reddy, 
sometimes you must ha-ye restraint. All _the 
time you go on rising without any restraint. 
It is very bad OD your part. 

[Trans/al ion] 

SHRI BALKAVI BAIRAGl: HOD. 
Speaker. Sir. first of all I want to congratu-
late the HOD. Prime Minister on behalf of 
all the Members. I want to felicitate bim for 
his determination to preserve tbe dignity of 
the national symbols with all his alacrity 9 

entbusiasm. whole- beartedness and awareness. 
I am higbly grateful to him for it. When a 
mao of poetic sensibilities lake me speaks 
UDder tbe chairmanship of a person like you. 
his responsibility increases. First of all, tbe 
Prime Minister clarified tbe whole situation, 
but I want to say one tbing with utmost 
humility. I am a villager living in the fields. 
It is a sepa ate issue wbether you take some 
decision or root about the$e judges accordiol 
to the Constitution while sitting under this 
giant tomb, but e.ery wise farmer of this 

. country aDd even tbe illiterate ODes are 
criticisinl those judges. I want to say tb is 
mucb only. 

[English) 

SHRI S. JAIPAL REDDY: Sir, you 
must come to our rescue. 

(7)oQlUlatIoJl) 

SHRI BALKA VI BAIRAGI: You may 
expuDp tbese words from tbe record if 
YOU want and I do Dot have any objection 
to it. 

17.00 ••• 

MR. SPEAKER : No reftcctioa please. 
No reftectioD 00 the judges please. 

(TrGn8Ia'lon] 

Jaipalji~ I have said it without )'OUI' 
request. 

(Interrupt ioll8) 

(Eng/I",h) 

MR. SPEAKER : No reftcction OD the 
judges will 10 on record. 

IT,an.,!ation] . 

Now what is troubling you ? 

SHR) BALKA VI BAlRAGI Mr. 
Speaker, Sir, Gurudc:v 'Iagore created Ibis 
song uJQIJQ GanD AfD1UI Adhbuzyak Jill a_. 
BharDI Bhagya Vidhala", He was not a poet 
restricted to some house, villap or city. We 
have acknowledged him as a world reaowned 
poet. When a poet of international stature 
writes a SODg, it wlli not be fair to cast 
aspersions 00 his integrity after bis death. 
He himself had set at rest all these doubts. 
I t is a bsolutcly wrong to blame him tbat be 
wrote tbis SODS in praise of George V or 
George IV. Mr. Speaker, Sir, I want to add 
to tbe speecb of tbe Hon. Prime Minister 
and say before tbis ausust House that 
Gurudev did Dot describe any seosraph), in 
this song and did not mention aD)' penoD. 
Had it been so, it could have been poiated 
out that it did DOt mention the names of 
Rajastban. Assam, Brahmaputra. Godavari. 
Krislma. Karoataka or aD)' otber place bat 
I, in all my senses, want to say that instead 
of describioa some geoarapby or a perIOD, 
Gurudev has embraced in this IOD8 tho 
culture of the whole country. Gurudev .... 
described all the cultures like that of PuDjab, 
Gujarat, Marathas and otbers which cover 
the wbole of oor country. Is Bana'. DOt our 
culture? Can you exclude the Indus 
culture? Today maay people ask 111 as to 
wby do you praise 8indb eyen tIlouab it bas 
become a pan of PaId.taD. But I waDt to 
.. y tbat Indus is a part of our culture and 
wiD continue to be so. We cannot do away 
with the Indus. He bas used the expression 
"Dravida UtkaI Baup" which repre&eDb die 
_bole of our Soutbem. Soudl-S.stem aacI 
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[Sbri Balkavi BairaaiJ 

FIj,(Onf cUriUiea Of o~ cOuiiu,. So. ,Gunidev 
wrote till. soDa after he' had siveD a 'deep 
tIaoaIht to it. I do Dot want to accuse 
aDJOIlO but so far as my koowlCCiae about 
diIli*RtftitalHlJeritqe ~ II would ,.,,'lbat 
thOle people wbo sa)' today throup ; 'lIIIir 
cbilclreD tbat they will not SiDI tbe National 
ADtbem as it is DOt -'sanctioned by their 
reli8ioD. fOlPt that da), wbeD iD tbeir 
..... bourhood. tbe ConatitueDt Asseir1bly 1n 
tM! ....... __ Paadit 'Jawaharlal NelmJ. 
C. R8jaaopaIacbari. Maulaoa Azad and other ..-t leaders includiDI the representatives 
from all directions, relipoDS aocl '&mUPS bad 
unanimously taken tbis decisioD. appended 
tbcir lipat,*_ to it aDd then it· was 
adopted. No ODe expressed opposition at 
tbat. ma.. Today they are accusiq us throUSb 
.-:..:!!"- "':':'I~~:;'" I·..·' " " '"&'L.>'::""" BIIIaU 1IiUI&~~ , want to ai l.DCW tllat Were 
Dot'.. makerS' ·of our Co~tltuf"lOn wise 
pcisoDs ?' Are not we tbeir children? Are 
Doi'..e &iiceiidants of those wise perSODS of 
this c:dbDtI'J 1 ~ If not It of wJiom 're we the 
cftiIC;OaaaDti 1 . Today tbe time has come to 
prOvo'it. TOday. in tbe presence of tbe BOD. 
PiimO MiniSter. I waitt to say very' seriously 
that DO attack on tbe iotOliit)', Uilit)'. 
~tJ "imd deve10pmeDt ortbii cOuntry 
wiU . ~.. tOleiatCd irresplctive or 1he forces 
bebiD(~.uch activities. Today a conspiracy 
• -~ utcbed in our cOUntry to gradually 
.Uiac:t .. -our '''0&00081 symbols 10 that tbe "Ie iDiab' cftio'tm diem and a fee-linl of 
liiUect _iliat iUcb . symboll could be' 'poe-
d~ ·~·tbeii1 to carry on the ictiWties aiD"."" at aisin_.lion of tbe cotmtrj. "'But 
., ... to testifY' tbe . determination "Of the 
.... : Prime -, Midilter witb our blOod. We 
•• t" tolerate diSrespect' to' this .. I1lCted 
QlnbOi at 'any cost whatever saeriticea we 
.. liave to &lve; I want . to 'prellDt the 
f8CtaiW -poaidon before yoo.. Wflaf CaD we 

-: l' )', '" ~ .. "............ .!. fIi" 

~ if we .• tart r6ciunl 'the JtIIIIl"'OtIIkI:'M .. 
.., oar· -IlQD. FdeDda are uaablc 'to Diake out die' '~iD8 of it. NO other· 'SoDl caat be 
-.' 'ilacied 'than this. It is Dot d&ecfed .;.;80, c:OUDtry aDa it does DOt" .. 11 
~: bit4'. 0arU~ created· this sOD& by 
... ~ ,&be total heritaae or "the 
00aatIt. fI"iOiDeoae Dlses doUbts 'o¥ei"this ....... _II. _YO to live 'him a .iJffabie 

--'" -. """" ~ < t ..: ... ... t ~, .. ail ..... ,........ may be . the -statui or 'dUll 
.-....: t .. '· ..... , diat the' PiiaIe' .1i1fater 
... ~ ,*, the'~ fot~··lhat 
.... _: .. 'I Wiat co la, tlaat ' ...... afIDOi-

pbere is created to tear off the N.tiOllla' .... 
a~~ to burD the CoaatitutloD. Thae are all 
cOiiSitTn'cies to weRkcD us.' I Abl ~. 'baWl 
tbat tbese weakoca. ha~e beeo idodlled. 
In the end. I would request you .;enooally 
to move Decessary amendment to tbe COiI"'-
!utioo. Whole of ·tlli, CODntry, and ,this House 
IS with ),0". ,But if this disreapeet is Dot 
~rbed, we .sball be ·tbe· bi.est culprits in ··the 
eyes of the bistory. 'We arc prepBrCd' Int 
we sbould become the culprits in' history 
and for that we felicitate you aDd _press 
our tbanks to you. 

The national ftatr'is eot '. piece of dotb 
to compromise 00. as 4)01 Prime· Nilaiatcr bas 
said. We are beiDa lJOilGBCd<10~~,t"'jr 
view point, but we do Dot accept it~ 1 waat 
to say tbat duty towards natioD is, .... \.....,...t 
of all. The duty towards nation is -first and 
foremOst. We fbDow t'llis duty and a'bide 
by it. With these wards I welcome you and 
ooce again express my 1bank to- tlae . Prime 
Mioister. If some of my HOD. Friends are'feel. 
inB relaxed after dtscossing this serious itsue 
at th's crili. at" bour rolJowinl the 'dilcussion 
on' Punj.J b, tben I am happy tbat you have 
taken t"e initiative at tbe rigbt time. J want 
to teU all of my friends fbat wherever tbeir 
bearts and minds may be. but tbey will bave 
to abide by all lucb tbinp as 1'001 as they 
are on the soil of India. If tbey do Dot 
aaree, the coming IeDcrations will force them 
to d" so. l-conclude my speech by expressing 
my tha'Dks OIIce alBin to (be custodians of 
those comin, aeneratiODs. 

(&gIi.rh1 

SRRI S. JAIPAL REDDY (Mab1:nrb-
napr): I wish tbe Prime Minister shoUld 
Its, back to bear. 

'Mr. 'Speaker. at the ''YftY OtltJet ) mUlt 
say tlO this occasion I·find '.., ... r in-.total 
alree~Dt witb tbe sentimeots expreseed by 
the mover of tbe resolution Mr. Madhav 
aectdi aDd tbe seotiments expressed by the 
Hell. pftme Mietatcr • 

They are Dot merel, Iymbols. Tiley are 
symbols of our iatearity. of our di,D;t)'. tIaey 
are .ymbols redolent witb the alQ8M.'~ of 
autYoriop aDd l8C1'i8co of the free40m 
1U1JII)e. 
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Our past Prime Minister. Sbd J..abarlal 
Mehnr. willie tab1iiw t]M, m('tion for tbe 8 .. , 
satd thBf dre ftal represeota tbe concentrated 
history of the fteecJom stru'lle of India. 
T.erefore. one cannot take a lelelistic or 
48ctriJMBiJe view of tho questioo 0' ·.,.bol'. 
IilGt .. tJaen. we must now and recatI how 
variou~ symbols of our nation haw beoD 
trampled with in tbis country for so many 
years. 

There was a manufacturing compaoy in 
Karoataica some time back which used tbe 
pict .. .of Sbri lawahu'lal Nehru on the 
tbermos for their commercial usc. It was a 
good tbi.,. tbat tbat firm was proceeded 
against and peQalised for ita oIfcoa: 

But, 1 would say that the Office of Prime 
Minister. tbouah not exactly a symbol, is 
only a symbol of our oa tion irrespective of 
tbe 'act who occupies it. A t a recent AleC 
session. HMT watch-not one but all HMT 
watches-with tr picture of the P.rime 
Minister was distributed. I want tbe Govern-
ment of india to reflect as. to whether this is 
the ~.t way of honouring the symbols of 
our Constitution, of our nation, of our 
democracy •. 

(/nterruptlolU) 

SMR} SOUNATII CHA.TTEaJEE.: It 
was a symbol of HMT ••• 

(Int~rrup'io"8) 

SHRJ S. JAIPAL REDDY: Mr. Deputy 
Speaker, I seek your protection. 

Sometfmo baf*, on the pte of Rashtra-
patW B_vaII ••• 

SHRIVACKOM PURUSHOTHAMAN 
(A1Ieppey): It your pboto is there, nobody 
wftl purchase. But if the Prime Minister's 
ph010 i. there. thousands of people will 
Pute'hase. 

SHill S. ],talPAL REDD¥: They want 
tbe oftIee fII t .. Prime M4nister to be on 
..... WIIIIrt ... we do ? 

17.1 I ..... 

[MIl .. DEPUTY SJEAK...J!R I""" Cialr} 

MR. DEPUTY SPEAKER: Mr. Jaipal 
Reddy, please be serious. Don't waste the 
time. I ba.e to &ift cllaPae to o.tIIcrs a1Io. 

SHRI S. JAIPAL REDDY: Whee ,.. 
come to me, wby do you think of time? 

MR. DSPUTY SPEAKER : Mea oIU 
for y~. It is applicable to overybodl'. 

SHRI S. JAIPAL REDDY : Tbo ...... 
is, at tbe gate of R.ashtrapatlri Bllawaa. tile 
Br-itish Coat .. of-Amls symbol .... still 
painted. An objection te this ,.,.. talc_ hy 
our leader Prof. Madhu Dandav ... aod tile 
Gowenameat PftlIDiscd to remove it. I woaId 
like tbe Home Minister to answer ••• 

DR.. V. VENKATESH (K.o .... ~ To 
listen to your point? 

SHRI S. JAIPAL REDDY: I would 
hke tbe Homc Miois&cr to a.DIweI' .... her 
tbis symbol or Britisb Coat-af-AmIs baa 
been removed from tbe Rasbtrapatbi BbaY811 
late. 

SHa) SOMNATH CHATTER.- : 
Make a note. 

SHR.I S. JAIPAL R.EDDY : The former 
Chief M"' .... ister of M8.barasbtra bad uaed- the 
name or one of our Prime Mioista' fbr 
huildinl up a Trust ••• 

SHill aAM SINGH YADA'I < ..... r): 
Sir. I am on a P-Qiut of Order.. TJte ....... . 
is poodinl WQIC tbe SQpome Cowt ••• 

SHIU S. lAIPAL R.EDDY : I. ia,1IP. 
IOD&Cr pGnclioa. 

(brte,raptlmu) 

The name of the former Prime Minister baa 
heeD' remo..t from tbat Trust. 'I1Iat Trust 
has smce t»eeft dissoJftd.. It is no IoDJer 
•• ub }IItII«. Jt is Indira Pratlliba Pradaiat ... 

(1,.,.,.,.". ... ) 
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MR. DBPUTY SPEAKBR : Come to 
the point, You ca nnot get sufficient time. 
That is the problem. 

SRRI S. JAIPAL REDDY : I am coming 
to tbe point. The thing is they want me to 
start with introduction •• 

MR. DEPUTY SPEAKER: In tbe name 
of introduction, you cannot take 15 
minutes ••• 

SHRI S. JAIPAL REDDY: Our PrIme 
Mioister spoke highly about the sublime and 
supreme importance of tbe National Flag. 
As, I bave mentioned earlier. I am in total 
all'eement with it But, I beg him to reflect 
as to whetMr the flag of aoy single party 
should be identical to that of 1he National 
Flag. I beg him to reflect \\0 hether such 
continuation of this anomaly is not tant-
amount to disboDouring the National Flag. 

SHRI SAtFUDDIN CHOWDHAR Y 
(Katwa) : Let the Minister reply wl"1at is the 
difference between the National Flag and 
tbe Congress Flag. 

Mil. DEPUTY SPEAKER: Definitely 
be will reply. 

SHR.I SOMNATH CHATTERJEE : 
They can use National Flag in their party 
meetiu •.•• 

(Interruptions) 

SHRIMATI BASA V ARAJESW AR I 
(Bellary): Sir. he is talking very lightly. This 
is a very serious subject ••• 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GR.IEVANCES AND PENSIONS AND 
MINISTER OP STATE IN THE MINIS-
TRY OF HOME AFFAIR.S (SHRI P. 
CHIDAMBAIlAM) : I don't think the Hon. 
Member should make an irresponsible 
alloaadoo that we are using the National 
FIq in the party meetings; and we are 
tbrowiaa away aod tramplinl upoo the Flal. 
He should Dot make that irresponsible state-
ment. He should withdraw hiS allegation 
Be caaDOt do tbat. He is matin8 a very 
Inwpoatiblc aJleptioa. 

SHRI S. JAIPAL REDDY: Mr. Deputy 
Speaker, Sir. what) said was not tbe same 
as tbe Minister understood ••• 

SHRI SOMNA TH CHATTERJEE: He 
is a newcomer to politics. That is why he 
does Dot know .•• 

SHRI P. CHIDAMBARAM: Tbat is 
wby my mind is clear and your mind is not 
clear. 

SHRI SO~{NATH CHATTERJEE 
Your experience is very limited .•• 

SHRI P. CHIDAMBARAM : My mind 
is quite clear. 

SHRI SOMNATH CHATTERJEE : 
Otherwhe. your experience jq unlimited 
because you are a Minister ••• 

SHRI S. JAIPAL REDDY: At least 
the Minister was not reacting to my state .. 
mente J did not refer to tbe use of flag •• 

MR DEPUTY SPEAKER: He will 
reply when hts turn comes to reply. 

SHRI S. JAIPAL REDDY: The Minis-
ter did Dot understand the difference between 
a clear mind and 8 blank mind. We know 
bow blank it bas been. 

SHRI P. CHIDAMBARAM 
fUDDY· 

Very 

SHRt S. JAIPAL REDDY: Coming to 
the Supreme Court judgment, I beg to differ 
wltb the judgment. I do not think that the 
Bench was justified in taking tbe view that 
anybody could refuse to sinl the national 
anthem on religiOUS grounds or OD conscience 
grounds. Article S 1 A is categorical. But 
then 1 do Dot know why tbe court sometimes 
mixes up issues. Tbe court should have 
confined itself to the adequacy of tbe legal 
sanction. In my view tbey did deal witb this 
aspect, and the court's view was that tbe 
legal sanction was oot adequate. They 
referred to the Prevention of Insult to 
National HOD\)ur Act of 197 I and said tbat. 
if somebody stood up whon the national 
antbem was beilll IUDe. it was enouab; tbe 
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Act did Dot specify tbat the person should 
also participate in singing. In my view, tbis 
view of tbe court was very narrow, conser-
vative and tecbnical. Therefore, I am not at 
all in agreement witb the Supreme Court's 
judgment ••• (lnte"uptions) 

MR. DEPUTY SPEAKER : What is the 
time you require ? 

SURI S. JAIPAL REDDY: Another 
five miDutes. Sir. 

MR. DEPUTY SPEAKER: Try to finish 
in five minutes. 

SUR I S. JAIPAL REDDY: If some-
body in a vast crowd did not participate 
in the collective singing inadvertently, tbat 
could be ignored. Inadvertent non-comp-
liance could be ignored. But in the instant 
case what happened was, tbe refusal was 
deliberate, it was recorded .•. (Interruption,) 

MR. DEPUTY SPEAKER : Order, 
order. Don't conduct another Parliament 
there. 

SHRI S. JAIPAL REDDY : The 
Jehovah "s Wi lnesses 10 some other country 
refused to respect tbe National Flag saying 
that, according to tbem, it was tantamount 
to aD image. I do not think that any Consti-
tution in tbe world is more secular tban tbat 
of India and no song in the world can be 
more secular than Jana (-tana Mana, and no 
poet or a person could be mor: secular tban 
Gurudev Tagore. I do not know bow sucb 
• sublime song could be objected to on re-
ligious grounds or on grounds of conscience. 

There was also another aspect. In that 
very State, tbe strange State of Kerala, 
another Sanskrit teacher by name Krishna 
Warrier wrote bis own national anthem. He 
thought be had acquired national copy right? 
(Interruptions)... Until he was instructed by 
the DPI, be did not anow the national 
anthem to be sung in his school. After the 
Supreme Court judgement, again be bad 
went back to his own pet Sanskrit national 
antbem with a veDlence. 

At this rate there will be chauvinists 
beloDliol to many reliaious takiog pseudo 

conscien tious objrctiODs to OUf sacred 
symbols of tbe nation like tbe national fta. 
and tbe national antbem. A Hindu cbauvinist 
could sometime say tbat Cbakra relates to 
Buddhism and therefore be would not ainl. 
We cannot allow this to go OD. 

I want to make one point very clear 
towards tbe end aDd tbat is, I don't know 
why the Government preferred an appeal 
before the full constitutional beocb ••• 
(Interruption,) Even if it is technically ma;n-
tainable ••• (/nterruptiolJ.J) ••• I am Dot a 
student of Law as Mr. Somnatb Chatterjee 
or Mr. Chidambaram. 

SHRI P. CHIDAMBARAM: I am not 
a scholar. Mr. Somnath Chatterjee is. 

SHRI S. JAIPAL REDDY: I don't 
know whether Chidambaram knows Indian 
Constitution; but he knows the US Consti-
tution ••• (lnler,uptions) 

I am prepared to learn from everybody 
Sir. This appeal before tbe Supreme Court 
is not well advised. When we take a political 
view, that is Dot a narrow technical issue aDd 
wben we are competent to legislate, why 
can't we come forward witb a specific piece 
of legislation wbich can be adopted without 
discussion in this House? We are Rady to 
adopt it, approve it aDd support it without 
discussion, witbout any loss of time. 

SHRI SOMNATH CHATIElUEE : 
Provided tbe languase is concct in their 
amendment 1 

SHItI S. JAIPAL REDDY : Of coune. 
we cannot really take their expertise for 
Iran ted. We have seen many of tbeir experts 
for so long. 

MR. DEPUTY SPEAKER: You bave 
already takeD 20 minutes. please conclude. 

(/nterruptiolls) 

SHaI S. JAIPAL REDDY: Ooly ODe 
minutes Sir. If the issue is allowed to be 
araucd before the constitutional bencb. tho 
arguments will ranae from otherial iDter-
national liberalism. romantic iDdiyjdualfsdc 
libertarianism to Hindi Jinaoism aDd 
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[Shri S. Jaipal Redd)' 1 treating it very lightly with snipe remadts 

minority backlash. Are you goinS to a)Jow 
another polarisation to take place on this 
issue? Why not we put an end to this 
and stop this? (Interruptions) ••. Brina a 
constitutional amendment. I want the MiDis-
ter to react to tbis. 

SHRI SOMNATH CHATTERJEE: I 
don't fully agree witb you, but your English 
is very good. If they had a dictionary, they 
would have understood it ! 

MR.. DEPUTY SPEAKER : I don't know 
wbether Mr. Cbatterjee has gone to refer to 
• dictionary ! 

SHRJ S. JAIPAL REDDY: I learnt all 
the word. from Mr. Somnatb Cbatterjee, Sir. 

SHRI P. R. KUMARAMANGALAM: 
Mr. Deputy Speaker Sir: Today we are 
discussing on the need to p:eserve, sanctify 
••• (l,,'.rruptlons) 

SHR} S. JA1PAL REDDY: They are 
trying to make up for their failure of yester-
day Sir. 

SHRI P. R.. KUMARAMANGALAM: 
Have you finisbed Mr. Jaipal or sball I sit 
down 'I 

SHRI S. JAIPAL R.EDDY: Since you 
did not allow me to speak uninterrupted, 
why should I Dot reciprocate it ? 

SHRI P. R. KUMARAMANGALAM: 
I have not even started. If you start inter-
rupting me before I stan, what I can do ? 

SHRI S. JAIPAL R.EDDY : You caD 
ooly ezpect me to react with a vegneanee. 

MR.. DEPUTY SPEAKER : Don't bave 
an, venaeance. 

SRR.I P. R.. KUMARAMANGALAM : 
Mr. Deputy Speaker. Sir. today we are 
clilCl1Sl.i.,. die oeed to preserve saoctity aDd 
tllaaity of the natiooal symbols. It i. rather 
UDfOlltaoato that .beD sucb a serious matter 
bas come lilt in this House. we fouDd tbat 
.. Menabcn 'rQIP tho OppotitioQ "", 

iRcludiDa a comment on tbe oatioaal 
anthem. 

saRI AMAR ROYPRADHAN (Coocb 
Behar) : No, DO. 

SHRI S. JAIPAL REDDY: Your refusal 
to come forward witb an amendment shows 
your light- beartedness. 

SHRt P. R. KUMARAMANGALAM: 
It is unfortunate that we find persons who 
seem to be very well-versed in law, witbout 
baving been really in the field of law 
emphasising with great empbasis the need for 
an amendment ••• (Interruption,). 

The symbols, whether it is national 
antbem or the national flag. are symbols 
of patriotism. These are not symbols of 
any and every organization or an institution. 
Those are symbols which are born not out 
of any whim or fancy but out of freedom 
strul81e. Those who attempt to defile these, 
to say the least. are non-patriotic and 
definitely anti -natioDal. Whether tbey are 
persons who occupy positions enshrined in 
tbfl Constitution or Dot, or whether there is 
any individual or any citizen, of this nation. 
anybody wbo attempts to defile any of these 
symbols. to say the least. is an amti-
national person. 

We are a young country aDd our symbols 
are also young. It is. therefore, Decessary 
for us to protect these symbols, preserve 
their sanctity and their dignit). 

The matter of natiooal symbols, unfor-
tunately, io our country at times is looked 
upon a little lightly. I f one IGeS outside the 
bodrs of our country to the very loose 
democracies in the world, as they are called, 
the West, whicb Mr. Jaipal Reddy a4QUrea 
q.ite of teD and quotes the Uni.., States of 
America. 

SHRI S. JAIPAL REDDY: I did not. 

SHRI P. R. KUMARAMANGALAM: 
} said -admires quite often 

Even there tbe symbol. are .... pected. 
M9r, , .. " ""0 bQD4red ,." bave ~'.ld. 
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but 0¥eD tbere tbe symbols are rcapected to Witness religion apeaks or statehood and 
tbe extent that penal punishments are nationbood as devj]'s &ames in tbe universe 
provided. or in tbe world, it is surprisina how tile 

Supreme Court looked into tbis matter. 
What bas bappened io tbe recent past 

is tbat a few scbool children refused to sing 
tbe 118tional anthem not because they did 
not know tbe natiooal antbem, not because 
they were hesitant as tbey were not sure how 
well they would sing it. but they refused to 
sins tbe national aDtbem on a matter of 
principle. Youoa children are taught by 
tbeir parents Dot to sing tbe national 
anthem. 

We bave spoken a lot in this House of 
Jebovab's Witness sect. but do we know 
wbat really is tboir religion. Tbeir religion 
says that the States and nations are creations 
of tho devil. They say, respectiol any State. 
any Dation, or aoy symbol of the same is 
respecting a symbol of the devil. Tberefore, 
wben tbey refused to sing tbe National 
Anthem, tbey refused to sins it because tbey 
call it a symbol of the devil. That is wbat 
was tausht to them. We accept that they 
are innocent children. But can we encourage 
such an act and say tbat Article 2 S of the 
Constitution is an Article of faitb in the 
Constitution incorporated in recognition 
of the principle tbat tbe real test of our 
true democracy is tbe ability of eV~D an 
iosignificant minority to find its identity 
under the country's Constitution '1 I say tbat 
tbis is to cover up an act of calJing tbe 
National Antbem as a devirs symbol. 
Can there be any other doubt in tbe inten-
tion. in tbe attempt of the act of Dot 
siDliog the Antbem was not a slip? Here 
I would like to say that it is Dot as if we 
are tryin8 to force people. But the issue is. 
what was tbe intent behind that act 1 The 
intent was very clear. It was to defile, to 
dam.. the dipity, to attack upon tbe 
sanctity of our National Antbem. If we 
permit it, theo aD what basis are we 
criticisms tbe various secessionist movem~nts. 
sectarian movements, various communal 
elements that are there in our country ? 

The Supreme Court in its judgment bas 
said tbat tbere is really Dothios wrODS in it 
and tbat not lin,ina tbe Antbem does Dot 
amount to sbowina discupect. Even tbouah 
tbe Supreme Court admits tbat the Jehovab's 

Before I go any further. I think tbat it 
is relevant for me to point out what are 
the restraints we have under this Con.titu-
tion io so rar as the Supreme Court and tbe 
judges of tbe Supreme Court are cooccme4. 
Mr. Deputy Speaker. Sir. I would like to 
refer to Article 12 1 of our Constitution 
wbich says : 

" No discussion shall take place in 
Parliament with respect to tbe 
conduct·' (I repeat 'tho CODduct') 
"or any Judge of tbe Supreme Court 
or of a H igb Court in the discharae 
of his duties except upon a motiou 
for presenting an address to lbe 
President praying for tbe removal of 
the Judge as hereinafter provided." 

• Under Article 124 (4) it is provided : 

"A Judge of tbe Supreme Court sball 
not be removed from his office except 
by an order of tbe President passed 
after an address by eacb House of 
Parliament supported by a majority 
of tbe tota1 membersbip of tbat House 
and by a majority of not less tbaD 
two-thirds of the members of that 
House present and voting has been 
preseoted to the President in tbe same 
session for sucb removal 00 tbe 
ground of proved misbehaviour or 
Incapacity. n 

Agaio. Article 124 (5) says: 

"Parliameot may by Jaw regulate tbe 
procedure for the preseDtatioD of an 
address and for tbe investiptioD aad 
proof of tbe misbehaviour or mcapa-
dty of a Judge onder clause (4)." 

A small question arises Mr. Deputy 
Speaker. Can a judge in a writtca juqment 
commit an act "bicb definitely is an act of 
violatioD of the Constitulion, that is. sbow 
disrespect to our National Antbem aDd to 
OUT National S),mbols. That is exactly why 
risbt in tbe besioniol, I mCDtioned thaI 
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bowever higb a position he may occupy, 
whether it is constitutional post or any other 
public oflice, no citizen ot India bas the 
right to defile or throw mud at any time 00 
our Dational symbols. It attacks at the very 
root of tbe unity and integrity of tbis nation. 
Tbe judgement of tbe Suprem" Court does 
exactly tbat. It holds very lightly tbe 
prestige and esteem of our national anthem. 
It says as lonl as tbe students stood, it was 
sufficient. The veay next step would be to 
lay that as long as the students did Dot 
mouth directly contemept ag:dnst the 
national anthem it is a sufficient compliance 
of sbowing respect. It is mf personal 
opinion that thiS judgement categorically 
lays down a prinCiple Yohtcb permits and 
encourages showing disrespect to the national 
symbols. Is this judaement in itself not a 
document, tbat is, sbowiD~ disr~spect to 
our Constitution? That is the question I 
raise. It is not the conduct of the judge in 
a court; it is Dot the conduct in the discharge 
of bis dutIes tbat I am taking up, it is not 
bow he behaved thdt I took up, but the 
point is quite clear and that is, can a person 
who hold a public office defile the Constitu-
tiOD, defile the natioDdl symbol and say 
tbat he is still ehgible. Every judge and 
everyone of us takes the oath. Under 
Anicle 193, Done of U'l ran come and sit in 
tbis House, let alone vote if we do Dot take 
tbe oath. No Supreme Court judge can 
exercise or discbarge his functions t:xcept 
after taking the oath UDder the ConstitutlOD. 
Is it not true that when )'OU interpret Artscle 
5 I (al, it is tbe duty of every citizen to 
abide by tbe Conc;titution and respect the 
ideals and institutions and national flag and 
national anthem and if by a judgement. 
showed dlCiirespect to tbe national flag and 
the national anthem, you are becoming 
ineligible, incapacitated to cootinue. That is 
wby, when the Prime Minister was speaking, 
few of us raised tbe point tbat.. whether it 
is necessary that a motion for impeachment 
be brought in. Tbere IS nothing wrong in 
demanding a motion for impeachment. It is 
our right as Meml)crs of this House to 
demand it. The law as it slands is -;ufficient 
to protect. But tbe point that ariset; is, is that 
tbe intentioll, is that the motivation of 
patriotism in the minds of all tbe citizens 
of lodia. As long as there j., a will, there is 
alway. • way. 10 this particular case, tbe 

to protect the national anthem. to preserve 
tbe national anthem to give it. its due 
dignity. I would only like to end by saying 
that tbis case and the present set of circums-
tances have created a sJtuation- that a most 
unfortunate situation-that we are constra-
ined to discuss this subject. 1 know Mr. Sai-
fuddin is quite serious about this subject. Ini-
tially be did take it a little ljghtly. But I can 
notice that he is very serious. In addition to 
that, there is only one factor tbat goes alonl 
in addition to the national anthem. Recently. 
we have seen parts of tbe Constitution beiDI 
burnt; national flag being burnt; different 
States have declared new institutions beiDg 
created, new centres of Government being 
estabh~bed. This ah.o forms part of an act 
of defilenlent. It is necessary tbat this House 
condemns such methods, and does not 
encourage any person to indulge in tbis. 

With these words, I ooly appeal to tbis 
House, as a whole House, to take up the 
question of taking exemplary action to ensure 
that at least in future, no citizen of India. 
however highly placed he is, whatever be the 
power in his bandc;-whethcr it be by means 
of the pen or by means of the sword" bas 
the courage, directly or indirectly. to defile 
the national anthem. 

[Translalion) 

*SHRI P. SELVENDRAN (Periakulam): 
Mr. Deputy Speaker, SIr, OD behalf of tbe 
A. I A. D. M. K., I would like to place 
before this august House my views while 
taking part in the discussion on the need 
to preserve the sanctity and dignity of the 
National Symbols. 

Sir. after 39 years of independence, tbis 
kind for discussion is taking place in tbis 
House. In fact, an tbese 39 y~ars, patriotism 
sbould have been instilled in tbe minds of 
the people off this country. The people 
should bave been taugbt and preached to 
honour the National Symbols and we should 
.,rotect our National Symbols at all cost. 
But unfortunately we have to some extent 
erred in doiog so. I am very sorry to 
mention this fact which may be unpalatable 

* The speech was originally delivered in 
Tamil. 
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to some of tbe Hon. Members berea Sir. 
disrespectiDI the National symbols and not 
caring to maintain their sanctity and dignity 
is Dot only a shame to everyone of us but 
it is also aD act of shame shown in tbe eyes 
of otbers. It is a sorry stllte of affairs wben 
we come to know tbat tbe case of refusal 
to SiDg tbe National Anthem was referred to 
tbe Supreme Court of India. In Kerala, 
tbree students belongin8 to Jehova's Witness 
sect refused to sing the National Anthem aDd 
they were seDt out of tbe school. Tbe reason 
liven was tbat they refused to sin8 National 
Anthem. The Kerala High Court bas agreed to 
the action taken by the School in turning out 
the students, from the school. But tbe Supreme 
Court opined tbat the conscience of the 
minority group should be allowed and, 
tberefore, they sbould be readmitted in 
the Scbool. All of us know that thIS 
decision of the Supreme Court has created 
some agitations in tbe minds of some people 
in tbe country. Wby we are discussing this 
matter in tbis House is also know to every-
one of us. This bas now been referred to 
the Constitution Bench by the Attorney 
General. I do not want to go into it in 
detail because tbe case bas been referred to 
the CODstitution Bench. But, at tbe same 
time, I would like to draw the attention of 
this House that an incident of tbis kind had 
happened in America, in 1940. In 
PeDneysalvania, in a place called Miners-
viJle School District, two students of a local 
public school had refused to salute tbe 
American National fiag. They also belonged 
to lebova's Witnesses sect. Tbese studeDts 
had said that tbeir rei ision did not allow to 
bow before the 8ag. Therefore, they refused. 
salute the fiag. Tbis case was referred to 
the Supreme Court of America. At tbat time. 
tbe Chief Justice of the Supreme Court, Mr. 
Fraok Furter held tbat : 

• 'R.etiljous freedom must give way 
to political authority as National 
unity was the basis for tbe national 
security and tbat a compulsory flag 
salute was an effective means to 
creatiD. national uDity " 

This would meaD that aU of us sbould salute 
tbe Natiooal Flag I would thorefore request 
tbe HOD. Minister to take tbis decision in to 
coDsideratioD. 

In this CODtext, I would like to draw 
the attention of this House to 
a press Dote in tbe ·Week' dated 7tb Sept. 
1986. It bas been mentioned tber. tbat OD 
22nd August tbis year, flur President Sbri 
Zail Singb, visited Bombay and took pan 
in a con8felation arranged by tbe JaiD 
monks. At tbe end of the fUnctiOD. wbco 
abe National Antbem was suna, our 
PresideDt stood up and boDoured 
tbe National Antbem. But till the end of the 
National ADtbem, none of tbe Jain monks 
who assembled there stood up and paid 
respect to the National Anthem. They did 
Dot care for the National Aotbem as tbe 
President of India. 

I would also like to bring to the notice 
of this aupst Bouse another incident. On 
22nd Marcb, 1973, wben tbe Bomba, 
MuniCipal Corporatkn brougbt forward a 
Resolution to the effect tbat in all the 
functions, National Anthem should be SUD& 
the Councillors wbo took part in tbe discus-
sion arlued both in ffa vour as well as &piDst 
the Resolution. Shri Amin KbaodwaDi 
belonging to tbe Muslim community and a 
CongTcss Councillor took part in tbe 
discussion and expressed bi~ opinion .pinat 
tbe Resolution. He said : 

··Muslims will only bow tbeir beads 
to Allah. Since bowing is an impor-
tant part of siDliog tbe Anthem. we 
will Dot sing it." 

I do not say that all tbe Muslims accept this 
opinion. But what I would like to state is 
that tbis k.ind of opinion bas been expres-
sed. 

Sir, I would like to mention one more 
point in this House. We find uoiO in 
diversity in our country. The people liYiDa 
in Sou(Jl wear dboti. In North Iodia. some 
wear pyjama and some othen wear ·dboti· 
in a different maDner. With different kinds 
of dress prevailiq in different parts of our 
country. we all live as Indians and we .bow 
our unity in diversity in this way. The rice 
caters of South and the wheat and barley 
eaters of North live in tbis areat COUDtry 
belonl to only one Nationality. that is. 
Indian Nationality. Sir. my motber-tooaue 
is TamU aod I beIona to Dravidian nco_ 1& 
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is oeot.- per ceot correct.. But at the same 
time. it. is allO ceDt per cent COlftJCt tbat I 
am ad ladiaD. I am very alad to bear our 
Prime Ministel' wbo spoko in tbis House 
about balf"aD .. bour back, on tbis subject. 
For attainioa indepeodence for tbis country. 
tile people bad to sacrifice a lot. The Prime 
MIDi ..... speeeb was just like payina bomage 
to lakbs and laths of people wbo sacrt6ced 
e....,ttlloa 101" tho cause of iDdependenco. 

Sir. a citizen of lodia must Decessarily 
linK the National Anthem. For tbis, DO 
reliaioo or any other beliefs should stand in 
the way. If any citizen of Indja refuses to 
.... National Antbem. ho or abe sboold' be 
.tripped' ott his citizensbip. I would reqUOJt 

. tbe- Gowmmeot to briD. forward a law 'to 
tbis e&fec:t. With tbese words I conclude and 
I am tbankful to you, Mr .. Deput)' Speaker. 
Sir. for siviog me this opportuDity of speak.-
iq on tbi. vital subject. 

[BllgII.h) 

SHRI AMITABH BACHCHAN 
(Allphebad) : For tbe past few days we bave 
been discussiog in tbis House the need to 
protect tbe sanctity and digoity of our 
naciooal symbols. Many Members have 
spoken. Some of tbem bave given it a 
political aogle; some have gone into tbe legal 
niceties of tbe discussion. But I would like 
to .. , here tbat by far tbe most Ottioa finale 
to this entire discussion was made by tbe 
words spokeD by lhe Prime Minister just a 
few nUautcs sao in this very House. ) tbink. 
be bas 80t the entire aist of tbe diSCdSSion 
aocl summed it up in a most beautiful 
fashion. I would like to express my deep 
amti&wde to the Prime Minister for bis __ ds. 

In my very small capacity, I would like 
DOW to say a few words. I know that tbere 
is Dot much time. 1 feel tbat today, in our 
oatiOD. we do DOt bavc a siD8le slop.n thal 
caD truly be idolltified as a national alopn. 
We do aot have a siDsle SODI wbleb eaa 
tr"" be iderlti6ed as a national soos. Do we 
bave • 1088 tbat can be uoderstood aDd 
-II1II ia eYetY corner ot tbis country '1 AncJ 
the oDe SODI that is coostitadoDally and 
teplI, declared as • Datioaal soGi .. Jana 

lOt to 10 to the SUpreme Court for per-
million to siOl it. I tbiDk, tbl. il • aad. 
state of affain for the COUDtry. It does Dot 
speak wry well for ua. We aU caJ)' ourstJftl 
citizons of ladia. I think. the very fact' tbat 
we alreed to bave a diSCUllion on the Deed' 
to protect our national symboJs. we are 
exhibiting some kind of. weakneu within 
ounelves. We are admittin8 tbat tbere is 
some fault, within ourselves. 

Tbe National Anthem. as Mr. Madbav 
R.eddi bas said in tbe House, sbould come 
about as a result of patriotic fervour within 
ourselves. It i. aD emotional experience. 
The blood should rush in our veins when we 
siDg that SODg aDd tbe adrenal in witbin tbe 
body should be pumpiDI at its very 
maximum. Sucb is tbe kind of emotion lbat 
is there. How caD anybody, wbo calls bim-
self citizen of India, want to take this matter 
to the Supreme Court for permission to sing? 
It does Dt't speak. very well for our country-
men. It does not speak very well for tbe 
spirit of tbis nation. 

Many attitudes and angles bave been 
spoken of during the discussion. I just waDt 
to ask: what are we doin8 to create tbis 
patriotic fervour within ourselves? That is 
more important. This should come from 
Within. This canoot be thrust upon anybody. 
We must feel tbe need to bow before tbe 
national Bag. We must feel within us to sing 
tbe National Anthem. We must feel witbin us 
to respect the national symbols. What are 
we doing for ODr comins pneration ? You 
and me have inherited tbese Datioaal symbols. 
We have iDberited tbe iDdepcDdence of this 
country. We are fortUDate tbat we are 
breatbiDS in a free atmospbere. We must 
respect our elders, our predecesson. who 
worked and gave tbeir blood and life to 
create this atmo8pJaere (or us. Now Ihat we 
bave inberited tbis iodepeodcnt atmosphere. 
what are we prepariDg for our comma 
aeDeratioD? Will tbe comioa aeneratioD look 
upon us with equal pride like we do our 
predecessors. We have area' pride in 
Mahatma Gandbi aod Jawabarl.) Nehru. 
But what are we doiDI today 10 tbat tbe 
coming teaer.tion .ijJ Jook upon us with 
equal prjde; 'I I think. it ia. sad stale of 
attain tbat we should be sittiDa ia this Heuse 
aDd disco-oa wbether tbere aboukI be a 
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Deed to protect our oational symbols. It We lack that spirit. We lack tbat spirit 
sbould come automatically. There should be to eotbuse our peop1e, to ODCOUI'8(Ie tbem. 
DO need for a discussion. I merely want to Wby do we want to deny ourselves tbat we 
say that there is ODe medium which Ihould are Indians? Why do we want to deny 
be encouraged as far as protecting tbe ourselves tbe fact that tricolour is our 
national symbols are concerned. I know tbat national flaB. We must briD. it into practice 
you have a smile on your face. Sir. un- and I think tbrousb the games this win be • 
fortunalely. I am not going to mention films very nice effort. 
and their role. I feel tbat the sports medium 
is one such event where masses of people get 
tOiether. They may come from any religion. 
They may come from any caste or creed but 
tbey come witb a national purpose in mind. 
They come to back their national team. I 
think it is in events sucb as these that tbe 
national symbol should be emphasised-- tbe 
11ag, the soog. 

We have witnessed recently in tbe Seoul 
ASIAD in tbe Olympics how different 
nationalities cheered their team. How they 
sing to encourage tbeir team-mates. How 
they wave their ftags. Unfortunately tbat 
feeling does oot exist amoDg us. In tbe 
Asian Games, I noticed io tbe hockey match 
little Korean children or five or six years 
old cheering tbeir team. I do not think tbey 
even understood hockey. But tbe fact is they 
were encouraged to go to the field and 
encourage tbeir national team. I think that 
kind of spirit should be infused in our 
country. in our cbildren. 

I bad tbe lood fortnDe of beina in Los 
Angles Olympic Games and I had tbe fortuDe 
or seeing history almost being created by 
P. T. Usba when sbe lost a medal by a 
fraction of a secood. Tbe race was WOD by a 
Moroccon girl and in tbat 90,000 capacity 
stadium full or Americans there was just a 
small contiDpnt of ten people belonging to 
Morocco. After this Sir) WOD tbe event, 
they screamed, they pulled out tbeir notional 
fta •• tbey ran down on the track, tbey gave 
ber tbe flag. She held it. She wept. She did 
ber victory lap; around tbe stadium and the 
entire stadium applauded. 

I feel tbat if tbere bad been just ten 
Indians who could have sbouted for P. T. 
Usba on tbat occasion history may have 
been created. 

I would like to make a smaD observation 
to the Minister. If he tbinks that this 
observation is relevant I hope be will pay 
beed to it, otherwise I bope be will pardon 
my impertinence. Our national symbol is the 
Ashok Stbambb. It has always occupied a 
pride of place in tbe Nation. We place it 00 
top of tbe Parliament House. That is a pride 
of place. We place it on top of Vidban Sabba 
That is a pride of place. On tbe Chair that 
you occupy, we place it on top of tbat Chair. 
We live it a pride of place. The Ashok 
Stbambb is found on the caps tbat are worn 
by our Army men, by our policemen. Tbey 
are tbe guardians of our torders. They are 

. tbe guardians of the law of tbis nation. We 
live tbem that bonour. It is a privilege that 
we even deny to our Prime Minister and me 
President. Even tbey are Dot allowed to 
wear tbe Asbok Stbambb on their bead. I 
think tbis is something to be proud of tbat 
we give so much pride of place to tbe Asbok 
Sthambh. 

I just want to make one obsenatioo 
here. There are many cars in tbe Rasbtrapati 
BbavaD and also in tbe Government houses 
where tbe Asbok Stbambb is relepted to 
tbe position of a number plate. Is that 
correct or not? Are we lOioa to accept tbis 
fact that the number plate of the car is 
loio. to be a pride of place for tbe Ashok 
Sthambb ? I want an answer to t~at. 

17591n. 

n. Lok Sab_ ,.. adjou""" till 
EleNII 01 'he Clod 011 w __ .rtla7. 
INcmtber 3. 1986/4grtlhtJ7fIPIQ 12, 

1908 (StIka) 

~---




